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Fr.lfIaY, M~rch 6" 1987/Phalguna 15, 
. 1908 (Saka) . . 

. rh~ Lok' 'Sabha ~et at E/~vtm 01 ih~ Clock. . . ' 
[MR: .~EPUTY SPEAKER I" .the Chair] , 

• . ' j • , 

ORAL ANSWERS TO QU~S IONS ' :. .. 
(TraM/atlons) 

. . Cheating ~rough Lqtterle 
-143 • . SHRI . ~AMLA " PRAsAD 

RA W/\ T: W ill'the Minis.ter of 'HOME 
A PAIRS b~ .· p~eaS ;;:d to 'state : .. , 

. (a:) whether despite Uoron Govern-
ment's guideliqes, lotteries continue t~ b~ . 
a source of duping co · moo man of their 
h ard arned money by mea,D$ of various 
malpractices; a d 

. (b) jf so ; , ~hat further measures , are ' . 
. contemplated by U.,·ion Government · to 

curb this activity? ' 

[English] ·, . ', ' 
THE M~NlSTER Of STATE IN Ta·B 

MIN'lSTRY OF 'PERSONNEL; UBLIC 
'(]RIEV ANCES AND PENS QNS , A~D 
MI ISTER ' 9F STATE IN THB 
MIN STRY · OF ' . HOMB :AF AIRS-
'(SflRI . CHIDAM,BARAM): (a) :aod 
(b). The Central Go~~rnment have issu,ed 
compr ensive guideljnes to' eliminate the 
scope of m Ipfactices. The State Govern- : 
nlents nnd 'Union T~.rri.ories are periodi. 
cally . reque ted to ensure adherance to 
guidelines and review thej.r Tules with a 
'view to mak'jog them more efti rive an~ . 

, 9Qrbins ma,pra9tice ; , 

SHRJ I{AMLA ' PRASAD RAWAT : 
~ Mr. D eputy Speak r, Sir,. ·1 'want to ' 

" cnquile from ". the bon. M inister whetbeJ" 
an)' case regarding the 'maJp('act ice of 
changing the' num'ber of lottery tickets 
by chemical proces has been brought to 
the notjce of . the O.over:'nment? .' If so, 
what action"'8 the .Governmen t ·taken 0 0 " 
t,hose case upto , now? .. 

, ~ 

... ' 0 · 

SHRI ' P.' CHIDAMBARAM : .Sir, no 
specific case bas been : Qrought to OUt 

notice. -If the han. Member wishes to 
' bring any case to our notice we will Jook 
-into it. ' . . . . .. 

[Tran ,Iatlon) 

SHR'I· KAMLA PRASAD RAWAT: 
Is . the Governm nt aware of th sa le of 
_ fake tic~ets on a large 'scale ? 

[English) 

SI:IR.I_ ~ CHIDAMBAR1M ' : Th~s js a 
very gener I quest ion. The lotteries run 
by ,private agencies 'or pr ate p rson are 
rea1ly governed by I g 'slation made by the 
State Government. If ' there i -any nlal. 
practice . in any lottery conducted by a 
priva'te agency , I · would assume t hat the 
State Jaw wiJI t ake care of fh Jt. If th ere 

'. is . any spec}fic ca~·' which. th hOD • . 
Member has in mind nnd jf he Jet u 

.. know, we . shall 'c f t c) inly find ut w'bat 
action tbe State GoveTnm ent ·ha taken on 
the matter. 

SHRI'P. OLA 
I . Mioistel,' may' .be koowin 
. . regard to in tant 
~mc P r~cQ~lr. 
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the prize. As soon as you purchase · the -
, ticket, you ' get the resu~t also wbelb~r you 
are gettiog tbe prize Of not. 

MR. EPUTY-SPEAKER: Just 
instant coffee. 

SHRI ·P. KOLA DA VEL\) : Just . like 
Instant coffee or inst.ant . tea, there is 
instant lottery. 

PROP. MADHU J.NDAVATE : ,,'" 
. You let th money immediately . . 

. . 
SIP. ,KOL~N AIVELU: If 'you 

get tb prize. 

1 wan to "now whether this, is bein 
done with tbe cQocutrence of the Central 
Government., SuPpa e tJ::te States are at 

. liberty to give licences to tbes peopJc.' I 

. want to know whether any guidelines can 
. be given ' by the CeD~ral Government in 

rder not to ,a lloW' t~e e insta.nt Jotteries 
becau e they ' arc actually 'squander,ing 
aw y public m.oney. , Moreover • . Tamil 
ad~ is th be t pl 'lce for this. Most of 

the louer'ie find T amil Nadu to be the · 
beSt place for selling the tickets. I w, nt 

• to now ,whether any guid lines cab be 
given t~ 11 the State Governments. 

I 

ROF. MADHU DANDAVATE : That 
is because of. cinema iodustry. 

SHRI P. ' KOLANDAIVELU : At that 
time, in 1984, there was no instant lottery. 

SHRI P. CH~DAMBARAM : I am 
" coming to that • . As rar as instant lott~ries 

ate c6ncer ed, we haVe wr.Ueo a letter to 
the State Governm ti on lO-J-87 advt . 
them to discourage instaot lotteries and 
not to allow instant lotteries. We ):lave 
also ~dvJsed them that the printing of 
ti~kets should be g~t done uncle tbe aegis 

f the State Government. We will await , 
. ~he response from the State Governments 
on instant lotter'ies and if we find that the 
State continue to encourage instant 
'loUerie • then we win consider takiDS fpr. 
tlier ste'ps. ' 

[Tralll/Qtlon1 

. SHRI ANADI CHARAN DAS: Mr. 
Deputy eaker, 'Sir, our c01:lntry' is a 
detnocra~ic socialist country. ' Gamblin, 
is ~ crime, but why are ' the sta,tes indulg-
ing in it ? ,' . st re in taken ta 
~an it 'l This k;ills ~ initi tiv in people. ' 
So' it. is essential to stop it in orde to 
encourage tbeir initiative. When would it ' 
be banned and what" is the Government 
doinjl in this reg rd '1 

[EnglJlh) 

ROP. MADHU DANDAVATE : Mr. 

SIP. CHIDAMBARAM : There ar 
two kind of lotterie~ . One; lottery orga· . , 
nized by the Government ' of ndia or 9f. a 
State ; that alone come within the lejli .. 
ladve urview of the Central Government. 

' We . have not m de a law ' ,On the l;lject 
yet. The ot~er j , lotteries run by private 

Minister, my Private Member Bill for the 
. abolitio of ' J9tteries is already pen'dn g. 
.. Please adopt' that just a you adopted Mr. 
B'anatw~lIa's Private Member Bill, 

", 

SHRI BHAGWAT JHA AZAD : Stop 
\, ' . lott rie and allow cassinos to be opened 

9 oc:es, private p~rsons. :Tha t is govelo d 
by the State law. The Centra l Govern-
m nt docs n t re 11y come into the picture. 
If t ere i aDY malpractice in (hose 
)otterits, as' I s~lid a little \ whole ago, it i . 
for tbe .tJ'te Government to take acU D. 
But then the Centrf;\ l _ Gover ment has not 
be n 'indifferent to tbis matter. We have 
issued detail d guidelines. on 26th Jun~ 
1984 reBarding conduct of lotteries by the 
Central Government anCl State Gove n-

'meots and lotteries to be perQli~te~ Y the , 
.. to .Go ~rnments 

in elhi; , tba~ will a cUer way? 

S RI : CH)'DA.MQARAM : We 'have , 
s unded the . Sta . . Governmel')t On 
wbetlie they would aIr e to legi J. t ion On 
State I~lterie and Ie isl~t'OD on private 
lotteries. Some tat ha e lespond d' 

" by saying t , t they agree 0" ve I .isla-·· 
don on State lotter;es and rivate lotteries . . 
Some have said t . t tbey would .grte to 
have gi lation 'on State I Uerie 'alone 
a d not legis1atjon 0 pri~ate lotterie ' 
becau I y ' see ' it as coming within tbe 

competence of ate Le i • 
.' 
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latufe under t entry 'bettin, and gamb-
Jin,'. orne Slates have taken the view 
tbat . they do not a ee to have leaislat~on 
eltber on State · lotteri~ or on private , 
lotteries ..•.•. 

. PROF. N.G. bat are they ? 

MR. ' DEPUTY-SPEAKER. .: ,Some 
States. 

SHRI P. CHIDAMBAR~M : We have . ' 
to take the consensus. As ' far as the ' 

. Central ' Government is ·concerned, we arc 
· nof running .any lottery; nor 40 we pro-

pose to run a lottery. I think the Han. 
Members should raise this question with 
the tte pective State Governments and per-
uade the State Oovernm~Dts ' to ·tak . . a 

' IQok at this matt r. • 

DR. V. VENKATESH: What about 
the Conaress ticket lotteries in my State '1 

SH VIS WANATH ·~RATAP 
SI GH: I suppos . the Private Members' 

dl comes by lottery~ 

PROF. MADEfUDA QAVATE :.Even 
• l ' po.rtfoliO$ come by lottery .! 

MR. DEPUTY SPEAKER·: Members 
· are a1 0 comins like ~bat ! 

SHRI A iF MOHAMMAD K AN: 
Wjt reference to the ans er giveD by the 

on Mini ter, I · would like ' to kQOw . 
whether .it is a fact that the Government ' 
hav received complains about th ' viola... ' 
tioo of tbe guidelines is ued by the ' 
Government . e peci'al y . ~Y the private 
lotte ies authorised by the St~te Oov~rn­
ments. : I t was in view of these v ry com-
'plaints that the Oovernme~t had 'to is~ue 
fresh directive · on ~7.2.198S. This was iIi 

. addition to the oriainal guidelines issued 
by . the Governmept a~skina , the ~t.ate 
Governments and the Union Terntory 
Administrations to make it obligatory 'on 
the ' part of the organisor of tbe lotteries 
to adhere ' to tbe guidelines issu.,d by the 
C~ntral Government. · I would )ike to 
know' whether still the ' Gov.ernm~nt is 
receiving complaints of non-adhere ~e to 
tbese guidelin s and whether the Hon. 
Minister will cODsid~r the de irabHity of ' 

I 

Oral Ans wer' 

. recommending to the Finance Ministry to 
i wi~hdra~ whatever benefits or exemptions 

bein. enjoyed by such orsanjsors as af 
'found 8uJlty of violation of the d irectiv 
and auide1ines . issued , by the Central 
Government. ' . 

SHRI P. C IDAMBARAM: TJ.ce on. 
Member is corr ct. Aft r the is~ue of 
the guid'cLnes On the 26tb June J98 

, " 
when w f, und tha th re were' certain 
complaiots comi g #1l1out the private lotte-
ries, fresh guiuellQ s were indeed is ued 
on 27.h February 1 ~8S was stated by th e 
Hon. Member.. We don't have complaints 

bout the lotteries run by the St, te 
90vernlme~t ~ . But th ere are iodeetl some 
c ~plaint abo\.)t the lotteries J un by the 
private ag ncies. Notbing ' ha come to 
our Do~ice ecenely.. J 1 States are not 
aHowjD8 private lotterie . and some states 
are aIJowjlig tbe private Jotries. The ther 

.suggestion made by the I Hon. Member 
. that we should write to th c Ministry of 

Finance . req,oesting them to review the 
concessions nd benefits e~jo)'ed by these 

. lotteries is a good suggestion and we wil 
examine it. . 

Memorandqm ,Regardi ng. MabaJan 
. Commissio Report .' 

I . 

+ 
. -146. SHRI G .S.· BASA VRAJU : 

SHRI H N. NANJB GOWDA .: 

'WHI th~ Minister of HOME A AIRS 
be pleased to sta te : 

(a) whether aD a1l party del gation of 
2Q Members of Parliament from Karna-
taic presented to tb Prime Mini ter a 

. 'memorandum 00 4th Decemb r. 1986 ' 
urging him t implement t e Mahajan 
Co mjssion eport on Mah fashtr:i • 
Karnataka ord r is De ; aDd 

(b) jf so, . the reaction of Government 
the eon? 

THE MINISTER OF HOM A AIRS 
(S. BUTA SINGH) : ( ) Yes, Sir. 

(b) .This border dispute cap be 
resolved only ~ith the willinl cooperatio 
of the State Oovernmeots of Maharasbtra 



a~d Karoataka. -T~e Central Governmen,t 
. will render all possible assistance to thClIl 
to arrive at 'a mutuan~ acceptable solut,lOn 
of l.h'c dispute. . 

SP..RI O.S. BASAYI\RAJU ' : Mr< 

~oth the States that some . accept~ble ' 
solution can be ·fouod aDd 'we , have 
expressed our willinaness. Tho H D • . 

Deputy 'Speaker Sir ~ ' I anl . C?t satisfied 
w1th the' answ r given ~y the , HO.O. 
Mini ter for Par,t (b) of my ,question. Ma?" 
I know -by the Hon. M'in_ister ,wheth.e~ It , 
is a ' fact that. the Mahajan Commlss;on , 
was appointed at th e inst, nc of 'Maha-
rasbtra :JO - the ' ,then ,Chief Mini ter of 
M aharasQtra ha given an ~ssuraDce tba t 
he would abide by · the Mahaj 10 Com-

Prime Minister has already to:ld both the 
C~ef Ministers. I have tried . myself · and 
am stiJl continuina my cffor.ts that both of 
them should find a . mutuaily acceptable 
olutjon so that this problem' cou1d be 

rtsol1Jed. We are willing to assist both 
,. th , S ~ate Governments the ~ay , .they likC? 

. 'mission's repor t ? If. so, why is the del~y 
. in implementing tho Mahaj '\o ' award 'l ' 

' S. BUTA SINGH: It- i pot .so ~lInple 
a the H o. Member is tryin to put . ,it. 
Both, the State Oovernments .have taken 
their r spective tands on the issue which 
was decided by the Mal ajan Co~missio~. 

PROF. MADHO DAN DAVATJ;l 
, lI:respec~ive ,of , party. 

S. BUTA SINGH .: So, now that a 
decision bas b~en taken, it is .or .. the , 
respective . sta tes to come and ~it togeth,er 
and evolve ' some mutually a~ptabl" 
soiution'. There is nothing that we c ~ n 
direct or we can r.eally impress upon one 
Government to do these things which tl:le 
other Government 'will not accept. There .. 
fore~ the Ceotral GQye~Dment bas always 
made available its good , . offices, lor any 

. kind ' of assistance for the two States to 
come' to .a m~t~ally acceptable ~olut~on. 

SHRt' G.S. BASAYARAJ.U:, Sir, th~ 
, Father of tbe Nation, Mahatma Gandhi 

.. ,himself ba4 categoricaU'y said in 1924 that 
Belgaum. is part and parcel of .Karnataka 
both cul turally and 8 . o~r.aphlcally. On 
the s~me' lines the , Mahajan Commission 
'h as ,made J ' the recommendation. 
(Interruption~) Will the .Centr~l Govern ... 
ment come up ~efore. the liouse ,ond take , 
such other steps to implemtnt the award 
of this · Co~mission 'l . 

S. tBUTA· SINOH : Sir, as I have jQst 
be \y1th the cQoper~tiQri ' of 

, " 

,. 

, SHRI .V.S. KRISHNA IYER: . Sir ", . , 
tbere sh9Uld be some sanctity attached to 
these , cOnlmi ions. It is mOre than 
·12 years ago that the , rccommendatio,Q of " 
the Mahajan ' Comm'i~~ioil was placed 

,' ~efore tbe .House. , .Secl;lu e .there was ' 
,dispute they went to the Commission and 
for that tpo. s~lemn assurance was given 
by both the Chief Ministers. The terms 
of roference ' were also -accepted~ If the 
reCommenda,tions of tli.e commissions are 
not to be flcce,pted then what is ttie use or 

, appointing the comin'issions. The bone 
Qf contention is Bejg~u~. The previous 

, commissiOlis~tbe Dbar ' commission . 
AleC pommi sion ·,head,ed by lawahar LaJ 

, Nehru ~od . the States Re-organis~ltion 
Commission-all r.ecommended , tliat 
Belgaum is part aod ' parcel of Karnataka 
May' I know from ' the ' · Gover~men~ . 
whether they w~ll 'give a solemn assulaoce 
a.od oot say they 'are waiting for a settle" 
ment. It is ' impossible to , COmQ to 'a 
mutual settlement • . Will YOU give an 
assurance that very 800n yOU will bri g 
an amendmen~ :to the States 'R.e.organisa-, 

"tion Act to incorporate tbe .recommenda-
tions of the Mahajao Commission? ' , , 

s. BUT~ SINOH: Sir. there is .hardly 
any questi D in the formulation • . The 
hone Member.'s views ,have. gone 'on r cord 
'and I . am sure tbey ,will serve the purpose 

.. ,for which they ' are' addressed. 

. SHRI SHARAD DIGHE : Sir, .in vjew 
of the 'fact that this Malidj'8n Commission 
report w~s . neither accepte·d' ., by . the 
G~vernmel!t nor by ' this ' ParJiameqt and ' 
in view of · the fact that in s,ev'eral ' 
elections in Karnataka border areas tb~" 
Maratbi speakln, peoplo have aJrcad), 



explessed tbeir desire to 80 t~, Mahara b-
tra and also in' vi~w of tbe fact tbat 
Karnataka Chief Mipister would not be 
able to aaree to live up thi's border place 
to Mabarasbtra will , the Union Govern-
ment ,take fresh initiative ' il;l solving this 
problem 1" ', ' 

s. BUT'A ~~NOH : Sir, as I 'replied to' 
tbe ' main question the UnioQ Government 
has expressed its willingness' to assist both 
the , States to find a mutualty acceptable 
solution. We are continuing 'our .efforts. 

, In fact, I hi:lVe been in t uch with . bot 
tbe Chief Ministers~ .1 have met both the 
Chief Ministers. The 'Iast time wb n the); . . 

'met they. ha~e been able to ·thrash out 
. many issues which were ~~Dfi"QDtiQg tbe 

people of tl,lis area. I have every ' bope 
~, tbat with gooQwill at heart if they really 

wish to resolve tbis is ue there ' is scope 
and they cao resolve this issue. We .are 
always willing to assist the Sta tes in , find-
ing a mutually acceptable soluti?n. , 

.,; 

. PROF. MA HU DANDAV~TE ~ Sir," 
, I woul<l like to ask a , questiQn without 

hurtins the .feelings of ,all our co-lIeagues , 
from Karnataka . . , Lei me .. t;nake it very 
clear. 

.' The qu lion is about the Mah~ij an 
Commission. I want to ask 'th e honour .. , 
able 'Minister as 'a background that is 
It not a fact tbat not only in . the questi'!n' 
of dispu~e bCtween Karnataka and Maha-, 
rashtra but even. when' tbere ' was a 
questio~ ' bet~een Punjab ' and Haryana, 
there was -', Indira Gandh i Award, tbere 
was the Shah Commission Award. B~t 

, despite that., th ere waS a Longow .. I , and 
'. Prime Minister R ajiv Gandhi Award· 

wbich supersed'ed D~l tbe earlier' Awards-
whatever" was acceptable. Sir, there is . 
famous aying tliat Mlan. Bib/ 'Rail .. To Kya 
Kareca Qaz(·I am saying ' if. a he bas 
promised, just as in the, case of .Punjab 
anc:.t Haryana, despit Indira Award and 
Shah Commission ' A wa'rd. tbey evolved a 
new Punjab Accord ; in a ' imiJar mapner 

" witbout- , c;listurbing tbe people of Karna-
taka and Mabarashtra, s sugteSted by a 
deputat ion of M a harasbtra, ' will ' the 
Prime . Minister call both the Chief 

Mjnisters t~ctber an~ put 'var~ous propo-
. sals, 'including even tbe opinion poll and 

seule the maHer Once and for all 1 In . 
Goa the i. ne was' clos~d by opinion poll 
and evcp the Maratbi. s caking population 

· has", not reopened that. 'They ' say that 
whatev r l1a taken pJace On the basi 'of 

. the opinion .poll. we have acce ted tha t. 
' (Ev.en ttie "rdaharasbtraw~di GomaDtak 
" ParW bas not demanded ,that Goa sh uld 

'go t<;> M aharasbtra. ,So ... like that. that 
is also, olle of tbe, ' alternatives. So, will , 
he explore all the alteniatjves? Both the 
.Chief 'Mi iste! of K arnataka and Maha .. 
rashtra are amenable. They are gentle-
men. I think they are v ry sweel-mi deCl 
people. You 'Can si', with them a'od try 
to find <?ut a Sc;>lution. Wi'U you do that? 
In that we arc prepared to help you. ' 
. . 

.' S. BUTA SINGH' : Mr. Deputy 
, S eaker, Sir, may I expr 'ss my grateful 

tHanks to Prof. Dandavate. At least for 
a change~ he has accep ed tbe' philo ophy 
of accord. 

PROF. MADHU nANDAVATE: 
· There j no 'C'baoge. ' Sir, 'I was the fi rst 
. to. 'weJoOr.ne' the Accord when the Prime 
Minister announced that. ' 

',S : ' BUTA SINOH: ThrougIl the 
Accerd ; a mutually acceptable solution . .. 
(Interruption$). , .. .• 

MR. DEPUTY SPEAKER: Attention 
plea e. Don't . int rfere. . Plea e · take 
your seat. 

'. S. BUt A SlNOH Sir, he hns 
admitted that" tbroush the proCess of 
a.~cords, highly controversial and burning 
issu . could ' be resolved ' by mutual 
partiCipation and coopera tion. As I just 
now mentioned, I have myself ' ta lked to 
1?oth the Chief M inister. I ta e it, as 
the Pr9fessor bas said, both the Chief 
Ministers are 'through gentl emen. I am 

· sure that they will have a thought over 
much more beyond Mah ras ra and 
Karnataka in the national ' i~teres. I am 
sure they havo the national intere t a t 
heart and the' parties that are, 'ruBi) ' tb e 

. States, e peei lIy the Janata Party, will 
have a national approach to" all ' uch 
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a way. .As ·a m ~ of fact; t 
indiciltio s when 1 t Ik d both 

. them. I am continu" I tb t P oc 
I am hopeful that a day will come w n 
both the Chief Mini ter. will be a e to 
find a mutually acceptable -solution ' 8Dd , 
we are , prepared to ' a i .t tb m. 

SHRI SHANTARAM AIK: 
. dispute betw n , arnat 'l a aDd Ma 

rashtra, wh ich has not been r olv d fot 
m 'lny y ears , c\'cr I proposals""-7' f cour , 
the ' people of yoa are a ain ' t it-are 
coming. One f t e prop £lIs is that 
disputed area, should neil er 80 to 
K rna taka nor to Mah r shtra but 'the 
should be giveD to G 8 • . 

Sir, I wQuld like to know-altbough 
we ,are against it- whether any su h 
proposal has come to , the Government 
and 'h tber you will ure u tb t Go .-
will be kept apart from all these dl$p t 
and will not be involved '1 

SHRI BUTA SJ GH: Will you kin ly 
addres t , is ptopo al to ' both tbe Chief 
~inisters '1 ' 

SHRIMATI BASAVARAJESW ARI 
Sir, whether it, htt com t8 the noti(4e f 
the Governm ent that bo h the ou 
the Legislative A-s embly and the 
Council-have' adopted Ii resolution 
l,lnanimously saying tbat tLl Mahajan 
Commission RepQrt sh.ould b . , tot lIy 
accepted a~d they b ve' conveyed , the 
m ssag to (be" Unioq Govern ent for 
spe dy implementation '1 ' ' 

s. BUTA SINGH: The fact that in ' 
Karnataka bOth the House have pa ed 

Re olution to this effect bas como to 
our Dotice. That W is Iso tber in the 
m morandum that wns presented. This 
·5 precis ly tbe stand ta en . by tbe 
Karnatak Government. Simila'rly ther 

a stalld ta en by · the Mab rashtra . 
Go er mente 'There has to be a meetin 
around and we are making effort to s 
that both .the Chi f Mi isters arrive Jit a 
meetin round where a mutually , accep-

bl solution can 'b found. . 

Will tbe Minister of HOME AFFAIRS 
plea ed to state : 

( ) whetber all , higb ri e buildings in 
tbe caP4 1 h V ' n brough witbin the 

"view of the Del i Fire Prevention and 
ire Safety Act, 1986 : 

(b) if 0, tb details of such , buj~dings 
in the capital ; 

(c) wh t er some high rise buildings i 
the ea ital re not y t cl red by th 
Chief ,F'ire Officer for fire prevention and 
5a' ~Y .: .and 

(d) if. so, the details thereof and the 
steps ta n by Government to, check all 

i h rise buildin in the capital under the 
.roresaid Act '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SI:IRI CH'INTAMAI-U PANIGRAHI): 
(a) Yes, Sir. 

(b) to· (d). A statement is given below. 

Stemen 

fore DuiJdinl By -Jaw. 1983 wete 
t"fied i June, 1983. it w s not n eces-

sary to obtain a 'No 'Objection Certificate' 
from Chief Fire om er, before a comple-
tion ~rtiflcate wa. Iranted for a l)uitdinS. 
Beforo Juno, 1983~ 220 hia\:t rise buildings , 
were . con tructed~ out of wh ich 26 · build-
n meet the Firo' Safety requirements. 
or. rem in ins 194 buildings notices have 

been issued to tbe concerned manngemeot 
for removing the deficiencies and providing 
tbe fire safety/protection measures as per 
tho exisJing Building- Bye-Jaws. With 
regard t buildings constructed after June, 
1.983, 'u obj ection certificate' for occu· 
pancy is. aranted by th Chief Fire Qfficer 
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'ooly after the •• tilfi~ all tho 
norms of" fire safety. Moreover, under 
' tbe Delhi Fit PreveDtio & Fjr Safety 
. ct, 1986, Chief Fire Ofticer or his omi-
nated authority caD ins ct apy b· ri 
building and i~sue direction, ' for the recti-
fie tion of shortcomio8S , from the ' ra 
safely, point. ' enally .of imp!; 0 
and fine, as e.ohanc ~ under tbe ~I . Fir 
Pr vention aad Fir S~fet1 Act 19~6 can 
al 0 b oJ imposed jf the e directi()Ds are not' 
carded out. 

(TranI/alton) 

. SHRI BA WA I LAL PU OM 
; Mr. Deputy Spea ker , Sir. wben the biSh . 

'rise buildings catcb fire, the it becomes 
difficult to 'save tbe peop!e who arc inside. 
I may ci e the examp' f ~, i rlh 

A I SQid, notices , have already been 
isiued to tbe variou8 parties. 

.( Tra".l/atlon) 

, SURf ' BANWARI LAL PUROHIT: 
Sir. the hon. ' Minister has given us the 
inform.ation. But, fire-services are not 
well ·equip ed. 'n pase a multi.storey 
~ndjD catches fire, ,equipment tQ reach ' 
t e top of, the bui)din is ot, available. 

' here. This problem i not .confined to .. 

At 1~ast mitJimum arransemeols sbQuld be 
there 0 a e people in case of such acci-
dents. , What Ineasures are you going 0 ' 

tak ', in thIs regard? A e you importiog 
any fir -filming equ ipmen It t.akes 
hou s t ve aple by helicopters a d 
rna y pea , Ye die j the meo tim e. Thi . 

Delhi alone, but it is related to tbe whole 
countrv~ Fire fi t g equi,pm t i not 
available in most cases. The hon. Minister 
has stated 'that oQt of 220 'high rjse .build-
ings, 26 build ngs meet fire-safety require- , 
ment. Regarding the r:ema ioing 194 
b~ildings, only n tices ~ave .,ee~ issued 
for providing fire · safety/protection 
measures. I would I ike to ask whether 
any work js ' beina done in this direction 
jn those 194 building 1 So far. as we 
know, the official go there only to threa- .. 
ten th~ parties concerned ~nd ' to extr ct , 
mo ey from them. That is wby they ,a're , 

. n'at doing any thin . 'I .want to as , as to ' 
when the notIce were se_r~ed on tbem and 

. by which .date the are requ ired to provide . 
the fire-fighting equipoleot accor ing ,to ' 
the notices l' ',. 

t' 

(English] , . 
SaRI CHINTAMwANI PANIGJilAHI': . 

it is good that Shri .P~(ohit has ' ~aised . 
'this point. As the boo. , M Illb knows, 
the Bill ' itse:r was passed io tbe last · 

, Session and the Presjdent .ssent~d to it in 
Decem,ber, 1986. Already, notices 1,0 194 
parties have been 'j III d. Accordio. to 
the provi ion of tbe De \ 'Act. it t os 
about six 01 nths ; . if they do not cOl1\ply 
with the notice, serious· action would 

·briois bad name to tbe cou try. The' five-
' star olel 'II ic:;h c ught fire and in w ·c 

several e p! died h s earned . us dis-
lepute throughout the ' odd. Hence th ~. , 
,country should keep a ' watch on such 
m ~ters which bring 'u ' .j 11-( me. V,,'hat 
urgent action . is b~ing tuk 11 in thi 

, reaard? 

(Eng~~sh] 

S ' ~ CH(Nt~MANI PANIGRAHI : . 
As we ' had' explained, when the Bill was 
being discussed in tbe H(iuse, th Govern-
ment ' is taking serious measures for 
modernitation 0'-' the fire s rvice. · The 
Gover. me t , of India ba reJeased its. S 
c~.or:e for the modernization ot Delhi Fire 
Service. The Mupjcipal Cor oration r 
Delhi has already sta'rted con truction of 
four fire 'station buidjngs and the fifth site 
j ~Iso lik Iy to ,be b~Dded over by the 
DDA where tb construction wjll al 0 

· start. R. 2 crores ha~e been earm 
or this j h. We Ie al 0 procuri g 

equi ment' fot fire Ii htin 

, In ' t e ,next yea r ,t Goveromen t of 
" I dia will release a r nt·jn,.. id of Rs. 

6.8~ ~r~r~s fpr th onstn,Jctiop of mor 
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underground static tanks for fire ftahtin 
purpo es and procurement of more sophis-
ticated equipment" from advanced count-
ries. if the hon. M~mber wan~St I can 
read out what tbese items' arc.' , . 

SHRI SQMNA TS RA TH :' Sii~ we 
hav passed a Bi11 in this House, it ,is not 
8S yet' an Act. ut, I want 'to know frC?m 
the hop. Minister, what steps have .been ' 
taken '· to jmptement the, urgent 'Dee~ and 
intention of the Bill? The hOD. Minist'er 
has s id that some funds have been al.ot~ 
ted and 'some more funds are r.equired.' . . .. .' 

So, J would like to know from the lion. 
-Minister , s~nce this is : a very importaQ't 
and . urgent matter, what ' steps hav~ 
already been taken by the OovernmeQtto 
c~bat fire fishti,og in Delhi ? 

, . ~ 

SH' I IlINTAMANI 'PANIGRAHI : 
A' 1 had 81 ready replied to the prev' ous 

, qoestion, the Rules hav~ already been ' , 
framed. ' I think tbe tule will come into 
effect i~ another one week's time. . 'There. 
foie, once the iules come 'into effect, we ~ 
shall have to issue a~l the details ,tber' of. 

MR: DEPUTY SPEAKER; Q. No .. 148 
and Q. No. 149, we w~1I ake up U-?gether.-

As it ute to, Handloom Weave . 
I 

-148. SHRI KADAMBUR J.ANAR., 
THANAN ': Will the Minis,ter of TEX-
TIL S be Jea ed to st. te : • 

(a) whether Go ernment are aware t.hat 
. the hand160m weavers in States like. Tamil 
Nadu ' are . depr ived of ,heir, daily work-

" . ~wins to heavy glut . ~f. their p.roduction ; 
• nd 

(b) whether Union " G verament are 
con idering'to help tbem by special rebates 
~1 owed in ,handloom producins regiODs,~. 
affected by drought '1 

T S' MlNISr R OF STATE OF THE 
. MINISTRY F TEXTILES (SaRI RAM 
NIWAS MIRDHA) ; (a) and (b). A 
~t~meDt 1S iven b -low ~ 

. (a) No._ Sir, H.owever. some repres~nt~. 
tions bave been received from Tamil Nadu 
regarding .a~umulat~oD of stock~. . 

) A , .spechl. Rebate 'of '20% to be 
shared equally ' between ' the Central a~d 
Slate O~verDment ' is offered to all States, . 
including drought affected areas, 0 retail 
ales of handloom fabrics marketed by the 
H~ndJQQm' Cooper.ative "Societies - and 
I:lan oom ' Develo~ment Corporations. 
In a~dit.i~D, ,the special rebate is also 
av_,iJab'e ,'for sales ' effected in National 

" , level exh,ibitio~, approve_d ' and. rgan.i ed 
by the 'Office of tbe· Develol'm~n't Com .. 
missiolltr for. Handlooms. 

'. 

, . Evaluation of J.~at 

'. + 
wl~9. SHRI ANANTA PRASAD 

SETHI- =, 
S'HRI 'g. M. BHbYE: 

t.WiII the ' Minister of TEXTILES' be 
plea ed to state . ~, 

(a) whether Ooyernm~r't have made 
any ' assessment regarding the perform-

.. alice of the lanata Cloth Scheme; ' . . -
. (b) if so, the outcome tbereo~ : and ' 

(c) if not, whether Oovernment pro- ' . 
pose to \Ulderta ke a com rehensive review ' 
,or the Scbeme with a ' vj~w tp provide 
employment to handJoom weavers and , 

, cheaper cl()th 0 the weaker sections of I 
'the society? 

THE ·MINISTER OF "STATE OF TaE 
MINISTR ·0 ,TEXTJLES (SHRJ RA'M' 

.. NIWAS MIRDI-TA) : (a) ' to (c). A ~tate. 
m~Dt is g'iven below. 

( . ~ 

~tatement 
,. , 

(a) Y S, Sir. A 'review was cond'u~ted 
in 1983-84 by National C~uncil of A ~pJjed 

. EC9Domic Research (NCAER) as part of 
.. 'the study of' the working pf ui, controlJe 

. ... . cloth ~h~m ' ; '. . 
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, (b) Some of the major findjnl of t'be 
study in relation to the janata cloth 
cherne were that at all-India level, weak r 
ectioos f rm d 55.4% of the households 

buyin janat cloth. In terms of voJume 
of jan~ la cloth purchaRed. tbeir share wa 
marginally lower at 52.7%. A tYP1cal 
jaDa ta cloth buying housebold purchased 
J 3.5S metre ,of janata cloth in a year and 
27% of the tot 1 household in the 9 
urveyed ' tates purchased j nata cloth. 

(c) However, tbe S rvey condqcted by 
National Council of Applied conomic 
Research (NCABR) d'id n t c ver all 
asp cts of the scheme. The break 'up 
into Turn I and urban was a~so not avail-
able. Hence, it was deoided to undertake 
a comprehensive urvey of the janata 
cloth scheme, hich has been entrusted to 
the Ahmedabad Textile Indu try's Research 
Association (ATI~A)-

SHRI KADAMBUR JANAR .. 
THANAN : Mr. Deputy Speaker, Sir, the 
answer, which the Mioister ' bas given is 
not sat·isfactory. The hand loom industry 
1S the oldest on next to agriculture in 
our country; even from the early fiftie , 
reb~ te and e elvation are the two helpi~g 
lin j"en to that industry a a walking 
stick to walk in c mpetit'on with tbe 
TU oin textiles indu try. I had rai ed 
this que li n ft r my tour to nlY consti .. 
tuonc . . The glut tlctually in the primary 
societie ,in mall vi1l:lge , is so much th~t 
acco ding t th e lat t figures, i.e. a on 
31.1.87 • . tbe size of accumul tion in the 
primaries as \V 11 in the c optex j 

early 112 cr r s. 

Therefore, I want a categoric 1 
reply from the hon. Minister, as t 
whether he will allow 60 days' rebate 
instead of 30 d 'lYS' rebate. The 60 ~,y' 
rebate was or iginally allowed on SO-SO 
basis 0 that the accumulatc!d stocks will 
get cleared and poor handloom workers 
will not be deprived of the work '1 

The second part of my supplementary 
is, whether the reservation notification win 
be adhered to, in accord nce the 11.3.86 
notification, instead of 5.8.86 notification, 
o that the r serv~tioll b~ ~fit wlli,?h a~~ 

actually aimed at the bandJoom weavers 
can actually 0 to them? 

ROP. MADHU ANDA V TE: 
. Th y ha reduced tbe allocati n from 

Rs. J 92 crores to Rs. 93 crores in textile • 

SIfRI RAM NIWAS MIRDHA : Sir. 
the Government is committed to the ro-
tection of handloom sector for which a 
number of schemes, apart from rebate, 

' have been in force for quite. Orne time. 
And in this Plan, 'al 0, we are pushing 
those scheme forward as much' i 
possibl. The stock position as at pre-
$CDt, ' I would like to clarify, Le. in regard 
to accumulation of stock. According to 
the Strite Government's figures, as on 
31.1.87, Tamil Nadu, bolds a stock of 
38.61 crores with primary societies and 
78.63 crores with cooptex. In th e past 
also, they have been h aving the stock ~ 
One of . the reasons why th tocks accu-
mulate is tbat, under ·tbe rebate scheme , 
there are almost no sales xcept 
during the rebate days. Th e ocieties 
hold stocks for Inonths together 
-S months, 6 months , 7 m nth -an 
wait for th . rebate period to c me, and 
tben they sell it. So, One r ca On why 
stocks accumulate i the way the rebate 
scheme is bein operated. This scb me 
Wtl introduced Ions time back an 1 it wa 
only in certain year the period wa rai ed 
from 30 d ys to 60 da s. But the n rob r 
of rebate days during National EXPOs 
which entitled the societies to tho e rebate 
were abolished. Today. we h ave two 
ystems. viz- a 'es by the e cooperative 
societies, and by the National Expo 
which are four io numb r. They can b 
morc. also. They are h Id nIl over the 
country; they Qre the~e for 30 day. or 
even ~ore days. Thirty plus thirty make 

ixty. At OnC time, Expo rebates were 
abolished; and from 30 days the rebate 
period w incroa cd to 60 d ys which, 
we think, is not the pr p r way, beau e 
Expos 1'e a very important element in 
popubrJzjng hand looms. Th ey at l act 
lakbs of people to ee and buy tho e 
things. Products from onc State go to 
another . regi n, and pe pIc I t u ed to 

eio t~se t~in and dcvelo pr ference 
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for them. So, for the ,promotion of 
h · ndicrafts and bandlooms a a whole, 
these National Exp s play very impor-
tant role. Talfing that into account. the 
old scheme of rebate for 30 days, plus 
tbe National upos has een re tored . 
which, I think, i In the over ' II interests 
of h ndJoom deve)opm nt all over the 
country. 

SHRI KADAMBUR JANAR-
THANAN : I am informed that as on 
30:9.1986 when the represen tation was 
m ad e to the C ntra" Government, the 
accumulation was 143.3 crores. But 
today, i.e. a on 31.1.J987- your fi ures 
a re correct, Sir- the figures are 38.61 
crotes and 78.63 crores. It means the 
total i J 17.34 crores. rherefore, the 
statement that the al s a re made only 
when th e rebllt i there. is wrong. On 
30.9.1986 when the State Government 
r presented to you, the accumulation was 

. 143.3 crores. Today, it is 1-17.34 crores. 
Therefore, th re i movement of the 
good, but t1le 60 day • rebate will" belp 
the poor workers. Therefor e, I differ 
from the Minister. Even at Coimbatore. 
be bad stated th t only dur ing rebate 
periOds these hand 100m sales are there. 
Tilet fore . I differ 00 this point. I want 
to know f rom the M inister: when the 
new textil e policy was announced o n the 
floor of the Hous • it We: S said tha t a 
milli n handJoom workers would be given 
more employ ent opportunitie6 , bec. use 
of th e 'new texti :e policy. Even under 
tb a l policy, we are giving Rs. 53 crOres 
8ubsiuy on these, i.e. for c ntrolled cloth 

nd Janat cl tb. which w~re on the tex-
tile mill s ide , a nd tb n have been trans-
ferred to handlooms. · But, c mparutively 
speakin , th i s. 53 crores i a very 
me gre amount. Tha t ub i y is not 
enough. Theref re I want to know cate-
gorically from the Minister 0 . to what is 
the addjtion~ 1 number of employment 
opp rtunities created a a result of the 
textile policy. If e :~ ' ployment pportu· 
n ities 're l lot created, will t'b e Minister 
increa e tbat allotment of Rs. 53 crores. 
based on 1985-86, fu the r, for the con-
trolled and Jana ta cloth allotte to . the 

ndloom s ctOf 7 

SHRI RAM NIW AS MIRDHA : As I 
id, rebate is only one of the menns for 

tho promotion of hand looms. There is 
difference of opj ion between various 
St tes fl S to tb continuance of the rebate 
in its present form. The whole thina is 
beiog looked into. W have entrusted 
tbe exarnination of the whole question of 
assistance to handlooms. inc)udio. rebate 
to certain bodies. Ther is a ub-com: 
mittee of the andl oms and Handicrafts 
Bard wbich is looking into it. We have 
entrusted the work to nother orlaniza-
tion, which will also look Into this. I 
hope that \Vh n their reports come. we 

. will be a ble to take a view in the matter. 
. The ·Jnstitu :e of Rural M anagement. I 

Anand has also been entrusted with this . 
task. We want a very fair and impartial 
enquiry into the wbole gamut of hand-
loom development, and into the various 
schemes of the Government ; and we 
would act according to whatever advice 
we get • 

Apart from that, as regards reservation 
order, about which the hone Member had 
asked previously. we have issued an order 
t reserve certa in varJedes f r tbe hand-
100m ~ector. Actually, hundreds of, or 
more tban a thousand, writ petitions have 
been filed all over the country-a few 
hundreds in K arna laka, and a lew 
hundred's in Tamil Nadu-and we have 
requested the Supreme Court to collect all 
those wri t petitions at the upr me Court, 

. and have t em transferred to the Supreme 
Court, 0 that a very e, rly decision could 
be t aken. Our petition t them has been 
(l ccepted. and we want that the reserva-
tion ord er tha t we have issued, or will 
issue in future, is strictly enforced 911 d 
that the writ petitjons do not come in rbo 

. way of iving relief to the hand loom 
ect r, to which the Government is com-

mitted. 

SHRJ ANANTA PRA AD SETHI : 
This Janata Cloth Scheme w, s introduced 
in tbe year 1976. . But in reply to my 
question, the hone Minister bas stated that 
a review ~as conducted jn tbe year 1983 
and a)s DOW again he has entrusted the 

med~bad Textile Ipd\1stry for a com· 
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prebensive survey in tbe y,ear 1981. But 
there i DO mention about tbe time limit 
when the survey report will be submitted 
to the ' Union Oovernment. However, 
when this Janata Cloth Scheme was 
introduced, the objective was to provide 
employment to the handloom weavers 8n'd 
tbe cbeap cloth to the weaker s ctioos. 
I don t know 'lbout it : I will be glad if 
the hone Minister will tell us whether we 
have been able to achieve the objective as 
yet. In tb is cOnnection, is it a fact tbat 
this benefit under ' this Janata Cloth 
Scheme, is not reaching tl e weaker 
section and some States are sellina this 
clot h in the open market against the 

. government d cjsion that jt should be / 
sold in their des ignated shops in t l"e 
respective States and getting benefit of the 
difference in prices and at t be same t ime 
they (; re also getting the benefit of the 
subsidy from tbe U ion Gover ment, 
which is detriment to th e interest of the 
weaker section '1 Has the government .... 
received a y complaint ' abou t it or has 
it been brought to the notice of the 
government? Has the government taken 
any steps to ee that tbis ben eftt . goes to 
th e weaker sections? W ill the hone 
Minister · consider to constitute a super-
visory agcncy to supervise all tbese things 
so that the benefits re, ch the weaker 
sectio s. ' 

SHRI RAM NIWAS MIRDHA : There 
are two schemes fOr the benefit of th e 
masses for the supply of cloth at subsi-
dised rates. One is th e controlled cloth , 
scheme which is operated by. tbe NTC 
mill and another is 'the Janata Cloth 
Scheme which is operated in the hand .. 
loom sector. Our Policy is that more 
and more should be transferred to the 
handloom under the Janata Cloth Scheme 
so that h andloom gets sufficient work. 
The product ion of Janata Cloth in the 
bandloom sector increased from about 
80 .mi1!ion sq. metres in 1976-78 to 357 
miIJion sq. m tres in 1984· 8S. The r te 
of subsidy has increased in stages from 
Re. 1 sq. per metre to Rs. 2 per sq. 
metre, and · the new textile poJicy enuncia-
ted recently in June 1985 stipulates that 
the opportunity to manufacture controlled 
cloth wIn be transferred araduaUy to tbe 

handJoom stctor. This is specificaJly 
mentioned and we are proceeding on 
those lines: Now, as regards distribu-
tion. there are some problems in tbis 
because distdbutiOD arrangements have of 
nec s ity to be with the State G vern .. 
ments. I have been in touch with them 
and w. are requesting them to op n at 
least one sale outlet at very gram pancha-
yat ; we re request ing them to trengthen 
their distribution structure ; we are " ing 
them to u e public di tr ibution system 
for this distribut ion of this cloth, and our 
dialogues with th e $tates continue ; and 
wh atever distribution a rran emeots have 
b en foun d Jacking, we will see that in 
consultation with the States, 'h ey . are 
improved. 

SHRI ANAN A PRASA SETHI : 
W il l the Minister be kind enough to teIl 
us whether there was any ta rget for the 
year. 1986 .. 87 fO,r tbe d iffer ent Sta tes for 
the produ ion of tbis Jana ta Cloth and 
the tota l amount of subsidY provided to 
various States, and which State ' is most 
benefited for receiving ubsidy and not 
effecting the spidt of th e policy '1 

SHRI RAM NIWAS MIRDHA : I 
have here a 1i t of statements sh win 
State-wise the amount of subsidy released 
dudng 1979-80 and 1985-86. if you like 
I can place it OD the Table of tbe Hou • 

MR. DEPUTY-SPEAKBR : Shri R .M. 
Bhoye. He is not th reo Yes, rof. 
Ranga. 

ROF~ MADHU DANDAVATE : l .et 
them not change tbe n ame of Janata 
cloth. 

PROF. N.G. RAGA: Tbis problem of 
accumula tion of stocks of h andJoom cloth 
is not confined to T amil Nadu alone. 
You, find it in Bihar, in Uttar Prade h, 
Andhr Pradesh and even in Mabarasb tra. 
And I do not know wether my hon. 
fnend .ha got the facts in regard to that. 
J would like him t coli ct th m. In 
view of the fact tha t it is alre dy more 
th n three years siBce tbe new textile 
policy bas been a nnounced and then 
introduced, i it not biah tim tbat 
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Gove DOlent boula not depend Upon the 
ad hoc ioquirle , . tudie tbat are bein 
made in Broda .. nd some other plac I 
by various s mi-ofliclal .'udy in titutes 
tbat the Government should tbemsclve 
or (lni e a nation-wide revie of the 
working ' of this pol:cy so far as the 
bandloom weaver are concerned so tb, t 
with reg~ rd to the employm nt tbat they 
sbould 11' ·ve. or additional employment 
-that they arc su po ed to be havina 
-a d bigher incomes 1 0 that they are 

xpected to get and see that this policy, 
if nee ry, i r ised, and second 1y , 
that nece ary I isl tion is underta en 
at the Centre to get over lhat particul r 
di culty, of pletho fa f the e injunctions, 
petitions tbat are being raised agl inst 
reservations in differe t Sta .es right up to 
the Supreme Cou t ? 

S RI RAM NIW AS MIRDHA I 
fully agree with our hon. respected Shri 
Rangaji about the import. nce of band-
looms. They ar" im ortant - very much- ' 
in Andbra radesh, afong with the otber 
States and in Maharashtra-in M ha-
rasbtr .... it , i not tbat much,-ooly ~\ 

,handlooms they have -but it does due 
playa v ry importan part in the rural 
economy of our country. There i no 
doubt about th is. And tl at is why the 
Qovern eot has formulated a Jarge num-
ber of scbemes for the development of 
handlomm weavers. 

As regard this enquil y, firstly -1 said 
tbat a Committee of the All India H ' nd-
loom Board and I-Iandicrafts Board has 
been formed. The previous committee 
consi ted . of representat ive from the 
weaver or anisatioos and others. So tbis 
i a an Inquiry Committee formed by this 
Board itself which will review the variou 
ache es tbat the Central Government ba 
initiated, and instead of conductinl an 
inquiry we ~bouaht tbat a committee of 
thi nature should be entrusted with thi . 

The· Institute of Rural Manaaement, 
Anand. is a very pre tia tou8 institution. 
It speci lis s in the various aspects of 
rural deve 'opment and we have entrusted 
them to look into the whole pro.blem in 

v rioul a pect • have some urve made 
out and e that th se variou scbemes ore 
helped to the extent that is po ible. 1 
will jUlt give 80 e examples of ' the type 
of cheme. that we have for tbe d velop-
ment of fhe h~ndloom, \\hicb I have said; 
On is the rebate econd is the assistance 
for trengtbe i the primary co-operative 
societie third i t e strengheni g of the 
appex societies, fourth is m dernis ItlOO 
by giviog at subsidised rate new looms 
and important VI.. rieties r eQuipme. t that 
they use, fifth is the Jan ta ubsidy ~which 
is quite substantial all over, and ixth i 
provision of workshed ·cum.hou es which 
means imprOVement in housing and t e 
weaver will stay in the new bouses and , 
in some place nice colonies have Come 
up. 

They are all centl' lIy spons reu hemes 
and l e Govertlmcnt would see that the e 
ar implemented p roperly in co ultation 
with th St- te Governments. 

SIB IAOWAT J A AZ D: 
fully appreciate and endorse th e answer 
giVen by tbe Minister by sayjng that these 
six items of help will be given to the 
b ndloom waver. The problem is the 
marketiol and. t1 e finance. Those two 
things are important. May I know whether 
he would be able to keep up all tbat he 
has said in the lisht of the drastic sla-
shing of the textile allocation? If so 
wben will tbe axe f~1l on the notoriou~ 
mill owners who are cornering the finan-
ci JI instj~utions he~p, Government allo-
cations in the name of liberalisation of 
import of the parts in textiles or it win fuJI 
on the h'lndloom in the sbape of the 
reduced allocation of subsidy aud mar-
keting of the hand looms ? Cao he 
assure us of that ? 

PRO • MADHU DANDA VA TE : 
Slash ing is from . 190 crotes to Re. 99 
crores. 

. HRI DHAGWAT JHA AZAD : 
did, not mention that figUre. Thank you. 

SH I RAM NIWAS MIRD A: I 
can assure t~e hone Member and the 
House tbrouah you tbat thi -sc eme 'as 
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well a ttie other scheme or handicrafts, 
which ala in attracts poorer people aDd 
artisans in the country and are veey im-
portant scheme for weavers as wen as 
h ndicraft will receive t p priority. And 
we will see that 0 cuts affect the conti· 
nuance of these cbemes. We do hope 
with the support and sympathy of the 
House w might, in tbe supp!em~dtaty 

Grants, Bet , even more nloney. 

(Trans lotion) 

SHRI ABDUL H NNAN ANSARI: 
Mr. Deputy Spe. ker ~ Sir, two que~tions 
have been combined here and it bas 
cr aled difficulties, bee use they are 
connected with t VO different subject . 

I want to ask the hon. Minister whetber 
it is a fact that after the a nouocement of 
the new Textile Policy. the ' rich business-
men and capit lists who own textile mills 
have indiscre Jy raised tbe price of cotton 
from 10 per cent to 3S per cent and t e 
burden of which has to be shouldered by 
th eavers who are Imaning about the 
consequent glut in tbell' stocks? 

I j also tr e at cottOIl is being ex· 
ported abroad and bee use of he r suI .. 
tant bortaae" t r' . of cotton b a 
increased? 

Is it also h fact ' that the Government 
agency which provides c tton to the a-
ver doe ' ot keep that variety of. cotton 
which i ' required by tbe 'ordinary weaver? 
If so, whether tbe Government is prupo. 
siol to provide some relief to the poor 
people by reducing the artificial and nOD-
practical hIke in the ' price of cotton? 
What do you propose to do in this 
regard 'I 

SHRI RAM NIW AS MIRDHA: The 
handloom industry gets its ,raw material 
from several sourc s. There arc coope-
rative ocietie wbicb manufacture cotton 
yarn in the mil) in the cooperative ec-
tor. We have also set up a corpor tion 
which' buy coU n from various places to 
giVe it to the weavers. We bave not yet 
received any , p' t J ardin uch 

O,al.4nsw~rs (; 

hortages or such orbitant ri e in prices 
of cotton. Of cour , the prio s vo 
increased, but we do not thi k tb t t ey 
are too . much. The peJces a ; e b' n 
watched carefuUy. The cooperative socie:-
ties and tbe c rporatioD, t e headquarter 
of which is at Lucknow, w u ld nla 
a fro('t togeth ,.? r to provide colt n to 
meet any shortage. ' 

So far as the que lion of export of 
cotton i concerned, tbe 
framed 8 pol icy accor ing t 
bat s of cotton will , exp l d every 
year during the nex. ' thr e year. Al ng 
with it, not oily colt n, ut thrc ' d i . 1 0 

beio ex porte • beau e tbe ir tern tion t 
situation ems favour ble for it. We ar 
getting a ood p r co in tb internat ional 
market a 1d the int ernal ituation j a : 0 
not being particuJ,arJy are ct d much by it. 
However we are a ware of the situation 
and we would COD ti () ue to · w tch tbe 
situation and would see to it th t such 
cond 'tions are not created which m y 
affect the· h, ndloom or other s ctor 
adv~rs Jy. 

. Proposal for Export of Grouodnut 

·}S3. HRI DH AM PAL SINGH 
MAL K : Wi II the Minister of eM. 
MEReE be pi nsed t state: 

(a) whether tbere is any ptO 0 a1 un er 
consideration of Oovernm ent to e po. t 
aroundnut ; 

(b) if so, the br ad outJioes of the 
ptopos I ; 

(c) the names of countries to which 
aroundDut are to be exporled ; and 

(d) the terms of tbe expOI t and the 
foreign exchange likely to be earned a a 
result thereof 1 
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(a) and (b) : Exports of HPS ground. 
nuts are permitted on 0 L a per present 
Expol t Policy. 

(c) Our tr adilioQal markets for export 
of li~S arouudnut are tbe U. K ,. HoUand, 
Weat Gormany, Japan and USdR.. In 
recenl years. tbe bulk 0 ur export of 
this commodity h a.ve been to USSR. 

(d) No sp cHic \.elIDS on export are 
stipul ted in respect of HPS afoundnut. 
Wbile exports to (.jCA are aaain t 100% 
of credit, the exports to Rupe J!a),meot 
Currency areas have s p r recent amend-
m nt been permitted aaalost 98% ilrc .. 
vocable letter of credit subject to the 
bal nee 2% bein repatriated within 6 
month from the date of sbipment of the 
first consi8u ent. 

(Tlans iation) 

SHRI DHA AM PAL SINGH MALI 
Mr. Deputy Speaker, Sir. I want to ask 
tbe hone Minister whether it is a fact that 
certain amendments have, been mado in 
the instructions regardin8 export of 
groun~nut ; if so, what ar e the details 
thereof. and tho reasons fo: doins so 7" 
What measure ar~ beiDI · taken by the 
Government to increa e the export ear-
oinBs in the comins years '1 

SHRI BRAliMA DUTT : Sir, seoerally, 
we consider groundnuts as a source for 
producing -oil; o ,its export is Dot inclu-
ded in our Export Policy. But certain 
IPS, whic~ are hand-picked. are expor-

ted. We ~ostly export thero to the tune 
of Rs. 20 to 22 crores. Weare· making 
efforts to increase our earnings, but as 
there is ' a shortage of edible oil in our 
country, we cacnot include it under the 
OGL. 

SHRI'DHARAM PAL SINGH MALIK: 
Tbe cond ilion ' of the farmers producing 
arouodnut is pitiable and their profits are 
gener~l1y pocketed by' the middlemen. 
In this connection, I want to ask the bon. 
Mini. ter as to what is the total produc-
tion of Sfo\lQdout and wbet.qer there 

Oral Ana ""'1'6 2 
ha . b~ an increase or a decrease in its 
ptoduct.on '1 Ooos the Government want 

, !O pr~ vide any incentivCl to ' tho farmer. 
In this reaard '1 . 

SHRI l:lRAHMA D UTT: The Baurea 
.are not w!th me at' present; I will provide 
them t~ the hone Member separately. But 
accordlnl . to \ the policy of the Govern. 
ment, tbe Imporled oit including veaetJble 
011 are not to be exported and our own 
people are to be encouragod. This would 
benefit tbe aroundnut producers. 

SHR~ ANOOPCHAND SHAH : The 
production of aroundnuts is maximum . ' 

... th~ States of GUjarat and Maharashtr:~ 
It IS due to the shortage of gfoundnutl 
that we bay to import od. Is it a fact 
that our production of groundnuts is not 
ad quate for meetinl the oil requirements 
of OUf country '1 

SHRI BRAHMA DUIT: Jo Iny reply 
to, h~ . ~rst Question, I have already id 
that It 1 because of shortage of 0 'I . , ur 01 • 
seeds productIon that we h ,-ve to J' t 'I O. mpor 
01 • ur ~olicy. IS .Qot to ~epend on im 
ported edible oll, but to increase our 0 

d 
. WD 

p~o uct 00. Hence, we are makio, spe-
Cial cfforts to increase the production of 
sroundnuts and other Oils c s. 

Gold Import olley 

.-154 'SHRI MOOL CHAND DAOA: 
win tbe. Minister of COMMERCE be 
pleased to state : 

(a) whcthe~ Government have had a 
new .policy in res~t of gold . import 
effectlye from ' 28 August, 1986 ; 

. I 

(b) if so, the object of this policy; , 

(c) whether the ornament exporters 
have been benefited due to this policy; 

(d) if so, tbe details thereof· , 

(e) whether Government propose to 
continue _with this policy; and " 

(f) if· not. the reasons tberefor '1 
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THB MINISTER OF STAT ~ OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA DUrr) ; 
(a) to (f). A taterneDt is given below :-

Statement 

( u) "nnd (b). With a view to faci1it~tlon 
export production of lold jewellery ~nd 
helping tbe Indian exporters to fashion 
and " de. ian requirements of the inter-
national jewellery market. this policy 
allows import of 101d mountings, findinp, 
sockets. frames, etc. of 18 carats and 
below nd alloy g()ld of 18, carats and 
below on advance licence. 

(c) and (d). Registered exporter of 
80ld jewellery with a minimum annual 
average export performance of Rs. 2 
crores of gold jewellery durins tho preced-
ing two financial year have becoqle 
e1 'sible for the advance licences under thi 
scheme. 

(e) Yes, Sir. 

(f) Does not arise. 

(Translatlon1 

SHRI MOOL CHAN DAOA: The 
reply is very simp) e. Is the Government 
aware that gold worth about 200 crores of 
dollars reache our country through , 
border areas and far-fluGa areas and tbat 
many smugalers are also caug~L ~ 

[Engli~h] 

You have said: ........ gold mountings, 
findings sockets, frame , etc. of 18 carats 
and below and aUoy aold of 18 carats. u lt 

[Translatlon1 
Kindly tell us as to how much gold in 

rupees has been imported under your 
,poHcy? 

SHRI BRAHMA DUTT: We had 
framed this policy for certain reasons. 
Golc;l 9rpaJIl~Qt worth Rs. SO orore _re 

, 
exported to tbe international market. 
to Jakh craftsmen are enaaled in this 
work ' in our country and tbey are very 
,ood in their craft. ' We had plenty of 
IOld in our country, but we could" n t 
export lold ornaments. , So we bave 
framed this policy t facilitate export of 
aOld ornaments. But it is a matter of 
rearet tbat the biS exporters are not 
coming forward to derive advantag from 
it. This policy j not meant for import 
of gold, but for the export of sold j ]_ 
Jery . . 

[ElI6lllhJ 

, MR. DEPUTY SPEAKER 
Hour is over now. 

Question 

WRITTEN ANSWERS TO QUESTIONS 

(English] 

Competition In Internationa, Silk Market 

-144. SHRI V. TULSIRAM: Will 
the Minister ~f TEXTILES be plea ed to 
state: 

(a) whether there is tough competition 
in international silk market ; 

(b) jf so, whether Ind ian silk is losing 
international markets du e to poor and 
inferior quali ty of both raw and finished 
silk; 

(c) the names of the count rie tha t ar 
competing against In"dian silk : 

(d) the 1 s of foreigo exchan8e durjn 
the last three year a a result of faU in 
exports; and 

(e) tbe steps taken to improve the 
quality of raw and fin i bed silk in Jndia 
to (ace the international competition ? 

THE 'MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (S8 I AM 
NIWAS MJRDHA). (a) Y s, Sir. 

( ) No, Sir. 
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(c) Ch ina, ItaJy nd France 
major comp tit r. 

of , for ' ian 
h ve incref\sed 

983·84 to 

(e) In order to improve tb qu ~ lity of 
raw silk, Centr 1 Silk Board·s Rosoa cb 
nst hule are n ago in evolvin superior 

ins f mulberry ,md i1 n 'rm race, . 
ur bivol tine silkworm races and tbree 

h igh·yieldiog varieti es of mUlberry have 
ulre dy been r leased in the field. .In 
addition . th Cent ral S Ilk Technological 
Re arch Institute bas been established 
in 1983 84 in -der to improve post. 
coc on technolo 'I, incl uding fin ishing of 
silk fabrics. 

Return of Fo elgn N tfonals on 
Tempor ry Visa 

• 145. 
Will th 
be pleas 

S RI RAY A CHOUBEY: 
Mi ni ~er of HOME AFFAIRS 
to ta te 

( ) whether any trict me:lsures are 
c nt plated to eo ure tha t foreign 
nationals n a temp >rary vi t this 
country retUrn to their reS} ctive countries 
on ex iry f th ir valid s \ay ; a d 

A ylum Gug t by IncU n 10 
For Ign ountr' 

*. SO. NA MO B: 
Will XT R ~AL 

A~ 

«; 1 7 

(a) the number I of Indian Dationals 
who ,souabt asylum in other countries 
durinl 1986 r 

(b) the correspondln figure for 1985 ; 

(c) the teasons for eking a ylum ; 
an 

(d) the numbe of t lem · given- asylum 
and the reaction of Government ~hereto? 

THE MINISTER OF EXTERNAL 
A FAIRS (SHRI NA AYAN AlT 
TIWARI) : (a) and (b). As fore is 
IQvernment are usually averse to disclos-
ing info ation on asylum seeker. the 
G' vernment are not aware of the number 
of Iodi DS who have ought asylum in 
other countries, eltcept in r pect of tbe 
Federal Republic of Germany and 
Canada. 

Tho numbo of di ~ n w 0 ' sought 
political asylum in tbe Feder I R pubUc 
o Germany w',s 4471 in 1985 and 5738 

·in 1986 (upto ~ptember). 

The number of Indians who sought 
'I:cfugee statu' in Canada was as n er : 

1984 .. 85 U8 

1985-86 J39 

1986-87 207 
(Upto Jao\lary 1987) 

(c) Inrormation .• thered by \l indi'cate 
that the e ndi' nation I generally seek 
political a ylum in order to circumvent 
the normal prescribed procedure for entry 
and resid nce in these countries. 

(d) According to ' tbe i fOJ'matjon 
available witb u • no 1ndian national was 
given asylum by foreign countries during 
1985 aDd 1986. . 

ro &1 to Develop Gold n uare 
In Soutb 

·J51. SHRI V. K I HNA RAO : Will 
the M inister of rOU«.ISM be pl~~sed tQ 

t ' 
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(a) whether a lolden square is beina 
developed in the south like the lolden 
toUtl t. triansle in tbe North; 

(b!.Jf so, the details thoreof ; 

(c) the names of tbe Centre included in 
this square ; and 

(d) the details of the communication 
network proposed between those centres '/ 

THE MINISTER 0 TOURISM 
(MUFTI MOHD. SYED) : (a) Yes, Sir. A 
80lden square is beina developed in the 
South on the lines of gold en triansle in 
the North. 

(b) to (d). The Centres included in the 
olden square are Madras. Banaalore. 

llyderabad and Cochin. All the e centres 
have adequate infrastcucture to meet the 
requirement of various categories of 
tourists and are also well connected by 
air, rail and road. 

[Tram/atlon) 

Be eflt from Trade Fairs Organised 
by TFAI 

-IS2. PROF. CHANDRA BHANU 
, nEVI: Will tbe Minister of COMM ReB 

be pleased to ' tate: 

(a) how much stimulus the Indian 
foreign trade 80t as a result of the trade 
faits organised in ' 1986-87 by the Trade 
Fair Authority of India (TFAI) ; and 

(b) whether any big export order was 
secured in these fairs '/ 

THE MINISTER OF COMMERCE 
(S RI P. S IV SHANKER) : (a). 

It is difficult to quantify the share 
of fairs and exhibitions in .India's foreign 
trade. oW vert an indication of the 
success of ' the fairs and exhibitions in 
which Tr de Fair Authority of India par-
ticipated during 1986-87 (tin January' 87) 
~aQ be bad frQIll lile f~ct that ,~~ bu sf· 

ness booked in these fairs, as reported by 
participant, is Rs. 126.69 crores. In addi-
tion, sale of exhibits amountin to 
Rs. 72.S7 lakhs ha also been reported by 
participants. 

(b) Substantial orders wet secured by 
participants in the fairs held during J 986 .. 87 
at Tehran, Berlin, Birmingham. Cologne. 
Frankfurt, Muscat, Dhaka and Ran OOD. 

(E",113h) 

Higher Rate of Electroolc Item 10 
Defe Caoteen . 

-ISS. SHRI KAMLA PRASAD 
SINGH : Will tlie Minister of DE BNCE 
be pleased to state : 

(a) whether the rutes of cert· in electro-
nic items in the Defence Canteens Rre 
higher than the rates prevailing in the 
open market ~ and 

(b) jf so. the deta ils thereof with 
reason and the steps taken to check the 
same '1 

THE MlNISTER~ OF DEFENCE . 
( . VISHWANATH PRATAP 
SINl:H-I) . (a) No such case ba been 
reported. 

(b) Does not arise. 

Guidelines for Offfcer 0 Tour 

-IS6. CH. RAM PARKASH: Will the 
Minister of COMMERCE be plea d to 
state: 

(a) wheth&!r any guidelines or rules for-
mutated by his Ministry exist for the 
Chairman and officers of the M i e 
Produts Export evelop ent Authority 
(MPEDA) and such oth r bodie under 
his Ministry to be followed by them on 

• tour; 

(b) jf so, the det ils thereof; and 

(c) if not whether Government pro 0 e 
to evolve a code of conduct for II tb 
officers and staff workins in the bodie 
p der III Minist!)' partic\llarly bout 'bei 
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stay 10 lU1Curious hotels and ostentatious 
conduct '1 

THE MIN STE 
(SHRt P. SHiv 
Sir. 

OP COMMERC 
HANKER) : (a) cS, 

(b) The Ch irman and Officers of the 
Marine roduct Export D,eveloJ;>ment 
Autho ity (MPED~ and such other 

' bodies are governed by tbe T.A. Rules of 
Central Governm nt as applicabie to offi-
cers aod Olploy of Ccn ral Govern .. 
ment of tb c e n i 8 grade ,or 
status. For foreign tcurs, tbey are guided 
by Rl;ll ru lese 

(c) Does not 'arise. 

Stre_gt Co 

-IS7. S { J RAM PYA E PANIKA : 

Wins 

Army 

Navy 

Air 

Girls 

Semi 11 
Divi 'on 

2.81,456 

12,J?5 

10,306 

57.236 
--......__ 

3 ,61,133 

2. In. the Perspective Plan 'of Nee for 
1985-90, there is a proposal to expand the 
cadet strength of Nee. 

3. Th CC cadets are jrlvolved 
~urin8 vac lion in a Dumber of ocial 

. erVlce activi ies like mass literacy, tree 
plant tion. blood don ation, etc. They 
render help during natur,, )' calamities when 
called upon to do so. They at 0 attend 
camps meant t promote Dati nal integ-
ration. 

Declln'ng Sbrlm Exports 

-)S8. S RI . PRA RANI: wm the 
Minister of COM E b lea ed to 
t t~ . 

in the Mm ist t 
pI ' ed to state: 

CE be 

(a) the present strength of the three ' 
wiogs of at;on I C det Cor s (NeC) 
(both senior and junior divisions) ; 

(\» whether there ~re plans to expand 
these wing ; 

(c) wether t e CC perso eJ are # 

cmp oyed duriog their v c lion in any 
nation building activities or in relief work 
a th ti of natura'i c lmniti ; and 

( jf so, th ' details the eof? 

THE MJNISTER OF E ENe 
(SdRI VISHWANATH PRATAP 

N Ii) : (a) to (d). The enrolled 
st tb of N<i:C c adet a ' on tl e 31st 
March, 1986 was as under :-

Junior 
Division 

4,96,610 

45,~95 

46,653 

61 , 175 

------
6,50,030 

Tot, } 

7,78,066 

57,730 

56,959 

1,18,411 

10,11,166 

(8) the °quant,ity of sbrimr? e'xported 
frOnl Octob r 1, 1986 to J anuary 31, 
1987 ; 

(b) the v Jue thereof ; 

(c) the quantity expo} ted between 
clob r , 1, 1985 and January 3J, 1986 ; 

and 

(d) whether tbere 1J8 b en a faU 'n 
export a' c mpared to the con spondi g 
period la t year ? . 

T E MINISTER Of COMM RCB 
(SHRJ P. SHIV ANKER): (a) ~nd (b). 
The quantity of shrimps exported frorn 
~tob~r 1, 1?86 to D~~Qlb~r ~l, 19~6 
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was 10,981 tonnes valued t Rs. 95.04 
crore. The e"'PQrt ligures fo'r Jallq¥Y 
'87 are under comilatjon. 

(c) The quantity exported between 
October J. 1985 and January 31. 1986 was 
16,270 tonnes valued ' at R . 111.23 croces. 

(d) No. Sir. 

Exports of shrimps during the first nine 
months of 1986·87 (A,pril-Decem\>er), 
were 36361 toones valued at Rs. '279.45 
crores, as compared to tbe exp'or~s of 
34567 tonnes valued at Rs. 229.57 crores 

I during the corresponding period of last 
year. 

(ouree : Marine Products Export 
Development Authority. 

Promotion of Coffee 10 Non-Traditional 
Stdte 

*159. SHRIMATI JAYANTI 
NAIK . : Will tbe Minister 
COMMERCE be' plea ed to state: 

( } t. e out) y 
Board in Sev n tb 

for Coffee 

(b) whether ' the Coffee Board has any 
proposal for promotion of eo ee in non-
traditional states; 

(c) if so, the' programme drawn up by 
th e Coffee Bo rd, in this rega.rd ; and 

(d) tbe steps taken by Government to 
promote coffee in non-traditional States '1 . 

THE ~INIST R OF COMMERCE 
(SHRI P. SHIV HAN ER): (a) The 
approved I VII PJan outlay for tb Co ee 
Bo ' rd is Rs. 36.17 crores. 

(b) to (d). The Coffee Board is' fUn-
ning a cbain of coffee depots and Coffee 
Houses/Vans in ' various cities in the non .. 
t aditiona l areas to promo e coffee con-
sumption. Besides this. Coffee Bdard also 
release advertisements in leading 01 ga-
zines In various lanauages apart from 
participating . in the airs/ExhIbitions in 
non-traditional areas to prol1lote coffee 
consumption. 

Co(fee Board Also griDt agencies for 
sale · of cqifee seeds and powder at sub j .. 
dised rates to consumer in Don-traditioDal 
aroa . 

of 

(c) whether Government have also 
fined some other big r m f.or vjo ating 
tbe provJ 'w s of Imports and Exports 
(.control) c.t; and 

(d) if so, the details thereof ? 

THE MINISTER 0 COMME CB 
(SHRI P. SHIV SHANKER): (a~ Yes, 
Sir. enany of 'Rs. 11.90,41,988/- bas 
been imposed by the Headquarters Office 
of CCI & E upto un, 19 6. 

(b) A list ind icating th n me of such 
companies/firms is 1 id on t e r bl of 
tbe House. {Placed in Libr ry. Se6 o. 
L 3909/87J. 

(c) A Dumber of firms, big apd mall. 
have also been find af r Ju e, 1986. 

(d) A Jist in(3jcatin n e of such 
firms is laid on the Table of the Hou e. 

Demand for Statehood to olbao a r 

-161. SHRI RAM SWAROOP RAM: 
DR. C.P. THAKU 

Will the Minister of HOME AFFAIRS 
be plea ed to state : 

(~) whether demands are I bein mad 
by different section of society in Bihar 
to Brant statehood to KoJhaD; " 
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the reacticn of Ooverament 

\ . 
T E MINISTER OP ROME AFFAIRS 

<S. BUT A SIN H»: (a) No demand bas 
been received for grant of Statehood to 
Kolban. owever, a representation bas 
been received in December, 1986 f rom one 
"Kolhan Co-ordinalion Committee", for 

I 

Ira t of Union territory tatus ~~ it. 

(b) N ucb prop sal j under consi-
derati n of the Oovernm nt of India. 

I 

mport 0 Arms . a d AmQlunltion from 
Slog.por 

162. SHRI . S. K IS NA lYE 
Will the Mini ter of HOMB AFPAIRS be 
pleased to state : 

(a) whether Government have put a ban 
on import of arms and amlnuQition from 
Singapore by Indian as a part of bas ... 
age; 

~b) if 0, wben tbe bao was imposed; 
nd 

(c) the reo son for imposing the ban 1 

T E MINI TER OF HOME AFFAIRS 
(S. BUTA SINGH) ; (a) to (c). 00 receipt 

• of report from some Indian Mission 
abro d about an unprecedented purt in 
the import of fir arm s part of bassaae 
by I dian touri ts, wbich in tbe prevailing 
conditio s wa ot con idered desirable, a 
ban on ucb import wa imposed with 
effect from 13.11.86. 

Export Levy 0 Poultry Produc 

1556. SHRI H.B. PA TIC : Will the 
inister of COMMERCE be pleased to 

tat : 

(a) whether Government have imposed 
export levy on poult,y products ; 

(b) if so, to what extent and the 
re sons thereof ; 

(c) whether a committee was ppointed 
in March,,.J984 to tudy' t~e ~xport poten ... 
tial of industry; 

(d) if so. whether Government have 
received the report;, and 

(e) the details of major recommenda-
tions made and those accepted by Govern-
ment? t 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) and (b) 
With effect from 15th ecember, 1986, a 
levy of 0.5% ad vQlortJm has been imposed 
on e;tport of products appearing in the 
Schedule to tbe Agricultural and Proces-
sed Foods Products Export evelopment 
Authority Act, 1985. Poultry and Poultry 
product are included j'n the Sche ule. 
The levy has been imposed in terms of the 
Aaricultural Processed Food Product 
Export Ces Act, 1985 to fund activities 
of the Agricultural Processed Food . Pro ... 
ducts Export Development. Authority. 

(c) No such Committee has · been 
appointed. 

(d) and (e). Do not arise. 

FI Dclal AssI.taoce to eyhe Sll' 
Jute Indu ttl 

1557. SHRI VIJAY N. PATIL : Will 
the Minister Qf TEXTILES be pleased to 
state : 

(a) wbetber any financial assis tance has 
been aiven to West Beoaal Government 
to revive sick jute industry units; 

(b> if' 0, the number of spch sick 
mills; 

(c) number of jute mills looked afte 
by Union Government at present ; and 

(d) the steps taken by Government to . 
solve the problems of jute industry in the 
State ? 

TI;IE MINISTER Of' STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : <a> No, Sir. 

(b) Doe . not arise. 

(0) ·Six jute mills h ve been, nation.-
Ii d by tbe Central Government and arc 



beina managed by NatioDal Jute 
Manufactutes Corporation Ltd. Calcutta 
(A Government of India Un ertakiDI). 

(d) A statement as given below. 

Statement 

The Government has been takina 
various steps from time to time to 
improv tbe performance of jute industry. 
The steps taken by the Government 
include :-

0) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

Purchase of jute goods by 
Governme t (DGS&D)' from jute 
iodustry accordiol to Palekar 
formula; 

Two new constructions of jute 
and jute- based bags permitted 
for commercial use by Cement 
Industry; 

Efforts being made to find out 
alternative uses of jute in pac -
ins tca. production of c rpet , 
blankets etc. ; 

A buffer stock scheme of raw 
jute in operation so as to bring 
stability in raw jute prices; 

Jute Modernisation Pund Scheme 
of Rs. 150 crores started with 
effect from 1st Novembe~. 1986 ; 

A I Special Jute Dev~lopn;,leot uod 
of Ra. 100 crores created for 
restrueturinl/re .. op eDins/rehabili" 
tation of jute industry as well as 
for development of ju~e aldeul-
ture; , ' 

Providing higher cash compen-
satory support (or export of 
jute goods. 

In addition to the above it is proposed 
to enact an enabling legislrHon under 
which Government would notify from 
time to time the percentaae of production 
and supply of commodities which should 
be mandatorily packed in jute mate~ial. 

(TI'ail,,/al/on) 

, ~ latru ·08 feared f6 be IOlended: 
du to N "IV Rail ay Llo 

1558. SHRI SHANTI HA IWA : 
Will the Minister of HOME A AI S be 
pleased to state : 

(a) whether Gov mment a e wore f 
the apprehension expre sed in som 
quart rs th t the re-opening of Raja th n 
Sindh Railway Line will help in entry of . 
foreign intruders ; 

(b) jf so, whether th r i an~ ba is 
for this appr hension; ,and 

(0) the preventive s,tep bei~ taken in 
this regard ? 

/ 

TH MINIST STATE IN T E 
MINISTRY OF PERSONN L, PUB Ie 
GRI VANCES AND P NSIONS AND 
MINISTER 0 STATE IN 'THE 
MINISTRY OF HOM AFFAIRS ( HRI 
P. CHIDAMBARAM): (a) and I (b). 
No, Sir. 

,t 

. (c) Sufficient safequards will be prov j .. 
ded tq prevent entry of unaut ori d 
penon in cas tbe lin e is reopened. 

Ex oslon or Sericulture . 

1559 • . S Rl MU LAPPALLY 
RAMACHANDRAN : Will t Mi i tcr 
of TEXTILES be pIe s d to tatc : 

I (a) wh~ther y ew propo al for 
expansion of ericulture in the country is 
under consideration ef G vernment ; 

(b) if so, the det ils of th proposed 
projects; and 

(e) what i the total estimated co t of 
the projects and the quantum allocated for 
thi purpose und r the Seventh Five e r 
Plan? 

'THE DEPUTY MINIST R IN THB 
MINISTRY OF TEXTILES (SHR) S. 
KRISHNA, Kl:JMAR) ; (a) to (~). Centr 1 



Silk Board's propo als envila i 
tation of the followiD8 project 

of ic t D t 

1. IDtelrated MUla Sericulture Deve-
lopment Project in orth ast,ern 
. eaion : ' ' 

2. . Pilot Project for loteosive Sericul-
ture Development ' io Ottar 
Pradesh; , 

3.. ilot pr ject for Sed,cu.lure DeVe-
lopment in Jammu and Kashmir; 

4. Pilot P oject for development ,of 
Sericulture in Bihar. 

5. l'roject for t e developm nt of 
Serieu lture in K rala. 

:rho total estimated co t of these 
projeCts is Rs. 71.14 crores add ~xpepdi­
ture on tbe~ project , if apprQved. won 

met 'out or' tbe Seventb Plan oclltipD 
for Serleult ure. 

\ 

Acceptability of Flata Bill Ladl 

1560. DR. B.L. SHA.L SH : ' Will 
the Minister of Commerce' be . pl~~~ I to 
Itate : 

<a> whether Government are currently 
examinto tbe acc:ep ,bjlity qf FIATA 
(Federation Internationalelde Associations 
de r it e t Assimi ·11 dina 
( L) ; and 

(b) if so, the advantages likely to 
om thi ew ippj d u ent '1 

TH MI 1ST OF CO,,~&~~~CE' 
(SHRI P. SHIV SHANKER) (a) and 

). Yes, Sir. Howev r, no nat view 
ha been takeD. 

Loaus to Jute MI 

1~6J. S I JAGDISH W ' THI : 
Will be Minister of TEXTILES be pleased 
fO state the detajl ' of jute mill . nd tbe 
atJ;lount of IOJn5 advanced to ~ac: "/rvm 
the ufe Modcrnlsatlpo Fuod and ·S~ial . 
Devetopm eDt Fuod 10 far ~ .. ' 

w~ II,n An "~rl 44 

Fund. 

Sic NTC Mil 

1562. RI MAR INGl 
AT W : Will tbe M i ~sler of 

TEXTILES be pie ' sed ' 0 s at 

(a whether it is a fact tbllt a large 
nu ber of miHs wh ch have been taken 
ov r by tbe N tional Textile Corporation 
are sti)] Iyina sick; 

(b) if so, their numb r and th~ reasons 
for their sic,kness ; and 

(c) the steps \j 'ina taken to r start 
th m? 

DEPUTY MIN T R IN TH 
Y OF E TILES (SHRI S. 

A UMAR): (a) to (c). ut 
of 125 (109 nationalised and (j mana ed) 
Textile Mills under NTC. at preseut 123 

re in Oper tion. Only 2 'units could not 
be re·started a tbe machinery was found 
in scrapp ed eon itioD. ' ' 

N,ew J.II in Tlbar Area 

1563. SHRIMATI M'ADHUREE 
SI;NGH : Will the Minister of HOME 

. AFFAI~S ~~ pleas~~ to state : 

(a) whelher a new j ail is proposed to 
~ cQostro,cted in the Tihar area in Delhi; 
and 

(b) if so, the detail thereof? 

THB MI ISTE F STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) 

, , It - t 
Y~, Sir. 

(b) The Delhi Administration have 
pcided to set up a new jail at the farm 

land situ.ted wltpin tbe Central Jail 
Complex to accommodate about, 140,0 
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prisone • the d iBDS etc. f wbicb have (1iv . 
· Iready been approved and the ott wit 
~ uod rtuken a a pi scheme durin 
the S venth Five Year eriod. 

Int 

(a) ~h h it is ' a · fact 
Fi land T xtile a eem 
the Ja t w k of No m 

(b) if 0, the main features of. tbe 
eqt? 

THE MINISTER 0 STAt'E OF T 
MI ISTRY 0 TEXTILES ( 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) A Statement is liven io. 
I 

The main features of tbe India-FinJan 
Textile Agreement arc as follows: 

( i ) The Agreewent i a Jimit, d cov -

ii ) 

(i i i) 

rag one UDd r the M1.J)tifib,e 
Arrangement ( FA). It wU 
apply for five calender year. 
beginning on 1 January 1987 witb 
a provi ion fo ext n ion for the 
si th year ( 992) subject to mutual 
con ent 

Three product categori e are sub· 
ject to a tit~tiv J;' tf ints. 
These ar Btou nd Shirts (of 
cotton and Man-made fibres): 
cotton ankle socks; and T-shirts 
(of cotton and Man-made fibres). 

and loom fabrics and handloom 
made-ups ' and &lIndla-Items' are 
exempted from quota restl ictio 
subject to prescribed certification 
by the competent Indian autbo-
rities. In tbe case of handloom 
garments fanina under tbe c~t • 
'aorie ' which are subject to quot ' 
rostraint in the Agreement. addi-
t lon. l quot to thc extent of IS% 
of tb~ ba lev 1$ aro providod. · 

(v) The combined 8e"i~jUtie of carry 
forward and carry oVlr ahall be 
I lex, Q' wbi9b carry to 'atd shall 
be 6%. Inter-catqory transfer 
hall be at 5% 

iI - a 
t e 

1565. SHRI C. JANG REDDY· 
DR. A.K. PATEL: 

.1 tbe, Minister of D FE E be 
ased to ~fer to tbe reply liVen to 

D r Qu tion o. 2394 on 9 
November. 1986 regardin au nsidll of 
work on building Derrick Barae No. 2 by 
Ma D , L.imi cd a d at ether 
Governmcnt have since taken final deci-
sion ardin oreclo ure of tbe pt<?ject ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCB PRO-

I ClIO ANb SUPPLIES 1 THE 
lIST Y OF DEFE CB (SHRI 

AJ V.. ATIL): 0, Sf. Final 
d 0 io rc ',djus forcJosur of the pro-
ject bas not yet been taken. 

Y tri NI 

1 66 SHRI SANAT UMA 
MA A ill tb Minist r of 
TOUR.ISM be plea d to sate : 

(a) wb tber any investiaatfon b ~ been 
made into tbe theft of Rs. two Jac from 
tlie Asbok Yatd Niwas, New Delhi on 9 
February, 1987 ; and 

(b) if so, its outcome and the st'eps 
tuken t prevent such tbeft occurrina in 
f"fturo 
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THE MINISrE OF TOURISM 
(MUFTI MOHD. SYED): (a) and (b). 
Thi ca reJat to embazzlement of 
money an not theft. A lice c e w, S 
register d by I C on 9 February, 1987 
for embazzlem nt f money. The police 
is investigating into the matter. 

Resettlement of III placed Persons sfayln 
In erozesbab otla • 

IS67. PROF. NARAIN CHAND 
P ARASHAR : Will the Minister of 

OM A A S e ple, sed to refer to 
the reply given to nstarred Question No. 
347. on 26 ovember, 1986 regarding 
rehabil itation f d i pla~d pe ~sons mis-

. rated from West Pakistan in 1947 and 
state the exact period Ii ely to be taken 
to ensure be re tUem nt .the displaced 
person s aying at the monum ent of 
Feroz She h Kolla 1 '" ; 

THE MINISTER OF STATE IN THE 
MINI TR 'OF OME AFFAIRS (SHRI 
CHINTAMA I PANIGR,AHI): Th 
Government have not yet ta en a final 
declsion in the matter. 

P w rloom Unit I onkan Region ' 

1568. PRO . MADHU DANDA-
VATE : Will tbe Min ister of TEXTILES 
be Ie' cd to state : 

. (a) wb ther it i a fact that ;a large 
number of te tile wor ers dispJ cod during 
the h\st p r looged t xtiJe trike i Bombay 
have mjgr~ted to the Konkan re8ion of 
Maharashtr , ; and 

(b) if so. whdher Union Government 
propo e to g ive assistance to set up 
po erlo m uoits in the rura l a reas of the 

onkan regi n to rovide employment to 
the. d ispJaced textile w rkers 1 

THE M NISTER OF STATE· OF THE 
MIN) TRY OF TEXTIL S (SHRI RAM 
NIWAS MIRD A): (8) 11 is - report d 
the: t durin the last prolonged strike 
peri d in Bombay many textite workers 
retu rned to their nat ive places iQcludin8 

n "n re ion f ~hafaslltra, 

(b) The formulatjon and implementa-
tion of schemes for settiOI up powerlooms 
in ny State re beinl done by the State 
Government concerned. 

yt. Es~ 

1'569. SHRI LAKSaMAN MALLICK -: 
Will th Minister of COMMERCE be 

. pleas d ' to state: 

(a) whether Government b ve received 
any lOpreseot tion for priv te exporters 
of Bafytes requestin t at Bryte port 
m y be tak-en over by Government ; 

(b) whether it i a fact that BaryteS 
miners' arc also fiodin it difficult to act 
buyer as they face tiff competition from 
Chid e exportors; and 

(c) if so, t e re ctlon of Government 
in this re ard ? 

THE MINISTER 0 COMMERCB 
(SHRI . p~ SHIV SHANKAR) : (a) No, 
Sir. . 

(b) .Export of Baryte from India face 
competition from China. The demand 
for Barytes in the international market 
bas fallen becau of slump in oU explo-
ration all over the world. 

(c) To ma e export of Barytes more 
competitive, the minimum export price of 
t he item has been r evised aod fixed at 
lower I vels w.e.f. 23.12.86. 

R ognltlon of Arya SamaJ S tya rabi 
A Freedom Fighter 

1571. SHRI MANVENDRA SINGH: 
WHI the' Minister of J-IOME AFFAIRS 
be pie' sed to state : 

(a) whether Government 'have recogni .. 
sed the Arya Samaj Sa tyagrahis as free .. 
dom ffahters ; 

(b) the mini~um sentence undergone 
in jail required for making them eligible 
fpr freedom fighters' pension ; , 

(c) whether a satyagrabi js entitl('d to 
fr oq:l 6fbters' pen ion ,q ase f 
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incomplete jail certificate sent to him by 
jail authoriti • as tbe records have been 
lost; and 

, (d) whether Government are. consider-
ina the cases of such saty arahi sympa-
thedcallY in granting pensi D to them? 

T E MINIST 0 STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTA ,\1ANI PANIGRAHI): (a) Yes, 
Sir. 

(b) The crjteria of eligibility are the 
same as in other cases under the scheme. 

(c) and (d). Tn case where rec rds 
have been destroyed due to passag of 
time floods etc .• and e concerned State 
Gov rnments certify non-availability of 
records for the period/area the corrobo-
rative/supportive/ econdary evidence j 
{\ c~epted as per the scheme. To help in' 
decidiog the cases of participants of Arya 
Samaj Satyagraha 1938-39, Government 
of India ha also appointed a Non·Official 
Scr ning Committee. 

B n on Import of Indl n FI 

1572. SARI C. M DHAV REDDY: 
Will the Minister of COMMERCE be 
pleased to state: 

(a whether everal countries including 
Italy have imposed ban on Import of fish 

, from Ind ia; 

(b) if so, the reasons ther fore; 

(c) whether Jack of proper quality con .. 
trol Jed to ban on import of Indian fish ; 

(d) if 80_ the remedial action boina 
taken; 

(0) whether rejected fish was sold in 
the domestic market; and 

(f) what is the in titutional arrange-
ment for qual ity control and what im-
provements arc . contemplated to avoid 
recurrence of sqc.h lapses 7 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : Ca) to (d). 
Italy and Saudi Arabia imposed bani 
restriction on import of fish from India. 
The ban imposed by Ital ian Government 
was based on the reported high Ie el 
cadmium content in cuUle- h/squid 
exported from India. The ban has since 
been lifted' by the Italian Government. 
The Government of Saudi Arabia impos-
ed restrictions on the import of fre hand 
frozen fi h from IndIa A certain parts of 
Indi appe red in the list of 'Cb lera in-
fected areas' in the publications of the 
World Health Organ is tion. The banI 
restriction referred fo above is not directly 
related to quality control. The State 

ollut ion Control Boards · concerned have 
been reque ted by the M rine P;ud ucts 
Export Development Authority to check 
pollution of our sea waters by industrial 
units. The mercury content in 'se foods 

being regut a rly checked and monitored. 

(e) No, Sir. 

(f) All import3nt item of fish and 
fishery products are covered by quality 
control and pre-shipm nt inspection by the 
Export Inspection Agencie. The mer-
cury conteot in fish and fishery products 
is being regul " rly m( nitored through the 
Central Institute of Fishery Technology, 
Cochin. . 

Tourl t fro USSR. Euro and Japa 

1573. S RI SIMON TIOGA: Wilt the 
Mini ter of TOURISM be plea ed to 
state : 

(a) the e timated number of tourists 
wbo vjsIted India from U .. S.R.. Europe, 
Japan and Middle East countrie during 
1985-86 ; and 

(b) the steps taken by Union Govern-
ment to attract nlore tourist from these 
countries? 

THB MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) The csti-
roat d number of touri ts who vi i-ted 
Indi ' fr9ffi USSR, Europe, Japan and 
Middle East Countric during 1985-86, is 

s tlivep below ; 
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Japan 

iddle st 

16,224 

3S2762 

33,249 

20;690 

(b) Tb tep ta en by the Ciovern-
ment to attract more tourists, part icularly 
from these countries include launching of 
·promotional scheme ot ·Afforedable 
IDdia! in Europe and Summer 'routs' in 
Japan. 

In the Middle- ast, India is in pro-
moted as a ··pamily 0 "day Desfination" 
throug~ special pubfJcity campai n . 

Inllta 

lS74. SHRI HARIBAR RE Will 
the Minister of TEXTILES be pleased to 

at : 

(a) whether Government have n pro-
posal tOI set up co- operative pinninll mill 
at nj ara rb in Oeiss ; 

(b) if o. tb estimated co t f he 
propos d . spinn n min; 

(c) whether licence has been granted to 
set u~ the $p nin mill; 

(d) if not, the r a on lh for; and 

(c) the tepa taken to expeaite the 
implementation of the above proposal? 

Spinni /coOlposit unit No. 

2 

T OP TAT 0 TH 
MINISTRY OF T TIL S ( ' 8 I RAM 
NIWA MIRDHA>: <a> and (b). 

Overnment do no s'et up s in iDa mills. 

(c) to (e). No, Sir. T p op I to 
set UP a spinniDJI unit in the co·operative 
ector doe · not s tisfy tb loe tiona) 

I\lidt) in s. 

Registered Cotto Jute and Wotlen Mills 

1'75. S I SY D H BUD IN: 
till tbe Mini t r of. TEXTILES b 

pleased to state : 

( ) total ~u ber of ist cotton, 
jut and ollen pinning ond/or w aviog 
mill in the c tey ; 

() tin mbor of pindle and 
loom; 

(c). th tot 1 number of s c mill in 
oper ti 0 on 1-1-87 with the cot espo -
ding total number of spindle and 100m ; 

(d) t tal number of sick mWs in' each 
catogory anI 1 .. 87; n 

(e) tot I number of sick mills already 
taken ov, r by Government ? 

THE MINISTER OF ST TE 017 THE 
MINISTRy' OF T XTILES (SHRI RAM 
NIWAS MIRt> A): <a) to (e). Tb num-
ber of regjster d/licebce mills alongwith 
'licenced splOdles aod looms in tbe country 
as 00 1-1·87 is as under :-

Licenc capacity 
S i dl a Roters Looms 

(in looms) 

3 4 5 
__ .4 ___ ~'·--

-_._- _. 
Cotton Textile includina Man-
made ibre Textil 

Spin ina unit . 

Compo ite illsl 
Weavina unit 

Woollen Spinnin8 Mill • 

WOf .t d 

14~6 

2 7/ 
182 

03 

361.03 

~.84 

0.93 2.48 
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1 

NOD worsted 523 · 5.32 

Woollen comp ftc u it . . 

d ) , 84 2;27 . 
) 0.92 3100 

iU • 
' ( 

Jute 

Composite M'ills 70 ) 618954 43834 Ex t tedu ) 

oper tion as 00 1-1 .. 87 with tbe number of spindle and 
is ·as und_er :-

Spinning/composite unit 

Cotton Textile inc iJ]ding 
spinning units 

Man-1Jl de flbr~ te til~ 

Composite' m illsl 
weaving units 

Woollen spinning Mills. 
Worsted 

Non-worsted 
Composite unit 

Worsted . 
N oo -worsted 

Jute Mills 

Co lposite J ute 'Mills 
Oriented units 

) 
) 

No. 

742 

282 
56 

150 

IS3 

74 

60) 
4 ) 

As on 3ist December, 1986. 16 catton 
textJle ills , 9 .woollen, textile, mills nd ~ 
Jute i ll ~ere r ported to ' be clospd io 
th~ cQPntry. 

In the Central Sector, 125 sick textile 
Mills b ' e been eo ove Y t e O~ 
men t and r.e r n u r ati al ! 
Corporati n Ltd., and 6 Jute ,,~ 

) 
) . 

L ·~e'nce capacity 
Looms 

134.9 0.12 

Dec.8S 2.2 

26.9 . 

1.45 

2700 

513018 36,238 

Jl ve been taken over and aro ru dor 
National Jute Manufactures Corporaf D 
of India Ltd. 

lS96. 

jlI the Q or of CO~ ER B be 
pleased to sta"e 
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(a) whether the Project aud Equipment 
Corporation of India Ltd. (PEC) is facing 
a business crisis ; 

(b) jf so, the reasons therefor; and 

(c) the steps proposed by Gov rnment 
to improve the business of the Corpora- . 
tion '1 

THE MINIST R 0 COMM ReB 
(8 RI P. SHIV SHANKER): (a) No, 
Sir. 

(b) nd (c). Do not arise. 

AllocatioD of Fund to States for 
Promotion of Tourism 

1577. SHRI GURDAS KAMAl' 
Will the Mini ter of TOURISM be 
pleased to state : 

(a) tbe allocation of funds to States 
durjng J 986 .. 87 for dev ]opment of 
tourism and corsttuct:on of hotels; and 

(b) the proposed allocation f r this 
purpo e for 1987-88 ? 

T E tvIINISTER OF TOURISM 
(MUFTI MOHD. S 0): (a) and (b). 
Allocation of Fuods for provision of 
tourism infrastructure is not made on 
State-wise basis but keepjnl in view the 
specific requ ircmeDts of a particular 
schern /project. Plan allocation for 
Department of Tourism for 1986-87 js 
Rs. 18.27 crore (Jlevised Estinlates) and 
Rs. 23.00 crores (Budget Estimates) for 
1987 ... 88. 

Agreement wltb Foreign Countries to 
Manufacture Submarines . 

1578. SHRI MOHANBHAI PATEL : 
Will the Minister of D NCB be 
pleased to state : 

(a) whether any agreement has becn 
made with foreigo countries to manufac-
ture most up·to·date submarine 

. (b) if SOt the outlines of the agree-
ment 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT 0 DEFENCE 
RESEARC AND DEVELO MENT IN 
THE MINISTRY OF DEFENCE (SHRI 
AR,UN SINGH) : (a). Yes. Sir. 

(b) The board terms of agreement 
cover total techn cal support aDd techno-
logy transfer including training fInd ian 
personnel for construction activity u der-
taken by the shipyard. 

Recruit at to DeIhl Police from 
Varlou State 

1579. SHRI V.S. VIJAYARAGl:lA-
VAN: Will the Minister of HOMB 
AFFAIRS " be pleas d to state : 

(8) whether any effort has been made 
to recruit people from different State jn 
th Delhi PoUce ; . 

(b) if so. the total nun. ber of perso 
r cruited from Kerala durinl the last two 
years; 

(c) whether there have been complaints 
about in ordinate delay . in sending 
appointment letters to candidates after 
recruitment; and 

(d) if so. the steps "taken to obviate 
such delays ? 

THE MINISTER OF STATE IN THE 
MINISTR Y 0 PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINIST R 0 STATE IN THE 
MINISTRY OF HOME A FAIRS tSHRI 
P. CHJDAMBARAM): (a). Ycs, Sir. 

(b) and (c). Out of 643 candidate 
from Kerala selected for appOintment, 
611 have already been appointed. D lay 
in oiferin8 appointment to the rcm~ininl 
candidates is due to non-receipt of 
character veritlc tion reports from the 
home town police authorities 

(d) The State Governmcnt has been 
addressed to expedite character verifica-
tion reports. . 
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Lo of Life aad 01*11 • 
to Violeace la Goa 

1581. SURI SHAN ARAM NAIK 
Will the Mini ter of HOME A FAIRS 
be pleased to state : 

(a) whether Union Government had 
any prior information bout a conspiracy 
and well plano ed sch me to enlJulf the 
Union Territory of Goa into violence in 
December last ; 

(b) if so, what precautionary measures 
were ta en by Union Gove,roment to 
prevent the incident of violence which 
continued in Goa for more than a week 
from l' December, 1986 ; 

(c) the uumber of preventive arrests 
made before the violence and during and 
after tbe violence ; 

(d) the details of cases filed io court 
of Jaw and their progre s so far; 

(e) the loss of lif and pr perty caused 
by the e incidents includina the compensa-
lion pa· d to the victim of vjolence, jf 
any; and 

(f) tbe teps taken by Union Govern-
ment independently or aloogwith Unjon 
Territory administration to briDg normalcy 
in Gba ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANJGRAHI) : (a) and 
(b). Government waS aware of the 
controversy about the issue . of official 
language and of the intention of a group 
to hold a raHy at Panaji on 18th 
December, 1986. Precautionary measures 
were taken and the U io . Territory 
Government as advised to take various 
view-point into careful consideration for 
purposes of legi Jat ion on official 
language. 

(0) 272 persons were arrested under 
preventive section during and after the 
violenc('. 

(d) 19 cases have been charJesheeted 
and all are pendinl trial. 

(e) One person was killed during police 
firing on 20.12.86. The 10 of property 
js estimated at about Rs. 1.64 crores on 
the basis of complaints received. Com-
pensation of Rs. 20,000/- was paid to the 
family of the victim' who died in police 
firio • 

(f) All pos3ible arrangements 
made to contain violence and 
normalcy in Goa. 

,Export of Cattle Feed 

were 
brioa . 

1582. . O. VIJAYA AMA RAO: 
Will the Minister of ' COMMERCE be 
pleased to state : 

(a) wh er cattle feed is being exported 
iD a biS way although it i in short suppJy I 

in the country : 

(b) If so, the reasons thereof; and 

(c) whether th stoppage of cattle feed 
export can- reduce country's dependence 
on foreigo gifts and imports ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) No 
S• ' If. Export of compound cattle feed. a 
per provisional data compjJed, was 7,200 
tonnes in 1985-86 and 220 tonn cs during 
April-December 1986. 

(b) and (c). Do not arise. 

Sericulture Pro eel with World 
Bank Assistance 

1584. SHRI SRIKANTA . DATTA 
NARASIMHARAJA WADI-
YAR: 

SHRI C. SAMBU : 

Will the Minister of T~XTILaS be 
pleased to state : . 

(a) whether . Government have been 
implementing any sericulture project with 
World Bank assistance: 

(b) jf so, the names of the State where 
such sericulture projects are ' under 
implementatJon ; . 



the 0 ? 

THE EPUTY MINISTER IN B 
MINIST Y ° OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : tal and (b). A 

brld Dab -as isted sericultu e deve op-
ment project has been Implement d in 
Karoataka Stat 0 lYe 

) Y., ire 

(d) During 1987-88, the Central Si 
proposal to expaqd sericul .. 

act'~'ttM ' two tl i ·ooal 
i.e., na nd 

Kerala. 

V tu .A: d 

S8S. SlUR E 
SH 1 H.N. NANJE GOWDA: 

i I t Mi iller of C 
pleased to stat : 

a) t 
a ov 
aod 

be 

be 

(b) how ny 'Of bese a bten 
succe sfully implemented and the reasons 
for noo- implementation of some ventuIes '1 

THE MINISTER OF COMMERCE 
S RI P. S V K) : ( ) 537 
oint V lur d as 00 31st 

Auaust, 1986. 

(b) Out of 537 j\)iot ventures, 238 joint 
nlur ere ucce ny im eme ted. 

Non-implementa tion of s eoulH 
generally be attributed either to ~ delibe-
ratc deci' on df he rep: Ur tJ to 
pr~ e d . h h p 0" aI, a er a re-
apprai al of the project 'or du to unfore-
seen diffiCulties in its implementation as 

IJ he lOCal Ja of 
e hOlt dountry. 

[TranI/arion) 

1586. SHRI SHANTI DHARIWAL: 
Will the M'o' cr OM F AI S 
be to s 

(a) whether the Union Gove Qmcot 
have received any membrandurn rro the 
R.ajasthan Government for grant of fioan-
ci I ° t 'l oe for evelo ng he 1 ad 
a ottcd D ar the Indira 
G 

(b) if so, t e 
far; and 

. on tak t ereon 0 

~) if not. the rea on therefor ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF aO~B AFFAIRS ( RI 
(CHINTA~ NI PANIGR I): (a> to 
(c). No Memorandum has been SUblUit-

d such but the posals su mitted 
by the Govern t of Rajasthan der 
he ~rder Areas evelQpment Prqaramme 

° include, inter alia, a schem foJ' e-
ettlemcnt of ex- ervicemeo and ex-BSF I 

P lice ra I in th border of 
Ja ha IUQd r th Indira Gandhi C nal 

Colnm nd r • DUJ1 I g t }'lear 1986 .. 87 
itself, however, no financial :s it_nee 
wa soulht for this scheme. 

587. S RI 'HA'R SfI °RAWAT : w1Jl 
tbe Minister of TOURISM be pleas d to 
r~fer to the rei>ly 'Slv Q to lJnstarred 
Question o. 284~ on Zl ovember, 1986 
re_Uin ·6evdlapment of tourism in jJ I 
di tricts of U.P. aod state the detans of 
tbe ction Plan draw up fur dey lop-
ment ot ourism 'in 11111 area df O.P. ? 

I 

THE MINISTER OF T 
(MUFTI MOHO. SYED) : Details of the 
A tiba PJan rawn up or development of 
tourism in h 11 area of U.P., are as 
" lIows :-

Government to identify 



(ii) 

(iii) 

(iv) 

lo'cotions atready i· 
able transport f ci1ities, and 
place of tourist importance ne~d· 
ina developlnent of infrastructure. 

Central financial a istancb to be 
extended by Ministry of Touti m 
for provision of accotnntodati6n 
at ,ei bt centres in Oarhw,al & 
Kamauon llima1ayan range. 

ere cvati 
required. 

of land wherever 

Conversion of rail 
ga use in'to broad I ' U 
ltampur/Kath dam 

ac metre 
o Bar iiI 

tor. 

(v) InstaJlation of ropewyas at (a) 
Laxm Jhula t Raft purl, 
(b) Kedar ath-Badri th d (d) 

ajpur to Mus oo(i • 

(I) St t Govt. propo al for pUfch 50 
of ta.n quipment t -.n e i-
mat d cost of Rs. 27.87 I kb • 

(vii) State Govt. proposal for develop-
ment of Winter Sports Complex at 
Auli at an estimated co t of Rs. 
290lakhs. 

(viii) Development of Holiday villases 
in Hill Areas. ' 

(ix) ublicity 

(a) Preparation of publicity plan 
by t Ministry of Tourism. 

(b) Further oreening of 25 
minute TV film 00 4TourJsm 
Po ntia. of U.P. »'11 Areas' 
on Doord r ban on N ·tional 

ook.i.up • . 

(x) rovision of 10 Fibr ia Huts 
at an e limated co t of Its. 35.00 
l ,khs in (Jarhwaa ImaJayas. 

(xi) State "" Govt. proposal to d volop 
Sir George Ev res HOll E tate 
a a to cis, compl c~ . . , 

, I (SAKA) 

Aaree eot (or Umbrell Ty Tra srer 
of Tedmo logles by Fnace 

1589. 'SHRIMATI BASAVARAJES. 
WARI: Will the Minister of DBF NCB 
be pleased to state: 

(a) whether France had offered an 
u ty Q year a r ont with 
India under which it proposes to transfer 

entire amut tecbboloaie f r 
vionio aya 

(b) if so, whether a French deleaation 
1 i Ind duri Decem c and had 

discussions with th ' Indian Gov mment ; 
and 

/ 

' (c) if whether an), aareement ha 
in this r r D jf 50, the 
aar ot ? 

THB MINISTER OF STATE IN THB 
nEPA TMEN'I' OF DEFE CE RE .. 
SEARCH AND DEVELOPMENT IN 
THB MINISTR Y 0 DBFE C (SHRI 
A UN SI OH): (a) Y ,Sir. 

not in the 
further de 11 

[Tralll/atlon] 

SharlDR 01 EspeDdlture IDeurrN OD 
Arrla. Fuod Summit 

1'90. SH I ALI PRASAD 
A BY: Will the Mi iter of TE· 
AL APPAl S pJea d to state: 

<a> the total alDouot apent on holding 
the nine .. n ti n Africa Fund Summit in 
New Delbi in the second fortniaht of 
January J 1987 ; 

(b) whetber lome of the Summit COUD-
tries bad expressed th ir ire to Ih re 
tbe expenditur on thi conference; nd 

(c) jf 0, tbe detail of tbe xp odic re 
Ibar by them? 

TH INISTIi OF STATE IN T E 
M NIST Y 0 XT RNAL AFFAIRS 
S R EDUA PO fA El 0): . ) Tb 
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hoJdiaa of AFRICA Fund Summit was 
estimated to cost s, 1.5 croce, 

(b) No. Sir. 

(c) 0 s not arise. 

[E';"lIsh) 

Invention of uLIE Director" M chine 

1591. SHRI P.M. SA YEED : Will the 
Minister of M A FAIRS be plea ed 
to state: 

(a) whether a ·'Lie Detectol·u machine 
ha since been jovente~ ; 

(b) if so. the details ther rof ; 

(c) whether the investigating depart-
ment of Government ha ve put the 
m achine in to use ; and 

(d) if so, th re ults achieved? 

T MJNIST~ OF STATE IN THE 
MJNlSTR Y . 0 PERSONNEL. PUBLIC 
GR1EVANCES AN PENSIONS AND 
M NIST ROTATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Polygraph com-
m nly known a 4Lie Detector' was 
developed around 1920 in U.S.A. for 
detectin decept ion. It is only an aid to 
investi alion. 

(b) Polygrapn reeords blood pressure, 
pul e rate, re piration and lectrodermal 
response. It it based on the scientific 
principl e of p ychosomatic interaclion of 
an indivi Jual i.e. p ycboJogically a change 
in a person's cODsciou Iy held feelings 
produces a efence reaction in the form 
of phy iological chan es in his blood pres· 
ur I pul e r te , respir" tion aod electro-

dermal response. 

(c) Yes Sir. It is beiDg used at the 
Central F r n ic Science Laboratory, New 

elhi since 1974, as also at the Forensic 
Science laboratorie of Haryana & Gujarat. 
Foren 'c cience L ' boratorie at Jammu 
& Ka hmir 8t.d Rajasthan 'and the State 
folic eadq\larter f\1"dh~a frad~;ih~ 

·Bhopal have also procured polygraphs fot 
use in crimin 1 jovestig tion. 

(d) Approximately 3000 p01ysrapb 
examinations have been conducted at the 

cntral oren ic Scjenc Labor tory, New 
cJhi, sine 1974. Information in respect 

of other Cen tr s is n t available. 

Tourists vi Itlng baJurao 

1592. S I G. BHOOPATHY : 
SHRI A.J.V.B. MA · ESHWARA 

AO: 
Will e Minister of TOURISM be 

pleased to state the the total number oC 
tourisls includio forejaoers who have 
visited Khajurao in Madhya Pradesh 
during the last 3 years, year-wi 7 

THE MINISTER OF TOURISM 
MUFTI MOHD. SYED): As per the 
statist ics provided by the St te Govern-
ment. the total number of tourists 
includio8 ' foreigoc s, who visit ed 

bajuraho during 1983-84 to 1985·86, are 
as iven below : 

Year 

1983-84 

1984 .. 85 
1985-86 

Number 

169,030 

173,303 
203,640 

AlrllDkla Port BI Ir with Visakbapatn III 

1593. SHRI E. AY\' APPU REDDY : 
Will the Minister of EFEN E be 
pleased to state : 

(a) whcther the Naval Headquarters 
at Visakhapatoam have suggested that 
Port Blair shOUld also be connected to " 
Vis · khapatnam by air so that the Naval 
Headquarters in Par Blair may have easy 
facility and accessability to tneir head-
quarters at V isakhapatnam ; and 

(b) if so, the dccislon taken ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND D VELOPM NT IN 

. THE MINISTRY OF D FENC (SHRl 
f\~U~ S~~GH~ (~). ~o Sir 
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(b) Does not arise. 

Drug Mall . 

1594. SUR . H TTAM SRI RAMA 
MURTY Will th Minist r of HOMB 
A RS b pi e 

(a) whether ·t i a fact that the drug 
mafia bas b en ftouri hing in the capital; 

(b) whether or nisod group are 
running the trade with syndicates based in 
orne forei2n countries; and 

(c) if 0, the details thereof and the . 
step taken to curb the~ activities? ' 

THE MINISTER OF STATE IN TH;B 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEY ANCES AND PENSIONS AND 
MINIS fRY OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

. P. CHIDAMBAkAM) : <8> to (c). There 
has been an increase in the number of 
cases of trnfficking in druB. However, 
the existence of any organi ed drug mafia 
has not come to notice. Some Inter-
State/International drug traffickers/ 
smugglers have been identified and watch 
is maintained 00 their activities. The 
Delhi Police have arrested 93 {oreianers 
belonging to 24 countries including 
Afghan and Pakistan nationals, after the 
coming into force of the N arootic Druls 
and Psychotroph ic Substances Act, 1985. 

Under tanding between locl.a and 
D mar OD Ap rtb Id 

1595. SHRI R.L. BHATIA: Will 
the Miolster of EXTERNAL AFFAIRS 
be pI as d to state : 

(a ) whether India and Denmark have 
agreed to work tOgether in the Inter-
national sphere for ' the elimination of 
Apartheid; 

(b) if so, whether tbe agreement in this 
reg rd was reached at the talks held 
between the Prime Ministers of India and 
Denmark in Delhi in January, 1987; 

(c) wh ther ~ny other subjects wer c 
~ ke!l.~p duriD~ tll~ talks, n4 

(d) if so, details tbereof? 

THE MINISTER OF STATE IN THE 
NINISTR Y OF EXTERNAL A AIRS 
(SHRI EDUARDO FALEIRO) : (a) to 
(d). During the ta1ks between the Prime 
Minister of India and De mark in New 
Delhi in January, there was a general 
exchange of views 00 th e Internation I 
situation and bilateral relatiolls and 
which included a brief di cussion 'on the 
qu stiOD of the dismantling of + Apartheid. 

(TraM/at/on] 

PendiDK Applications for Freedom 
FIghters Pen 10 

1596. SHRI VIlA Y KU AR 
YADAV 

SHRI K.S. RAO : 

SHRI V. SOBHANADREES. 
WARA RAO : 

Will the Mfnigter of HOME AFFAIRS 
be pleased to sta te : 

(a) the State-wise total number of 
Applications of freedom fighters pend ing 
for grant of pension ; and 

(b) the time by which thes e applications 
are likely to be disposed of ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SH RI 
CHINTAMANI ANIGRA I) : ( a ) 
Pendency Statement i given belQw. 

(b) The ca es which are to be cruti-
oised by the N n-Official Screening Com .. 
mittee (s> will be disposed of as and when 
recommendations ' of the Committee (s) 
are m d available to this Ministry and 
cases having special fea tures arc presently 
being dealt with on priority basi and it 
is expected tbat such applications will be 
4i.po d of 'OQD. 
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St teat 
Total Number of Applications Pe diD 

(i) 

as 08 31.1.1987 

Comml't~~ Cases: 

(a) 

(b) 

r 
Hyd rabad Screening 
Committee cases 
(received in time) 

Arya Samaj Committee 
cases: 

2927 

992 

Cases of pecia} nature other . 
tban Committee cases : *118J 

Total 5100 

• Slat~ wile b~eak-up 

1. Andhra radesh 97 

2. Assam 45 

3. Bihar 637 

4. Gujarat 4 

s. Karnataka 1 

6. Kerala 19 

7. Madllya Pradesh J48 

8. Maharashtra 89 

9. Meghalaya 2 

10. Tamil Nadu 2 

11. Tripura 7 

12. West Bengal 55 

13. Chandigarb 2 

14. Delhi 9 

15. Goa 61 

16. Pondicherry 3 
----

') 181 ----
Use of Cellular Jail In ~ndaman as I:'rl50 

1597. SHRI BANWARI , LAL 
BAIRWA: wm the Minister f HOME 

F JR~ be pJea~d to .fate 

(a) whether the cellular jail in 
Andaman and Nicobar is now being used 
a a prison by the Government; and 

(b) wh tber th e Government propo&e 
to declare it as monument of nati nal 
importance and stop using it as priso '1 

T E MINISTER 0 STATE I THB 
MINISTRY OF HOME AFFAIRS (SaRI 
CHINTAMANI PANIGRAHI) : (a) and 
(b). The entire cellular jail complex 
consisting of three wioS and administr r

-

tive buildins was declared as national 
memorial on 11th Febru ry, 1979 by the 
then Prime Minister Shri Mororji e . ai. 
Win No. l' is being u ed as Distr iet Ja il. 
A new jail complex is presently Under 
construction and th~ ' Djstrict Jail will be 
shifted from Wins No. i of cellular 
complex to the new jail complex as so n 
as the construction is over. 

Take-Over of Em Mill, Nagpur 

1598. SH I S.O. 0 OLAP: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether it is a fact tbat tho 
Empres Mill. Nagpur of Maharashtra 
has been taken over by Gov rnment and 
Union Government have promised to sive 
25 crore rupee for tbe same; and • 

(b) if so, t he financial aid given so 
far? 

THE MINISTER 0 STATE OF THE 
MINISTRY OF T XTILES (SHRI RAM 
NIWAS MIR HA) : . (a) and (b). 
The Mabar' shtra Government have 
nationalised MIs. Empress Mill, Nagpur 

nd the Union Government hav given 
Rs. 25.07 crores against advanced plan 
a~sistaDce for this purpose. 

Extent of Trade Deflelt with EEC 

1599. SHRI S~I HARI .RAO : Will 
the Minister of COMMERCE be pJeased 
to stat e : 

. (a) whether it is a fact that India's 
trade deficit ~ith the Bur peao conomic 

ommllnitr (EEC) j 40 per ~ept Qf th 



total trade deficit ; 

(b) if so, whether any steps have been 
taken to ince ase exports 0 the BEC 
countries and reduce the trade deficit ; 

nd , 

(c) if so, the details thereof 1 

E MINISTER OF COMMERCE 
(S RI P. S IV SANK R): (a) 

uring 1985-86, IO,dia· tr de deficit with 
the u ropean Economic Com unity was 
35% vis -a-vi India's total global trade 
deficit. 

(b) and (c). It rder to increase exports 
to E C countries, efforts continue to be 
m .. de through various trade promotion 
measures such as exhibit ions, trade fairs 
e change of delegations especially for 
product development and other m arketing 

'activities besided see ing better access for 
Ind ian products in E C markets. 

Steps for self-Surfldency 10 
Rubber Productlo 

1600. DR. CHINTA MOHAN Will 
the Minister of COMMERCE be pleased 
to tate : 

(a) the corrective steps being taken to' 
help growers of rubber to increase 
production and achieve seff .. reli ance; and 

(b) whether Government propose to 
review the efficacy of R&D efforts in 
improvi g productivity 1 

T E MINIST R OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) With 
a view t ste pil 8 up tbe production of 
rubber a d thereby reducing its in1por~s, 
tbe Governnlent is giving a istance in 
the form of cash subsidy, scientific and 
tecbnical support, supply of biah yielding 
planting materials and is u dertakiog 
re earch on alJ aspects of cult~vatioD and 
production of rubber. Besides, a project 
for accelerated devc:lopment of rubber in 
the North.Eastern Relion is under imple-
mentation. 

(b) R a D ·efforts for improving 
. productivity and production of rubber 

.re being reviewed by the Government 
regularly and particularly at the tim of 
formulating each fiv year plan. 

Item of Export 

1601. SHRI K.O. SULTANPURI: 
Will the Minister of COMMERCE be 
pleased te state ; 

( ) the main items for which agree-
meots ' have been entered ioto by Govern-
ment for exports during 1986·87 and 
1987· 88 ; , 

(b) the names of countries with which 
these agreements have b en entered into 
and 

(c) the net profit likely to be earned 
therefore? 

THE MINISTER OF COMMERCE 
(SHRI P •. SHIV SHANKER) : (a) A 
Statement is given below. 

(b) The Government of India entered 
into Trade Agreements/of People's Re .. 
p~bHc of China, Ethiopia, Angola, 
21mbambwe, USSR, Romani~ ODR. 
Czechoslovakia and .. Poland durin 1986 
and 1987. 

(c) Individual private' companies/public 
sector undertak inss are directly concerned 
with actual export. Information on net 
profits is not collected by Government. ' 

Statement 

The main ' items for which trade agree-
ments, protocols have been entered into 
by Government of India with other 
countries for exports are: minerals and 
ores, steel prOducts, tobacco, leather and 

. leather manufactures, jewellery, textiles, 
fo d and agricultural prOducts, ag.-icultu. 
ral machinery. SUlar mill machinery . . , 
en8IDCCnng goods, sCientific/surlical 
instruments and ' product, drugs and 
pharmaceuticals, chemical and alJied pro .. 
ducts, tyre.s and tube, bicycle parts, 
tractors, small scale and Jarse indQ8tr1 
ptoject , etc • 



(Tranl/allon) 
Trade Itb USSR 

1602. SHit) BALWANT SlNGH 
RAMOOW ALIA : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that USSR now 
proposes to give preference to the p tie 
in private sector in its trade with India ; 

(b) if so, the reasons ,therefar ; 

(c) whether Government have help aoy 
talks wIth the USSR in this regard; 

(d) if 80, the reaction of USSR there-
to ; and 

(e) tbe names of parties in prjvate 
sector which have been approached by 
USSR in this regard ? 

THE MINISTER OF COMMERCE 
(SHR P. SHIV S ANRER): ( ) and (b). 
Government is not aware of any such 
move by the USSR. 

(c) tb (e). Do not arise. 

[English] 

Textile Workers Rehabilitation S 

1603. DR. DATTA SAMANT: Will 
the Minister f TE TILES be pleaSdd to 
Itato : 

(a) the total amount coneeted so fat' 
from textile owners for the texlile workers 
compensation/rehabilItation scheme so rar ; 

(b) the amount contributed by Govern-
ment for this purpose ; and 

(c) how much amount has been dis. 
bursed from these funds so far to the 
textile workers in Bombay? 

TH MINISTBR OF STATE OF THE 
MINISTRY OF TEXTILBS (SHRI RAM 
NIW AS MIRDHA) : (a) The Textile 
Workers· RehabiJitation' Fund Scheme 
doe not eDvisage aoy collection of fund 
for the ' Scheme from the textile mill 
owners. 

(b) Government have made a provisjon 
of Rs. 50 lakhs under' the Scheme in tb e ' 
Revised Estimates for 1986-81. 

(c) No di burs ment have so rar b en 
made from the Fund 'to the textil ~ workers 
in Bombay. 

De.elop eDt of Rural Craft 

1604. DR. PHULRENU OUHA ; Will 
tbe Minister of TEXTILES be pleased to 
Slate : 

(a) whetber there ,are any central 
scheme to develop pnd promote rural 
crafts; 

(b) if so, tlie d4l'tails thereof; and 

(.c) if not, the rea ons therefor? 

THE DEPUTY MINIST R IN THE 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) ' nd (b). Yes, 
Sir. The followin8 are the schemes for 
development aDd promotion of rural 
crafts :-

(1) Training :-Massive aod advanced 
training is imparted in maJ r 
craft like Carpet Weavin , art-
metalware, cane 8- bamboo based 
crafts, handprjnting of textiles, 
wood carving etc. in craft concen-
tration areas. 

(2) App'entic~lhip Training Sch~me :_ ' 
To encourage some of the Jesser 
known, and languishing craft 
especially rural crafts, a scheme 
for iraininl' of apprentices under 
Mastercr ftsmen bas be n evolved. 
15 to 20 trainees are given train-
in nder Mastercrat tsmen who 
are either National or State 
Award Winners. Each trainee is 
given stipend durin the training 
period, coveriOI botb massive & 
adVanced phases. 

(3) Marketing :-47 Markc,ting & 
Service Extension Cenll'Cl set up 
in different parts of the country 
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(4) 

01 

organise mar et meets~ , prOduct 
promotion pr08l'8 • rairs and 
festival to help the arti an in 

, findin market outlets for t ir 
pr ducts. inaneia,l ssistanoe i. 
provided to the State Handicraft 
Corporations and Apex handi-
er ft cooperative lOCi' tie for 
openinl/renovation of sale outl eta, 
Raw material depots and Common 
Facility Centres in craft concentra-
tion area . 

D6slgn D,~e/opment :-The fpur 
Retional Desiln and Technical 
Development Ce tres located at 
Delhi, Bombay Calcutta and 
Bangalore have been assi.ncd the 
job of devclopin new designs and 
documen ling traditional design. 
These centres also provide techni-
cal assistance to tbe artisans. A 
schem e of ' financial assistance to 

. the Central/State Handicrafts 
Corporation ha been takeo",up 
to develop design on proj t basis. 
A National Craft InslJtute for 

nd ri d extlle ha n et 
up at Jaipur to train craftsmen in 
textile desianin8. processing ' and 
refresher courses ,improved 
technology. . 

(S) Exhibition and Publicity. :-The 
State Cooperatives, Corporations 
and otber voluntary or8anisations 
are provided with financial assist-
ance to organise exthbiti ' • fairs 
and festivals, of craft object. in 
different parts of the country. 
Efforts are alsQ made to upbold 
the craft heritagc ~f tbe country 
as well as to popularise Indian 
Handicrafts at home anc) abroad 
through Publicity and propapnda. 

(6) National Awards and Ptn8ion 10 
C,a/u JJ_'soru :-l)nde the 
scheme of National Award, 
mastercraftspersons are liven 
Presidential Award for theiJ;' Qut-
standin8 artistic skill, imaaination 
and craftsmanship. Such C ft· 
person wllo are National or State 
Award WiDber and 60 'year of 

(7) 

al e be ahoy with income not e 
cecding R. 3600/· p r annum a 
elilible to let pension @ R • 300/-
p r ' mensem. Na~jonal Award 
Winners are iven preferenc '" 
unde ' Apprentice hi Trainin 

cherne ,for imparting tniiniI).8 i 
traditio al and Ian uisbing craft . 
Such craftsper 0 1.S are paid hiaher 
than t e ordinary craftsperson in 
term of wages. 

P,,:rervalfon of cultural heritage ;-
In order to preserve tradjtjoDill 
crafts. . Nutio al . d icraft & 
Handloom Mus um has been et 
up at Pragati M idan, New Delhi. 
Tile activities of, tb Mu eum in-
clud e research and docun1enta-

" tiOD. preservation f traditional 
handicrafts and orlanisation of 
llural India Complex ' and live 
demonstnltion of ct'afls. A pro-
gramme has been take up by the 
National Handicrafts aod Hand-
looms Museum to project before 
School Children various handi-
craft objects embodyin India's 
cultural heritage and myriad craft 
activities being presently pursued 
in the country, 

(c) Does not arise. 

(TraM/allon1 

Uollceo ed A,rm 

1605. SHRI SARFARAZ AHMAD: 
SHRI VILAS MUTTEMWAR : 

Will the M;nister of OM FFAIRS 
be plea ed to state : 

(a) whether Central Government have 
asked tbe State Governments to trace the 
unlicensed arms (in their rcspective 
~tates) ; 

(b) if so, the results received (rom 
dift"erent Stat s so far ; 

(c) whether Governm nt ' propose to ban 
the posses ion of explosive and arms in 
the entire country for m f e with a 



view 
and 

Cd) 

ill the country ; 

reasons thereror ? 

THE MINISTER OF STATE IN THE 
, MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCBS AND PENSIONS AND 
MINISTER 0 STATE IN THE MINIS-
TRY OF OME AF AIRS (SHRt p. 
CHIDAMBARAM) : <a> and (b,. Y , 
Sir. Necessary instructions and luide-
lincs have been issued to tb State 
Governments/Union Territory Administra- . 
tion by the Central Goverrtrnent from 
time to time empha ising tbe strict enforce-

eot of tbe Arms Act and rule framed 
thereunder which allO covers makinl SUS-

tained and determined "effort to une rth 
illicit. m Ilufucture of fire arms. A a 
re ult, as per the ioformadon recei v d 
from the State Government tUnion 
Territory Admn. over 4)000 raids were 
conducted throuabout the cou try during 
the period 1984-86 and 646 illegal arms 
manufacturinl units were unearthed a 
per detail liven in the statement given 
below. 

(c> and (d). No. Sir. However, \ a 
already mentioned in the reply to Part (a) 
and (b) of the Question the comprehensive 
instructions and guidelines which have 
been issued to State Gov rnments and 
Union Territory Administration from 
time to time are co~sidered adequate to 
tackle th problem. 

Statement 

AccordiDI to the inrorm~tion received from State Governmcnts and Union Territory 
Administration no activity connected witb illegal manufacturc of arms were reported by 
tbe followinl States/Union Territories :-

/ . -

1. Assam 

2. Haryana 
3. Himachal Pradesh 

4 . . Nasaland 

5. Sikkim 

6. Tripura 

Union Territories 

I. Andaman & Nicobar Islands 

2. Arunachal Pradesh 

3. Chandilarb _ 

4'. Dadra & Nagar Haveli 

S. Goa, Daman & Diu 

6. Lakshadweep 

7. Mizoram 

8. Pondich erry 

2. owever, r ids were conducted in t e Stat s as indicated below' bu no illegal 
arm manufacturing unit were deteoted in aoy of them: 

States 

Kerala 

2. Manipur 

3. Ori sa 

4. Punjab. 

s. Tamil Nadu 

I 6. West BeDS,l 

Frequent raids conducted 

Frequent raids conducted 

973 

,1366 

20 \ 

Prequent raid conducted. 
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3. Tbe detail of raida ooDducted and tbo UUci& aflOi m&owacturina ubits unearthcd 
tbe remaining States and Union Territories are as under: 

No. of raids No. of illelal arms 
conducted manufacturina 

un.artbed 

1. Andhra radesb Ffequcnt raia. 
conducted 9 

. 2. Bihar 49 45 

3. Gujarat .5 S 
1 . 1 4. Jalnmu & Kashmir 

s. Karnataka Frequcnt raida 
cond~cted 3 

6. Maharashtra Frequent raida 
conducted 2 

7. Madbya Pradesb 106 51 

8. Meghalaya S 5 

9. Rajasthan lSI 17 

10. Uttar Pradesh 795 503 

UNION TERRITORY 

1. Delhi Frequent raida 
conducted .5 

(E'nglilSh] 

Agitation of Goan over the Status of 
Konkanl aDd Marathl Laoguaa 

1606. SHRI INDRAJIT GUPTA: Will 
the Minister of HOME AFFAIltS be 
pleased to state : 

'(a) whether people of Goa are alitated 
o~er the issue of status for Maratbi and 
Konkani Janguage ; 

(b) if so, the details tbereof; and 

t c) the teps t~ken to examino the 
issues involved '1 

THE ·MINISTER OF STATB IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
C INTAMA I . PANIGRAHI) : (8) .to 
e). ' V~fi u ~ion of p~opJe hi 

dUferlDI viow on th status of Marathi 
aod Konkani for purpo s of JeaisJatioo 
on official lanluale in Goa and wore ali .. 
t ted over it. However, tbe A cmbly of 
the Union Territory ba Since passed tho 
Official Lanluale Bill which takes into 
accouot view poiots of various ctioos 
.and which 8enor811y seem. to h vo received 
a favourablo response. 

IDNTC 

1607. SHRI P ATAPRAO B. 
BHOSALE: 
SHRI RAJ KUMAR. RAt : 
SHRI AMARSINH RATHA WA : 
SHRI KALI PRASAD 

PANDEY: 
Will tbe Mioister of 'T XTILES be 

plea . J 0 ,at : 
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( ) wh er it i a Jj ct that a,looal 
TeKtile Corporation bas a Dumber of 
weaving nd ' spiDnin mills under its 
contI' 1 ; 

(b) if SO, tbcul! nUPlber, State wise ;. 

(c) profits/fo of tbese mjl1 quriDI the 
last three financial year, State-wise; and 

(d) the step Government propose to 
take to wipe out th se losses '1 

HE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA UMAR): (a) and (b). At 
pre e t there are 109 nationalised 
16 managed t xtil mills under tbe 'Natio-
nal Textile Corporation, 

The State-wise break-up is liven 
below :- . 

State/UT No. of 
textile 

Mill 

Andbra radesh 6 

Karnataka 4 

erala S 

Delhi 1 

P.u ~ . b 4 
, 

4 ·Rajastha~ 

Guja at 12 

7 

Tamil Nadu ' 14 

Mahara~htra 35 

3 

Uttar Pl ad sh 11 

West Bengal 15 

1 
A~sam 

Bihar 2 

Orissa 1 

Total .12S 

(c) Statoment show 10 be profit/ 
10 position of mill uDder NTC, tate 
wise! during tbe year 1983-84 to 1985-86 
j liven low. 

(d) Some of the important steps be:n 
taken to improve tbe performance of the 
mills under NTC are liven below :--

(i) strict review of the performanc 
of Manaaers with reference to 
definite action plans ; 

(in Ifcater enforcement of accouQta-
bility of top 'Manager ; 

(iii) Review and strict control of vari-
us cost elements ; 

(iv) infusing better manaaement in key 
decision-ma in post 

(v) improvem.ent in product-mix 
and areater marketina efforts to 
achieve . better sales re lisation 
rates; 

(vi) strengthening of management in-
formation systems for timely flow 
of information, effective review 
and decision-makinl ; 

(vii) selective modernisation according 
to priQritie to achieve optimum 

ain within av Hable Je ources: . 

(viii) speedy implementation of labour 
rationalisation; 

Ox} effective ' implemen lation of 
wor~e st participation in manaae-
ment so as to increase producti-
vity ; 

(x) identifying the mins as profit 
centre and <telclation of pOwer 
and authority to the General 
Manaaers of the Mills. with res-
pon ibH ty for performance ; and 

. (xi) strict control ad supervision on 
.tb~ fill'o, up of -vacaot post, 
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, (Rs. in crores) 
Name of tho State/UT No" of 

1983!.84 1984 .. 85 1985-86 

- 220 ' . . 
Punjab 4· - 5.03 :- 4:39 - 2.76 

, Rajast an-. ,4 - 2.1S ' - 4.51 , , ,- 1.88 

Madbya Pradesh 7 . -16.15 . , -17.36 - 8.37 

Uttar Pradesh-- II ' -34~76 -49.55 ,_38.36 

Maharashtra South 11 -15.69 -19.17' - 7.18 

Maharashtra Nort~ It -16.29 -23.74 -14.52 

Mahara8~tra-13 taken 
,over Bombay mill ' 13 - ·6.93 " -12.87 - . J8.95 

Oujarat 12 . -12.81 ' -21.55 -17.51 
'Andhr" Pradesh 6 - 3.46 - ' S.80 - 2.82 . 

Karnataka 4 _I 10.05 -12.35 - 8.03 

Kerala 5 - 3.41 - 4.05 , - 0.46 

Mahe 1 - 0~14 
\ 

.,' - 0.'0 - 0.10 

Tamil Nadu 14 , +' 1.16 - 5.33 + 0.68 
I 

Pondicherry··· 2 I - 4.9~ - 3.70 - 0.34 

West Benaal 15 -~3124 -30.49 -23.75 

Assam 1 ...-. 1.06 - 1.1S ,. _ 0.68 

Bihar . 2 "_ 2.98 - 2.74 ....;. 2.61 

Orissa 1 - 1.07 - 1.26 .0.82 
--:-

Total :- 125···· 

. 
(. c=.Includes provisional figures for U~aipu~ Mills for 1983-84, and 1984.85 and 

audited figU,es f r 1985-8~'] , 
, . 

, ("= Audited fig\1res, for nationalised " units and provisionai figures fOl' manapd 
un its;) . " . ' . ... ' . 

: ( .. • ..... includes prov~8ional Hautes of'Swadeshf uoi,ts for 1983-84: and 1984-83 abd 
1985-86;) . . 

, , 

~~'. ='Out of 12~ ~,n§-; ~wP' mill. ~fC ~9t J" or. rati*?D , . 
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Study oa Role of CRPF la CoatrolUag 
Communal . lot . 

, 
1608. SHRI ZAINUL BASHER: Will 

tbe Minister of HOME AFFAIRS be 
pleased to state : 

, (a) whether Govern ... ment have m de 
any study regarding the role played by 
peace-keeping Battalions under CRPF in 
effectively controlling the communal riots ' 
in different p rfs of the c untry ; 

(b) if so, wbether they wer~ found upto 
tbe m~lric as envisaged during the" forma-
tion ; and 

(c) if SOt the steps bein ' t ken to " 
incn:aae' the number of CRPF Battalions? 

THB MINISTER OF STATE IN THE 
MINISTRY OF. PERSONNEL. PUBLIC 
GRIEV ANCBS ' AND PENSIONS AND 
'MINISTER OP STATE IN THE MINIS-
TRY- OF HOME A ,FAIRS (SHR] P. 
CHIDAMBARAM) (a) Government 
have not made any sucb tudy. 'Also, no 
complaint ,I bout unsatisfactory perforn4" 
ance of CRP in controllin8 Is has 
been received by Gov roment. 

(b) Does not arise. 

(c) The Qovernmeot reviews from time ' 
to, time tbe strength of each Central force. 
As and when considered n cessary, more 
CRP battalions will be raised. 

ITDC Hotels 

1609. SHRI CHINrAMANI lENA: 
Will the inister of TOURISM be 
pleased to' state ·: 

(a) tbe number of hotels established by 
India Touri~m Deyelopment Corporation 
in each State so far ; and 

r 

<b) the number of Jaota hotels out of 
them establi hed ? 

THE MINJSTER OF TOURJSM 
(MU TI MO D. SYED): (a) ITPC is 
pr sently operat ing 24 hotels ip d,~el,nt 
$t t~ as und r :-

Union Territory of Delhi 

Bihar I 

mm & Ka bmir 1 
Karnataka 3 

crala 1 

Maharashtra 

Orissa 1 

Rajasthan 2 
Tamil Nadu 2 

Uttar Pradesh 2 

West Be Mal 

, (b) Only one hotel namely, Ashok 
Ya'tri Nlwa in elh, is an economy clas 
hotel for low budg~, tourists. 

Tourism 8etwe a India od So"th East Asia . 

16J(). SHR CHIRANlI LAL 
SHARMA : Will the Minisler of 
TOURI~M be ple!lsed to st4te :: 

(a) the steps beiog taken JQ boost 
tourism between India and South Bast 
Asia' dUring current year ;, 

(b) whether additional' fiiahts ,will a]so ' 
be introduced for the purpo~e ; aDd . 

(c) if so, the details tbereof '1 

, THE MINISTER OF TOURISM 
(MU TI' MO.HD. 'YEO): (a) The v:ui-
ous steps beiDI taken to b .)o t traffic from 
Soutb a . t sia region 'are : 

. 0) Launching of advertising cam-
paigns in print and electronic ' 
media to promote Ddia as a 
place with rich cultural hcrit~ge 
and spechlJy as a destination 
tlsspciated wit~ ,he life of BpddJla. 
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Beside tbis, 't i al 0 publici 
as a 'Holiday Destination' with 
special emphasii on promotion of 
honey. moon tours and summer 
tours a a part of tea~ period 
promotion. 

(il) Launching India Quiz 
roes. 

(iii) 

(iv) 

(v) 

(vi) 

~ponsoring of TV learns on hos-
pitabitity 'Programmes for produc-
tion of special interest films. 

. Production of tourist publicity 
material i.e . literature, films and 
audio-visuals in local lanauages 
suc~ as Jap~nese and Th i., 

Trade promotions through work-
shop, seminars, and co.operativ~ 
advertising etc. 

Extending _ brochure-buy-back 
support to tour operators pro-
motiog India. 

(vii) Organisation of Travel marts. 

(vi Ii) Direct mailing find di tribution of 
tourist publiJity literature a d 
attending · to enquiries pers,?nn e1, 
postel and te~cphonic. 

(ix) Joint pubHqity with Airlines, 
specially Air India. 

(x) Und ';! rtakiDS special procluct pro-
motions such as "Palace on 
Wheels'" 

(xi) 10 .view of the capacity increase 
nAir Indi services between 

I dia " and: South East Asj~ effec-
tive January, 1981 special adver~ 
tisemeots and publicity campaigns 
have been launched in South East 

. ASia to p ornote India as a tourist 
dQltin tion with particular em-
phasis 00 Delhi as a gateway from 
Kuala Lumpur and Sin.apore. 

(xU) ViSits to the legion by trave-l 
hldustry, team CODst tina or hote-

liora f and travel laents, officials 
of the Departmen and Air India 
representatives and boldio. or 
seminars by tbem at maoy contr 
such as Kuala Lumpur, Singapore. 
These wero atlen<Rd by d ·!cisioD 
makers of travel trade in South 
East Asia where promotion'at lito-
rature was distributed. 4iudia-v: ual 
pre~ntatioDs made and separate 
se~sjons held for the press to brief 
tbem. " 

(b) and (c). Additional capacity has 
been provjdod by Air India on the routo 
effective froin January, 1987 •• 

Effective from April, .1987 flights will 
be operative: ' .. 

Bombay .. Siogapore.;Bombay 

Bombay.Madras-Kuaia Lumpur 

Delhj .. Singapore .. Kuala Lumpur 

Madras.Sin8apor~. Madras 

New Dere.-ce Production Units In Kerala 

16.,. SHRI T. BASHBER: Will _the 
Minister of DEFEN E be pleased to 
state: 

(a) .whether there is any p'roposal under 
consideration to set up any new defence 
pr'oduction units in Kerala ; and 

(b) if so, the details thereof 'I 

THE MINISTER OF STATE IN THE· 
OBPA TMENT OF DE NC PRO· 
DUCTION AND SUPPLIES IN THB 
MINISTRY 0 DEFE C (SHRI 
S.H VRAl V. PATIL) : (a) and (b). There 
is no proposal at present to establish a . 
hew defence production unit in Ker la. 

Amendment to Order on State ~bJem 

. 1612. SHRt S. JAIPAL REDDY: Will 
the Minister of HOME AFFAIRS be 
p1eased to state .: 

(a) whether Government 
amend tbe orders 
Emblem; and 



(b) jf o;~hen and <letai1s thereof? 
- ' 

THE MINISTER OP HOME 
A, FAIRS (S. BUTA. SINGH)': (a) 
Sir. 

(b) . Doe.s DO't arise. 

, Unctad Stu ., 0 ~roceulng ~s 

1613. SHRIMATI OEETA MUKHER· 
JEE : . Will the Minister of COM .. 
M RCE be pleased to state : 

(a) whether Government's attention bas 
been drawn to reported UNCTAD study' 
~n Export Processi'ng Zoo'es (EPZs) ; 

, , 

, (b) jf so, the nding of this study ~nd 
Government's reaction tbereto; 

(c) whetl)er Government pJ:opose' to 
, make a~y chaQaes in its policy on EPZs • 
in tbe Ijght of tbe findings of this study ? 

THE MINISTER OF COMMERCE 
(SHRI P. ·SHIV SHANKBR) : (a) to (c). 
The UNCTAD has, in 1985, brough,t out ,' 
a study on Export Proc ssing ~ooes in 
develo~ing c ,untries. Tbe tudy brieOy 
sets out the scheme, of .export processinIJ 
zones, the experience of various zones and 
suggestions for upgrading tbe operation. 
It h s been observ.ed tbat tbe -results of 
the Export Processing Zones in many 
developing countries bave. been ' dis-
app inting with reference to aspects sucb 
a complexity of tbe industrial 'unit, ' 
valu~ addition achieved, export realisation 
extent of foreigfi' in estment, linkage witb 

, th e industrial sector of the host economy 
etc: Tbe ' report does not ' contain an 
indepth analysis of any specific export 
processing zone and it has been , indicated 
that incotnpl~'te data :and limited material 
have constrained the scope of the study. 

. . 
Export Processing Zones have ' been 

established in India a a part of total 
proar~mIrie of export production with 
s~ific objectives, due in'put suoport and' 
linkage with the ' domestic industrial 
capability. . The' fUdctioning of the zones 
is ~ing reviewed from time to -ti e to 

- improve"- the efficacy in .tbe li8bt of tho 
experience aained. " 

.• I' -
Wrltt~n A".rwer, 8 

Rxc .... le Eamed from Tourists 

SHRI Y ASHW ANT AO 
OADAKH PATIL : ' 
SURI C.}ANGA REDDY : . 
DR, A.K. PATEL : 
SHRI GURUDAS KAMAT 

Will' the Minister of TOURISM be 
pleased· to state .: ,. 

.: 
. (a) the number f f r~ign tourists 

visited India duriog 1985-86 and . tbe 
foreign excil~nge earned; nd 

(b) the targets . for , tourists and forc:.ign 
earninas for 1986·87 · and the actual 
achievements so ,far? 

l'HB MINISTER OF 'TOURISM 
(MUfTI, MOHO. ·SYBIl) : " (a) The 
total foreign tourist traffic to lridia during 
1985·86 was J329,781 including the 
oationa of Paki triO and' Bangladesh. The 

. estimated foreign exchange ea ,. from 
these tourist is about Rs . . 1460 crores. 

(b) The estimated tourist arrivals 
during 1986-87 are 1.5 millions including 
the nationals · of Paki tan and Bangladesh. 

I . 

The '. actual arrivals during . the period 
April 1986 to January 1987 are 1,20.0.627 • . 
The .estimated fotejgn exchan~e earnibg 
fro~ tourists during 19a6·87 is ' likely to 

. be about Rs. 1780 crores. 

Tread or Exports ' 

J615. SHR! NITYANANDA 
MISHRA 
S RIMATI N.P. JHANSI 
LAKSHMI -: 

Will the .Miniatcr of COMMERCE be 
pleased to state : 

(a) tbe perCClDtalc of increase in export 
durin8 Ap~iI September" 1986 aver ,the 

. fiaures of previous , year durina the same 
, period; 

.(b) tbe rea SO)). for ' sucb increase al)d " 
th e comQloditiee I which have helped in . 



augmenting the export; and 
I 

(c) ' tbe latest fjlu~ of export apd the 
export expected for 1987 .. 88 ? 

THE MINISTER OF COMMERCE 
(SHa} . p~ SHIV SHANKER1: (a) 
According to . prov'sional statistic ' 
available. India·s xports during April-
September, 1~86 amounted to 'Rs. 5857.44 
crores as compared to Rs. 5180.97' crores, 
tbereby reaistering an , incre~se of 13.1 
per cent. 

(6) The increase in India's exports 
during April.September, 1986 as compared 
to Apr il-September, 1985 is mainly 
a ttributable to better perform nce of sOme 
of the principal it~ms of export during tbe 
period. Th~ commodities showing export 
vaJue growth include coffee and coffee 
substitutes, tobacco , spices, cashew 

'Kernel ,oil c, kes. raw cOttOD, marine 
products, leather ancl leather manufac,· . 
tures, readymude garments. gem , and , 

. j ewellery and c~tton fabrics. 

, (c) According to latest provisional 
statistic ava; table, Jodi's export during 
the first nine ' months of tbe current 
financial ,year April·I)ecember. 1986 
amounted . to Rs. 8978.43 ' -ccOl'es an 
increase of 17.3% as compared to tbe 
corr~spondin8 period in tbe last }:,ear. 
Tbe exports' during 1987-88 are expected 
to increase, ~y a substantia) margin also .. 

ProductIon and 'Export of Leatber ~roduct. 

1616. SHRI ' K. 'RAMAMURTHY : 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) the recommendations m de by thQ, 
Export Committec:,-set up to examine the 
question of production and export ,of 
leatber products; 

(b) the decisions reached in tbe recent 
seminar held at Madras to discuss ,the 
up gradina, of techno)o8Y for leather 
products inolud ing footwear ; 

(c) the steps being taken t~ replace t~e ' 
out . dated macbjnery in .tbe Central 

Footwear , Trading Institute in I Aara and 
Madras ~ and 

. . 
(d) t tb,e sal,ienf fe :'l ' res of the proposal 

. to . import finish ed e~tbe " for ~e by 
Sn14J1 · 8C~)~ ' tanJ)er , , ~s sU8gested hy the 
90uncil for Leather Exports • . ', ;' 

THE ,MIN;ISTER OF COMMERCE 
(SaRI P. S , IV , SHANKER): (a) 

erhaps t the reference is to the 'Review 
Committee ' on , Leather and ,Leather 
'Manufactur s for Exports. A statement 
of the re ... o~mendations of the Com-
mittee is given below • . 

~ , 

(b) ,The main recom mendations made 
at the Seminar conducted by the National 
Smatl , J dustr ies :' Corporation (NSIC) 
related to the 0 ularisation of the 
Cabbl rs' k it developed by' the N,SIC and 
upgradat ion o'f technology with a view to 
acbievin'g . faster me~hao isatjon of 
foodwear units in th small scale sector. 

(c) Tbe old m achinery in Central 
footwear training insti tutes at Agra and 
M adras has 'either been repaired or 
replaced. 

(d) The p j oposal made by the CouDcil 
for Leather ~potts envisages bulk import 
of fi isbed leatber throug agenoies like 
ST.c on behalf of th .small scale. units~ 

Statement 

1. A profes iona) study of the sys tem 
of collection and marketing of 
r Ii W bides and ,skins in Indja may 
be commissioned by Governm nt. 

, 2. The If)I tande rcJ defining finished 
leatber should be mad realistic 
and' the exp rt 11lcentives,should 
be a pplicable to tbe fini bed " 
leatber so defined. 

,3: Whil e there is ' ad equate avaiJabi-
. lity of leather resources in India 
to .achieve the Seventh Plan 
'targets, it would be desirable to , 
impo~t finished leather from 
bovine bide and skins ' fre of 
duty. 



4. ' A five year 
coincide with tbe SeV.eDlb 1a, 
should be made for duty . free 
imports under OOL, of raw hi 
and-skins, wet blue chrome ta ned an crust leatber iocludiDl pli 
and sides. 

As t e Review Committee cons's- • 
ted of diverse interests, includin 
rcpr sentatiyes of tbe t de nd 
industry, it w~s felt th tits 
recommendat ions .with re rd . to 

. the export pol icy and export 
incentives , should confined ' .; 
broad indications of the direction. 
lea ving the ' detailed policy pres-
cri ptions to be worked out by 
'Government. Accordingly the 
following recommendations were 
made: 

(a) A stage has now come when 
Government hould ration • 
Use t he export " quota 
mechanism for resuJ,atios ,t 

(c) 

(d) 

exports of em··processed 
Jeattier. 

The stipulation of 40% 
ex ort obligation ott finish. 
ing units may be done away f 

with .. 

The incentives . relatinl . to 
finished leather exports 
require . a ' fresh look by 
O'overnment. 

A faded system of ' incenti-
ves, based upon comp"aratiye 
value addition at . different 
stages should 'be considered 
by Goveniment. 

The need rOt extension' services 
in the cottage sector for techno .. 
loaieat upgrada.tion for rural 
taon-ers and" producers of value 
added leather products is self· 
~vid""nt. The Department of 
Industrial Development should 

, 9ha1k out clearly defined &cbernes 
for this purpose. 

I 

, , 

10. 

I, ; • 

,""Itte,. An,W." 92 

Tlie machinery and, equipment 
detailed . in the locpert ' 'filay bO 
pla(:ed under OGL for Import. 

The Committee ' It ronsly endorses 
the recommendation of the Task 
Force (1979) tba t the import duty 
on machines should be brousht 
dow!') uniformly to 25% 00 all 
tanning. finishinlf, footwear and 
ottier J~ather loods machipes 
which find place io the 0 0 L. 

Non·availability of trained man-
power at aU levels is a serious 
constraint in the d~velopmeot of 
tbe Ie , ther manufactures ' indu~tJy 
along modern lipe. Fellowships 
should therefore. be instituted in 
ord~r to depute artisans, uper-
visors aDd managers for oTei n 
trtlininl. 

Foreign experts should be invited 
to give in-pJapt training to pro-
duction personr1el at all levels. 

II. Th~ existing training', centr 
bould be equipped with modern 

machinery aDd equipment, for 
which the Department of 
Indu trial evelopment should 
formulatc appropriate schemes. 

' 1"2. Technical training should be 
taken up by tbe Council for 
leather Exports a a Code 
activity, which should be made 
eliaibJe fot MDA. 

t3. With regard to tbe requirements 
or raw materials, components and 
onsumables for production of ' 

finished leatber, footwear and 
otbe~ leather goods, the followini 
recommendations are tnade : 

a. Inclu ion in Appendix ,"7 of 
the Import Pol icy' of the ' 
items listed in ~be, Report. 

Inclusion ' in ' the OGL for 
import of :the item Jisted In 
tho bport. 



Inclusiod in 
Appendix 2. 
policy of the items 
the Report. 

Reduction/abolition 
import duties 'in -respect of 
tbe items Jisted 'n tbe 
R.eport. , " 

14. The Committee ha identified the 
following infrastructural PI 
coming In the way of export . 
production of footwear: " 

a. Noo-availabJlity , of tb 
r quired arades aDd quality 
of' finished leather at com· 
peti live prices. 

b. "Absence 'of good ' quality 
trainin in footwear en,ineer· 
ina, desig . and pattern 
makinl skill ~ 

. c. Lack of indiaenous produc-
tion of well engineered last~, 
comp~neols and soles for tbe 
footwear industry . includin. 
upgradation of the 010 

ather from buffalo hides. . 

d. Lack of a network of 
modern laboratories and 
te ting . units for quaUty 
control. 

e. Absence of a brand imalc 
for India-made footwear , in 
the world Inarket. 

. f. 

8· 

Lack of 'attractive and ' 
durable packaliDI. 

Lack of. a ,meaniolfu) nexus 
betweet development and 
research. 

It is of th(; view that a 
determined initiativ,e on the 
part of . Government is 
essential to create a catalytic' 
model which can be replica-
f~d. The Comm iJt,~ r~'?ffi-

mend for the co'DsideratioQ 
of Government a concrete 
operational model. in whicb I. centralised autonomous 
.Iency, workiDI under the 
umbrella of a reputed insti-
tute of testinical edueatioll 
sucb as an Indian In titute 
of Tecbnology, win perform ' 
lOme direct functions ' apart ' 
from anistin. in the develop-
ment of a 8upportina 
iofrastrura1 base. · A proj ct 
profile for ucb -. Footwear 
Dian aod Development 

~ In titQte i appended to tbe 
Report. Tbe project will 
javolve an investment of 
RI. 9.S crOres and an 
employment of 2900. ' It 
will' be completed in · four 
p as • 

15. In the COntext of, tbe recommen-
datiOn regarding FDDI. it will be 
necessary to repJica,e this opera-
tional tratelY in different States 
where nodal agencies be entrusted 
with the task of coordinatin thc 
development of t e six supporting 
functions enumerated · abovc, 
leaving t~c direct fuuctions to be 
performed by FD I aloDe. , 

16. Government may , con ider 
enlargemcnt of the scope of the 
proposed Institute to include other 
leather goods, such as arments. 
handbals, loves etc. 

17. Liberal ossistaoce from MDA 
should be made availa~le, iQ 

reilo exchange, for individual 
brand promotion abroad. 

18. The list of raw ma'terials r ui~d 
for production of intermediates 
for use in the export production 
of footwear should be included in 
Annexu! c VI ' to Appendix 19 of 
tb Import Policy .. 

IDstit~lio"aJ Co9rdin~t~on 
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The ' Committee , reco8oises 
the existence of a number of 
alencie which have been set up 
by Government such as STe, DIC, 

. State Leather DeveJopm nt Cor. 
poradons C RI. CLE. CFTCs, . 

. ' KVTC; etc. to service vnryinl 
interests. Within th ' G vernmeot 
itself. there are several 'Mjnistries 
which deal with ditrerept, aspects 
of the industry. ' It. is recomP1en- ' 
ded that: 

a. 'Government hould examine 
the ' performance of th~se 
organisations with respect to 
the rationale' of their 'creati n 
and take remed ial action to 
avoid duplication' and ensure 
coo dination. ~s. a first 

. '. ,te t it is recommended that 
tbe Department of ~ndustriai 
Development should examine 
the e tent to which the State' 
Lather Devel pment Cor-
po;ation and BLC have 
served th ir object,ives. 

b. The role of a harmonising 
agency could be played by 
tbe cr~at ioa of a statutory . 
AU India L eath er Board on 
tbe analogy of other comq,o-
dity Boar s by i ntegrating 
one or more of the existing 

. organisations. Such a 1:1 ard 
could also coordio the 
activities of the institutions 
wli se continu ;' nce may be 
considered necess~ ry. 

ReI ,ation for Jute In Packaging ~~erlal 

161'7. 'SHRI B.B. AMAIAH: Will 
th e Minister of TE'XTIL S be pleased ' to ' 
state : 

(a) wh ther Government are consider-
iog a • prop sal to m ake .. 100 per cent ·. 
Te er ation. for jute in packaging cement, 
f rt ilizers aDd other such materials; 

(b) the details of the ' asure being 
taken to protect th jute industry; and 

(c) if pot, the r~~ ons th~ref()r ? 

96 

THE MINISTER OF,STATE'OF THE \01 

MINISTRY OF TEXTILES (SHitl RAM 
NIWAS MIRDHA) : (a) No, Sir. 

Statement is liven , 

Sf temeat 

~he Governme[)t h.as been takfna 
, ,~arl us st,eps , from time to time to 

" I~prove. th, performance of jute ' industry. 
Th~ step tak en by the " Government 
include:- . 

(i) , 'Purchase of jute loods by · 
Government (DGS&D) from jute 
industry according to Palekar 
formula; 

, '. _., (U) Two new construction of jute 
~nd jute .... based bags permitted for 
commercial· u e by C~ment 
Ind stry t 

' . (iii) Efforts belDI made to find out 
?Jternative u cs or jute in pack .. ' 
log tea, . produ~tion of carpets, 
blank ts etc ; 

(iv) A buffer tock cheme of ra w jute 
'in operation so as to ' bring 
stab!lity in raw jute pr ices; 

(v) Jute Modernisation Fuod Scheme 
of R. ISO crores started with 
eife,ct from ' 1st Novcmb~rt J 986 ; 

. , (vi) A Special Jut~ Dev~lopment 
Fund of Rs. 100 cr res created ' 
for ~estructurinll/re·opeoingl 
rehabilit tion of jute indu try as . 
well as for development of jut e 
agriculture ; 

) . 
(vii) Providiol higher cash compen-

satory support for expoJt of jute 
loods. '. . . 

'! ", .l.n addition t~ the above it ·is proposed 
" tQ enact an' ena,b1inl legislation. under 

. ~ ,, ~hicb Government w.ou'd notify (rom 
till1e 'to time t~e percent8$C of rroductioo 
aod 'supply of commodjti s which shoufd 
~ w*ndatorily pac d in ~ute qlU t~rj t. 

" I 

/, 
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(TranI/alto,,) 

Tourllt C tres I. lIllupur. 

1618. DR. PRABHAT KUMAR 
. MISHRA : " 
saRI KAMMODILAL JATAV: 

Will the Minist of TOURISM be 
plea ed to state : 

(a) The number of Tourist centres 
open ed in ' Bile sp~~ district ~f Madh~a 
Pradesh: 

(b) the names of ' places in , ot~er 
districts of Madhya Pradesh where tounst 
centres have been develo~d since 1985 ; 
and 

(c) the details of .future proposal in 
this regard? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (a) to (c). 
The Central Ministry of Tourism bas not 
opened any ,tourist centre in Bilaspur or 
any other district of Madhya Pradesh. 
Nor is there nny proposal to do the same 
in future, under consideration. • 

[Engli.h] 

Ne VI a . System betw n India a d rltaln 
, 
1619. SHRI K. · RAMACHANDRA 

REDDY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state 

(a) whether ' India aod Britain have 
decided on a reciprocal basis for ' a new 

. visa ' system for traveners froOm . both 
countrie • , 

(b) if so. tbe ' d~tail9 of the new visa 
system; and 

(c) how far this review will be bene-' , 
flcial to India '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRt EDUARDO FA~EIRO) ' : (a) to 
(c). No new vis syst~m on reciprocal 
basis has becD devised between India and 
r~~aiq~ flowever ~ clisc",s~ioD~ h~ve peeq 

takiDI pJace between representatives' of 
the two Go~ernment. about their respec-
tive visa alld c~nsular poHcies atrecliDI 
the interests of their nationals. ~ 

'. P ••• pp't Ra.;ket Du.,ted In . the Capital 

1620. SHRI M. RAOHUMA REDDY: 
WiJl the Minister of HOME AFFAIRS be 
pleased to state ; 

(a) ~hether a Passport Racket has been 
bu~sted in the capital during the first week 
of the February, 1~87 ; . , 

(b) if SO; the details thereof; 

(c) ' whether any arrest has been made 
in -this connection ; and 

_. 
. (d) tbe action taken by Government 

. in th is regard '1 

THE MINIST~R OF STATE IN THE 
MINISTRY 0 PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN "THE 
M~NISrRY OF HOME AFFAIRS ,(SHR" 
P. CHIDAMBARAM): (a) No, Sir: 

I _ 

(b) to (d). Do not arise. 

Gang Iovolved 'n Transferrin 
of Land and lat 

1621. DR. V. VENKATESH Will 
th~ Minister of HOME AFFAIRS be 
pleased to sta te : ' 

(tl) whether the Delhi Police claimed 
to have bursted 3 IO-member gUDg on 
7lh December, 1986 which sp cialised in t 

transferrin8 of land or flats over which 
they had no title , to un uspected buyer ~ . " . 

(b) if so, whether some members of 
the lana were a Iso involv~d in robbcrie . , 
and 

(c) if so. tbe details thereof? 

THe MINISTER OF STATE IN 'THE 
. MINISTRY·OF PBRSON~EL. PUBLIC 

ORIBVI\NCBS AND PENSIONS AND 
MINISTBR OF STATE IN THE 
MINISTRY OF HOMB ~ AIRS (SHR{ 
f. CliIDAMlJAR~~) (a) .. ad ("I> , 
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Yet, Sir. The incident. bowev ,too 
place on'Sth D cember, 1~86. 

(c) The Yamunapuri Police have u e rthed 
a gang of l~nd r '\ckete' rs ~,"nd r bbers. , 
T~n : person's have be n arre ted., Nine 
f.,lee rubbe'r stamps of various office 
inclndiog the. D-"t ' ten printing blocks 
}lod 200 blank forms titled 'c , esidential 
allotment-Delhi Administratton- and 
and "Hou, ing Department to p rpetual 
le'ase etc" haye e n recovered~ The 
investiga' 1 ns r vealed that this gang was 
also invQlveri iri c mmission of robb r:es. 
L oted & plan pro erty worth more than 
Rs. 80 ,000/- has b en recovere 

Indo-French TIe-llJI 

1622'. DR. K UPASINP U ~HOI · : 
win the Minister of tOMMERC be 
pleased to state : 

(a) whether n go d scope exist fl,r 
Indo-FrencH tie-ups in d iffer. nt fields; 

I (b) if so, whether any exploration ha 
been made in this regard '; , 

(c) the outco lC i,hereof and the ar 'I S 

i'dCfoti {jed so far ; and 

, (d) the nalure oJ agr emerits ret ched, 
if any, in th~ recent pa t '1 

T ' E MtNISTER OF COMMERCE 
(5 RI P. SHIV SANK R) : (a) ,lO '(c). 
Reali i g th · t there 'w s potential to 
improve . COfnm rc iaJ &:,~d economi.c 
xchang between lod ;a nnd France the e . t ' Indo- rench Jo int C mmlt! e , mee IDg 

be\d in cem~r, 1985 and, also ~he 
bila'teral J int Business ,Council meeting 
held on to Decem er, )1986 id ntified 
certain' . areas for joint colJab rafo , 
lncluding lectron:cs, power, m~n' 
chemical and pe1ro ,cl emic~ 18t te)econl· 
rou .cations. water resources a d 
agriculture. 

. ' (d) During 1985 ,and ,1986;. Govern- " 
ment of India approved ).00 propo als , 
(61 in 1985 :,nd 39 in ,J 98,6) for iodu trial 

It bQratio~ : wi(b . fencb firm,. 

Proposal to t up Clrc1erama 
New Delhi 

in 

1623. S RI V. SO'BH ... NADR ES .. 
. WA A RAO ': Will th Minister of 

T URISM be pleased to st te ': 

. (a) whether Government propose to set 
IIp a C,rclerama, 3,60 degrees tbeatre at 
New~ Delhi to display to the visiting 
tourists from abro d a's well as 'domestic 
OUfl ts and pilgdms, tlie pi ce . f mous 

fol" the ,ld st H ritage. oulture, sculpture, 
arts and worship 'to attract 'more touri t ; . 

(b) if s~ : the likely dat& by whj~h 
circJerama th atre will be tablished at 
Ne Delhi' and 

(c) if not, ,th r as ns therefor 1 

THE M'INIST R OF TOU ISM 
( UFTI MpHD. SYED): ( ) N.o ir. 

overn~ie t do· not prop to t up a '!I 
sucn " ircl rama 360 degrees Theatre at 
N w li>e'hi. 

lb) and (c). 0 ot arlO'. 

For I n Tourist Di erted for want of 
AccommodatioQ 

1624. i , A A B Vl HE 
PATIL: Will the ' Minister of T U ISM 
be pleased to state: 

(a) wh.e thei· it is a fact th~t quite a 
large ,J u ber of foreign tourists h~d to be 
diverted 'during th past ~ \Y ' ~eeks for, 
want, of hot I accommod tion ; 

(b) if so, tl e estimated totnl Qun ber 
of tourists who we~e turn d aw ' y ; and 

, . 
(c) keeping , in view the fact that India 

haS' fixed a target of 2.5 rpillion tourists 
j J the country by 1990, tbe steps Govel n-
ment are t aking to impr ve the infra,. 

. structU,re for accommodatin '0 many 
vi itors ? 

MINISTER 0 " TOURISM . 
(MU ~rI MOH . SYED) = (a) and (b). 
The ' enerat shortage of hotel accomm -
9Mi.op ~"perien~ed a. sO,JIle of t~e nia'or 



tourist centres ' this y ar ' may. have tUfn d' 
a way a DUn1be~' of foreign tourj t~ from 
visiting India. ~owever, nO estimate of 
their number is av,ailable. 

(c) In order to encouruge investment 
in the hotel ' industry, Government bas 
extended several incentives/concessio. s to , I ' 

the· hotel . industry. These include exemp-
tion fr~m th ~RTP Act in the mat~er of 
both new projects nnd expan ion f ,exist-
tins hotels; income tax boliday to new 
hotels ; higber depre'ci J tion allowapce; 
central ubsidy for con truction ' of new 
bot Is j specified backward areas; int • 
e t , ubsidy on , hoteJ toans advanced by 

1 CI; oreign Exchange Incentive Q'Jota 
for overseas advertising,/publ :cit¥, promo- . 
tional ' tour I import of provisions, equip-
m nt including veh 'cles (u )to two in a . 
year); cc ncessionaI customs duty on a 
number of ,,items imported by hotels for 
act~al use; priority in the allotment 0 ' 
t lepbone/telex c nncct ions, etc. Be ides, 
some of the State Govel'nments have also 
accorded hotels/tourism the status of.. an 
indu try. wb :ch entitte hotels ' to uc~ 

concessions/iocent ives ' as are avaHable to 
olb . r . dustde in the re ,ective Stat 's. 

In the public sector, the Ind i~ Tour; Q1 

Development (Dorporation is setting up a 
30-room' hotel at Gulmarg . bes ides expan-

• sion of ' 2 hotels ' and conversion of e' 
Travell~rs' L e into 'a hotel. . It is also 
c nstructing 6 hotels as joint venture pro-
jects with the State Ooveluments. 

'The epartment ' f Tourism also is 
s ' tting .Up Yatri N iwases , and Forest 
Lodgc~, in coll ab,?rat ion w it~ the State 
Governments.. to proyide accommodation . 
for budget t uris ls. 

Diversion of Cptton ,MiIIs,Fuods 

1625. &HRI D.P. JADEJA: WiH ·the 
Minister of TEXTILES b ; p leased' to 
state : 

: . 

I~, 1908 (SA 

(b) whether the ' Indian Cotton Mins 
Feder tion h 'lS .published a report to 

, prove that ' there is no sUf;h diversion' or 
, funds: . 

. , 
(0) 'f so, whether Government tiave 

stud ied the financial an' 'Jy is and report 
published by the Indi , ft Cotton Mills 
Federation ; and 

(d) the reaction · of :Union Govern-
m nt ? 

THE MINISTER'OF fATE OF THE 
MINISTRY 0 TEXTILES (SHR( RAM 
N·'WAS MIRDHA): (a) , Government are 
not aware of any such sp Hic finding ;n 
aoy study ~onducted by Govet ment. 

(b) Yes , Sir. 

' (c) ' No, Sir. 

(d) oes not urise in vjew of (c) above. 

. Review of OG'L Policy 

1626. pR., O.S. RAJHANS: will the 
·M'inister of COMMERCE be pleased to 
state ': 

(ai whether O .:lVernment ' re reviewing 
the list of i(ems covered .by t e Open 

,Genentl Lic nee (OGL) ,polioy, ; and 

(b) if so, when the . vised OGL policy 
would be announced 1 

THE MINlSTER OF COMME 'CE 
(SHRI P. Sl:UV SH NKBR) : (a) and·(b). 
The ba ic obj~ctives of i npoit policy are 
to provide easy ac\!ess to inputs essential 
for maximising ' 'PI oduction and exports 
and at the same time promoting self. 
realiance and safe"Sllarding the reasonable 
interests ot ..the domestic industry. . 0 
achieve these objectiyes th e import· pOlicy 

. is kept under constant review and nece -
sary co rect ive measutes are tCilken (rom 
time to time. 

Official Recognition to E· r\' ce eo's 
Organt,aUQD 

., 1628. SHRI KAMAL C AUDHRY: 
, ~ilrtbe Minister of DE ENCE be pJea .. 
ed to 8t~te : . 
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(a) whether Government have g:ven 
recognition to ,any ·orpnisatioD of ex-
servicemen as their ,?fficial spokesman; 

(b) . if so, the particulars of such orga-
~ nisation and the criteria .laid down for 

such fecognition ; 
• 

(c) whether any representation from 
the N ational Ex-servicemen Coord'nation 
cPmmittee is pendiri8 with Government 
for grant of recognition as fficiaJ spo~es­
man of ex-servicemen ; and 

. (d) jf so, since when and the reasons ' 
for delay in takins decision thereon 1 

THE MINISTER OF STATE IN THJ? 
DEPARTMENT OF OEFENCB 
SEAR H "'ND DEVELOPMENT IN 
THE MIRISTRY of DEFENCE (SURI 
ARUN SINGH): (a) and (b). · There is 
no organisation of Ex-Servicemen fecog-

" niscd as such by the Government. · How-
ever . the Indian Ex-services League, with .. 
it affili ate at'Stat /District levels; repre-' , 
senting a cross-section. of ex-servicemen 
all over India is p~tro ised by the Govern- . 
ment~ 

(c) and (d). A, representation had been 
received from the National Ex-servicemen 
Coordination Committee tbfough its 

a t ron in 1985 for grant of recogDition as 
official spokesman of the ex-setvicemen'. 
Consid~ring th" fact that the Indian Ex· 
services League was generally morc repre-
sentative of ex-servicemen as a general 
body rather tban as representative of any 
particular bro d ,roup in 'terms of area 

. or employment in Government or cert~in 
types o~ institutions" Government had . 
decided tbat only a sinale agency, namely .~ 
tb Indian Ex-Service League shou1d be 
acknowledged as the sounding board for 
proposal relating to the welfare of ex· 
servicemen, particularlr in regard to ·wel-
fafe and re~employment f ex-servicemen 
whO are yet to find gainful employment. 
Government dOes not look upon any body 
of eX- ervicemen as an agency to negotiate 
a settl ment but a a body which ~a)' 
bring to the notice of Go\'er~ment the 
natut'C of problems facing the general 
body of ex-servemen. Hence there would 
be no advantage in . recolnisiog 
more tbaD OD such body. ' a this may , 

also lead to avoidable problems with any 
recolnition of a multiplicity of bodies. 
All tbis was explained in the reply 'sent 
on . 30.10.1985. Any particular class of 
problems brought to the notice of Govern .. 
ment by a y body of . ex-servicemen is 
looked ' into by Government for ~ppro-

. priate action. 

Growth rate of Rubber aad Demand ' by 
. 2000 A.D. 

1629. DR. ' K.G. ADIYOGI: Will the 
Minister of COM'MERCE be pleased to 
stato : 

(a) the production of r bber in India, 
. State-wise for the last three years ; 

(b) the expected rat e of rubber pro-
duction in the Seventh Plan each year and 
tep taken for tbe same ; 

(c) tbe expected demand of rubber by 
tbe year 2000 A.D. ; and 

(d) tbe land required for plantin8 
.:, rubber. State-wise? ' 

THE MINISTER OF COMMERCE 
(SHRI P. ' SHiv SHANKER) : (a) State-
wise production of .n'tural rubber during 
the last. three years is as unde : 

(Qty. in Tonnes) 

1983-84 1984-85 1985-86 
KeraJa 162,212 172.092 184,563 
Ta.mil Nadu 9,736 10,603 11.,025 
Karnataka 2.785 3,095 4.090 
Others '547 660 787 

---------~-....... --
Total 175,280 186,450 200.465 

(b) Expected rate of production during 
the 5c?venth Plan pe~jod is as under : 

1985-86 
1986-87 
1987-88 
.988-89 
1989-90 

(Qty. in TODoos) 

2OO,~65 (Actuals) 
220,000 (Latest estimated> 
235,000 (Estimate) 
250,000 (E8timat~) 
265,000 (Estimate) 
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St eps taken to a~bieve the abov9 pro,; 
duction estimates inclu(!e ·as8istance in the 
fortn of cash subsidy s(;ientific and techni .. 
ca1 support. supply of hiah yieldin8 mate-
rials and undertaking research OD all 
.spects of cultiva tion and production of 
rubber. Besides, a PIOJ~ct ror 8cceler.ted 
development of rubber in tbe Nortb 
Eastern Region' is also being implemellted. 

(c) The 'oemand of natural J ubber by 
2000 A.D. is expected to be about ~OO,OOO 
tonne. 

(d) Tbe statewifie requirement 'of 
additional )an~ by 2000· A.D. for plant JOB 
rubber is as follows : 

Kera)a 

K arnata.ka 

Tamil Nadu 

Tripura 

Assam 

Goa aDd 
Mabarasbtra 

,Andaman and 
Nicobar IslandS 

Orissa 
Other Statesl 

Union Territories 

'Total: 

50,000 Hecs. 

30,000 Bee. 

5,000 Hecs .. , 

30,000 Hecs. , 

50.000 Hecs. 

10,000 Hees. 

10,000 Hees. 

15,000 Hees. ' 

250,000 Hces. 

Frog Exports Aff«t'DI Eco-System ' 

1630. SHRl RANJEET SINGH ' 
GAEKWAD : Will the Minister of 

. COMMERCE be pJease~ , to state : 
, (a) whethet Government ar~ a~are 

tbat frog is a biably efficient d~vourer of ' 
insects and a necessary part of tbe ceo-
syst~m . and . its destruction disrupts 
ecological balance and encrease the 
incidence of pest outbreaks, necessit.tiDa 

, the use of · poisoDous pesticides fOI 
aaricu\ture; 

(b) if so, whether the continuous 
exploitation of frogs for export io lalt 

several years bas made the ceo-system 
to suffer; 

. (c) , if so, whetber Govern'ment propose 
, to conduct any eva luation ' in resPect of 
. tbe earning due to frog exports agaiost 

the huge expendHure the . country bas to 
i,Dcur to .contro' pest as a side ffect for 
non"cons~rvatjon of the fross : 

(d) 'whether Governnl n t are also 
consideriQg a suggestion to iot oduce 
necessary legislation to ba n tbe export of 
frog and taking olhe~ su'jtable measure for 
frol conservation' ; aDd 

(e) if so, tb details in this regard ? 

THE MINJSTER OF C MMERCE 
(Sli~I P. S~IV SHANKER) : 

(a ) and (b). Studies have iodicJ ted 
tha t exploitation of frogs bad very little 

~impact on th biological control of insects 
and otber pests. There is 00 concrete 
evidence to prove . that frog exploitation 
resul1s in increase of pc t attacks OIl 
agricultural crops necessitatiQI tho use of 
the poisonous pesticides. There is also no 
evidence that tbe exploitation of frogs for 
exports in last sev ral years has made the 
ecopsystem to suffer. 

(c) to (e). Gove.~DmeDt ha1{.e already 
taken var.ous measures for conservation 
of fro8~.. population, which include 
,( i) allowing export of frog.leas only · by 
sucb units bavins facil ities for humane 

"killjng of frols Clod hygieniq, proce ;n8 of 
rroa-Iegs (ii) put tins a ceiliog on these 
exports and. (iii) re ulating the ' catch of 
frogs for processing. . The G overnment 
'are I already seized of tbe whole issue 
regarding export policy .for f~og-)e8 
vjs-a-vis need for. baopin tbe export 
of fros·Je8s. , 

CODlfrslats 10 Replaotln of Tea Bus 

1~31. SURI ·AJOY BISWAS: Win 
tbe Minist~ · of COMMERCE be p\eased 
_to state; 

(a) the main constraint in expedi-
ioa1be pace of replanting of tea bushe ' ; 
and 

.. 



. (b) the tepa Goveromerit propose to 
t.ke to ovel'Qome the constraints ? 

THE MINISTER OF COMMERCE 
(SHRI P. S,HIV SHAhKBR) : 

(a) The maio constraint in increasing 
tbe pace, of replantation or' lea bushes is 
tbe immediate crop-los's "00 ccouot of 
ge tafion period of tea bushes and the 
cost involved , - in replanting. Besides, 
replantation in billy areas .also nvolves 
soil erosion. 

'. (b) The Tea Board has been opcratin8 
the ,Re-Plantation Sub idy Schem~ ' to· 
com:>ensate for crop Joss. In addition Tea 
Board a pro~ides loan for- replanting 
of ' Tea busheS under the Tea ' Plantation ' 
Finance Sch ,me. A scb me bas al 0 be . n 
sanctioned -to pemit tbe Tea Companies to 
to deposit upto 20% of their pre-tax 
pro ts 'with ·NABARD for spc~ified 
developm ntal activitie wb cb i& cludes 
rcphlntatioD as well. 

rt nd port 

J632. SURI P AKASH V. PATJL 
Will the . Mioister of COMMERCE be 
. eased to state : 

(a) whether the export efforts are 
fin r si 'I ; 

I 

(b) if so, tbe 'h4llf y rly. progros made 
dun 1 6; 

(c) the. are 
p.i k· ,8 p; 

ere th export is 

(d) whcthet the imports d been' 
re tri tcd duri 8 this peJiod and jf 0, t e 
details thereof ;-and 

, ,(e) the prospects for 1987 '1 

THE MI ISTE OF COM RCE 
(SHR I P. SHIV SHANKER) : <8> to (e). 
All effurts are beiol continuously m~de to 
increase 4}odia's exports. 'Ace rdi1Jg to 
tbe latest figures available, India's ' ex :ot·t 
during the first half of CUI rent financial 
year April.September, 1986 amounted ' t() -
Re. 5857.44 crores as comparod to 

J¥,ltten An,fWe,., 10 

RI. 5180.97 crotes io tbe corr sponding 
period of the provious I y.ear ' . the"eby 
r l ister'lll an increase of 13.1 per 'Cent. 
On the other haud, impqrts at a level of 
·Rs. 9239.01 crores . during April .. 

, Septeinber, 1986 registeted . a marginal 
increase of 1.1 pe'r cent as ccmpared ,to 
Rs. 914(.63 ' crores du riog the, co espond", 
-ina period' of the previous year. We now 
have trade figu (.'s ' for the first nine 

, ~ nt:hs of tbis .n ~al year (April to 
ecember, 986). Th ey sh w tbat exports 

have increased by t 7.3 per cent, and 
imp'orts by -~ . 3 per c nt compared to the 
corresponding period of last ye.lr: 

The commooities llowing export vulue 
growth duriog . April-Septemb~r, 1986 as 
co pared to Apr if-September, 1985 
include coffee ' and coffee substutues, 
tobacco. spices, CJsh cw ke rnels, oil c ·tkes. 
raw cOUoo. marine products, le5tb r and 
leather manufactut'e~ re.ldymnde gurments ,' 
gems ' aDd jewellery and COtton fabrics. 

,As for present trends, it is expecte 1, that 
the export ta r,8et 'of Rs, 12203. crores set 
for 1986-87 will be achieved. The expo -ts 
during the next fin ncja} year 1987·88 ' are 
expected to increase by a substantial 
margin also. , . 

Klll'llafaka Worn n Entrepreneur 

16l3. ' SaRI NARSJNG SUR Y A-
'w ANSHI: Will the Minister of COM. 
ME CS be pleased to sta te : 

(a) wether eovernment are aware that 
a te m· of fifteen 'women ·Jed by the 
Federation of Karnatak Women otre-
pr eurs has fou encour-agiog opportu-
nities for trade in Malaysia, Indonesia 
ond Singapore; and ' 

. (b) ·jf so, what measures are proposed ' 
, to encouraae "such women entrepreneur 
f r trading in fOO(J·pl:ocesSing, garments," 
perfumes . e·,«. . in South-Bast Asian , 
countries '1 

rrllE MINJSTER, OF COMMERCE 
( HRI · J>. H~V· , SHA.NKER) : (a) ' Ye , 
Sir. , 

(b) AII .export incentives, such as Cash 
Compcn at~ry, Suppor Duty Dfoaw.bac~, 
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Advance Licen iDg etc.. as availabJc ' to 
eligible exporters, . are also ~ vailable t.o 
women ntrep reneurs. 

. Foreign A ~slsta"'ce for Modernisation 
I . of IndIan T tile ludultry 

1634., DR~ B.r:. saAILESH Will 
the Minister' of 1: X'f.1 ES , be pleased 
to state ' : , . ' 

, (a'. whether Government are c nSlder-
jog s me offer f foreign assistance for 

,t1 e modern 'sn t" on. and I-enovation of the 
Io~ian textil in dust y ;, 

(b) jf 0 , particulars of these offers; . 
and 

(0) the deci ion if any, taken tber.eon 
by Governm'en t? '. 

TIiB M1NIST R 0 STA~ ·0 T E 
MINIST Y 0 TEXTILES (SHR), RAM 
NIWAS. MIROHA) : (a} Yes, Sir • . 

(b) The Japane e 'Government h~a 

offered 10 '\0 <lssistaoce . under OverSeas 
Econ mic Cooperation Fuod (OECF) ~nd -
the World ' Bank is ' i'bterested in fiDa'Dcing 
the' modefllisation of the Indian text'ile 

. indu ' try. 

(c) Government have not taKen any 
fir ;, decision. 

Review o'f Cotton Export :BoUey • 

1635. DR. B.L. SHAll. E H: Will 
the Minister of TEXTIL S be pleased ,to 
stat : 

(a) 'Whether in view of the sudden spurt 

30% over the last 4-5 months, resulting in 
reasonabl price for the farmer as 
compared to the d 'p,ressed prices durin 
last y.ear. ,About 7S% of the total pro-
duct ion has already arrived in the market. 
In vie'w of adequate production of cotton 
and better prices, Government do not 
propose to 'revjew tbe export. policy 0 

, cotton at tbi stage. 

Toari from A .... ti (!ou.ttl 

1636. BHRl-MATI MADHU EE 
SINOH : Will the Mini ter of TDURIS 
.be pi eased to state: ',' 

, (a) number of tourists from A lab 
cou t~ie visiti ' , I dia 80 far; 

(b) whether it i a fact that despite 
touds PQtential, in India t e tourist from 
A b countries prefer USA · Qf . W. 
Burop countries ; a d 

.. 
(c) if so, the steps taken to attract 

tourist from West. Asia ? 

THE MINISTE~ OF TOURISM 
(M UFT" MOHD. Sy D): (a) ~he num-
ber of tour~sts from Arab countries who 
visited India during the last 3 years aloog-
with percentElge cbaQges is as &iven .below : 

• Year Number ' % chaoge 

1984 95,662 

1985 115,909 21'.2 

1986 ' 146,500 IE) 26.4 

(E) Estimat d. 

in pr;ces of. cotton in the dom tic mark~t ' . 
and reluctance of him rs h,l come out 
with their,stocks. Government propose to 

(b) The figur of t urist arrj~al f. om 
• Arab c uolri es suggest ao encournaing 

· tren • . • 
r view their 3-ye~u cotton export . policy; 
and . ' 

.(b) if 'so, the s( Iient features of the 
review 1, 

• ! 

. THE MINIS'fER OF STATE OF ~HE 
MINISTRY 0 TEXTltES , ( HRI RAM 
NIWA MIR HA) ,: (a) and (b). ,The 
prices f have increased by aboqt . 

(c) The steps taken by t~e Goyernment 
to attract tourist from West Asia include 

.launching of direct consumer adverlisin 
thro'uah print and electronic media, par-
ticipati n in trade f ' irs ~lOd exhibition. ' 
organisation bf prompt ional eminars, etc. 
Iod'l\ is al 0 being r~omoted in the e 
countries ,as a" amil)' Holid~y e tin • .'oQ" t 
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Move to Boost Tourism 

1637. SHRI C. JANGA REDDY 
Will tbe ' Minister or TOUR1SM be 
pleCised to state: 

(a) whether Gover ment are consider-
ing any proposa1s for marine parks 
Disneyland-type amusement parks, water 
sports, duty-free shops, aUowin, 40 per 

· cent equity in hotel for NRI's multi-
entery five years visas for forei80 tOUt ists 
and lower customs duti on about 200 

. ' items to boost tourism; 

. (b) if 0, the details tlle"cof ; ,and 

(c) I the private sector's response 
thereto 'l 

THE MINISTER OF TOURISM' 
(MUFTI 'MOHD SYED. : 
<.a) to (c). -Prov,ision of equipment 
for water sport bas becn santioocd , at 
some centres 10 the coun1ry. Proposals 
have been received lor settin8 up a recrea-
tion centr e in yderab d from ,the . 
Gov~rnment of Andhra Prade h and in 
D Ibi and Mah:lfash l ra from private 
parties. India Tonri m Developln ent 
Corporation. a Public Sector Underaking. 
operators Duty Free Shops at the ~irports 
at Delhi, Bombay, C 'cutta , Madra and ' 
Trive~drum . • Mu1ti~~ntry vi a~ .for foreign 
t urists a r e given for a per iod of three 
months extendable by another three 
months. ' There is no proposal at pr seot 
to _'ssue a five year multi-entry visa for 

. tourists. 75 items required for import by 
ho ets have been m ad e eligible for 
concessional customs duty a appl icable to 
project imports. The private s ctor·s 
response has been very pos:.tJ.ve. 

StreDgtbeolng of E port Promotion Council 

638. ' SHRIMATI JA Y ANTI 
PATNAIK :.; Will 'tbe Minister of COM ... 
MERCE be plea ed to state : 

</. 

I • 
(a) whether Government have a propo. 

sal to strengthen the Export Promotion 
Counc;)s (EPCs) with a yiew to pro~o.in, 
~xporlS , ftpd 

(b) if so, the measures taken therefor? 

.rUE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (41) aDd 
(b). There are 20 Export Promotion 
Councils responsible for promotion of 
different export ' product sroups. In order 
to make them more result oriented a 
meeting of tbe Cb,irman of all tbe Exp~rt 
Promotion Councils W!lS held · in the first 
week of February, 1987. Tbe Indian 
Institute of Management, Ahmedabad bas 
al 0 been asked to undertake a study of 
the working of the 'Export Promotion 
Councils to make tbem effective instru-
men~ of promotinl exports. ." 

Export or Computer Senlces 

1639. SHRI H.B. PAtIL: Will the 
Minister of · COMMERCE be pleased 
to state : . 

. (a) whether ,tbe State Tradin, Cor.pora-
tlon recently signed a Memorandum cf 
Understandiog with the Computer Main-
teD3nce C9rporation to promote export 
of co~puter services and turnkey 
projects ; and 

(b) if so, tbe sal i,cot feature of tbis 
Memorandum of Understanding? 

. THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) Yes, 
Sir. 

(b) STC will use its organisational. and 
~arketing strcn,tb in promoting ' CMC' 
products, services and software in selected 
m,at kets. STC's programme for: exports 
would 'cover hardware and software 
products, data communication and 
computer networks, . education and 

. trainioR programmes, consuUancy regard .. 
ing installation, commissioning and 
maintenance of computers etc. 

MOU si,ned betw~~ STC and CMC 
is, valid for a period of five ' yelll'$. I 
can be .extended further for S-year periods 
on each occasion. , 

Import of Palm Oillro Malaysia 
1640. SHRI SANAT KUMAR MAN" 

DAL : Will the Minister of COM MERC 
l>e ple~sed to stut .. 
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.. ,. ( ) the quantity and value of palm oil 
imported from Malaysia duriDa 1986·87 ; 
and . 

' (b) how it. was canalysed aQd .anoeated 
to ·the States and private sector mills l ' 

, ' 

THB ' MINISTER OF COMMERCE ' · 
(SHRl P; SHIV ~HANKER ) : . (a) . During 
the period , April-December. 1986, 703 
Jhousaod toones" of palm oU valued at 
Rs. 258 crores w.ere imported from 

, Malays~a. 

(b) 'Import , of ~diblc oils/oilseeds ar'e 
. made tbrough State 'Trading Corporation 
with ' effect from 2nd December, J 978. 
The allecation ' of imported RBD palm ' ~iI 
apd RBP 'palD1oJein to tbe States and ' 
Union Territories . Is ade by t e Central . 
GoverHmellt under the' Public Dis'trjbut'ion ' 
System, '. f,om month to 'month, ' on the 
basis of demand, " consumptIon pattern, 
festival season, availability of indigenous 
edible oils in 'tlie States, Union Territories 
of region~ availability of stocks ~ith STC 
and otb er relevant factors. ' 

Alicea tions are also made to vanaspatf 
industry to help the industry' to tide o'ver 
the perioaical difficulties in getting ,indi~ , . 
senous components ... of . oils , for the manu-
fact u e of vanaspati. • 

:. ' ", 

publication of Census Details ' 

, '1641. PROF. 'NARAIN ' CHAND 
P ARASHAR : Will the ,Minis'icr of 
HOMB AFFAiRS be ptease(1 to refer :to 

, ~he reply g·iveo . to Uostarred Question No~ 
1321 on 12. ,November, ' 1986 regarding 

. 'clubbing of langu'ages/diaJects.:under Hindi 
by . C~DSU$ authorlties and state .: ' , 

(a) tile reasons for 'delay in publication 
of the data '; ' , . '. 

(b). the likely date 'by which the figure~ 
wOQld be pub~~sh ed ; ' and ' 

(c) ~hether the figures would, be 'pub-
Jished as ecordeo by ', the speakers of , their 
mother . 'to'ngues . ~nd not on the basis ,of 
artificial ' classifications resQrted to Jor 

, atOll ing va~jou~ dial~ts into the major 
: . hl~8uagc ' 7 ~ 

THE MINISTER OF HOME AFFAI 
(S. BUTA SINGH): (a) The tabulatiOtl _ 
of data r~latjng tO"1 language/motber 
tongue is in process and there is no d hiy 

. in ' ,this respect ·taking into account the 
volume of wor~ involved. ': (. ~ I , 

l ' 

(b) and (c). TIi~ language data collca. 
ted through the hou ehold scbedui J 
respect of laolu8ge mainly sp'oken in the 

" household are likely to be available befdre 
the end of this year. . 

, • lit , 

Purchase of Jute In Andlira Pra ~s ! . • ~ 
.'. ' . , 

1~42. PROP. MADHU nANDAVATB;- , 
Wi'll the Minister ~f TEXTIl.ES , be plea .' 
cd to state; · . . 

, (a) whether it 'is a . ,fact ·that the Juto 
Co(poratipn of India made jute purchaso , 
arrangements " in · Andhra 'Pradesh wi h 

'MIs. Konark Jute Mill for 1984. 85"; . 

, (b) 'if so, whether tbe purchases in" . 
volved a loss of Rs. 1.6 crores ; and 

(c) , if so, remedial action taken W 
avoid such los es in rut UTe 1 

THE' MINISTER OF STATE OF THB 
MINISTRY ()'p TEXTILES .' (SHRI RAM ' 
NIW AS MI~PHA) : (a) and (b). A 
S atement is given be~ow. 

(c) The , Jute Corporation of India bas 
Dot entered into any suc.h · arranaement 
thereaft,er with any Mill .. 

Statement . . 
During 1984 .. 85 season, Jute Co'rpora. 

tion C?f India (Jel) entered ioto a ree-
' ment f r procurement and sale of raw -

', jute with IS mills in private sl~ctor inclt~ 
djn~' Mis. Kon rk Jute Mill Ltd., ·in th . 

, Co·otJerative Sector. Under this arrange 
meot mills were ' requited to .furnish per-

, formance guarantee from Ba-nks co erin 
one.~ourth value of contracted quantity. 
Accordingly, a quaDtity of 15,000 bal 
was pu~cha ed from Orissa ~Dd Andhra 
Pradesh for , MIs.. Konark Jute jJI Ltd. 

. at agreed prices. The arrange e t 
' that t'-te 'MiJJs would lift quantity in ph. 
within 'a time-frame af~er rna iDI full 
paym~ot. While arraosemcnt witb 14 
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.... lIs worked' satisractorily~ Konark Jute 
!dill Ltd. defaulted in lifting bulk of con .. 
.tracted quantity on the ground that their 
,banken were not in positi9n to open 
~tter of Credit and accordingly advised' 
lei to se 1 unlifted quaqtity purchased on 
their , account at best avaiJable , pric~s: 
.However, in vie~ of fan in prices of 'raw 
·utc In tbe meantime, leI's sales real isa .. 
tio~ fell short of Rs. j .45 crores than 
~be amount . tha.t would bave b eo re' lised 
under agreed arrangement wit h K'onark 

.. J~te Mills Ltd. JCI ' immediately took step 
to i,»,oke, bank guarantee which. however . ' , 
was stalled by an injuDction rec 'ved by 
Konark Jute Ltd. from court and matter 
. sUIl ,~ubjudjce. -

Irregular~ty In JCI ~n CPF Dedudions, 

1643. PROF. MADHU 'DANDAVATE: 
Will ,the Minister of TEXTILES 'be 'pleased 
to state: ' ' 

(a);, whether Jute Corpofation of India 
is irrelular in rran$ing CPF deductions 
aDd Payments to 'their employees based in 
Andhra pradesh; .and 

:' (b) it so, reasons the(eof ? 

' .. THE MINISTER OF STATE 'O:F TfiE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS :MIRDHA): (ci) aod (b). Jute' 
Corporation of India (JCI) a.rranges for 
felulal and ·timely (CQntribu,t~ry PJ:().vi-
dent Fund) deductions and payments to 
it regular employees based in Aildhra " 
Pr desh as in at,her St'ates. About 95 
casual. in Andhra Pradesh were retr~n .. 
c.hed , some~iroe in 19~3 .. 84 out of which ' 
1S 'represented before Assistant Provident 
Fund' Commissioner (APFe), Andhra 
Prad~sh. Vi~akhapatnam; fOf their enrol .. 
men,t JO PF membership. EmploYer·s 
sbare of contribut~on for them ,has been 
dopes,ted to ~CI CP Fund a8 per ad vice' 
~f APFC, ,Visakbapatnam. ' On recpvery 
of bare contribut ion flom casu(lts and , ' 
depOsit of the , same to GP Fund of JCI. 
the matter was referred to Re~ional Pro\d-
denLFUnd Commissioner West .Bengal by 
APFC, Visalchapatna'm. Advice r centJy 
received fr~m RPFC, West Be gal is' being 
a9tcd ~qpOQ. 

, Insfances or Passport taken on 
Fictitious Names -

- . 
1644. SI RI KAMLA PRASAD 

SINOH : Will the Minister of ' TER .. ' 
NAJ..I A A S be pleased to ' state ': 

. (a) the inst~nces of pas ports ' h~~jng 
b~eo taken o~t . in ~ctitious n:lmes during 
the last two years·year-wise and passport 
office .. wise ; ,,' , 

• 
" (b) the ciroumstances uodeF which these 
p, ssporls were issued ; and ' 

(c) th e steps , to be taken to plug' t he 
loopholes and to ' tlght~ the .procedure 
and machinery ? ' " 

" THE MINISTER OF STATE "IN THE 
MINISTRY OF TERNAL AFFAlRS 
(SHRI EDUARDO 'P ALEIRO) : (a) Five 
~ases , h ave , com.e to the , notice of tho 
',G~vernment ' in tbe last two yea'r ' where 
passpO,rts were issued 0 ,people 8ivi~8 
fictitious names. 

' R_~P.O. Chancljgal'h-4 eft eS-1986 

R.P o. Abmedabad-l cases-1986 

, (b)_Pas~p,?l.'ts are normally issued 'OnlY' 
after obtalnlO clear identity and sccutit 
v~~ification reports froin ,the police autho: 
flUes CO cerned. According to available 
~ecords, these five passports were also 
lssue~ after rec~jpt of ~lear police reports 
purporte to have b .:en sent by the con-
cerned police authorities. ' 

. (c) The Passport Officers , have been 
~nst~ucted 'to exer~ise upmos~ vigilance in 

,lSSt'lmg pass~orts. ' ~tate Governments 
, an~ .t,~" State , poLce authorities are also 

exerclsmg fuU cat,e before sending' their 
verifioation reports on p assport applicants, 

.~ ~odincatio~ in ,Groundnuts Export Order 

, '. 164~. 'C I. RAM P 'RKAS}I : Will 'the 
Mjnj~ter o,f COMMERCE? , be pleased ,to 
'state: 

(a) whether it is a '~ct that G~vern .. 
ment mO,dified tpe Groundnuts Export 

c(ler recentlr ; and ' , 
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, (b) if RO; the : deta'l$ of the D;lodifica-
tions and tlie reaso,ns therefor l' 

THB MINISTER OF COMMERCE 
(SHRI P. S'HIV SHANKER) : (a) Yes, 
Sir. 

, (b) It has been , d~cided to 'lllow export 
of HPS groundnuts to Rupee Payment 
Area countries ag inst irrevocable ]e'tte of 
cr~dit supported by at least 98% of the 
total sale proc~cps 'subject to the condi-
tion that , the b' lance 2% of the sale pro- ' 
ceeds is repatriated within a period of 6 
months fro~, the date of shipment in res-
pect of th~ first, copSigQment. '~ 

The modification.is a res,blt of changes 
made in , the contract from by tbe lJ SR 
importing organisations with a vIew to 
covering the import organisations against 
any requirements of fumigation, short 
weigtiimerit of -damage to consignnients in 
transit. ' 

with . Over 900 ' crew membets since 
November, 1986. ., 

(b) Government have cateloricaUy 
deni d th'e allegation that Indian Nav .. ' 

. ships have captured 'Pakistani fish DI ~ 
trawlers. 

(c) No Pakistani trawlers were efzed ., in ' Indian ' territorial wate'u duri~l, ' 
.' Decembet '86... One Pakistani fishioi 

tf~wJer was captured by Indian Coa t 
, suard authori.lies on 6.1.1987. I , 

(d) Coast Guard . apprehended a P kis. 
tani trawler · ALBULNASIR with 13 'crew ' 
On 6.1.198,1' 'within' our , Maritime Zono~ 
Tbe trawler aJ~ngwith crew was escorted 
to ,Bombay and handed over to the 
Police for fther actioD. 

Foreign Metten rles In Sri Lanka 

1~47. SHRI NARA Y.AN CHOU'BEY : 
SHRI B.N. REDDY ,: :' ~ 
SHRIMATI GEErA , ' Seizures of Pilklstan Fisl1lng' Tra lers 

by ·Indian N~val Ships ,_, " . " MUKHERJJ?~ : 

1646. SHRI MULLAPPALLY RAMA ... 
, CHANDRAN : Will the Minister of 
DEFaNCB be pleased to' st~te : . 

(~) whether Pakistan ' had ma~e any 
allegations -that Indian N aval ships had 
illegally seized P akistan's fishing trawlers 
during , December, 19S6/January, 1987 ; 

(b) if so, Government's ' reaction there-
to; 

. (c) whethe~ ' any Pakistani trawlers were . 
seized from .Indian ' territorial w~ters 
during the said period; and , .' " ~ 

,(d) if, so, ,th~ir details 1 

THE MINISTER ,OF STATE IN THE 
DEPARTMENT , OP DE BNCE , E .. 
SEARCH AND DEVELOPMENT IN 
THe - MINISTRY OF DEFENCE (SHRI 
ARUN SlNGH): (a) ~edia repor,ts 
emanating , from Pakistan have alleged 
thi t Indian Naval Ships onducti.og exer-
cises near P kistan territorial' waters have 
seized 46 Pakistani " fishing trawlers along- · 

j' 

SHRI P.M. SA YEED : 
, SHRI H.B. PATIL : 

SHRI JAGANNATH PRASAD: 
'SHRl R.M. BHOYE : 
SHRI DHARAM PAL SINGH 
MAL~K : 
SHRI PRAK.ASH CHANDRA : 
SHRI SUBHASH Y ADA V : . 
SHRI SRIBALLA V 
PANIGRAHI: 
~HRI C. MADHAV REDDY: " 

. DR. ,pArrA SAMANT : ? ' 
SHRI PARASRAM 
BHARADWA] : 
SHRI BRAJA MOHAN ' 
MOHANTY: 

Will the Minister ' or EXTERNAL ' 
, AFFAIRS be pleased to state ~ ,. 

( ) whether Government are aware t at 
some ' foreign mercenaries are world 
against the intorests of Tam! i811S in Sri 
L~nka ; , 
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" (b) if 80, Government's reaction in ' 
. tbls reaard ; apd • 
, Cc) whether Government h'ave brought 

I It to tho. notice , of Sri Lanka, Govern 
1 . . 

, . ',. 
, 1985, and Blain In July 1986, the Chinese 

bave streseed that a "fair and reasonable' 
ettlement of the bouodary question can 

be f~und " o~ly by adopting an approaen 
of "mut~al under.tandinl, mutual acco~­
modation and mutual concession ". . ; 

, I 

THB, MINISTER' OF ST TB IN rHB. ,:' ~ " (b) GQvel':lment ' have rejected tbe 
MIN~STR .OF EXTBR A:L A FAIRS .' " Chinese stand On Arunachal Pradesh as 
(SHRI .BDUARDO FALEIRO) : (a) ,Yes" " "totally unacceptable" ~a d emphasized ' 
Sir. Government arc , aware of the pre- that the " conf~f:aient , of Stat hood on . 
sence' of foreign nationals, in Sri ~atika. Arunachal', 'Pradesh" whieh is ' an integral 

(b) and . (c). " Government is- seriously 
Qonee.-ned abo,ut ' the induction of foreign 
nationals , and our concert) has been, ~on" 
veyed to the Sri LaQkan Government. 

, . 
Territorial Concession Sought by Cliina ' 

to Settle Chlua to Settle Bord~r' i pute 

1648. PROF. ~RA,MKRISHNA MORE: 
, SimI OOINTAMANI lENA ~ " 
SHRI SHANTI DHARIWAL : ', ./ , . 

SHRI S.G~ GHOLAP : 
SHRI BHATTAM SRI R~MA 
MURTY: ·. 
SHRI AM'ARSINH 
RATHAWA: 
SHRI O.S. BAS'A VRAJU, : . 
SHRI S.M. GURADDI : 

Will the MiDiste~ of EXTERNAL -
AFF Al~ be, 'pleased to state : 

(a) 'VI~etber China has raised o~jections 
to the conferment of Statehood to Aruna- . 
cbat Prade b -and ha ' sought territorial , 
conceSsion , t ., settle the border dispute ; 
-and 

(b) if so, 'the details' thereof and the 
. 'reaction of ' Government with regard 

thereto? 

THE MINISTER OF' STATE IN THB 
MINISTRY OF, EXTER.NAL AFFAIRS 
(SHRI BDURDO F~EIRO) :, (a)' China 
b objected to the cop,fe!ment of State-
bo on .Arunachal Pr~dcsh.. During 
omeia1-~vcl Talks beld in November, 

part of the Indian Union, is . entirely a 
matte~ for the Par1iament :of India. to 
decide a ~ that the Chinese' statement 
constituted a clear · it;lterference in the 

' internal affairs of" ' India. However ' ' 
Government remain firll'Hy committed to ~ 

, settJemellt ' ot' the boundary question' 
through peacefu~ ne80tiatio~s with China. 

India' tmport and E ' Port, Trad wit 
Neighbouring, C~uQtrJes 

1649. SHRI SYED 'SHAHABUDDIN ': 
• Will , the Minister of 'COMMERCE be 

pleased to stat : 

(a) the ' level ot India's export and 
i~port from th~ nejghb,C)uriJlg-~couotrjes 
during last tbree\ years for which complete ' 
statistics are availabJe, country-wise, and ' 
,year-Wlse ; , 

(b) the names of tb~ , ne'ighbourin8 
, countries with which Iodi has trade 
agreements or protocols ' as on' 1 January, 
1987 It .' ' 

(c) the p~reentage, the total of such 
imports and exports forms India's total 
world , imports and exports respectively 
year.wise ; fl,nd 

, . 
, (d) tbe ~ajor items of tradtS "in respect " 

of each cO~,ntry ? " , ' ' , 
I • 

THE', MINISTER O.J;7' COMMERcB 
(SHRI P. S~IV ~H~NKER): .' 



a ) .' 

Name of tbe 'country 

Pakist~D ' 

Bana1adesh 

~epal 

, Sri Lanka 

Maldives 

Bangladesh . 
Nepal 
Sri Lanka 
Maldiv~s 

(c) 

% of 
Ilidia·s 
total r . 

world 
. trade 

rotal : 

: ' 

." . ' 

(Value in Crores) 

' J983~8 .1984-85, 1985·86 

Export ImpOrt ' Export ·' Import Export lmpQrt 

12.~3 28.05 

61.64 9.3 

.. 
75.23 ·36A7 

101.71 
. 

3J.41. 

1 .• 51 0.02 

252.48 --105.29 

. ..1983·84 
Export \ .Import 

9710.71 ' 1.5831.46 

• •• I .. 

2.6% 07.~ 

.2.95 15.77 17.03 25.06 . 

106.75 45.51 • 144.p3 9.72 , ., 
106.46 62.39 141.64 50.27 

126.83 9.45 83.33 11.28 
• I. 

2.16 0.08 Not available. . -
355.15 133.20 ' 386.03 96.33 

.' 

, ~984-8S 1985.86 
Export IOlp'ort . Export Import 

(Provisional) . 

J 1143.68 17134.20 1191!.96 19746.77 
. . . 

( 

3.02" 0.8% 3.5% 0.5.% 

. . 



li3 

Pakistan 

epa 

Sri Lanka 

Maldive 

Coal. railway rolling stock, ' 
pipes and fittings, texti~e 
mil,l machin~ry -and pa,rts, 
diesel engines ' aD~ parts; 
,bicycle parts, , three-
wheelers; .. ,: trucks ' " and ~ 
buse, limestones, chemi-
,ea1s, d~ing, . tanninl and .. 
c ouring materials etc • 

. '. 
" ,. , 

Tea, iron ore. bidi leaves, 
aluminium phosphide ta\o)Jes" 
refraet91)' bricks, tamarind 
etc. 

Machinery' and transport-
" " eQuip~erit, ' textile )'a~n. 

fabrics and ' related ' pro- ,'( 
ducts. sugar, chemicals and 
related products; edib'e 
products and preparations. 

, tobacco and tobacco manu-
factures, soya bean oil, 

,spice , tea., cereal prepara-
tions. rubber manufactures, ' , 
paper 'board and articles of 
pulp, Don-metallic mineral 
manufactures, lDetal manu .. 
fature, mental manufac- ' 
tures. 

, " 
Commercial vehicJC$. m di-'. 

~ cinal and pharmaceutical 
products. textile yaros arid 
fabriCS, fish and fisb pre .. 
paratioDs~ fruitS' and vese-
tables. ~ . 8pice$.~ dJemi~al. 

• I. 
and reJated products. 

, Sugar. spices. textile ' yarn 
aDd fabrics. metal manu-
'facture." Cbemlc~Js: . and 
related products. -

Newsprint. wet ' blue ' 
leather, ' ~bemicals. 

-. 

. r 

, Urea, rock · phosphate" 
cotton and dry date. 

'Textile yarn, fabrics, 
mflde .. u,P articles. jute and 
otbe,r te~tile fibr-es, t eeding 
stuff for animals spices, 
oil seed etc. 

Natural rubber. crude 'er-
t i'izers, and mineral ' ani- ' 
mal and vcaetablc oiis., , 

animal and , veae-
tabfe ma~erials. 
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,/ , , 

preserv,tloD of TrI~1 Cort. Iiad ... t.., ': . 
.. ~ i1 ,' 

165'0. , SflRI fRAKASH CHA~D~A .. : 
SHRI DHARAM PAL SINOH 

MALIK: , . 
SHRI SUBHASA Y ADA V : . , 

'. Will the Minister, of,. 'fE~TILES be 
pleased to Ita te : 

(a> whetber it bas, c~mc ,to n,otice.."tbat 
tribal craft ' have been .faciql extinction j~ 
tbe couutry particularly in B;.~ar, ,Madhya 
Pradesh, Uttar Pradesh and s,ome ,,-other 
parts of the cou'~try: ,,,' .1., . ' 

(b}: if, so, the' reasons therefor; and 
• • • I . 

(c) whether Goverhment are consider~ . 
jDg any 'pto!1osala .for tbe :preservation of 
tribal craft's iQdustry throuah -., out the 
country and , irso. detail~ thereof'? ,I '" 

THB DEPUTY MINISTER IN · THE 
M1NISTRY OF ,TEXTILES (SHRI , S. 
KRISHNA KUMAk) ': (a> ' 'and (b). 'No. ' 
sir. Tribal crafts bave " a 1008 standlns 
tradition and special appeal due to th'eli 
,exqu'site desi,ns. However, the level of 
technology in ·' tbe production / of 
such crafts belna outdated has: led '-to 
lower production and hig':'e cost. Tr~~al , 

'" , ~ ...... ; ~-.: 

artisaos also' tace marketiog ' pro~Jems~ 7 , 
I' .14 · ... 41 It .. I _ • 

(c) DQrin ",the ~ev~nth..:,:.PlaQ, j" spe~ial 
emp~asis ha~c bC~9_ laid 9~ · impartill;8 
training followed up by mea$ures Ilke , 
supply of improved tools and equipm'ent at 
su~ idised rates and ' marketing facilides. ' 
J4 Marketing and Scrvico ' Extension 
CeDtres have' been functioning' in tribal 
concentration a'teas ,to provide package\'of 
assistali e to the tribal tutisaD. in: adctitioti 
to organisin'a Product Promotion Btogra-
mmes, ' Market ~eets. faits ' and, l fe tivals 
for these crafts., ,The .State · Ha'ndlcraft 
Development CorporatioAs', and, , ~owntary 
organisations, are beiog financially assisted, 

Joint Veatu"'l wIth U.S.s.R. 
• . t 

165l. SHRIMATI N.P. JHANSI 
LAKSHM'I : Will the 'Minister of COM~ , 

,MEReE bc pleased to state : ' , \, . 

. (a) whether it is , a fact that Indian 
firms and ' oher oraanisatioD8 have sent-
some proposals for establishing jOibt 

' ventures with the USSR: ' 
,\ •• ; I , • ti '" 

, ' (b) If so, the Dames 'of those firms and 
organisations ': and 

(c) whether the proposals ' have been, 
proved by t,h~ Govc_rnment of India? 

, ',' .11 

THE MINISTER OF" COMMERCE 
(SHRt P. 'SHIV SHANKER) : (a) to (c). 
No ' proposal has so far bee received for ' 
setting up joint ventures witli ' the USSR 
~ither: in tbe ,USSR or in third coqnt~'jes • 

.... '" t· 

COloo.O.,eraUve Splllllhig ,MIIII la, Karnataka ,; 
I ' 

" ,1652. SHRI" SRIKANTA E>ATTA 
NARASIMHARA A -WADIYAR ': Wi!1 
be. Ministe( ': ,of TEXTILES be pleased 

to state .: • ' " . 

. (a) whether , Government have ' a 
Ploposal to .set , up ,,', some cooperative 
spinl'Jiog mills .' in Karnataka State II) 
1987-88 ; 

} ' 

, (b) , if . so~ tbe . 'number of PtoposaJs 
, receiyed, by the Government as on 3J.t 
De~em~er, '1'986 from the ', State . of 
Karnataka to set up' cooperative spinDin 
mills; 

.,' (c) ttic' places .where stich spinning 
mj~~s ,are proposed to be set up ; an~ 

(d} the details thereof 1 

THE,MINIST:ER 49F STAtE Cip THE 
MINISTRX OF TEXTILES (SHRI RAM 
~J:VVAS , MIRDRA) : (a) Oovernment do 

,Dot set up spiooina mills. 
( 

. to orga,nise exhibitions~. fair and f esti,yals 
to ' popularise ti-ibid crafts iil the cO!Jotry. 
A scheme for iotensive <l,eveiopment ot 
selected crafts in ' selected: .. areas (5 bein~ 
taken' up for' conipreb'mslv~l' 'development 
.of lesser known crafts 'inc:udins, t~oso 
produc,ed by t ' e tribal ' autisa~ .... ~ ,~, • ., ~ ..... . 

(b) No applications are pendinJ at 
.. p~e~~t fo .the, arant of Industrial 

; ~i~ences :for tbe .eUina up . ,of cotton 
spinnjo. mD. • 



Ma'_rashtra ,Deveiopment 

i653. SHRI ' ' BANWARI " LAL 
PUROHIT: ' wili the Minist:r ' of H<?MB 

• AFFAIR..S be pleased to state : . 
, ' . . , 

(a) whether the M aharashtra . Govorn- . . 
ment had ' recommended t() the UnioQ " 
Government :the Constitution o~ a State 

. 'Development Board under ' ArtiQI 37J (2) 
of the Constitution; 

(b) if ,80; whether any d~ i,100 ha • 
since 'been taken thereon ; ap~ 

(c) if oQt, the ~eas0':1 therefQr 1 

\ THE MINIS-raR Of. ,STATE· 'IN THB 
MINISTRY OF HOMB AFFAlRS' (SlIRI 

, ' CHINTAMANI PANIGRA~l) : <a> The 
. Maharashtra Gov.ernment recommen. 

to the Central Governmen~ the cODshtu-
' tion of a Development ~oard ea~h for 
Vidarbha, Marathwada· and , ,the r t 0 

·M abarasbtra UDder ~rticJ~ . 37,. (2) of. . 
Constitu tion: 

(b) .and ·Cc). The matter relating the 
'formulation of a scheme rsu04 
wilh the Sta~e. Oovcrnme~t. 

Proposal for Expansion of Trade 
b~tweeD Finland aDd ~D~Jla 

1654, SHRIMATI N.P. JHANSI 
LAKSHMI. Will the Minis,er of COM" 
MEReB be pleased to state : . 

<a) wh~th~r any proposal . ~av.e been 
'considered t o identify lU)ecific commodi,. 
ties to expand trade between Finlat;ld ' and 
India wh ich ,is adverse to . India at' 
present; 

(b) if so, . the 'details thereof; ' and 

(c) the outcome of the negotiations , . 
beld with tbe in~nce Pr sident who wa 
recently in India '1 ' 

. , 

, TH MINISTER OF COMME CB 
(SHRI P. S IV SHAN ER) : (a) and 
(b). urios the fifth ession ' of tbe 

" 

Jodo-F i J Dt 'Commi 100 held in 
'April 1985, items' idcDtifie~ by the Indian 
lido tor ox port . to :Finland in order to 
"".od trade be weeD the two ~oun trie 

and ' ,0 ' .reduce ,lndia"s ,adycrse balance of 
trade inclUded t a 'and coffee, castor oil . , 
,edible n.utes, animal reed~stuffs, ~pices , 
lOat I da, 'eolioeering . a d electronic 

. ,~omp'oqent", ' , 

(Q) Discuss.i6ns ,also cevered areas to 
exploro possibilities for expansion of 
bilateral trade an4 , tbe Finish delegation .areed, to" consider improviDi tbe access 
o( Indian ' exports tb th~ f'i~ish ' market 
'by onJarain,a tll~ sc~pe Of tbeir .GSP.. " 

(Tra".dallolJ) 

. , J o T~t Rver . 
1655. SHal' HA~'ISH , RAW A T : ' Will 

the Minister of DEFEN~E be plea~ed to 

.. t.> tho Dumber of brid,es 'on the 
Teestlt river to .link Sikkim ",itb North 
Jlezwal ; ' , . 

(b) '~be ,prese ' t . conditi~Q of . these 
bridses; , . , 

(c) whether thel e is, any scheme .to con-
stru¢t any more bridges OD thi , river: and 

(d) if so. the time by which .the schem'e 
i likely , to be .mplemented 1 . . , 

THE MINISTER OF STATE IN THB 
D.EPA TMENl' OF DEFENCE 

BARCH AND DEVELOPM~NT IN 
THB. l:NISTRY OF D BNCE (SHRI 
ARUN SING ): , (a) and (b). Three. 
Th'e B,ailey Suspe.n8~on Bridle ort National , 
'biln.way 31-A· under repa' . and a diVer- . 

·on road h .. been .. constructed for move- ' 0' of ·vehicular traffic. The CQrpOra-
don · !iridge on Notional Highway 31 and 

eUi' rid are- traffic-wortby • 

. (c) and, (d). Yes, Sir, The existing 
JJailcy' Suspension .' Bridge 0'0 National 
Hilhway '31·A· is plaon.ed to be repla'ced 
by a .permanent b,idze. Another bridge 
j, planned near the CQrporation Bridg~. 

. B_otb brJdges ' are planned fOi completion' , 
ip the Ei hlb fJvo r ~.r PI~. . " 



PHALOUNA·15. Ig08 (SAKA) '. 
'( English) . ; . 

Non-IDcluslon ol,Andbr .. 's Tableau ~n . 
. ' .' ~epubllc Day pa~ade .' ~ 

1656. SHRI B. A._YYAPPU R~D~Y, : 
Will the .Mi.nister . of 'DEF.EN~E be 
p eased to state: ' " ' 

~ . .' 

'(a) 'whether , the r~bleau of Andhr~ 
Pradesii Gove'rnment f<?r display du~jn8 
1987 Republic .Day Parade ~as , not a~ep- I 

, ted by th,e Union· Govern~ent ; . 

(b) 'if so~ the reasons : therefor ;, 
\. 

. , 

(d) No~ Sir. 

I' 

. 1657. SHRI ' JAG ISH AWASTHI: ' 
(cl whether , Don-inclusion' of the " ' Will ,the Mini~ter ' of 'COMMERCE be 

Tableau of Andhril 'Pradesh ,in 1986 and ,pleased te state ': 
,87 Republjt Day Parade ,has 'caused " " , 

deep r:e·se.ntmeD~ in hat State ;' (a) the m~in reasons for technology ; 
transfer und,er ,the agreemen t reached Ie-

(d) ,whether the Expert Committee set ' cc;ntJy ror a jo~nt venture by Indian com .. 
u~ for selection . or' 'tableaux cons~ts of ', panie~ ·with two co~panfes, in Ohio St~ te " 
any member from ~ndhra Pradesh' ; , an~ " in ,U .. S.A. ;' . 

(e) If not the criteria' for the seJcctJOD 
of mtmbers for the said committe? 

THE MIN1STER OF STATE IN THE ' 
DEPARTMENT OF ' DEFFNCE RE-
SEA,RCH AND DEVELOPMENT IN 
THE MINISTRY OF, DEFENCE (SHRI 

, ARUN ' SINGH) : (ft) and (b). ' the 
Experts Committee, constituted for selec-
tion of Tableaux, for participation. in the , 
Republic Day P,arade ~987, had examined' . 
96 t~ble8:u proposals , received from . 
various ~tates'Union Territories/Central ' 

, Ministries and PSUs including two from 
Andhra Pladesh. Finally, only 19 tableaux . 
were seiecte~ by ·the . ComIDittee on' the 
basis of: comparative ' Qlerit. The Com ... . 

. mittee did .1;10t ' app~ove the .tab!eau pr_o-
posa's received f.rom ·the State ' of Andhra 
Pradesh. . ' , . 

' (c) Government has 'seen a rew reports 
appearing , in some of the newspapers re- ' 
sardina rejection of the tablclilu .proposal' 

. pf A~dhra Pr.adesh: , The tableau , propo- . 
sals received from all the States CPDDot ' be 
j cluded in' the parade in a particular year . " 

' due ' ,to constraint Qf time and the ' utmost 
need to ensure \ba t, t'bc tablea~ finally 
selected Are ~ of a· 'standard befitting this 
moat pr.estiaioQs national func~~on. 

, . 
(b) the names of the Indian companies , 

, . involved · in ,the transfer .-Qf technology; _ 
and ' 

.' 
(c) the · benefits likely to accrue to th'e 

, country fr m this joint vent ure ? 

. THE MINISTER OF COMMERCE 
,'(SHR~ P. SHIV SHANKER) : ,(a) . ~o (c). 
MIs; Spic EJect-rorrics and ' Systems· Pvt. 

, Ltd. , Madras have been approved foreign 
.. ' coJlaboration with MIs. Computer 

Resources Inc. ,USA for manufacture of 
comp'Ut,er tapes and 'coati l;18 web rolls for 
f1oppy .diskettes. , ~omputer ~ tapes are, not 
beir.g manufactured 'indigen usly at pre-
se,n~, hence this collaboration .has been. 
approved. . 

Further ' . MIs. Spic E'~ctronjcs and 
Systems Pvt. Ltd" Madras have also been 
approved with ' the same U.S. Company " 
for the manufacture of ftoopy diskettes. 
The proje~t Will ' lead to import n,bstitu-
tio~. ' 

[English) 

Incentive to Toui'lsts ' 

~6S~ .. SHRI V • . TULSIRAM : Will the . , 
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(b) . whether 'the incentive given Jo one 
millionth tourist on her arriv 1~ at PaJam 
Airpot:t will continue in 'respect' of other 
tour-ists ; .' 

·(cr the steps proposed to be taken to 
imp~o~e the tourist traffic in the State of 

: ~ndbra ·Pradesh durio, 1987.' and also up 
to 1990 '1 . 

THE MINISTER OF TOURISM 
(MU ~l MOH~~ SYED): ( ) and (b)~ 

~ lTDC is no~ maintaining aoy hotel in 
, ". ' Andhra Pc desh~ , . ..' 

(c) whether this criterion j~ meant only' 
for the touri~ts who bi.nd at 'Delhi airport 
or' also for , tourists )a'nding at any other ' .. 
airport in the country ; ~ 

- (c) Ministry ,of TOU'rism has a number 
of 00 going schemes in And'llra Pradesh 

' for resort development, waysid'e amenities· 
beach tourism and c~dturaJ , tourism: 
Ho~ever, ITDC, has no scbem e dUriog 
Seventh Five Year Jan for setting up a 

(d) whet~er this incentive will also be 
liven to ,tour.ists who visit India by raiJ/ 
road or sea; and 

(e) if not, the reasons therefor '1 

THE MINIST R 0 TOUR M 
(MUFTI MOHO. SYED) : (a) The num-
ber · of foreign tou~ist w 0 visited In~ja 

. during 1986 was .' 1,080.050 excludi g the " 
nation'a) of PaJdstan and Baogl desh. 

(b) to (e). Foreign, tourist arrivals to 
the country, excluding the mitioD~]S of 
Pakistan and B ngladesh exceeded the 'one 
~nlion mark during 1~86. This mer:no· 
rable event- was cerebrated at the inter .. 
national , airports of Bompay, Delbi and 
Madras by extending a warm reception 
and presents to some of the tourists, who 
at~jved in India on 19th December, 1986. 
There is, ho.wever, no scbeme for giving 
incentives to foreign tourists visiting India 
by uSing ,various modes of ,transport; 

Occupancy In ITDC Hot~ls Iii 
Andbr Pradesh 

1659 . . S RI V. TULSIRAM: , Will the 
Minister of TO URISM be pleased to 
state : . 

. '(a) the 9CC.upancy rate in the hotels 
maintained by the India Tourism Develop .. 
ment Corporation in . Andhra Pradesh 
dUring the l;tst three years; 

(b) whether tbe room ' av ilab.le- in the 
botels are sufficient to suit the require-
PI qts of foreisn toqrists ; aq~ 

hotel in t'he 'couQtry. ' '. 

Cotton MOl;lOpoly Prorurem' t Sch 

' 1660. SUR V. TULSIRAM: \vii] tbe 
Minister of, TEXTILES be pleased to 
slate -: . 

, (a) , whether Government of dhra 
Pradesh hay aPl>r ached Union Govern. 
ment for permission to continue the 
Cotton Monopoly Procurement Scbem~ 
fo~ the pe, . d u to 1990 ' . 

(b) if so, the ' decJ ion, taken in' tbe 
regard; and 

(c) whether sia:nilar requests" h ave also' 
. , been received from other cotton producing 
. States; if so, detaiJ thereof and , action . 

taken on such r qu sts '·7 
I •. 

THE MINISTER 'OF STATE OF THE 
MINISTRY 0 TEXTILES (SHR RAM 
NIWAS MIRDHA): (a) to (c). Cotton' 
Monopoly Procurem'ent · Scheme" j~ in 
operation only in Mabarashtra State, 
where the scheme which expired on 
30.6.86 was extended for. a period 'of three 
years, upto 30~6.1989. 

. Pen ton Disbursement Offices In 
Andbra Pradesh 

1661. SaRI v. TULSIRAM: Will the 
Mini · er of OBFE ,CE be pleased tp 

_., ,- state : . 

J ' 



Defence Pens'ion 'Disbursement Offices pore· . 
sentty rUDe tioning in tf:le Sta te ' of Andh~a 
'Pradesh ; ' 

(b) whether "thc;re is some proposal ta 
'open more sach offices.in the State and 
if so~ etails there0f; 'and ' 

(c) tbe .district-wise number ' of Defence . " 
, pensioners in the State as on 31 Deceinbet~ 
1986? ' 

. ' , 

'THE MINISTER OF STATE IN Tl B 
DEPARTMENT OF DEFENCE 

,RESEARCf{ AND DEVELOPMENT IN 
tHE MINISTRY OF DEFENCE (S RI 
AR UN SINGH): (a) There . are . two ' 

,Defen~ PensIon Disbursement' Offices 
(DPDOs) functioning , in the state of 
Andhra PH~desh,- 00 e at 'Hyderaba<l and 

, the oth 'r' at Secunderabad. 

,(b rh er is no, proposal to set up 
more, DEPOs 'in tbe ' State of 'Andhra 
Pradesh, as Government is encQutaging 
drawal of pension ' through banks~ 

(c) ,The ,number of Defence PensIoners 
as Qn 31,.12.86 in the payment strength of 
DP 0 Hyderabad and" .Secunderabad is 

~ 6889 and '5031 respectively. Information of defenc pensioners in other districts' in 
the state as , on the above date is not 
available. However, district-wise 
<treasury.wise) number of Pensioners ,as ' . 
on 30th June 1'985 is as under :-

.' .' 

81. Name of Tr asurYI ' No. of Def, 
, Pensioners 

1 Anantp 2067 

2. East Godawari 2937 
, I 

3. West Godawari 1'5&7 

: 4. Vishakhapatnam 6006 

S. Guntur 6126 

6. urnool 1465 

7. Krishna- . 2797 

Chitoor 

, 9. Cudappab 

'10. NelJor 

11. Sijkakulam 

l~. Ongo!e (Pr kasa ) 

, 13. Nizamabad 

140 Karimnagar I 

15. ~ehboobna$ar 

, 160 Nalgonda 

17. K~'ammam 

18. Medak 
, . 

19., Warrangal 

20. , Adilabad 

21: Vij ayana8ram 

2298 " 

215S 
391 

47' 
800 

409 

234 

735 

8~ 

133 

902 
2·2. Hyderabad . 

23. Ranga R~d'dy 
., 

·Fjgures inj'cate<i 
against , DPDO 
Hyder~bad . and 
~ecunder~bad a 
on 31.12.86. 

Implementation of New Export 
" 'Promofjon Str tegy', 

I 

1662 •. SHRI Vo ' KRISHNA RAO : , , . 

SHRI K. MOHANDAS : • 

Will the , Miolster of COMMERCB 
pleased to state : 

(a) whether Government 'have impJ" .. 
mented any new strategy for increas'iDI 
expo~ts during 1986' ; 

(b) if so, the 'details t reof; and , 

(c) the results ' nchieved? . 

THE MINISTER OF COMMEttCB 
(SH P. SHIV SHA KE ): ( ) and (b). 
A series of initiatives have beOD taken to . 
pr moto export _ of various item, jn,clud ,. 
ins tbos~ of thrust commoditi i T 



}dAR" H ~. i987 , 
~u~e designed to generate surplu' es for ex'! 
ports, to indu.ce the production of goods 
contempor ty in technology and competi-
tive in , rices , a d ,to make the exports 
profitable . . Several cl}aoges ' ve been 
mad~ with these obj ctives in view in tbe ' 

, areas as fiscal 'policy. industtial poHcy and 
. import ' policy bac~ed , up ~Y iustitutional 
support. -
• 

" ,In addition to these, evera) new 
measures ~ have been init-ia1ed recently 

·These in d~ : .makin available capital 
goods and :machinery,: which are not pro-
duced in the country, for export produc-
tion for -improving the quality of pr ducts : 
for export or the thrust sectors t lower " 
rates of duties' on case by case basis; 
extention' ~f the prine;:"le of supply of, , 
raw mat~ria1s at international prices 
through schemes ueb as the One that bas 
been in Qpera tioa for steel, rubber and 

' cer.tain 'chemioals to other important , 
areas : Pre-ship'~enf , credit 'at 9.5 percent 
for 180 days for all product ; the Cash 
Compensatory Su,pport ,Scheme rcframed 
to cover indi rects taxes ori inputs of the 
exported foduets;, in principl e full remi- ' 
n~tion of excise and other du ties on expor. 
~ed products subject to certain considera·, 

,tlons ; to a llow the use of 5 to 10%' of the 
,net fo reign exchange earnings by exporters 

, 'for export promot~on. , 

.' " (e) Accord!ng to the lat est provisional 
statistics, I ndia's exp'orts durjng the first 

, nine months of the curr~nt financial year .. 
April-Decemb.er, 1986 at a level of Rs: 

'. ~~78.43 crores were high ~r ,by 17.3% as 
tompar d to ' Rs., 7655.57 crores ,in the 
corresppnding period of previous y~ar .. 

~ Surplus Labour In NTC 

1663. SHRI MOOL CHAND DAGA :' 
Will the' Minister · of TEXTILES be 
pleased to ,stat~ : ' 

.. 

, ' 

(8) whether 'it Is a fact that there is $or. 
'pJus Jabour ' in , National . Textile Corpora-
tion Mills' ; . 

(b) if'so, the names of the' MUls, num .. 
ber of surplus , labo~r in each. arid since 
when ;' 

, 
(t) the ' total , expenditure incurred to-

wards the surplus jn each since beina 
dec~ared 'surplus ; . 

(d) the stock, taken by Government 'to ' 
re~abilitatc -~hem so far ; 

, (e) how 101;11 will this, process ,continue; , 
and .' .' ' 

Jf) what bas been the 'Contribution of ' 
Minisfry of Labour in this regard? 

, . THE MINISTER QF STATE OF THE 
MINISTRY OF TEXTILES , .(SHRI RAM 
NI~ AS MIRDHA) : (a) NTC Mills; by 
arid fa rge, have excess labour for~e. 

, ' 

. " (b)" Statement I showjng the unit-wise 
stimated surplus labour (after rationalisa-

tion and optimum use of machinery) 
according to the South India Textile 

, Research' Associa'tion's (SIrRA) Report in 
respect of NTC mills is given b ~,ow. 

" 

, , (c) Statement II showin the total 
expenditure incurred on Jabour rationali-
sation in NTC , mills, subsidjary-~ise, 
during the years 1984-85 to J-986-87 upto 
Oec' 86 is siven 'below. ' 

" (d) to (f). R-ationaiisatjon of labour in ' 
NTG mills based , on consultations" with 
trade 'Unions and' voluntary registrations is 
,.an ongoing process. Workers 1,eaviog 
employment u,nder the labour ra'tionalisa ... 
tion scheme have been paId/are heio paid 
st~tutory due and dues admissible under 
the schemo. ' 

Sfatement-J 

S); No. Na£ge of the l~lJs 

• 2 

NTC (APKKM) 
, 1. Azam Jahi MiUs' 



II. 

-

III. 

Anaotpur . Cotton Mill. 

. Natraj Spinning & 'Weaviol Milt. . . 
, . 4. " N~tba Spinnina Mill • . 

s . . ' " Tirupatbi · ~otton Mills 
' . . -'6 • . ' .·. ·Adoni Couo~ Mills .' ' . 

7 • . _ MChboob Shahi Gulbarp ~M'ilJs . 

8. Minerva M.iUI 
I " . ~ 

. . '9. . Mysore Sp~. it .. WVI. Mills . 
10~ Sri YaUamma 'Colton WooUeo " & Silk Milts 

1-1.; 

1-2. 

1'3. 

14. 

"I'. 

~. . 

I?arvathi Mills 
. . 

Allagappa .Textile ~ills 

. Cannanore Spg & VlVI. Miils 

Kerala LaxrDi Mills . 

Vijay Mohini Mills 

16. Cannanore Spg~ & WVS" Milts (Mabe) 

NrC (DPR) 

17. Ajudbia TextiJ~ Mills 

18 • .. DayaJbash Spa. & WV8. Mills ' -

: 19: ~dwar,d . Mura 
20. KbaJ1ar Textile Milis 

. 21 ~ . . Mabalaxmi ~i1Is 

2,2. Sri Bijay Cotton Mills 

23. . Suraj Tex ile Milis 

: 24. ' - Panipat Woollen Mills . . . 

I 

NTC (UP) 

'25. '" Bijli Cotton ' Mills 

26. .. Lord Krishna Tex.tile Mills 

' . 27. 

:,28: 

29 • . 

Muir Mills 

N~w.Victo~ia· Mills 

" ._. 

, .' 

. . 
.' . 

. . ,r 

~ j 

, ~ . . , 

. '. " " I 

1 
" 

.. 

~ 

" 

" 

142 

120 

9S 

70 

'03 
571 

' S8S 

'77 

.123 

, '104 

" 

110 

34 

42 

' 1~3 . 

366' 

190 

300 
171 

139 

153 

208 
", 

7.5 

189 

31,0 

822 

739 

2S1 

. ': 

. r .. 



DeDlal NalPur Cotton Mills ' ...... 
Burhanpur Tapti Mills 418 " 
Hira MilIa 3.31 

33. Indore Malwa United Mills 674 

34. K~lI)'aDmal MUll 478 
~ . . New Bhop~1 Textile Mills .. 308 

36. Swade$hi Cott9n '& Flour Mills 419 

v. TC (QUJARAT) ,. i 

37~ I\..hmedabad Jupiter Textile Mills ' 647 

~8 Ahmedabad -New Textile Mills 453 

39. Himadri Texti1e Mins 266 

Jebangir Textile Mills 
.. . .-

40. 465 .. 
4.1. ' M,\balaxmi .Textile MiHs . 325 

-'1 ., , I: 

4~. N ~w Manckcbowk r~ . tiJe Mills 269 
" .. 

43. : Petlad Textile Mills , 168 

44. ajkot Textile Mill . 17'8 

4S. Rajnaaar Textile Mitis No. 1 255 

46. Rajnaa,ar Textilo Mills No. 2 441 

47 .. Viramgaon Textile Mills 448 

\'1. ~1;C (MN) . " 

48. India Unit ed Mins No. 1 812 

49. -do- No.2 ' 16l 

50. -do- No.3 263 

51. , .do~ N~. 4 ,~ 118 

52. " -do- No. S 23 . 
S~. -do- No.6 ~ . .. 
S . Model Mills Nagpur' ~ .. , 904 

. SS'. R.S.R.O. Mebt Spg. & WVI. Mills 312 
I 

Vidarbha Min. ' ' '252 5 • 

$7. " R.D.B.A. Spa. & WVI. ~ili. ·~13 

58. Savatram R J:Dpra ad Mills .234 . 



VU. NTC .(SM) 

59. Mumbai. Textile Mills 

,60. Aurangabad rextilc ~ills 154 

61. Naodec;t Textile Mills . 829 

62. Apollo Textile Mills 108 . '. 
61, Barshl Textile Mills 174' 

64, CJlaHsgaon Textile Mills . 3" 
6S. New Hind Textile Mills 267 

, 
66. Jupiter Textile Mills 14; 

67. Digvijay Texdle Mills 3 ' 

68. . Dhule Textile Mills' 196 

69. Bharat Te.xUle Mills . 
176' . 

II 
,-

VIII ... NTC (TNP) 

70: . Om Parasakthl Mills 59 

71. Cambodia Mills 72 

72. Krishnaveni Textile Mills '30 

73. Sri Raogavilas Gng. Spg. & Wvg. MiI~s 
• I 

191 

74. Coimbatore Muruaan Mills " 
. '. 124· 

75. Coimbatore Sp8. £t ··Wvl. 'Mill . 276 

.76. Balarama Varma Textile Mills 7" 
77. Sri Sarda Mills .. 

107 

78. . Somasundaram Mills 140 

·79. Kaleeswarar Mills' A' Unit . 200· 
80. Kaleeswarar Mills '·B' t)Qit·. 14 

·81. Pank~ja Mills 69 .. . . 
82 • . Pioneer · Spinners .' . 17 
83. Sri Barshi Mills 213 

IX. NTC (WBABO~ . 

84. , Arati 'Cotton Mills 210 . 8S • Bengal Fine Spg: & WVI Mills No.1 125 
86, Bengal Pine SpS & Wvg. Mills No. 2 8 



': ll3 144 

3 

'Central Cotton M,iUa 21-8 ' . 
Rampooria Cotton Mills 495 

. Bengal Laxmi Co~ton Mills 387 
/ ' 90. ,. ... Jyoti Weavlng Factory. ' , . 

'. I 
712 

9~1~ : Laxmi 'Narain Cotton Mills ·114' I 

9~.~ : Sri Ma'halaxmi Mills 374 .. 
, " 

'9~. " Benaal Texti~e Mills 
.' 

'119 . 
9 .; : Mabindr.a Mill " 165 

.89 9 ~# i Kanoria Industries , ' , 

1.02 . 9~ .. Sod~po~e Cotton Mills ~ , . _. ~ . 
. 175 

, , 9 • v Bangasri ,Cotton Mills 
~ " , 

98; ' Associ ted Industries ·99 
; .' 

. 99. Biha; 'Co-op. SP8~ 8- Wv.g, Mills 49 

. 186 ·, 1~. Gaya Cotton' & J~te Mills 
, . 

, 10~ • . Orissa Cotton MUls 121 

'Swadesbi 'Group of Mills (natio'nalised w.e.f. 1.4.1985) .. , " 

102. 
! t • 

103~ 

f04. 
lOS • .. 

, 106. '" 

, 107., ' 
, I J {: 

, ' 

UdJlipur Cottqn Mills, Udaip~r 
{under NTC (OPRl ..,. ~'. " . 
Swadeshi Cotton Mills, Kaopur ' ~ 
(under NTC {UP) '-
Swadeslii Cotton Mills, Naini · . 
(under NTC (UP)' , 
SwadcShf Cotton Mill~" Mauoath 
Bhanjan (under NTC (U:fl) . 
RaibareU TexlUe Mills ,' , 
(under NTC (uP) , 
Swadesbi ' Cotton Mills, Pondicherry 
(un(ier NrC (TNP) , 

MANAQBD MILLS 

108. 
I~ •. 
11~. ~ . . 

I 

Mohini Mills, .. l:lelaharia 
Laxmirattali Cqttoo, ~~Js ' 

therton Mills' 

BOMBAY .. 13 ,MA~AGaD MILLS 
, . , 

111 • . 
112 .. ' 
113, ' . 

ElphinSl0n 
Finlay 

. Gold Mohar . 
rI4. · 1am Manufacturm 

' .. 
' . . 

" ) . , 

,J 1, 

,) 
) 

., , ... ' ) 
) 
) 

:-. ) I . 't , )'. 
~ .' ~ ', ) 

!" ) 

) 

." . 

', 2371 -

',390 ' 
·490 

• 

SITRA Study not mad~ . , , . 



._ ~ , 

" . 

.. 

.. 
New City " ft 

, podnr Mills 
, 

~, 

p~dar ~.processiDI h9USC '" ft · 
.-

119 , Tata Mills . " . .. 
120. . Sita . Ram Mills ' .. 
121' Kohinoor Mills No. 1 ~, 

122. , l'oqino~r Mills No: 2 •• 
123. K.ohin~r Mills o. 3 ~' ,. 

statement-
" 

Amou'ft spent on labour fatlonalisQllon ' 

(Rs. • . 1 . b .. 

81. No. . Nanlc of t c' subsidia·ry From A~ril .'84 to Dec. '86 

1. NTC .. (~~~K & M)' , 

2. N;rC (DPlt) 

3. NTC (GUJARAT) . 

4 • . NTC (MN) 

s. NTC (MP) ' 

6. NTC~ ) . 

7'. NTC (UP) . NTC'(TN & 'P) 8. 

9. NTC (WllABO) 

'Total: . , ~ 

,Swadeshi Group • 

.s"pendi1ure details r(lr 8(5.87 ar,e no. available/included, 

'· ••. in~l ded ~~ ~TQ (SM)/r~pe~t,ve sgbsidi ~ 

219.13 

37.97· 

230.58 

426.15 
~ 339 .. 35 

212.13 

2~3.36 

'72.13-

99.18 

1859,.98 

---
64.20-

8oo.per; 

. . 
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India Promotion Abroad 

1664. SaRI MOOL C 
DAGA: Will the Minister, or TO,UR SM 
be pleased to state : , 

(a) whether Government . spent an 
amount , of rupees five ' crores ' in foreign 
countries for India p.romotion; 

(b) what were the ' precise objectjv~s' 
in view; " 

(c) what benefits have ~en derived so 
far: and 

(d) whether tbe de ired obj~ctives have 
., been achieved '1 . 

THE MINIStER OF TOURISM 
(MUFTI MOI:ID. SYED) : ( a) During 
tbe finanCial year 1986·87 an aHocatioo ' of 
'ks. 560.00 lakhs under ' Plan and 

. 124,3~ lakbs under Non-plan has been 
made for ove'rseas , publicity, promotion 
and marketing., 

(b) The pr_ecise Qbjectives in view were 
as follows: 

(I) To market India Dot only as a 
place of cultural heritage but 
as a year rDulld' 'Holiday Desti. 
nation' offering adventu're. fun 
and I isure. : Also an ideal place 
for holding conferences and 
conventions etc. 

(ii) To' build ' a poss i'tiv~ image of 
India . ther~by . negating th~ 
adverse media coverage in certain 

· ... oversea newspapers. 

(iii) To 'increase the nurn,ber of vis :to'r 
.arrivals 10 India. 

(c) and (d). Encouraging resul(s have. 
been evinced by way of increased overseas 
traffic ' 'to Ind13. In fact, tbe elusive 
target figu e of ('DC miUion tourist arrivals 
was reacbed in December, 1986. showing 
a teCocd increase of 37.2 percent over the 

,. -fl,ures of the previous ye4lr , , 

Wrltt. Alls .. ".r 148 

Resignation or Staff Working 10 Indian 
Missions Abroad 

166S. SHRI MOOL CHAND DAOA : 
Will the Minister of EXTERNA 
A AIRS be pleased to state : . -. 

(a) the year-wise and country.wise 
number of staff· working in Indian 
missions abroad who have resigned from. 
those .. Offices duriol the last three years; .. 

(b) the arounds on .which they offered 
their resjgnatio~s ; 

(c) how many perSons- applied for 
resignation and, how many resignatlon. 
were accepted during the above ,period; 
and . 

(d) cases wher~ ser·v'cos of staff were 
terminated while working in those 

. countries and out of them how maoy were 
repatriated? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): (a) to 
(d). The required information is bein 
coJIected. It will be laid before tbe 
House as soon as possi ble. 

Sbdmp Exports 

1666. CH. RAM PARKASH wili 
the ~inister of COMME~CB be pleased 
to state : . . 

(a) whether Government have studied 
the i~pact of CaJJing shrimp catches on 
our export. earainjs': 

t , ' (b) whether it is a fact that representa-
tions have been rcce{ved by Government 
indicating fallin~ shrimp catches; 

(c) the steps· 'beina taken by Govern- . 
ment to Icounter' such a ' frend ; and ' 

(d) whether t~e Marin e Products 
Export Development Authority (MPEDA) 
'has given any suggestion in this regard? 

• THE MINIST R OF COMMERCE 
(SRRI V. SHIV SHANKER) : (8) alid 
(b).- ·Yes, $~r, ' . . .. 
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As sbrimp exports a\ccount for about 
. 83% of our export earnings of, marine 

products, ' any decline in shrimp catches is 
Ukely to :adversely, affect tbe expor.t growth 
of marine proc1ucts,. Wh!le the Govern-
ment bas not reeeh'ed any specific 
representation in this regard,-a watch is 
beioa kept on tbe export· trend. 

o (c) Steps taken. by Government in tbis 
~e8ard inciude promotion o( prawn , farm-
ing for augmenting. production of cultured 
shrimps; estalitlishroe!lt of prawn 
hatch riss ,and prawn sp~ed , banks and 
measures , for exploitation " of deep sea 
fishing' resourceS, . 

(d) Yes, Sir. MPBDA is regularly' 
consulted. 

Export of Marine Products 

i667. SHRI K. PRADHANI~ : 'Will 
the M inister- of' COMMERCE be pleased 
to state: 

: , . . , , 

, (a) whether India's m arine products· 
. exports have stagnated in ~erms of qu ntity 

over the last two ,years; , 

, (b) whether tbe Marine Products 
Export Development Autho~jty ,(~PEI?A) 
is overlooking this aspect of falling shnmp 
eatches in its assessment: 

(c) whether it js a fact,. tbat MP~DA 
has come out against alloUDIl. permits ~o 
fQreign boats to fisb in o~r waters: and 

(d) if so, the reaction of Government 
, thereto '1 

, THE 'M'INISTER OF COMMERCE 
(SHRI P. SHIV SHAN·KER) : (~) Exports 
of marine products durins, ~98S-~6 were 
83 651 : 'tonnes. During the , first nine 
rn~nths or 1986~87, the exports registered 
neariy Dr 10~ increase as compared to 
correspondi~8 period last year Irom 57,1 ~3 
MT in April-Dec., 1985 to 62,745 MT In 
April-Dec., 1?86. (Source: MPEDA) I 

(~) No, Sir. 
(c) and (d) • . No' ,Sir. Foreign . vessels 

can operate only , under the ,approved 
charter policy of the Goyern.~ent. , ,_ 

Spy Nef\l'ork usted fn 
Jamml and ashmfr . 

SHRI M. RAGHUMA ltEDDY : 
'SHRI R.M. BHOYE : 

Wit , the Minister of ~OME AF AIRS 
. be pl'efsed t'o sta~e : .. 

, (a) whether security agencies in Jammu 
and Kashmir r~cently busted Pak epsio-
riage networks; . ' 

I 

(b) if so, the total number of Pak spie 
, arrested so far and the detaiJ~ of docu-

ents seized 'from them: and 

(c) the st~ps beiDg taken to ch'eck 
esplonns' activities in border areas '? 

# 

THE MINISTER OF STAT IN THE 
MINISTRY , OF PERSONNEL, PUBLiC 

" GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF ROME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c). Infor: 
mation is be ing collected and will be laid 
on the, Table of the Hause. 

" . 
, Action under the Terrorist Prevention Act. 

i~ North East eglon 

1669. ,SHRI K. PRADHANI :' Will the 
, Minister of HOME AFFAIRS 'be plea d to $tate : ! 

(a) whether Union Government are 
using powers urider ' the Terrorist ·8nd 

, Disruptive Activities (Prevention) Act to 
curb the grow ins insurgency in North-

. ' Eastern States particularly in lrip.ura; 
and ' 

, , 
(b) if , so, the measures taken by 

Government since 'the enactment of t '0 
Act 1 

T E MINISTER , OF ST,ATBrIN THB 
MINISTRY <,p HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) The 
State Governments in the North I 'astero 

egio.n were ad ed by ' the Union 
Government to usc the grovisjon of tbo 



MARCH 6, 1981 · 

~errorists and' D' ruptive Activities (Pre-
vention) Act to curb tbo' activities of 
in~urleD·ts. . The. action under th is Act i 
to be takoQ by the SJato Government con-
cerne . ' 

' (b) Tho insurgency situation is reviewed 
(rom time to time with State ' authoriti~s 
and .. plan of better arr ngements for co-

. ordillation between different' agenci . sin ... , 
voJve4 in the operations ' ala'inst cxtrc'" 
o:.ai are 4iscussed/drawn up. ' Paia-
military force have been pro ided to the 
Stato Government , and iQteJligence', 

poets', are , hued' .with them. to combat 
th ina Ie t ,activities. The provisions 
of tbe" Armed . Forces · (Special Powor 
Act, 958 and the Unlawful Activities 
(Pre~ention) Act, 1967 ~ave been utilised 
in consultation with' the State Govern· 
ments concerned to check the activiti of 
extremists. 

, Re tlons· It.. Vietna 

1670. SHRlMATI JAYANTI PA 
NAI : Will the Minister of EXTERNAL 
AFFAIRS be pleased t,o state: . 

<8> whetber any positive .efforts have 
been .made to strengthen relations between 

<Sf ,and Vi etnatn ; 

. ) whether any parti~ulat areas havo 
identified for coopel'ation ; and 

(0) If so, the details thereof? 
" 

, . ·T MINiS1ER OF STATE iN THB . 
IS-rRY OF E , BRNAL AFFAIRS, 
1 EDUARDO FALBIRO); (~) and ' 

). is level viSit have taken place 
to trengthen' b;Jateral relatioos with V.iet- . 
Dam. Prime Minister . visited Vietnam in 
NtI~ftIk!!r 1985 d a high-Jevel deJega~ 

1 b E teroal Affai M inister.visl· 
ted Vietnam In JBonary 1987. As a remIt 
of 'these ' hiah-Ievel visited certain are,as < 

fo cool'erati have been Identified. ' ' _ , 

reed to assist Vietnam 
· c 8 agriculture, ·smaU- caJe 

, modcrni tion of textile indus-
. x~lonttion, etc:. . 

ProductlOal 

. 1671. SHRIM rl JAYANTI PAT-
N:A~K : Wi J . the ' Minister of TEXTILES ' 
be pleased to 6tate : 

.(a) th ,total ' production of cheap fab .. 
r~cs during I st .three years i 

(b) whetHer the output Qf' cb ap fab~ics 
has in<;reascd ; ,. 

" . 
.' 
, (c) if 0, whether the di tribution of 
,cheap . cloth has , been incre~~ or-
dingIy ; and 

(d) if not, the reas~ns 'thereof 1 

,THE MINIS,TER O.F STATE ' O~ THe , 
MINISTRY OF TEXTILES. (SHRIl_{AM 
NI~AS MIRDHA) ::(a) 'the" total pro .. 
duchon ' 0 controlled' cloth and janata 
olO,th durin, ' last threQ 'years was IB98.9S 
million Sq. metres of cotton' cloth and 23 
m iUion . Sq. ' metres of ppJyester cotton 
bJende~ shirtiDg~ 

(bl Yes, Sir. 

(0) ;Yes, Sir. 

(d) Does Dot arise 'in view ~f (c) above. 

, , 'CoDsttuetio~ 0 Yatrl NI"a 

, 1672. SHRI V.S. KRISHNA IVEa: 
WiJl the . Minister of TOURISM be ploasod 
to state : ~ 

, (a) Number of Yatd' Niwas construc' ed 
.in each State durin8 1986 87. ; 

(b) whct?e'r It is fact . ~at the amou ' t 
ear~~rked I Dot utilised y 'orne State . 
and . . ' 

nlE MINISTER . OP . TOUR1SM 
(MUFTI · MOFlD. SYED) ,: (a) Yatri 
Niwas in -differ nf ,stateS' 'dr stiJI oder 

cODstructioD. 



(b) and (c). 'The 'capstructioD of Vatri 
iwas Dormally . takes about two years ~ 

complete. Since tbe construction of a ' 
Yatri Niwas is a 7th Plan Scheme, in tbe 
first two yeats o'r ,tbe 'P,lan only 16 projects 
have . been approved: As detailed below 
du.ring 1985-86 rUD,ds ,were i'elelscd to ,7 
State Government~ anct in the year' 1986·87 
,to 8 State GovernmentS' (for 9 projects) 
for construction of' Yatri Niwas,es; the 
question of (uIt utilisation ' of .fuD,ds at this " 
stage, therefor~. doe~ not arise. 

Funds were reJeased to the following 
State! during 1985-86 :....:. . , 

1. a[ya~a ~Kuruk$b tra) , 

2.. And man & Nicobar (Port Blair) 

3. Goa, Daman a'od Dju (Panaji) ' 
. _ 

4. Tamil' Nadu (~anchjpuram) 

5. Orissa (Satpada) 

6. · Delhi (Pal am Viilage) " 
, ~ , 

7. Gujarat (Konark) 

Funds c!re r~leased , to the following 
State . durin the ~urrent fiDa~cial .year :--, 

L Punjab (JuUundur) 

2. West Bengal (Darjeeling) 

3. Pondicherry (Pondicher'ry) 

4. J mu and Ka bmir (PahaJgam) , 

~. Kera (Quilon and Tiivandrum) 

6 . . An4hra Pladesh, (Hyderabad) 

7. Orissa (Konark) 

8. Maharaslitr~ (Sbegaon) 

Visa Restrictions for " Islt to Tba a d' 

1673:' SHRI ', V.S. 'R:ISHNA !YER: 
Will , , tbe 'Minister of . EXTERN L 
AFF Al S be pleased to- state ~ 

(a), whether , ~ndjan8,' have to obtain 
Visa ' to visit Tp.ail~nd as tourist ; . 

, . ,(b) if so, wben .tbil ,,'is. restriction 
wa imposed; nd 
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:., ,(0). whether Thai' Government is :being . 
, requested to exempt Indi~n tourists visiting 
Thailand? 

. , 

, ' THE. MINISTER OF StATE IN THE 
MINISTRY OF · EXTE NAL A FAIRS 
(SHRI EDUARDO FALEIRO): (a) Yes, 
~ir. . ' 

(Q) Since March, 1686. 

(c) No; Sir. There is no pr()po al to , 
request the Thai Government to exemp~ 
.Indian tourists from visa requirement. 

Demonstration near Indian Consulate In 
Ne Y()r 

. . 
1674. SHRI G. BHOOPATHY: Will 

the Minister, of EXTERNAL AFFAIRS 
be pleased t~ state: . 

(a) . whether Government are aware that 
many people demonstratea near th~ Indian 
Consulate 1n New , Y.o,: expressing support 
for the sale of AWACS to Pakistan; 

.. ' (b) if so, wbether some extr mists were ' 
also among" t~e dsmonstrators ' ; a~d 

(c) ",hethel any action has been taken 
by Government Of India in the matter? 

THE MINISTER OF STATE I THE 
MINISTRY 0 'EXTERNAL A'F AIRS 
(SHRI EDUARDO FALERIO): (ai y s, 
Sir. 

( , (b) Yes, Sir. 

(c) The C911sula te ,General of Indj~, 
New York took adequar.e plecLlut~OQ~ y 

',mensures in c nsult tion with ,the lOcal 
-authorities. 

Our . COncern on the p()ssible sale, of 
, AWACS h as be~n conveyed to the ' 

Americnn Govern,ment more 'than once. 

Talks with Pakistan aod Bang! desh 
~oreJgn Mfofst f8 

. 1675. SHRI G~ BHOOPATHY : 
S I"B~TTAMSI AM 
.MU T Y: 

Will • the Mini ter of EXTERNAL 
,AFFAIRS be pleased to state :, 
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(a) wheiber durins his visit to Kath-
mandu for the inauguration of SAARC 
Secretariate, he held talks with t~e Foreign 
Ministers of Paki~tan and Banghdesh 
regarding normalisation of relations bet- . 
wecn India and those countri'es ; and 

(b) if so, the outcome thereof '1 

THE MINIStER. OF . ETERNAL 
A FAIRS (SHRI NARAYAN DATT 
TIWARI) : (a) and (b). -During my visit 
to K atbmandu for tbe . inauguration of the 
SAARC Secretariate from January IS .to 

' 18 1987 I met the Foreign Ministers of . ' . 
Pakistan and Bangladesh, as well as the 

" Qreign Ministers of the other SAARC 
countries. During these talks, there ·was a gener I exchange of Views regarding 
bilateral relations. ' 

Unilateral Restrictions on Textil 
. Imports by ·USA 

1676. SHRIMATI BAS.AVA 
RAJESWARI: . 
DR. B.L., SHAILESH : 
. . ' , .. 

Will ' the Minister of TEXTILES be 
pleased to state: 

(a wheth er the Textile Sut veiUance, 
Board in Geneva heard a complaint filed 
by India against the United States for 
imposing uniJat ral restrictions on textile 
imports' from india; 

(b) if so, the oQtcome thereof and to 
wh t extent the United States has agreed 
to abide by the decision ; 

(0) whether the United States imposed 
,restrictions on five categories of garments 
of "market disruption" ; 

(d) whether Union Governments have . 
taken up this issue with the US ' authori-
ties. directly; and 

(e) the rusults achieved? 

THB . DEPUTY MIN~STER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMA ): (a) to (e). The 
United States · h.ld imposed unilateral res .. . 
traints on five cate.orie nallleJ~ :.641 

(Man· made 'fibre blouses·), 369-S (CoUon 
shop towels), 642 ( vfaJ).made fibre skirts) , , 
333 (Cotton suit-type coats) and category 
640 (Man-made fibre shirts) under the 
Indo-US biJaterul textile agreement bet-
ween the two countries. India b~d lodged 
a complaint against the unilateral res-
'tfaints on the first three categories namely 
categories 641, 369· Sand 642 
after due consulta tion which did 
not ' ' result in', any agre~meQt. . Further 
commutations ere held between tbe re .. 
preseDtativ~ of tbe Government of India 
and the .O'overnment of USA On ~he basis 

• j • 

of which a mutually agreed setth:ment on 
the above fiVb ' categories could be worked 
out.' As per this agreement the US 
-Government withdraw the qUQta restraint 
on category 333 and als.o gave satisfactory , 
quota levels for the other fonr categories. 
The TSB was infonTed ab9ut the agree-
ment r ached on the above categories • 

Allocation by Planning Commission Cor 
, Modernisation of NTC Mills 

J677. SHRIMATI BASAVA RAJES. 
W ARI : Wjll the Minister of TEXTILES 
be pleased to sta.te : 

• 
(a) whether the mod rnisdtion pro-

gramme of, miHs under the N ational 
TeXtile CorporatioQ 'wiiJ ~um~r a sharp set 
bJck if the P;anning Commission does not 
increase the Phn out ~ ay : 

, (b) the Plan ,allocation , made by (he 
Planning Commission for the NTC 
modernis~tion programme; 

(c) th~ main reasons for r~ducjog the 
outlay by the PJonning Commissi<,>n ;, and 

(d) the lueasures beiol taken to im-
prove the performance" of NTC mill in the 
country 1 . 

THE DEPUTY , MINI,STER IN THE 
MINISTRY O'F TEXTILES (SHRI S, 

,KRISHNA KUMAR) : (a) to. (c)~ 'Natio-
nal Texti :e Corporation had estimated a 
requirement of Rs. 302 crores' fOr moder-
n sation of natJonalised m ~Hs (excluding 
S ~ad~.hi Group of Mills) duriog Seveoth ' 
Plan period. Howcvcr~ consjderin~ tpo 
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constraint or resources and inter- :priori- ', 
ties, the Planning Commission' had indica-
ted , ,an outlay of Rs. 117 erores for , 
modernisation and rationalisation ot 
labour schemes of NTC . durina the 7th 
Plan period. 

(d) Some of the important measures 
taken by NTC/Oovt. to improve its per-
formance are' given, below ;-

0) 

(ii) 

(iii) 

(iv) 

(v) 

. (vi) 

" . 
strict ,' review of the performance , 
of Managers with reference to defi .. 
nite action' plans i, 

greater enforcement of accounta .. 
b i~Jty of top Managers: 

Review and strict control or 
various cost elements; 

lofusing better management.in key 
decis l0n-mak!og pos~s ; 

improvement in product-mix and 
' llreater maTketing efforts to 
. achieve better sales realisation 
rates; 

s treogthen ~ng · of management 
information systems for timel)' 
flow of information. effective 
review and decision-making; , . ' 

(vii) selectively modernisation accord-
. ing to priorities to achive opti-

' mum gains .within .available te-
'sources ; 

(viii) . speedy implement tion 9f labour 
rationalisation; 

(ix) effectiv~ implementation of 
workers· participatiop in manage- . 
ment so as to _increase producti-
vity ; 

(x) identifying the mills as ' profit 
centres and delegation of power 
and authority to th.e General 
Managefs of'· the mills, with res-

(xi) 

. ponsibili"y for performance; apd 

strict control and supervision on 
the filling .. up of vacant PO$ts. 

" 

Export Earnings 

1678. SHRIMATI BASA V ARAJES. 
WARI: Will the Minister of COM .. 
MERCE be pleased to state: 

(a) wbe-ther expor earnings in tbe next 
financial year are expec~ed to increase by 

, twelve to thirteen ,percellt at current 
pr~ces ; 

. (_b), if s.o, . w.htth~r in order to bridge 
r tra~e deficit dUrmg 1987-88, it 'has been 

decided not to encourage import of non-
essential items; and • 

(c) jf so, the efforts being made to 
jncr~ase export earnings ' durinB next 
year 1 

'. THE MINIS~ER OF .' COMMERCE 
(SHRI P. · SHlY SHANKER) : (a) We 
expect that o~r expo~! earnings will go up 
by a substantIal marglD, but it is difficult 
to forecast precisely at t~is staae. 

(b) Y~s. Sir • 

(c) A series of irritiatives havo ~.been, 
taken to promote exports of various 
items, including thrust commOdities 
These are d~signed t~ aenerate surpJuse~ 
fpr exports, to include the production of 
goods contemporary in technology and 
c~mpetitjv~ in , prices and to make the 
exports .profit~ble. Several changes , have 
~een made With these objective in view 
in the reas ' of fiscal p~Hcy. industrial 
!,oU~y ~nd import p~Jicy batk~d up by 
InstltUtIon~l sU,?port. 

Working or ITDC Hotel 

1679. SHRfMATI BASAVARAJES_ 
WARI : WiU the Minister of TOU ISM 
be pleased to st~te : 

(a) whether any evaluation study into 
the working of I.T.D. • Hotel is 
proposed ; and . 

(b) jf so, the details thereof? 

THE MINISTER OF 
(MUFTI MOHD. SVEP) 

TOU ISM 
(a) ~o, Sir. 



,.. , 

~onditfons of Tea Plantation fn Hilly Area 

.680. SHRI HARisH RAWAT: 
Will the Minist r of COMMERCE be 
please ,to stat. : 

(a) whether Government hav~ conduc-
ted any study about the conditiQn ,of 'tea, 

' pJant~ions in the hill' areas . ' in Uttar, 
radeshi Himachal Pradesh and Sikkim; 

and • 
(b) if so, 'the steps being ta\{en for the 

development 'of tea plantations in hill 
' areas especiaJJy in bill districts of Uttar 
'Pradesh Himachal Pradesh aQd Sikkim '1 , , , , 

THE MINISTER ,0 COMMaRCS ' 
(S:HRT P. 'SHIV SHA~KER) : (a) Studi 
have been conducted' by the T~a Jloard .h1 ' 
the past about ~h conditions of . t 
plantations in certain a~eas of , l!ttar 
Pradesh and Himachal Prades~. In Sikkim 
there i Dn1y one tea e~tate comprising of . 
a tOlal area of a rottnd 173 hectares. 

(b) Tea Board, under its variou 
schemes, provjd~s loans ,and ~ubsides for 
iocr a iDg ' t~a productJ9n. Tea srower . 
shall over India including those in U!~ar 
Pradesh , Himachal Pradesh an4 Slkklro, 

, 'can' vail of tIl benefits of su'ch schemes 
if they fulfil the ligibjIity oriteria. 

, , CSIR Compl ex ,at Pa]ampu,r und'ertake ' 
~e earch and d veJopment work' ,for 

- improvement . of tea plantations . in 
im"chal r desh. Recently an . amount 

of Rs. 34 Iakhs has , b een S 'nctioned ' by 
the ban under N ABARD refinance to 
8 tea estate in KaDg~a for- evelop-
mental activiti s. Further , 'amount of 
Rs. 2,45 lakhs bas been ~anctioned by the 
Te ' Board for s tting .. up of tea nursery ' , 
and d m'onstration plot u der tbe auspices 
of C .... IR Pal mpur. ,. , 

' rmission under the , Tea Act for 
~lantiD of te On ddit ional a eas of . 

,150.44 ect. in Sikkim has been granted 
by teTe' oard, ' 

i 
1681. SHItI HARISH RAWAT ~ Will 

tbe' Minister of EXTERNAL AFFA'IRS 
be pJea$ed tq state: '.' 

, (a) tbe total number of-Indians . resid 
ina in tbe areas affected by the Iran-Iraq 
war and the total ~umber out the~ who 
have been kUled/inju(ed in the , war tiU 
date. and 

(b) tbe details ' of the measures 'beina 
. taken for the safety of Indians w~rkina in 

these countri~s ? ' 

THE MINISTER OF S;IATB IN TEIE 
. MINISTRY OF ' EXTERNAt AFFAIRS 
:(SHRI BL>U~RDO 'PALEJ.RO): " · 

(a) Ira~ : 

, About 2000 Indians are estimated to be 
]ivins in, war affected areas inciudiDa 
't pran. 28 IDdian~ bave been · killed in 
file war till , 4a c. ' Number of Indians 
injured Is not known. 

Iraq: ' 

Abollt 2200 Indians were stationed in 
and around Basrah "in 198ft where the 
maln Iranian thrust took place. 12 Indian 
nationals, were ' kiUed in war t~.date~ 

"Number of Indians, injured is not known. 

(b) Iran: 

Indian Embassy and , the Indian com-
munity in Iran are in regular contact wiJh 
eac~ otber., The Emb ssy ·a-dvises tbe 
Indians about the safety ,measur s to fje 
takeD by them. Cases of lridian doctors 
.in ,forward area s~king assistance for 
'moving to safer parts are taken up w'th 

' the autbor·iti b~ the Embassy for reloca-
tion or grant of exit facilities to leaves the 

- counlry. ' Assistance is also' given . for 
repatr" tio.n of inerested'" Indians in '1ntD • . 

rag p 

'317 workers of Jai Prakash Associa s 
at Basrah have been sHifted to safe~ place 
in B hdad and are bejQ ODt back to 

'!Qdia. Out of 630 ' work rs of Punjab 
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Cheini Plants Ltd. (PCPL) stay ina at 
Um-Qasr and Kbor .. AI·~ubair Camps a~d 
deserted by fhe management, 230 workers 
have been repattiated by tbe Embassy and 
the remaining ones are in . the process of· 
being repatriated. . 1200· India';l worker~ 
enissed by a foreign firm at Basrah 
Inte'rnational Airport were shifted by tbe 
management to a safer camp. 22 Indian 
workers emp oyed by MIs AI-Glia,nim ' are 
still present In Basrah ~ city Uying in 
sbelters. The Consul General Visited 
Unt·Qasr, Khor-AI-Zubai and, Basrah ,on 
two occa!dons durins ' February, 1987 in 
this context. The Embassy of India, 
Baghdad in consultation )th various 
Indian and foreign ·compaD~es employing 
Indian workers ' has also ' drawn a 
contigency plan f~r evacuation of Indian 
wprkers from any part of Iraq in ca e , of 
emer8ency. 

, Casb ~ompeDS8tory Support (or Export 
of Fruits and Vegetables 

' 1682. SHRI HARISH RAWAT J " 
Will the Minister of COMMERCE be 
pleased to, state : 

(a) the total amount of cash compen. 
satory support (CCS) made' available to 
different _Stafes so far for the export pf 
f;u its and ve8etab~es ; , 

(b) whether ' it is a 'fact that some 
S1ates have utilised very little of the cash , 
support.; 

(c) if so, the reaSOns therefor; and 

. (d) whether Government propose to 
increase the amount of CCS and maK~ it 
readily available and attractive ''1 

THE MIN1STBR OF COMMBf{CB 
(SHRI P. SHIV SHANKER) : (a) to (c). 
Cash Compensatory Support on export 
of fruits 'and vegetables ' is disbursed' to 
the exporters throug~ the ,concerned Port 
Licensing Authorities located in different 

. parts of the" country.. No funds are . 
placed at the disposal of !he Slate 
Governments. 

(d) The scbeme of CCS eft"ective from 
1·1·1986 bas all'eady been m~de attractive . 
\ly ~ivin, bi,hel' r~te of <;~. 

(English] 

. Meeting of International Spices Group 

, 1683. SHltlMATI MADHUREB 
SINOH : . WjlJ the Minister of CO _ , 

' ME~CB be pi eased to ' state : 

(a) ' whether a meeting of ' tbe Inter-
nat ional Spices Group . was held in 
November in New Delbi: . . .. ~ . 

(b) if so. the recommendatioDs mado 
therein to ' e~courage consumption and 

· expor( of spices in the developed worJd; ' 
and ' .. 

(0) the action being taken thereon 'I 

'mB MINISTER) OF COMMERCB 
(SHRI P. SHIV SHANKER) : (a) Yes. 
Sir. 

' (b) A statement is given be~~w. 
" 

(c) Action plan of the Species Board 
coustit'uted recently includes, intera ia, 
·market ,development and export promotlo 
of spices in developin countries. It f 
also ' proposed to tal( up irradiation of 
spices as a ' pilot, project folJowjog recom. 
mendations of the me~tiDB.. , 

Statement 

Main recommendation of the Inter- , 
national Spices Group Meeting to ~ncou .. 
rage consumption and export of spices. 

.. 
(1\) Market 'Intelligence and M rke loro 

inatioD 

'~ (i) It is requ~sted tbat inrormatio 
provided by . the ITF's Market New 
Serv~ce should also include information 
on any important event 0 ' phy ical 
calamities which affects production and 
trading. In addition · such hem a 

· embargoe, tariff changes, . etc. directly 
· rel~ted to the international trade i pice 
should be studied and immediately relayed 
by telex to receipien t countric • 

(ij) I t is requested 
reJayed by MNS hould 

V.s. Dollars oDlr-
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.. ' (Ui) ITC be, requested to update, tha 
study; SPICES Q SU"VI'Y 01 the world , 
market, periodically (every' 3 to 5 years) 
with a' view to reflecting chnnging patterns in consumption. trade etc_. in the m, rket . 

(iv) It i requested that data relat~ng 
to ' spices 'on producing countries be . 
continuously . updated (\nd su~h . upda~in8 
and dlssemination ,to tbe members of the 
gronp be ' coo dina ted by th Com 00-

ealth %ecretanat. ' 

. (B) Trn-'I,ng: 

(i) With a ,view to harmonizing a'nd 
'simplifying trading op~rations in spices 
it is proposed that steps shauld be under-
taken evolve .common sa.es contr cta, 
tuJe of arblt adon and uniform standards 
covering major spices. The group' requests. 
that the ITC/Commonwea1tP' S cr~tariat' 
at to .tak appropri, te steps ' in ' that 
direction. ' 

(iJ) The group reql:lest , to persuade : 
tJl , contracting parties to pay due 
c gnizance to the' reduction/elimination of 
t~riff a,nd non-tariff barriers " in the 
forthcom ing multi !ateral de 'neaotia- • 
tions. 

( C) CODsumptfqn nnJl Promotion • 

(i) It i elt that there, is a necessity 
to intl.ue ce consumer countries to intro-
duce . reh~v nt Jabelling 'legisla tion to 
differe tiate b tween natural and synthetic 
r duces •. 

I 

,(ii) In cat:rying out , the market 
studies, Commonwealth Secretariat and' 
lTC' are requested to pay particular 
attention to the id ntification ' of hew 
Dlar ts with potent~al .for growth in the 
consumption of st: ices; whil~ in tradi .. 
tional markets 0 portunities . ror the ' 
°ntroduction of new ' uses and product 
tievelopment should be given emph sis. 

(iii) The group requests ITC/Com-
monwealt Secretariat ' to carry , out a 
easibillty study fOr the Generic comotion 

fof elected pice m sel cted arkets. 
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W,(ltnt ,An'tI'trs 164 

Setting up of Ind'an Cultaral Centre la 
Africa ' 

1694. SHRIMATI MADHUREE 
SINGH; Will the Minister of E ~T R-
NAL AFFAIRS b~ pleased to state: '. 

(a) whether Government- propose; to set 
up an Indian Cultural Centre in Africa; 
and ' " " . 

(b) ~f so, the detail thereof '1 

THE .MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUA D~ FAL~IRO) : (a) Yes, 
Sir. . 

, (b) The (rovernment has decided to- set 
up an 'Jndian Cultural Centre at Port ' 
Louis, Mauritius. ,', The Centre will be 
administered by tbe Indian Council (ot 
Cultural Relations 'on the pattern 'of other 
Indlall; ultural Centre 'abroad. 

ShlCtin'g of U.N. Headquarters to 
ew Deihl 

1685. SHRIMATI ~AbHUREE 
SINGH; 

, ~HRI. MOH_ANBHAI PATEL: ' 
'0 

SHRI JIT~NDRA PRASAD: 
~ . 

Will , tbo Minist~r of EXTERNAL 
AFFAIRS be pJeased t~ stat~ . ~ , : . 

(8) whether at a confer.ence held recent. ' 
ly j'n New Delhi a sU8s.estion was mad e 
by British s)?Cakers to shift the United 
Nation headquarters from New York to 
New DeIhl ; and . 

(b) the reaction of QQvernm~nt . there .. . 
to '1 • " 

,/ . 

THE MINISTER OF STATE IN THE 
MINISTR Y OF. EXTERNAL AFFAIRS 
(SHRl E UARDO FALEIRO) : (a) Yes, 

° \ • 
SIr. .. . 1. 

(b) We would be slad ' to have the 
United Nations headquarters ,in New Delhi 
but there is DP se~ious proposal "to' tllis 
9ffe~~. 



Sdl me to Approve Shops deaJlftg with 
ArtJc:Jes of Interest to Tour. ts 

1686. SHRI SHANTARAM ' NAIK : 
Will the Minister of TOURISM be pleased 
to sta e : 

I 

, (a) wb~ther Union Government ·hav.e any 
s~heme ' to approve or certify shops deal .. 
ing wit~ " articles ·of · interest to tourists' : 
and ' . . 

(b) if "so. 'the ,dettiils thereof '1 

. TIlE MINISTER ,OF · ' TOURISM 
, (MUFTI MOHD. ~YBD) : a) No, Sjr~ 

" . (b) ' Does not arise~ 

Development or TC)urism in Goa . . 
·1687. SHRI SHANTARAM NAIK: 

Will the Minister of TOURISM be"pleased 
to : state the ' financial assistance given to 
the .Vnion Territory of Goa, Daman and 
Diu for promotion of ,tourism durieg 
1985·86 an~ 1986 .. 87 '1 

THE' MINISTER . OF TOURISM 
(MUFTI MOHO. SYED): In 1985-86. 
fin, dal a~:staoce to the extent of Rs. 
'2_8.70 lakhs was sanctio ed by the Central 
'Ministry 0 Tourism for a ,Yatri Niwas a.t . 
Jpanaji. ,In 1986-87" no propos,a1 was 
'reccived from the UniOn ' Territory 
c;Jovernment for financial assistance. 

Tourist Facilities a,t Dudhsagar 'VaterfaU i~ 
Goa, Daman and Diu 

1688. SHRI SHANTARAM NAIK: 
Will tbe Minister of 'TOURISM be pleased 

,to .state : ' .. , " 

, ' 
(a) whetber Union Gbv.ernm-ent haWs 

'any plans to provide tourist facilities at 
Dudhsagar Waterfalls in Union Territory 

, of Goa, Daman and ' Diu ; and 
l, . 

(b) i~ s"; the' de taUs thereof '1 " 
; I 

THE , . MINISTER OF. TOl)RISM 
:(MUFTI .MOHO. SYED) : (a) At present, 
no SI ch proposal is under coosideration of 
tbe Central Ministry of Tourjsm. 

1 (b). Qoe. Dot ari o. : . 

., 
.. ULFA Insurgents for G'uerilla TraJoiag fa 

China '. 

1689.: SaRtI SHANTARAM ~AiK' : ' ~ 

SHRI BRAJA MOHAN ,. . 
M0HANTY: ' 

Will the Minister, of HOME' AF,PA.]RS 
b pleased to ~tate' : . 

(a) whether nearly 8,0 ins~rgents of tlto 
, United Liberation ront of Assam hav.e 
re ched . . N~ti nal Soci' list 'CoutfcH of, 
Nagaland, ' general h.eadquarters in Burma 
on their way to China for tr~inin . 
Guerilla warfare; , I 

(b) jf so" the reaction of the G~ver .. ' 
ment to the same: aod 

(c} the , steps Government propofe to 
take in' this regard ? 

THE MINISTER OF STATE 'IN THB 
MIN 1ST; y , OF .HOME AFFAIRS (SH I 
CHINTAMANI PANIGRAHI): ~a) 
Recently, some reports about exfiltration 
of extremists belonging' to 'the United , 
Libe'ralio'o Pront of Assam, (ULFA) to 
NSCN pumps in Burnla , have come to tbe · 
notLce of'the Central Govt. . 

(b) ,and (c).' 'The attention of the 
.State ,Govt. ' has been drawn to' the grow .. . 
iDg ex:tremist activities of ULFA' and they , 
have been ad vi~ ed to take all ncce$$ary 
steps to. curb ucb extremist activities 

. with' a ' firm 'hand~ State Police ~utbori .. 
ties and security forces bave been alerted 
t ~~intain vigilance.. , : , 

A 5 .. km belt extending upto the inter-
:national boundarY adjoining he stat · of 
Nagaland and Tirap district ' in Arun cb I 
Prades\l bas been declared as -disturbed. ' 
area' ~n order to cbec efftctively th~ 
movements of el't,remist • 

UNDP Aid for Jut IndustrY , ~l 

1690. DR. CHINT A MOItAN: Will 
the M jnister of TEXTILES be pl~ased to 
state: . 
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(a) whether the United Nations Deve .. 
Jopment Prolramme (UNDP) has approv-
ed a project aimed at improvins market 
. bar of jute based packagiDg in the coun-
try; and 

(b) if so. the d etaiJs thereof '1 

THE MINISTER OF STATE OF THB' 
MINISTRY OF TEXTILES (SHRI · 
RAM NIWAS MIRDHA): (a) and (b). 
United Nations Development Programme 
(U DP) has appr.oved Indian Jute Indus· 
trl Research Association (IJIRA )'8 pro,· 
jcct entitled "Development and Promotion 

. of Diversified End-Uses of Jute". The 
overall objective is to improve the con1-
petitiv~ness of jute goods, both hi domes-
tic as well as in ' export markets. Imme~ 
diate objectives are: 

(i) To develop and introduce produc-
etion methods and product appli-
cations that will decrease the cost 
and improve the quaiity of exist .. 
ing products of jute and develop 
new products of jute and pr,oduct 
applica tions- '; 

(if) Two strengthen IIIRA organisa. 
tion j~ capabilities for industrial ' 
consultancy ' so as to assist 'Indian 
lute Industry with productivity 
'services, extensIon ser·vices, ."infor-
mation and marketing reseatch 
~ctivities. 

. 
Return to Farmer on lelds of Te 

1691. DR. CHINTA MOHAN: Will , 
the Minister ~f 'COMMERCE be plea d 
to tate: 

. '. 
(a) . whether the yields of tea have not 

improved over the years resultio8 ;n low 
retum to f~rmers ; 

(b) if so, the detail thereof; and 

(c) whet er R&D units would be 
revamped . with a view to improvio8 
)'ield.? 

THE MINISTER OF COMMERCE 
(SHaI P. SHIV SHANKER) : (a) and (b). 

Average yield ' of tea has gone up from 
1461 Kgs. per hectare in 1981 to 1645 
Kgs. per ectare (estimated) in 1985. 

" 

(c) A number of research aod ' CJevelop. 
ment schm;nes are beina operated for 
dev Jopment of hjgh yieldinl clones, 
improved cultural pra tices, &tudy of 
chemistry ot tea ciones etc. . The follow-
ing wo new Research & Development 
Schemes have also been sancti ned by 
Government for introduction during the 
7th Plan period :-. 

(i) Esta i bment of bi~technol08Y 
unit by tea .lesearch association at . 
Tocklai and .. 

(ij) Integrated energy system 'for tea 
manufacture by UP ASI. 

Exports to USS 

1692. DR. CHINTA MOHAN: Will. 
the Minister · of COMMERCE be pleased 

. to atate: ' 

.(a) the volume of trade ' WIth the USSR 
and ,the items exported to that country; 

(b) whethe{ all th ; export ' items are 
canalised through public sector agcncie . 
such a STC~ MMTC etc. ; and , 

(c),if not, the items not eanalised as 
such and Whether Govern~ent propo e to 
c~na)jse them also through public sector 
agencies '1 

THE MINISTER ,OF COMMERCE 
(SHRI ' P. SlUV SHANKER) : (a) As per 
the latest pro.visional figures ava'ilable the 
Indo-Soviet tra~e turnover in 1985/86 . 
amo:unted to Rs. 3610.26 ~rores. The 
main items exported to the USSR are 

. Agricultural products, leather and leather 
loods, textiles. minerals and ores. engi· 
neering loads and a wide range Qf 'chemj .. 
cals and pharmaceutical products. 

(b) and (c). The items canalised 
through public sector asencies for , export 
ar,e very few. There is no proposal under 
the ~onsideration of tbe Government to 
canalisc all the items of export tbrouab 
pubJle scctor agencies. 



1693. SURI MULLAPPALLY R 
CHANDRAN ,: Will the Mtllister " of 
COM CB be pI t to : '. 

<a> when was the lalt' COlt tudy made 
with regard to minimum I aao price 
(MR P) of coffee ; 

(b) whether eny eptelcntatioDs have , 
been retc:lived from co &rowers Dr from 
an)' other body , for Jhe rocoDSideratioo of 
the NRP for coffee ; 

(c) if so, the ~etai1s thereof; .( 

' (d) Whether Government intend to ,make 
any alternation in this rc,ard' ; aDd 

,(e) if so, the details ·thereof 'i 

THB MINISTBR OF COMM CB 
(SHRI P. SHIV SHANKER): (a) The 
last cost st,udy report OD coffee was made 
available by tho 'Ministry of Finance 10 
March. 1~S6. ' • 

(b) and (c). No representatioD bas , 

" 

been, received from tbe coffee grow 0,[ . 
any other body ' for the r ontidera,tion of 
MRP after th revision of MRP wj~ 
affect from 24.12.1~86. 

(d) and (e). Do not arise. 

Refam 

·~694. SHRI MULLAP'PALLY RAMA. 
CHANDRAN : WilJ . the Minister of · 
COMMERCB be pleased to state: ' 

<a> whether aDY repre.eot'tiQ'o ha4 
been r~ceiv~ for revampinl of Jbe Coffee . 
Board; . f 

(b) what is tho present percentaae of 
representation of coffee srowers on tbe 

. Coffee Board ; . 

(c) whether Government intend to 
increase the representatloD of coffee 11'0-
wer. on tb e Coffee Board ; aDd 

(d) if '0, the detan, thereof ? : 

OP COMM ReB 
SHANKER) : (a) Yes, 

(b) At : pre ent. 13 ,out of 33 member 
are ,repr otin8 8rowers' interests, which .' 
comes to about 39% of the totol member ... 
ship. . 

(c.) and d). No, .Sir. Tho pre eQt 
, compo ition of· the Board provides for 

very balanced representation of all inte-
r ts. . 

Fir by PakIstan on Indo-Pak Border 
1695. SHRI K.D. 'SULTANPURI.: 

SHRI ~AM BHAGAT 
PASWA'N: 

SHRI RAJ KUMA AI : 

DR_CHANDRASHEK AR 
TRIPATHI; " 

iU th MinistC;}t of DEFENCE bo ' 
pleased to state: ' 

(a) the details of incidents of unpro .. 
vok~d . firing by P~kistaD on Indo-Pa 
borde,r durins tbe last ono year ; and 

mE MINISTER OF STATE IN 'THB 
DEPARTMENT OF DEFENCE 
kESEARCH AND DEVELOPMENT IN 

, THE MINISTRY OF DEFENCE: (SHRI 
ARUN SINQH): (a) 'there h ve been 
19mo ca of 1!nprovoked firana by 
Pakistani troops acr(i)SS the, Line of Con-
trol , in Jammu and Kashmir dutina the . 
Jut ono _ye~r. t would Dot· be de irabJe 
to di ~Joac del. ils. 

(b) Matters relating to such incidents 
are soulht to be re pl'Ved bilaterally in 
lial meetin s· bctW~D tbe local Cornman .. 
d • DJKus,ioD bet eeo th two Army 
HQts aJlo take pl from im to time. 



171 Wrllt~" NII'"er; 

PermltsJoo to Te tlJe MUIs to Sell 
Surplus Laud 

1696. SHRI C. MADHAV RBDDY : 
SHRI S.O. OHOLAP : 

Will the Min istcr of TEXTILES be 
. pJeased 'to state : 

(a) whether tbe Mill Owners Associa-
tion, 'Bombay has sougbt permission to 
sell the "Sur_,Jus" land of ,t xtile m~ll ; 

(b) if so, the decision taken in (be 
matter; and 

(c) th purpose for ' which the sale 
proceeds would be utilised 1 

THE MINISTER OF STATB OF THB 
MINISTRY OF TEXTILES (SHRI RAM 
NIW As MIROHA):. (a) According to 

'. available informatioD, so~e of the textiles 
mills in Bombay w.hich are in financial 
difficulties have apPrOacbed' the prescri6ed 
Urban Land Ceiling Authority. {lnd/or the 

'State Government fot permisSion to dcw~­
lop Jand which is s~rplus ·to their requ" 
~eDts. ' 

(b) The prescribed Uiban Land Ceiling ' 
'Authority/State Government do ' not 
appear to have so rar granted any such 
permission. 

(c) The mill seek to raise requi ite 
. funds for tbeir workinl capital need -and 

for modernisation, with tbe intention to 

'" . 
, 'keep the rriJJts g jng with a vieW" to pro 

teeting the production as well as e~ploy. 
"me t. 

Loab' to Textile Mill UDder Textile 
MocferDfsatl9D Scheme 

1697. DR, pATTA' SAMANT : Will 
the Minister of TEXTI~ES be pleased to 
state : 

. ' (a) the total amount of loans iven {?y 
'the Industrial Development Bcnk f India ' 
to various textile mills in tbe country 
under· the Textile Moderni a'tion Scheme t 

upto 31 Jan~ary, 1987 i 

:., . (b) the details of such loans rec ived 
y the respective mill~ '; . 

, (c) names . Qf . the mills ' which have 
.' ·received special )orins towards' part of 

promoter's contribution for weak unit, ; 
and 

• (d) the de~aiJs of such speci~~l loans 
, received by tbe respective mills ? 

THE MINISTER ' OF STATE OF THE 
MINISTRY 6r ,TEXTILES (SHRI 'RAM 
N~WAS MIRDHA): (a) ' The Industrial 

' t>eveJoPDlent'Ba'ok of India had sanctioQ-
ed Rs. 1 J 0.16 crores to 30 unit under tlle 
Textile Modernisation Fund Schem~ u.pJo 
January 31, 1987 • . 

(b-) to (d). A statetrtent. is given below. 
I 

Stateme 

s. No. Name of the Unit , ArnouD t . San~ttoned f 

Modernisation 
" ~P$ •. )o~o 

1 

I. olhapur Zilla i , 

Sbetkari VinkarJ 
Sahakari Soot Girni Ltd., 

albapur 5S0 
" 

(Rs. Lakhs) 

'Amount "Dj burs~d 
Modernisation . 

Spg. loa.n 
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R. B: Rodda and 
Comprtny Ltd., 
Ahmedabad 

Mahavjr Spg. Mills Ltd. 
, H shiarpur . 

,. fo 

4. Patel Mills Co. Ltd., 
Allmedabad (Guj.) ', 24·. 30 ~ 5 .. -

Ashoka Mills ' .. S. Ltd., 
Ahmedabad 525 -.:.. 40 .. . ~ . : 

6. Vardbmao' Spg; aDd 
Wvg. MiUs Ltd., r 
Ludhiana ' m>O - 67.50 . 

7 Nutao Mills , J,.td., 
Ahmedabad ' , i44 ~ 110 

8. Lokmanya Mills 
(B~rsi) Ltd. 134 ' ,27 

' . . .. 
.... ' . . - 9. Wes~ero .In~ia Cotton . ... -

Ltd. 90 , : -
10. Sltti Prithvi Cot ton .' .' . . ' . 

Mills Ltd., 
Bharuch - , 224 :rS _. 

'"" . , .;. : 
Sbri Visalakshi Mi,lIs, Ltd., ~ 

11. ' ,'. !' 
,M adurai 75 

,f 

12. . Sbri Amnita MiUs Ltd., 
Ahmedabad '300 - . 

,,' 

13. Shri Vivekanand MiUs ~td., 
: Ahmedabad 105 ' 14 -

14.', Arunoday' Mills Ltd., 
Morvi ISS 

IS; La~mi Mills , Ltd., ' .. 
Coimbatore 260 -, ' ',' 

i6. The Deccan :Coop. , 
Spg. ~i1ls Lt~., 
Icbalkar ji 

, 
. Virudbunagar T~ ~ 'dle . , 17. 

Mills Ltd., 
'J{amrajar Dist, -: 



Devti. Fabrics Ltd., 
M ehs~na Dist. 

Century Spg. and 
Mfg. Co. Ltd., 

. Bombay 

20. Sutlej Cotton Mills 
Ltd., 

2J. Amitabb Textiles Ltd., 
Dehradun 100 

~ . 19 

22. Mahendra ~ilIs Ltd., 
al01 -

23. 'Aditya Mills Ltd., 
Kishangarb 420 57 

.'" 
... : 

24. Solapur .VinkaJ; 
Shakari Soot Giroi 
Niyamit, So]apW' . 357 

25. Baosw~ra Syote?, Ltd., 
Baoswara 152 

26. Narmada Roo Utpadakoni .. 
Saba kari Spg. Mi lis Ltd., 
Bbaruch 80 .. , 

'27. JU81ilal Kamlap'at Cotton 
Sp • and Wvg. Co. Ltd~. . 
Kanpur 1794 

28. The Kadri Mills Ltd., 
Coimba tore lIS 

29 . . Kanoria Chemical 
and Industries Ltd., 

Abmedabaa 470 -
(Unit-Ani) Synthetics) 

30. The Arvind Mills Ltd. 
Ahmedabad 

, 
• 
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National Craft ,Complex 10 New Bombay 
1698. DR DATTA .SAMANT :. Wjll 

, tbe Ministef of TEXTILES be pleased, 
to state : 

(a) whether~ Union vernment have 
, taktn a decision to open a N'atioD~l Craft 

Complex in New Bombay ; ' , 
(b) the nature Qf this ~omplex ; and 
(c) the number of workers to be, 

, appointed and tbe expenditure involved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
,KJl"SHNA KUMAR),: (a) The Union 
Govern,ment has Dot ' so fa r tak en any 

' d~ci;ion with regard to its participation 
in tbe National Craft Coropte~ in New 
Bombay ' proposed by ~he Shte Oove~n .. 
m nt of Maharashtra. 

(b) The project will include the 
following :-

(i) . A useum',of traditional arts aod 
. cr,afts. 

(Ii) Worksheds! houses for craftsmen. ' 
. 

Qii) Raw Material depots. 

(iv) Exporia Complex~ 

(v) Desj~n Centres. 

(vi) : Expprt Pavillion. 

(vii) Bonded Ware house. 

(viii) Information Centr'e, and 

(ix) Other faciliti'es ' like auditorium, 
cultural centre, office bUIlding, 
luest house, bank J post office etc. 

(c) The details in . this ' regard have 
not been drawn up. 

Protection of Reserve Forests 
, by, D~fence I!orces ' 

, I 

1699. SHRI H.B. PATIL , : Will tbe 
Minister of Dl?FENC,E be plea!ed to 
state : 

(a) whether Defence Forces hav~ been 
requested to take the charge of prot~ct­
in reserve forests 'in the country ; and . 

· (b» if 0, the · details regarding the 
folier 9f GOv~tDmep.t .n tlli re,ard? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF DEFENCB 
RESEARCH AND DEVELOPMENT IN , 
~HB MINISTR OF DEFENCE (81 RI 
ARUN SINGH) : (8) . No. Sir. ' 

(b) Does not arise. 

, E POrt of Grouaduuts aDd Locatio. " 
, of Markets 

1700. SHRI AMARSINGH RATlfAW:A: 
SHRI MOHANBHAI PATEL: I 

, Wjll the Minister of COMMERCE be 
pleased to state : 

\ ) ~ 

, ' (a) whether there 'is a great dema,nd for .' 
groundnuts in foreign countries • ' , . , 

• (I .. . 

(b) if so, the name of countries to 
which export of groundnuts is bei~" , .. 
made; , . 

(c) the value ' of groundnut's exported ~ 
during ~he yea,s 1984.85, J985·86 and 

, 19~6·87; ~nd , . '.' . 

(d) what measures are being taken t~ .', 
'locate more market for groundnut ' afi,d 
to b,?ost this. trade in 'n~ar, Ju(ure ? 

THE MINISTER OF COMMERCE I 

(SHRI P. SHiv SHANKER) ' : () The 
, world trade in Groundnut as per FAO' 
estimate (1985) is 8.03 ,Iakh tonnes; , I, 

(b) The traditional markets are U.K., 
Holland, West Germany. Japan and USSR. 
In ,recent · y~ars, ,he bulk of our exports ., 
of HPS groundnuts have been to USSR. , 
Our exports to . West European. market 
bave ' .suffered on aCCO!lot of e incom-
petitiveness and the presence .of aflatoxin 
which makes these not acceptable to tbe 
highly demandina ' and quality conscious 
mari:e.ts. ' 

(c) Tne quantity and value of export 
of HPS ground~ut was as ' folJow : . 

Year Quantity 
(In MTs), 

1984·85 36869 31.,53 
1985·86 8991 7.S9 
1986·87 21747 18.91 
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, ' 

(d) The Indian Insti~~te of, Foreign . 
Trade has c nducted a study in 1986 on ' 
the pO,teodal m'arJc~\s for export, ' ~r 
peanut, particularly 10 consum~r packs In 
West European ~oun{rie. , ' 

Revamph,g of ,Expo t promotion , Co~cl1 

. 1101. DR.. O. VIJAVA RAM RAO. 
Will the ' Minister of COMMERCE be 
ptcased to state : 

(a) whethet GovernJ,nent have asked 

, (c) ' ,tbe nature of proposed pen~ltie 
and ',other eorrective measures proposed? 

T B ~INISTER OF COMME-RC .. 
(SH,RI P. SHIV ANKER): (a) P rti-

: cu!ars of such companies which have 
_faJI~d to ful~l export ob)jga~iot1 imposed 

, agamst ~1elr lnd~strial l:ceneeJfo~eigo 
. e~~taboratlon are glven in the . Statement 
. . given below : , . 

(.b) and (c), 'T 1 e , following penali~es 
are alr~~dy provjded in the legal a'gree-
ment ~xecuted by tbe Industrial licence .. 

the Indian I (lstitute ' Qf Management 
(I I'M) , bmedabad ', to $0 into the wOTk~ . • 
inS of Export Promotion Councils; and 

holder .: . 
4 • 

(i) , ~a~ding over goods produced by 
(b) what other measures are being 

ta en to' ensure that only quality products 
are exported '1 " ' 

. T~B ~INISTER OF COMMERCE' 
(SHRI P. SHIV SHANKER) : ,(8) Yes. 
Sir. 

(b) lOSS items have so far . been 
br,?u ht under the purview of. ,compulsory 
qu lity ,control and pre,-sbipment inspec-
tion under the Export (Quality Control 
and Inspect,ion) Act. 196,3 to ensure , that ' , 
orily quality products , are . exported. 
Be ides~ the mari\lfactuT~rs/exporters are 
beinl made quality' -conscious and inotiva4 

ted to undertake the responsibili ty of 
en urinK the ,quality of products by adopt ... 
in the In-process Quality Control (IPQC) 

~ or If .. Ctrtificati~~ systems. . . 

Breach of Export. Obligations by Compa'ofes 

1702. DR. ~.~. ,SHAILESH' : . 
SHRI JAGDIS ~WASTHI: 

. . . Win tbe MinIster. of COM MeReB be 
pleased to state : 

(a) the particulars of companies 
which are not complying wi~h .their , export 
obUa tions , and do not fulfil the ofijcialty 
fixed percentage of 'heir production as a 
condition for gettina an industrial licence 
or foreign collaboration; . 

(b) .Whether Gov~nineot arc consider-
In ~ package of penalties to suc 'errant 

. ~oOlpanies ; and 

, the fi~m to MMTCJSTC/P~C ' or 
any other agency nomina ted by 
Government for export • 

.(ii) 

S.No. 

1. 

2. 

,3. 

4. 

5. 

6. 

7. 

8. 

9. 

recovery , of ' liquidated damages 
~ 5% of. an~ll~a l export obliga-
tion. subject to a ma,ximum' of 
Rs.5 lu s 

Stateinent 

Na,!,e of th_e Company ' 

MIs. Suhrid Geigy Ltd~ Barod~, 
<,Mis. S. G. Pha rmaceuticals. 
Baroda). 

" 

MIs. Southern Agrifurnance 
, Ind. Ltd., Madras. · 

M/ . ' Esc~rts Ltd., Delhi. , 

Mis. Vulcan Engineerib P 
L d 

. . vt. , , 
. t ., Bombay. 

MIs. ' Fric India Ltd., Fi rida-
bad. 

MIs. lomore Pvt. Ltd. s New 
,Delhi. 

MIs. Remington Rand . India 
, ~td., Calcutta. 

. , 

M is. Welding Rods ·Mfg. ' CCI •• 
Surat. . ' , 

, ~/s. Boehringer ~DOll Ltd., 
...,ombay. . 
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12. 

. , 
13 

14. 

Mis. Indian Crane CPo 
Calcutta. 

' -MIs. Sonoenflex 
Bomb,ay. 

MIs. ,En~melled Paints, Ltd., 
Bombay., . 

MIs. Triveni Bogg. , Works 
Ltd.~ New pelhi. 

MIs. Jg Glass iodu~tries Ltd." 
BQmbay. , . ' 

15. ' , MIs. Shalimar Wires & Indus 
, tries ,Ltd., Calcutta. 

16. ' }\:f/s. Chowgule 8- Co. (Hind) , 
Pvt. Ltd., ~om'bay. 

17. ~ MIs. J'.B~A, Print g' Inks Pvt. 
I:.td., l:Jombay. _ ", ' 

18. . MIs. Ingersol Rand (Ind,ia) 
Ltd., Bombay. 

19. ' MIs. Voltas ,Ltd., Bombay. 

20. Mis: Cutler & Hammer India. 
Calcutta. 

21. ,,'M/s. Tata Oil MilJ~' Co~ ·J;tCJ., 
Bombay • . ' 

'22. 

23. 

'24. 

MIs. . ,Fenner Cockil ~ Ltd., 
Madurai. 

Mis. Lohia Engineering Works, 
anpur. 

Mis. Merk Sharp & Dhome of 
India' Ltd •. , Bombay. , 

25. ' MIs. Asia Paillts (India) Pvt. 
Ltd. B~mbay. ,. -, 

26. 

, 27. 

. 28. 

Mis. Marks Marine & Plastics 
, Pvt. Ltd. Bombl Y. 

Mis. Sabyadri ' 0 estuffs & 
Chemioals ·Pvt. Ltd., Boxnbay. 

: Mis. Asbest~s Jojntl~Ss MfS. 
Pvt. Ltd .• Bombay. 

MIs. Hindustan Milk Food. 

MIs. National Engs .. lod. Lt ., 
Calcutta. ' 

MIs. H::u.baos ' Lal Malhotra, 
Calcutta. 

32. ,MIs. . ,Hyderabad Asbestos 

33. 

, C meot Products Ltd., Iiydcra- . 
bad. ' 

M/s. Indian Dyestuffs Ind stries 
Ltd., Bombay. 

34. " "Mis. Ir~diati-Nippcn 'Foods (P.) 
Ltd ... . 

3S. . MIs. Tata Marlin & Gerio Ltd. 
(M/s~ Voltas Ltd., Bombay. 

36 Mis. Zenith Steel Pipes Ltd., 
Bombay. ' .~' 

37. 

38. 

39. 

40. 

41. 

42,' 

43. 

44. 

MIs . . J.K. Cbem'jcals Ltd., 
Bombay. 

M/s. May & ltaker 
. 

, Ltd., 
Bombay • . ~ 

'MIs. Bayer India Ltd., 
Bombay. 

Mis. . lair " Electronics, 
LUdhi-ana" 

, . ' 

MIs. Star Textiles Engs. Work 
Ltd., Bombay. 

, MIs. Khandelw 1 Herman 
Electronics Ltd., ombay. , 

Mis. Sandoz (India) ' Ltd., 
Bombay~ 

MIs. Mysore COnUnercial 
Union Ltd., Baogalore. 

45.. . MIs. Wester work EDsineers 

· 47 . 

~vt., Bombay. 
, 

¥/s. Yijay Tank & Vessel 
Pvt. Ltd., . 

. ., 
MIs. ~ew Standard Enlineer. 
in Co. litd., ~omba)'. 
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60. 

, 61. 

62. 

63. 

~4. 

65, 

MIs. Weldeknor Laminates 
Pvt. Ltd., Bombay. 

Mis. Kesoram Spun Pipes & 
Foundries, New Delbi. 

MIs. u/s; Alembic Cbern. 
Works. Co. Ltd., Baroda. , 

MIs. Power Build Pvt. Ltd., 

MIs. Sarabhai Chemicals Ltd., 
Baroda. 

MIs. An~hore Pressings Pvt. ' 
'Ltd.) Aligalb. , 

(now MIs. · Tiger 1-1 rdware 
& Tolls, ~1igarh). 

MIs. Amar Dye.Chem · Ltd., 
Bombay. ' 

MIs. Cement Dist~ibutorB Ltd .• 
:New Delhi. 

, . 
MIs. Oraanon (India) Ltd., 
Calcutt'a. 

MIs. Southern Industrial Poly-
m~rs Pvt. Ltd., Madras. 

MIs. Kristeel Shinw~ Micro .. 
ponents Pv • Ltd., Bombay. . 

Mis. Shree Vallabh Glass 
Works Ltd." Bombay. 

Mis. Sutluj Tools . Ltd., 
JUllundur. Cit~. 

. Mis. Res . Chamo) P. Ltd., 
Calcutta. 

Mis. Shaw Leinar Ltd., 
Calcutta. 

Mis. Pneumatic Control Equip-
ment Ltd., 

MIs. Atul Products Ltd., 
Ahmedabad. 

MIs. Chamundi Machine Tool 
Pvt. Ltd., Bangaforc. 

,66. 

67. 

,68. 

69. 

,70. ' 

MIs. Perfect Pastners Pvt., 
aridabad. 

¥/f. Ottalwagon Pvt. Ltd., 
Goa 

,Mis. MaUik Leather 
Molv isharam. 

Mis. , Wanjinad Leather Ltd., 
Cocbio. 

Mis. Lucas . Indian Service, 
Madras. 

71 ; ~/s. Jaysbree Timbtr Pro-
ducts, Calcutfa. ',' 

_' 

72. ,MIs. Kisbco Cut,le,ry, Bombay. 

73. , MIs. Hiodustan Lever ' Ltd., 
Bombay. " 

74. MIs. ACe Ltd.. Bombay. 

7~. MIa. Brihan Maharashtra 
Suga, Syndicate Ltd .• ' Pune. 

76. MIs.. SoUara Mohamad Is~aq 
& Co.. Madras. 

. ' 77. Mis.: BangaJore Wire Rod 
,Mills, Secuoderabad. ' , , 

78. , M Is: Sumac International Pvt., 
. Lucknow. 

79. 'M/s. Greaves Cotton & Co. 
, Ltd. , Bombay. 

. India-China Trade 

,1703. SHRI E. AYYAPPU ~BDDY 
Will the Minister of ' COMMERCE be 
pleased' to state : 

.,' (a) wbetber ,aoy invitation has beeD 
sent to China to send a trade delegation 

, to , India for improvios bilateral trade ; 
and ' ' 

.' (b)' the quantum' of trade bet.ween the 
two countries i,n 1985·86 ? ' 

, THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKBR) : (a) No 
invitation has beeo sent by 'this Ministry. 

'. , 



(b) According to ' provisional 'figures, 
the level of trade bet\yeeQ the twp 
countries during 1985-86 was R.s. 194.14 
crores, of which India's exports to China 
were Rs. 28.83 crores and imports 
Rs. 165.31 crores ... 

. Exports to Latin American and 
" African Countries . ' . 

.;c 

'1704. SHRI E. AYY APU ' kEDDY ,: 
Will the Mioi~ter ,of COMMERCE' be 
pleased to state : ' 

. . 
. , ,(a) the figures of export during 1985·86 

with the , Latin American and African 
countries ; and 

(b) the percentage of increase in the 
trade expected during 1987·88 'w'ith these 
countries. ? . _ . ., 

THE . MINISTaR, OF COMMER.CE 
(SHRI P. SHIV SHANKER): ,(~) The 
t,igureS' of exports durins' 1985e86 to Latin 
American and African couDtr~es .are given 
below: 

(Value Rs. Crores) 

Latin Ametica'fi 
Countries 

African Coun tr ies 
• I 

·Figures . are proyisional and subje.ct to 
revision. . , 

(b) Due to hea~y externai debt, and. 
acute shortage of foreign exchange being 
faced by mos~ , of the Latin American and 
African countries. it is .not possible to 
forecast the expected increaso in the IcvC'l ' 
of trade durins 1987 .. 88 wit~ these coupt-
ries. 

Trade· Deficit for 1987-88 and Inceaative' 
to Agricultural Export. 

1705. SHRI E. AYY,APPU REDDY ': 
Will the Minister of COMMERCB be 
ple~sed to state : 

(a) the estimated trade lap for tJ;le 
year 19'87~88 i and 

(b) the agricultural ' products ,Cor which 
inCentives are Biven to pr0t:n0tc export '1 

f ' 
THB MINISTER ' OF COMMERCE 

(SHRI P. SHIV SHANKER) ': '(a) It is 
difficu~t to estimate precisely tho trade gap 
(or 1987-88 ' at this sta8~ • 

, (b) The ag'ricultural items which are 
given jncenti~es 'such 'as Cash' Compensa- . 
tory ~upport include. , among others, 
Spices, Pickles aod Chutneys, Curry pow-
der •. De·waxed and de-coJourised shell c, 
Fresh fruits and vegetables, canned vege-
tables, Cashew kernels (roasted & salted), 
Health ,care toods, Oil Mea's, Froze'o 
Meat, Canned , Meat, Marine. Products 
such as Canned Shrimp, Frozen fish, IQF 
shrimps etc. . 

Duty Free Import of Te tiles Machine 

1706. SHRI INDRAJIT GUPTA: 
Will the ' Minister of 'tEXTILES . be 
pleased to state: ' 

(a) whether Government are consider-
ing a proposal to allow July from import 
of all type~ of textile· machines; 

(b) if so; the 'details thereof; 

(c) whether such machine e avai1able 
, indiaenously ; an.d 

(d) if so. the reasons for aUowing their . 
- ' imports duty .. free ? . . 

, THE MINISTER OF STATE 'OF THE 
MINISTR Y OF TEXTILES , (SHRI 
~AM N.IWA,S MIRDHA) : (~) No. Sir. 

(b) Do , ~ot arise. 

(c) Most of the textile machjnes are 
manufactured' in' India. 

. (d) Does not arise in view of reply to 
(~). 

.' Export of S.Ilver Jewellery and Articles 

1,707. SHRI CHI TAMANI lENA : 
SHRI MOHAND P TEL: 

Will the Minister of COMMERCE be 
pleased to state ; 
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( ) the ' va1ue of silve~. jewellery ,and . 
other artiel s exported during 1984 .. 85 and 
'1985·86 and ' likely ' to be. exported duri~8 . 
1986-87 :; t 

(b) the names of the countries to which' ,: 
exported; , 

(c) whether the Indion silver jeweller), 
and articles are in great demand abroad; 

Cd) whether Government propose to 
modify the ' pt:esen~ norms for export of 
silver jewellery .; .and 

(e) if so, the details t-flereof and 'ts 
likely inlpact on silv~r jewellery export ? 

THE M'lNISTER OP ' COMMERCB 
(SHRI P. SH V SHANKER) : (a) Exports 
of non-gold jewellery includio'S ' silv~r 

jewellery have been as follows: 

1984-85 

1985·86 

1986-87· 

(April 86-

January 87) 
(.p ovisionaJ) 

Rs'. in crores 
1.49 

2.39 

2.31 

~ (b) The 'non-gold jewellery exports go , 
mainly to United States of America, ' 
Japan, Fedeial Republic of GcrmuJlY, 
Italy, United Kingdom, France, Australia, 
Canada, Huns ry, etc. 

(c) There is potential for increasing 
exports of s.ilver jewell ery and articles 

, from India. 

(d) and (e). ' Government have recently . 
Dotifi ed two new schemes 'to prom~te " 
exports of sH,ver jewe'JlelY and articles 
from Indi. : (a) Scheme for Export of · 
Silver Jewellery and ~rticle~ Against. ' 
Silver supplied by tbo Foroign Buyer and 
(b) Export Pr9tnot ion and Repleni~hment 
Scbeme for SHYer Jewellery and , Silver 
Articles. These ' chemes are expected to ' 
help m ke our exports of silver acticles 
and jowell~IY competitive in, the iDterD~tio. 
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nal market on tBe basis 'of silv ... ~ SUpplied 
to th~ eXl)Orter at international p~ice with 

minimum value addition of 20%. 

1708. SHRI 'LAKSHMAN MALLICK. 
Wi~1 tbe Mi~ister 'of TOURISM' be pleased 
to state; . 

(a) whether a 'Payiog Guest Scheme' . 
on the patter' of the one l'aunched dUring 
Asiad-,82 is ,'being fOt:qlulatea . for the 
Uaion Territory', of Delhi to make up for 
shortage.,of hotel accommodation; and 

(b) if so, the ' details thereof? ' ." 

THE , MINISrER . OF TOURISM 
(MUfTI MOHO. SYED) : (a) ~es. Sir. 

(0) The details of the Scheme ' h~ve yet 
to be worked out by Delhi Administra~ 
tion.' 

'Tre d of Shrimp ExPorts from 
Vf akhapatDam 

1109. SHRI T. B~LA GOUD: Wili 
tbe Minister of COMMERCE be pleased 
to r for to the reply given to uDstarred 
question No. 3947 00 28 November. 1,986, 
regarding export of. sbrj~ps ·a04. state : 

(a) the veod of shrimp e~por~B from 
. Visakhapatnam from O~tober 1; till · date; 

(b) whether this ~o.mpares favourably 
with the figures of last year; 

. (c) ~hethei , there is commeJlsurate 
incr~8$e in ·shrimp catches with the increa" 
-sed . nU'mber .t;>f fisbing traw~ers at .Visakba· ' 
patnam; and 

(d) if Dot, the reaSODS therefor? 

T E MINISTER OF . COMMERCE 
(SHkI p. sinv SHANKER) : (a) and (6). 
Shrimp exports from ,Vlsakhapatnarn 
from Oct~ber 1. J9ts6 to January, 31, 
198·1 wero 2216 ~oDnes valued at Rs~ 
2669.62 lakhs ' as compared .to the exports ., 
Qf 2264 'tonnes valued at Rs. 2160.23 

'. lak~ during the correspondina . period 

. , 
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last year. ' Although there was a ~a,r8i nal . 
decfine of 48 tonne~, there ~jas a substan- , 
tial increase Rs. 509.39 lakbs in tbe 
current year . in' value tefJn~ as ompnred 
to the correspondi~g 'period last year . . 

(c) an~ (d). As per , the ' present pol,icy, 
boUo n trawling , for shrimp resources is 
not permitteci. Big, size tr.wlers ,a .. e not , 

. permitted to operate in insbore waters 
whete penasid shrimps are found. Henco · 
increase in shrim'p c ' tcbes cannot neces-
sarily be commensurate with the increas~d 
nU91ber of fishing trawlers. 

. , 
Production of Sll~ 

, . 
1710. SHRI YASHWANTRAO 

GADAKH PATIL : Will the Minister of 
TEXTILE be pleased ,to state : ' 

(a) the total . production of silk during 
1985-86 ~nd 1986-87 (first nine months) , 
as ,against t,he targets Qxed; " ' 

,(b) -the export ' earnings . the~etrom 
.during 1985·86 and ' 1986 .. 87 .(fir ,t nine 
months) a.s against the tatg~ts thereof; 
and , 
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(o! tho measures taken durin~ 1986 to 
Increase ~e production and 'expprt and 
to bring new areas/regions under er i .. 
culture? . · 

THE DEPUTY ' MINISTER ,IN THE 
MINISTRY OF TE,XTILES (SHRI s. 
kRISHNA KUMAR): (8) and (b)~ ' A 
Statement is' given below. 

(c) In addition to ' continuing seriou]-
I ture' projects and schemes. 2 new projects. 

ooe for tbe development of quality mul-
berry silk in Orissa n~ on for the deve-
)op.m~nt of tasar silk in Orissa & Maha-
rashrra have been s~nctjon~d during 1986 • 
In order to bring new areas under seri. 
culture, Central Silk Board has formula-
ted sericullure ' development projects for 
'Kcrala and Bihar during 1986. In respect 
of exports, besides continuation of exist-

,ing export incentive schemes. ,higber, Cash 
Compensatory Support rates. have been 
ann9UDced w.e.f. 1.-7.J986 for silk gar-
ments, ' made-~ps and sareel. In addition. 
tbe Indian Silk Export -Promotion Council 
organised participation in the 2nd Asian 
Sil~ ~are ' at Hong KGng and also spon-
sored a Sale's .. cum .. Study Team to Japan 
~UrlDg J98~ , . 

: ' ~' . 
,~tatemeDt 

Requlfed info~matlon I" ~elpect pf silk Pfo~uctlon QIJd, expor~s 

Produ~~i~n 

(in M. Tonnes) 

Expor~s 

(in Rs./crores~ 

Target 

7600 

1985-86 

Achievement 

, 7855 

.' 

159.82 

1986-87 
-----~---
Target . AchieveDle~t 

8000 3746--

180 

(April Sept. '86) 

153.84 
(April Dec. '86) 

· -P;oductioD (lata fot the period bet.-o,ee. ·86 bas not yet been compiled. 

Casino Culture In ITDC Hotels 

17lL SHRI YASHWANTRAO 
GADAK~ PATIL : . 
SHRIMATI M'EIRA KUMAR ,:' 

,Wi!1 tbe Minister of TOURISM be 
pleased. to .4 to ; . 

. • I '" . 

, (a) whethe.a: a proposal for introduction 
of "Casino Culture" in JTDC hotels is . 
under consideration; 

(b) how far it will be b nelicial to the 
deve'lopment .of tourism in, the country; 
and . 

(0) ·the' impact thereof of:! the- country' 
'maiO 1 

.' 
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THE MINISTER . OF TOURlSM 
(MUFTI MOHD SYED) : (a) No, Sir, 

(b) and (e). Do not arise: 

Pal ce 0 Wboels 

01712. SHRI NITYANANDA 
MISHRA : Will the Minister of . 
TOURISM be pleased to state: 

(a) whether it is ~ fact that no publicity . 
has been given in foreign countries about 
the 'Palace on Wheels' and other facilities 

o for the tourists cO'ming to India .. for visit-
i~g R aj~sthan ; .. 

(b) whether with adequate publicity 
. and prior booking from ' tbe foreign 
countries the SO per cent of the capacity 
of the, tr41in which is ' now oing waste can 
be utilised ; and 

(c) . if so, the efforts proposed 'to, be to , 

made by U,nion Opvernmebt in this 
rega,d ''1 

TH~ MINIST.aR OF TOURISM 
(MUFTI MOHD. SYBD) , : (a) No. Sir. 
·Pa.Jace Oh Wheels' has regUlarly been ' 
publicised in foreign countries jointly by 
Railway Board, Rajasthan , Tourism 
Development CorporatiQD and the 
Department of Tourism tili 1985-86. 
Commencing from 1986-81 financial ~ year 
the entire publicity expenditure is being 
borne by the Department of Tourism. 

(b) and (0),. Adequate publioity and 
prior booking is likely to heJp in flUini 
tbe oapacity on this , trai~", The overseas 
tourist offices of the Government of Iodia 
presently undertake/propos~ to undertak e . 
tbe following activities for promoting tbe 

, 'Palao . pD Wlleels' ' 

(i) Advertising in print media both 
consumer £!ond trad e. 

OJ) Extending ',' broohure-buy-baCk 
support , to tour operators/travel 
aget;lts publicising ' India in general 

. and promoting the 'Pala..:e on 
Whee! ' train in particular. 

(iii) QraanisinS · India Evenings and 
Trade Seminars for promoting tbe 
train also. 

Including inrormation on" his train 
in the P ,bJjcjty ma~erial brought 

. out by DOT , and the laoguage 
brochures printed by the overseas 

. offices. " 

. (v) . Oraanjsing 'promotional seminars 
, · and talks where'in due attention 

is paid to promote .this . train. . 

(vi)' Dissemination of information on 
this train in respect ' of postal or 
oral eoquiries made by . foreign 
toud ts. 

(vji) Improvement in the reservation 
system throuah the Railways/ 
Rajasthan , Tourism Development . 
Corporation. 

. ' CeDt~al Serl(uJture Project 

1713. ~HRI K. RAM.AMU~THY : 
I ' 

SHRI K. RAMACI:IANDRA 
REDDY: 

,Will the Minister of TEXTILES 'be 
p]eas~d ·to state : 

(al the details of Central Sericulture 
Project to be implemented with assistance 
from the ~orld Bank; 

(b) whether the World Bank has 
approved' the financial assistance; .and . . 

(c) t,he steps being taken to ' reap the 
" benefits ~.f seticulture research in Japan '1 

THE l?EPUTY ' MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) and (b). The ' 
details 01 the 'Central Sericultur~ . Project 
will be finalised after the clearance of the 
Project by the World. Bank. 

(c) In order to reap the benefits of ' 
serjculture research in Japan, technical 
consultancy 0 services ,~f Japanese experts 
and training of Indian personnel in , Japan 
are being availed of under Central/Stat 
scbefDe~ , 
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1714 .. ' S 
Will ' the Minister of 
pleased to state : 

' ( 

liability 

be 

(a) the {indins of the national aurvey 
conducted by the Central L eather 
Research Institute (CLRI). Madras to 
asseSs the Taw materi~l availability for 
the le~t"er industry; 

. (b) whether steps have been taken to 

. forrnu tatc a ation 1 slaughter p'oJicy an 
to adopt modero mecb nical flaying 
method to save the bides aDd skins o~ 
fallen anhn Is; nd 

(c) the decisions reach ed at the 22nd 
T ne • set-to ther held at Madras 0 
28 30 Ja uary, 1987 co-sp nsored by the 
Co 'ittee on Scieoc nd Technology in 
Dcv pinl CO,untries '1 

r 

TI B, MINISTER OF COM ERCE 
(SHRI P. SHIV SHANKBR) : (a) Report 
of 11 'ia urvey on Hi s and' Skir~ 
be· conducted by the Ce traJ Le tbet 
R reb Institute (CLRI) has not' yet 
~ i'Ved. 

(b) Slaughter of animals and flay ing 
of c sse a su ~ec witl;lin the', 
pu vie of th St t s. Some of States 
have enacted Ie Islation ' banni g 'or 
restricting slaughter of cow and , its 
progeny a d buffa oe9. ' 

, ' Cc) Some of the recommendations 
reported to 'have been made at the 21nd 
Tanners' get· together at Madras on 28·30 
January, 1987 are indic ed in the 
statement given below ~ 

State en! 

Some of .reeo cndations reported 
to have been made at tbe T nners act .. 
together at ' Madr s on ' 28'·30 January, 
1981. 

J. Levy of voluntary cess on tbe 
production of leatber for exclusive 

• r 
2. 

use for improving raw hides and 
skins quality. 

Modernisation of slaughter bous 
on sc ' ntjfic lines. 

3. A NationQ,I Slaughter Policy with · 
a view to prevent ind iscr iminate 
slaugh ter of young and p roductive 
animals (lnd seed stock in the long 
term interest of the leather ' 
industry. 

4. To, nlarge raw material base, 
setting up of 'comme~ciaJ crocodil 
and fu r animal, farms and stall-
fed goat and fa lf rearing farm to 
be established. 

5'. To prevent was tages occur; 
rural areas and to provid c !e 0 
environment in the villases via ble 
carcass recovery c entres m ay be 
set, up for a group of villages. 
Tbe cost invilved' o ' such ventures 
'should be tre'a ted as socia] cost. 

S In r 00 Iddlao Woollen Indu fry 

1715. SHRI · K. RAMAMUR HY 
Will t ' e Mi istcr of TEXTILES be 
pJ eased to 'sta t e .: 

(a) the detail of the Sominar 0 0 
, "In ian Woollen ' Indus ry- it potential 
for growth an deve.lopment" o rgan 'sed 
in Bombay recently. by th lot rnation 41 
WoOl Secretaria and th e Indian Woollen 
Mills F deration ;. 

(b) whether study 'group set up in 
1982 had ' recommended modernisa tion 
and expansion o'f woollen ind.ustry ; 

(c) if ~o, tlio decision taken t ereon ; 
and 

(d) the reasoJ;lS for the delay j'n 
implementing thes;c r commendation ? 
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. (c) In gene~al, the Governm ot has 
accepted the r . commendation w jtb r gard · 
to modecniStltion aqd e;x.pans :00 of the 
woollen industry. Delice~ ~ng limit in 
the spin·ning ector of the woollen textile 
industry bas already been increased. 

. Industri 1 D~velopment Ban of India h s 
agreed ' to extend th-e Textile Mod~rnjsa­
lion Pund Scheme to woollen mi Is also. 

(d) Does not arise. 

Statement' 

In tbe Seminar on ulndioo Woollen 
Industry- its pot ntial for growth ,ana 
development" jointly organised ,by tbe 
Indian Woollen MilJs Federation and 
Internrltional Wool Secretariat in Bombay 
on 29th November. 1986, the following 
paper , were . read, followed' ',by 
'discusSioQ .:-. 

(I) . Welc~roe and iotroductiob by 
Mr. B.K. edia, 9bairma.D, 

. Indian Woonen Mill's Federation. 

(2) Inaugural addre s by Mr. Arun 
Kum r Textile' Commissioner • .• . . , . 

(3) Keynote address by Dr. l.R. 
McPhee, ~ M naging D jrector , 
International Wool Secretariat, 
U.K. 

(4) Inte national M arkefng, Int~r-
atLonal Wool Secretariat market .. 

ing prioritie , comments on hand 
knotted carpet market by Dr. R. 
Janes Director, Marketing, 
I.W.S., U.K. 

.. 

(5) Structure of the Australian Wool 
Industry and Australian Wool 
Corporation (A.W.C.) by Mr. B. 
White, Director, A.W.C. ( ur~pe). 

(6) Problem of Woollen I,ndustry in 
India and its Remedy-Mr. H. 
Schumachor, pirectot, Marketiog 

. Devclopment. I.W.S .• Dusseldorf. 

(7) Indian h8nd·mad~ carp t industry , 
_.... it ,problems and prospects-
Mr. K.C. otha, Bj aoer Woollen 

ill • 
0' 

(8) 

(9) 

(10) 

(lJ) 

(12) 

(13) 

Indian ' Hand-made . , 'Carp t 
Industry~its scope for . develop-
ment and exports-by . Mr. 
Edward Oakley, M.D~, Obectec 
Pvt. Ltd. 

Modcfnisation ' and Development . 
of Indian WOll~n Textile Indus,try 
--Mr. K.V. Iy.er. Raymond . 
Woo "Jen Mills. . . 

Export ' pers~ctive-Appareis 
fabric ' and Yarn"":"by Mr. P.D. 
Vaid, Raymond W~olJen Mills. 

Exports-pres ent performance 
ad future prospect by Mr. U.M. 

Patel. Chairman, Wool and 
Woollen Export ' Promotion 
Council. 

. ' 
Role of InterQatiopal ' Wool 
Secretariat in Indian Woollen 
Textile Industry-by Dr: S.K • 
Ch~udhurj. . Branch . Manager, 
International Wool Secretariat 
India. " 

L~dhiana Hosiery "Industry and 
KnittIng . Indu try-A unique 
experience-by Mr. K'.K. Adya. 
Ra,i Bahadur Knitting Work 
Ludlftana. ~ . , 

(14) The profile of Shoddy Industry 
by Mr. R.K·. Khanna, Amrit " r 
Swadeshi Woollen Mills'. 

Decline In Cardamom "Export 
1716. 'SHRI K. " RAMACHANDRA 

REDDY : Win the Minister of COMERCB I 

be pleased to state : 

, (a) whether '" there is a steep decline in 
the export of cardamom from India due 

' to countries like ' Guatemala eQteriug in 
the exp.ort market ; and , . 

(b) if so. tbe corrective steps beinl 
taken to keep up the exports? 

THB . MINISTER OF ' COMMERCE 
(SHRI P. SHIV SHA~~ER) : (a) and 
(b). · There· ha been a decline in the ' 
export Of cardamom mainly duo to stiff 
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.. price ~ornpetitiQn fr,om Guatemala. Export 
incentives in the shape of CCS @10% air 

. freight subsidy for exports to Middle 
East and Gulf countries duting January .. 
Febrpary 1987 are: being provided to oifs,et . 
the 'cost disadvantages. Besides various, 
export promotion . mea8ute~ in the -shape 
'of s~l~s·cum-study delegation, participa-
tion in fairs abroad are also being orga-

• 'J 

nised to promote exports. ,The ,Cardamom 
Board is also , implementing variety of 
"developmental ' schemes to incre3se pro-
duction '& productivlty and thereby reduce 
cost of "production. ' , 

.; . ._~- ....... -_ .. ; .. 

- Serl ulture Project 10 Andhr,fl Pradesh 

.... 
" 

1717., S RI K. RAMACHANDRA 
" REDDY: 

SHRI C. SAMBU : 
I , 

'W·ill ' 1he Minister of TEXTILES be 
pleased t stA to. the amo.unt that is ~li~ely 
to be allotted for sericulture in Aridhra 
Pradesh under t~e Central sericul ture pro .. 
ject ~o be implemented 'witli the assistanoe 
of W~rld Bank. 

THE DEPUTY , MINISTER IN THB 
MINISTRY OF TEXTIf:..ES (SHR~ S. 

( KRIS~NA KUM~~) : The amount to be 
· allotted to Andltra Pradesh under the 

Central Sericulture Project posed for ' 
- World Bao~ assistance will be d~cided 

after, the proj~ct is' cleared _by World 
; Bank 9ovt. of IDdia~ I. 

Modified Official Language Bill for Goa 

17.19. DR. KRUPASINDHU ' BHOL: 
.Win the Minister of HOME AFFAIRS be 
pleased to state: ,.., , 

THE MINISTER OF StATE IN THE 
MINISTRY 9F OMB AF AIRS (SHRI 
CI;UNTAMAN,I PANI ... GRAHI): (a) No 
Sir. T e I~gislative Ass mbJy of tbe U.T. 
of Goa .. Daman -& Diu has passed the 

. "Official La,nguage ~il 

. (b) aqd (c). Do not arise. 

, Purchase of Jute 

1720. S RI BALASAHEB VIKHB 
, PATIL : WBI the Min ister of TEXTILES 

b pleased to state: ' 

, - (a) wh ether the Nation3] JQte Manu-
, . f~cturers Corporation bas bee#] aHowed 

to purchase high gr de jute di,rectJyon a 
c~lllmerciaJ b .. \sis aga inst the . existing pra-
ctice -of pUrchasing their jute requir ment 
through Jute Corporation of India; aDd 

(b? if so, the reasons thereof? 

THE DEPpTY , MINISTER IN TUE 
MINIstRY OF TEXTILES, (SHRI S 
KR~SHNA KU~AR) : (a) and (b): ' 
N atlQnal Ju.te Manufactures Corporation 
(NOMC) was earlier per,milted to P~J;­
c~~se. a limited ' quan ~ ity of higb 8: ade 
~aw Ju.te fro~ the open mark t fQr meet-
Ing ,their requiremen ts for manufacture or 

' c~rpet b~ckjDg 'cloth for export as Jute 
C~rporat~on OCI) did not have SUfficient 
qu ntity of billh grade 'jute in their stocks. 
NDMe hav~ now Ie-assessed their require_ 
ment of .hlgh grade jute and JCI has 
con~~n ed to them that they would be in a 
'posJt lon to suPpJy some more quantit)' of 
h :gb grade jute. . . 

. Indo-Bangia Agreement to Check. 
. . Infiltration 

.: '(~) whe\he't a . ~odified' Official La~~~­
age n i l~ is being cOD~id.ered for the Union 
r rritory of .9oa '; . , 

. ' 1721 ~ DR. CHANORA SHEKHAR 
TR1PATHI : Will the Minister of HOMB 
AF AI S be p leased to state: , 

, " 
(b) if so. 'tbe sa1i~nt features th~reof ; 

• and . . '. 

· , (c) whether Yiews ~r all concerned bave 
be~1l ascertaiD~d to arrive at a CODsen-

. ~,~s ,1. ' -: 

- (a) whetber it is a fact that an aare • 
ment h:ts b n reached betw en lndia and 
BungJadesh to check illegal 'infiJtration 
into India '; '. " 

(b) if so, the details thereof; 
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(c) if no, whether Government pro-
pO e to ta e some etr\;;ctive steps to check 
such infiltration; and . 

(d) if so. the details there"f and if not, 
the reason therefor? 

THE MINISTER OF STt\TE IN THE 
MINI TRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND P~NSIONS AND 
MINIST R 0 STATE IN THE MINIS .. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDA ARAM) : (al No, Sir. 

(b) Does nos ise. 

(c) and (b). The long open border 
, between India and Bangladesh some times 

enables the infiltrators to cross over 
surre titiously into West Bengal and other 
States. Various steps h~v been t~ken 
from time to ime to prevent the infilt a"; 
tion. Border S curity Force _has b .. en 
deployed for bOrder patrolling. A five 
year programme coinme ciog ftom 1986-
87 has been sanctioned for strengthening 
surveillilOce by augme tat ion of ' BSF. 
establ" bing additional Border ,Out Posts, 
Construction of more Observation Post 

owers, providing increased mobility 
tbrough border patrol. and equjpping 
them with more sophisticated equipment 
like night vision goggles, binoculars and 

. ba d·beld torches. . ' 

Import of Silk 

1722. SHRI SRI ANTA . DATTA 
NARASiMHARAJA WADIYAR : Will 
the Ministe of TE TILES be pleased 
to state: 

(a) the quantity and value or raw silk . 
, lmported by Government (conl C~ina a~d ' 

• 'other countries during the last three 
year , year 'Wise ; 

, (b) hether Government hav a pro-
,posal to stop further imp rt of raw silk; 
~d . 

(c) jf 'so. when and the ste s taken 
therefor 1 

. THE DEPUTY MINISTER IN Taa 
MINISTRY OF TEXTILES (SHRI S. 
KR·ISHNA KUMAR): ·(a) The quantity 
and va1uc of raw silk imported by 
Government throulh the Central Silk 
Board (CSB) is as under: . 

Year 

1985·86 . 25 

. (b) Import of raw silk for indigenous 
consumption is allowed only as and when 
required, as a canalised item through tbe 
CSB. Import of silk by exporters 'is 
allowed under tbe ALS/REP Schemes of 
~he I~port-Expori Policy as an expor~ 
Incentive me . sures. The~e is no propo-
sal to stop-the i pO,rt 0 silk under th e 
schemes. 

(c) Does not arise. 

SerJclllture Industry in Karnataka. 

1723. SHRI SRIKANTA DATTA: 
NARASIMHARAJA WADIYAR : Will . 
the Minister of TEXTILES be pleased to 
state : 

. <8> the apl'rox'tnate number of work ~s 
both in ora~ni$ed and uDorganised $ec'for 
engaged in the "S .ricu ure indUstry D 
Karnataka ; and .. 

(b) the steps tak.en 'to increase the pro-
duction of raw ilk in .Kamataka and I 

other r w silk growing S '81e ? . 

THE DEPUTY, MINISTER IN THE 
MJNIS~R Y OF TEXTILES (SHRI S. 
KRISH,NA KUMAR)': <8> The approxi. 
m~te rlumber of person engaged in the 
sericulture industry ' in Karnataka. (both 
directty & indirec.tly) js 28.30 lakh. . • 

(b) In order t~ increase th~ ~roductloo 
. of raw silk in K~rQataka, a World Bank. 
assisted SericuHuro Project has been 
impJem,ented with an ouday of RI. 101.13 
crores. In addftk>n, to supplement the 
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etTort of State Sericulture Departments . 
of Karnataka and other St tes, and to 
provide R&D : support for ~he dcvei~p. 
men of Sericulture, tho Central Sal~ 

' Board ba, es btl the folio in . units 
in' tbe country;-

(I) 3 'Central ·Sericuh re Research & 
,Trainin Institute. 

(Ii)- 1 Central Tech a)ogical Research 
& Trainiol losti,tutes. 

(iii) J 5 Regional Sericuhure Research 
Stations. · 

(iv) 60 'Research & Extension ~entres. 

(v) 22 Sil worm Seed Production 
CeDtr~s under the ~ationa! Stile· 
worm Seed Project. 

Besides this, 'the following ericulture 
Deve.lopment Projects are also beiD8 

. implem ed:-

(I) Inten i e S~riculture.., De\' Jt'>pm 'ot 
Proj ct in West Benga). 

(ii) Muga ' Seed Development Project 
in the North-Eastern R~gioD. . 

(iii) Intenglve errcuJtbf6 . Development 
Prpject in Orissa. 

.., (tv) . In or-State Ta ar Project, Ph e 
II. in Orjs~a and Maharas tra. 

. Re bllitatlo ot Punjab MllramS 

· 1724. SURJ JITENDRA PRASAO : 
Win tbe Minister ot HOME AFFAIRS be 
pleased to, state: 

(a) whether his attenti9D has been 
drawn to the news item captioned ,ht l 0 
migrant families left out jn the cold" 
at> aring in Hindustao Times d ted 27t~ 
January, 1987 .; 'ftd 

(b) tf so, the steps taken by Govern-
meot to reb biUtate " ·the m ' aot from 
Punjab and rcdr08s their arieVaDC ?' 

THE MINIStER OF STATE IN THE 
. MIN STRY . OF HOME AFFAI.lS 

(SHRI CHINTAMANI PANIGRAHI): 
(a) Yes, Sir. I 

(b) Lt. Governor, Delhi ordered a ur .. 
vey in (espect of Punjab miarant ,f milies 
residinl·outside Peera Garbi Reliof Camp. 
It wa found tb t claims of some of tbe 
families were bogus. All the aenuino ' 
familjes have however; been 'accommoda. 
ted and have been provided with the fad. ' 
Htie bein liven to tbe unJab i.rants 
in aeneral. 

'rbailleel •• J mi. Mil U I rsl 

t7~S. SHRL ' AKHTAR 'HASAN : win 
the Minister of HOME AFFAIRS ~ 
pleased to state: . . 

(a~) wbether an enquiry bas been io U. 
tuted into the causes of disturbances in J 

Jamja MilJia University in Jan Ary las\; 
and 

. (b) if so. the details tber of? 

THE MINISTER OF STATE lN THB 
MINISTRY OF PE SO 1, lp . LtC 
(3 I VA CBS AN ' SIO }\ D 
MINISTE O~ , ST A TB I E 
MINISTRY OF HOME AFFAIRS ( I 
P. CHIDAMBARAM). : (a) No, Sir. 

(b) Do not ari • 

E ort Loss Suffered by MMTC 

1726. S,FlRI A HTAR HASAN: Will 
the M lnister . of COMMERCE be plea d 
to state: ' 

(a) whethe'r it is a act t at the i .. 
rals and Met 15 Tra(Jina CorporatJo j 
losing almost s. 9 eror s an 
export of minerals especially> ot iron 0 

(c) the step being takeQ to improve 
the performance of M_MTC which is 

: If ady hard-bit by cODtinuous cuts in 
. import of fertiliser.? ' 



THE , MINISTE~ OF COMMERCB 
' (SHRT P. SHIV SHANKER) : (a) No; 

(b) Do s not arise: 

(c) MMTC is div rsifyiDI both its 
' . imPorts and exports gap including noil· 
. canalysed ' items in order ' to improve its 
. turoo~er. 

A tcommoctatloo 10 Tourist Ceafre 

1727. DR. O:S. RAJHANS: Will 
th Minister of TOURIS~ be. ptc sed 
to state : 

• t ' 

, " 
• ., (a) whether Union Government I have 

recently asked the State Governments to 
. ' undertake a crash . programme to create 

. ~ more accommodation in different '.to!lrist 
centres; 

t • 

(b) if so, the guidelines' issued in this 
regard tb each State Governme~t ; 

:~ ,II ,' (c) the assi 'tan~e -U, i<?o ~overnment 
, propose to render to , State Go~ernmeots 
~ to de'lclop tourist spots in their Slates; 
. and 

(d) to what exte~t t e tourisf SP,ots in 
the countrY will be -developed '1 ~ 

nIE MINISTER OF TOURI~M 
" (MUFTI MOHO. SYED) : (a) t.o (~). 

~ .Tbe cre~tion of more accommod~~Jon ,I,n 
different tourist centreS in the country IS 

contiouou process. Specifi~ 'schemes 
.,r taken up in consult_tion. witb ,the 

· Sta~e Governments/Union , rertitori~s 
keeping in vie~ ' th e requirements of · a 

~ particular, 'c~ tre and 8':1bjcct. to tbe-
availability ·of- " . funds. DUrlDI t~e 
Scv~oth Fi~ Year Plan, 80-100 centre 
are proposed to be developed in the 
first pba c. • 

he State OoverriOlents/Union. Te'rrl-
tories re continually advised -to pay 

. Wrltttil An.t"~" 2' 

special attention (0 the cr lltian of 
becessary totlrist · infrastructure in tb or .. . 
respective States. ' 

Revision 'of ,Cent'raJ Hal Act, 19~9 

1728: SHRI SHARAD . DIGHE .: 
, "Will the M 'injster or' ' EnEItNAL 

AFFAiRS' be pleased., tQ state : 

.,. '. 

(a) whether there is ' a demand for 
revj"ion of ~e Central Haj Act: ,1959 on 
modern line ; and 

'" . J ... n . .. ,. , .. . '. 

(b) if so, tbe Governmerit's :re-action 
, ~bereto '1 

THE MINISTER OF STATE IN THE 
r MINISTRY OF EXTERNAL AF AIRS 
'(SH.RI EDUA'l~.DO .' FALEIRO) : (a ) 
Government bas received requests for the 
revision of the Haj . Committee 
Act, 1959. 

(b) . Government has set ' up. a ' sub 
Committee of tbe Central Raj Advisory 
Board ' to go into tbe question . of suggest .. 
ing amendmcnt$ to the Hilj Committee 
Act, 1959. . 

Funds for Welfare of Ex-SerVi.cemen/ 
'Wldows/ Dependents 

1729 •. SHRI KAMAL CHAUDHRY • 
. Will the Minister of DEFENCE' i b~ 

pleased to state : . . 

.. (a) whether th~re are" sp'ecific '. funds 
constitut~ for the welfare of ex .. service .. 
men/widows/dependents; ~. '. .., " . . 

(b)' if so. the. details of such fund with 
the names of the autbQrities administer-

, . jng the saple ; . . "" 

", (c) whether- t ere is , any overall com-
mittee for monitorina/~o.ntroHin8 . tbe 
funds; and , 

. . 
(d) if, so, the . composition of the 

committee '1 
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THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE 
RESEARCH & DEVBLOPMENT IN 
THE MINISTRY OF' DEFENCE (SHRI ' 
ARUN, SINGH) : (a) Yes, Sir. ' 

(b) to «h. ,. There are 9 specific' funds' . 
constituted a t the Centre for the We~fare 
of Ex .. -servicemen/Widows/Dependents. 
There is no overall Committee for 

f " I" 

, ... 

.1... ' _ .', , ,' ,~_4 

, 
I' I . 

,', 

maoaiing t,bese funds. These fund arc 
administered ' by the Managing ,Committee 
of the respective funds and they .also 
monitor , and ' cont'rol these f~nds. The 
name . of these fund aDd the Chairmen 

. and :members of the Managing Committee 
of .each of these funds are. given in the 
statement ai'ven below. ' However, these 9 
funds are in the process of amalgamafon 
into 3 funds. 

• j 

" 

. ' 
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1730. SHRI SYED SHAHABUDQIN ': 
Will tbe Minister of HOME AFFAIRS be 
pi ased to state : . 

(a) the names of newspapers. and 
pel'iodical prosecuted ' un~er sections 
124-A and 153;A or I.P,C. as w~l1 as 
other la~s during the last three years,. 
State-wise ; , . . . 

(b) tbe nalnes and titles of books and 
publicati\)ns prescribe9 ~u'ing the , last 
three years; and ' 

(c) th ~ names , 0 f , other book,s , and 
publications to Wbich the attention of 
Government . was drawn but which w~ e 
not conside.red fit cases for legal action 7 

tion completed and prosecut'ion dropped; 
and 

(c) whether " Government , have any 
machinery to monitor regularly speeche. 
jn~3n{matory speeches and writings '1 

THE MINISTER e STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND . PENSIONS AND , 
MINISTER OF STATE IN ' THE 
MINISTRY . OF HOME AFFAIRS 
(SHRI p, CHIDAM'BARAM) : (a) ,to (c). 
The 'State ,Ooverom,ent/Unioo Territory 
Admi~istrations are r.esponsible ' for 

. enforcing the law relating to such offence 
and no date in regard to the number of 
persons , prosecuted· under section ,J24-A 

, THE MINISTER O~ STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC · , 

, and lS3-A of the .IPC is 'Compiled on an 
all Ind :a basis. It is for the State 
Governments'-Union Territory Administra. ' 
tions to monitor in.flammatory speeches 
and writ ings from this point of vi w. , GRIEVANCES AND PENSIONS AND · 

MINISTER OF STATE .IN T~ 

MINISTRY , OF HOME AFFAIRS ' 
(sHRI P. CHIDAMBARAM) : (a) to (c) • . 

J The State Governments/Union Territory 
.' Administrations are re'sponsible · for 

prosecutins' newspapers and periodicals 
containing ma\ters the publicatio~ of 
which is punishable under Section 124-A 
and lS3-A of IPC~ Powers for prescrip-
tion under Section 9S of Cr. P.C. ,in 
regard to . such public tion also vest 
'exclusively in the State Governme ts. 
Orders of such proscription are notified 
in the Official Gazette by the concernec$ 
State Governments stat jog the ground . for 
such action. 

, . 
Pro ecut on under Section 124 A and 

. 153 A of IPC 

1731. SHRI ~YED SHAHABUDDIN : 
· Will the Minister of IiOMB AFFAIRS be 
ple~sed to state : 

. (a) ' the number of persons prosecuted 
' . ' under Section 1~4 (A) and 153 (A) ,of the 

IPC diiring the last thre calendet years. 
State-wis ; 

(b) tbe present status of thea cases in 
terms of prosecution in progress, proseca--. 

Security Belt Along th~ Internat~onal 
Border in Naga land I 

1732. SHRI K. PRADHANI : ' Will 
the Mjllister of HOME AFFAIRS be 
pleased to state : ' 

(a) w'hether the security belt along the , 
international border iJ~ Nagaland has been 
,reduced; 

\ 

(b) if so, tbe details ' ther ot ,and the 
r asons therefor ; and 

(c) ' the effect on the security '1 

THE MINISTER ,OF STATE IN TH'E 
MINISTRY . OF , HOME AF AIRS 

'(SHRI CHINTAMANl PANIGRAHI): 
.. - (a) and (b). T.he isturbed a~ea belt 

along international border in NagalancJ 
and Tirap district of ·Ar~nachal . 'pr~desJ:t 
has b eeIi d uced from 20 Kms. to \ 5 Ktn1I. , 
with effect from 18th December. 1986, 
The belt has be en rcd \Iced to 5 Kms. 
taking into consid!=ration .the views' of the 
State Government' of . Nagaland and 
Atunacbat" Pradesh Government and other . 
relevaat factors. .' . ' . , 

(c) Since' ,the disturbed .. area belt bal 
been reduced from 20 Kms. to 5 KQl • . ~ . 



only in December, 1986, it will bo too. '" 
early to judge its effect On, the .security. 

, ' 

Export of Marine Product from 
. Saurashtra Ports 

1733. 'SURf RANJITS'INOH ' 
GAEKW AD: WiJl the Minister 6f 
COMMERCE be pleased to state: • 

(a) the 'quantity and value of marine 
produ~ts exported from the ports. f 
Saurashtra during last three years up to 
Decem~er 1986, year: wise; ' , 

Year 

"Qty : 
. 

Value 

1985·86 Qty 

Value 

i986-87 Qty : 

(April~December) . ,', Value: 
I 

" 

(b) its export percentAge as compared 
I to tbe other ports ; and . 

(c) ~he -measures b iog taken to 
augment the ' 'marine eJPorts from 
Saurashtra ports? 

THE " MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) and 
(b). ~ The ' quantity and value of Mari e " 
Products exported ' from the Port of 
Saurashtra during the last three years upto 
December, ~ ~86. and -its export percentage, , 
are • , . .' 

• 

Q,ty MT 
Value Rs, lakhs 

5103 

1904.44 

7845 

2819.40 

5776 

2566.33 

Percentage a 
compared to 
~thcr Ports. 

5.92 

4.96 

9.38 

7.08 

9'.21 

7.55 

(Source: MPEDA) 

, (c)" The measure taken to augment the 
marine exports from Saurasht~a ports 
include production of cultured shr·mps, 
modernisation of. shrimps , processing 
plants, encouragement .of production of 
Value added ite.ms like IQF, and eff~rts 
for , the ' cali _ of som~ of ..the, major 
shipping lines with reefer space, at 
Saurashtra Ports. ' , 

Recruitment in Paramllit ry Forces 

1734. SHRI SIMON TIOGA: Will ' 
tpe Minister' of HOME AFFAIRS be ' 
pleased to state : 

, . 
(0). ,the number of persons recruited in 

aU grades in C.R.P.P.,. C.I.S.'P. and B.S.P. . . 

.' 

. during 1986~ gradc-\\'ise: and 

(b) the number, of pe'rsons out of them 
belonging to . Scheduled Castes and 
Scb~duJed Tribes separately '1 

THE MINISTER OF STATE IN THE 
MJNISTRY OF PERSONNEL. PUBLIC 

'GRIEVANCES A D PENSIONS AND 
MINISTER OF STATE IN THE 

INISTRY OF · OMB A FA R 
(SHRI P. CfIIDAMBARAM) : (a) .and 
(b). A Statem nt showing (he number of 

\ perso s recruited dllri g 1986 and tbe 
persons belongi g . to Soheduled Caste 
and Scheduled Tribes out of them 
8,veo below. 



Statement · 

118 

-
2882 

190 

A '" 0, 

B 

C 2829 398 i 156 
l 

D • 284 112 ., 12 

B.S.F~ A 
B 

C, " 

D 

Modernisation, or Passport Offices 

173~ SH I _NARSING SURYA: 
WANSiH : Will the' Min j'ster of EXTER-
NAL A ,PAIRS be pleased to st to : 

(a) whether it is a fact tbat he slated 
00 6 December. 1986 in the conc1uding 
ession of the Annunl AU India Confe- ' 

rence of Pa sport 0 cels at New Delhi 
that modernisation of p~ssport offices in 

ow underway ; and 

. (b) if so, the details of tlie programme 
or modernisa tion 7 

,THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL A FAIRS 
(SHRI BDUARO'O ALEIRO): (a) Yes. 

, " , (h) The Government has' decid d 
to modernise a nd m ecliatiise is UJDCe 
of passportand introduce Machin" 
'Readable Passports by 1990 
in a phased manner. Computerisation of 
passport offices is being undertaken as 
part of t is process. It is propo cd to 
computcrise 16 passport offi~es durinS 

103 -16 8 

14698 2077 ' J6QO 

721 ' 218 53 ,. 

1987-88. Computers have already started 
functioning at Regional Passport Offices. 
Delhi and Madra while at Passport 
Offices Cochin & Bombay they wHI start 
functioning shortly. In addition, El~clro­
nic Cash Registers are being installed in a 
phased manner io the Passport Offices to 
provide better service to the applicant 

. ' and to st~eamline accounting procedures. 

Pr motfon of Fruits In EEC Countries 

'1736. SHRI C. MADHAV RBQDI: 
Win the Ministe.r qf . COMMERCE be 
pleased to stat~ .: 

(a) whether ' Government are seekins ' 
special . entry to BEe for fruit juices, I 

maogoes~ marine products which are pro-
. tective food in short supply in the COUQ-

try and essen tic for nutritional needs to 
common man; 

(b) wheth~r it is also a fact that retail 
. prices of such items shoot up the moment 
. exports are announced even though ex-

ports may be Qominal : and 



22.5 , Wrllte~ Answers 

(c) if so, bow comm l) cQji SUmer is 
l;>eiog protected : , 

THE ' MINISTER OF. COMMERce 
(SHR~ ,p, ,SHIV ' SHANKER? : (4) ,~xport 
of fruits and v. getables and, processed and 
preserved foods' .are al!owed .uo'<f~r O~L'" 
Teare be ~ ng. . export ed . to ~1~ major 
destinati~)t.1S includ'Dg E. <; c untne~~ The 
Government of lndia has asked E~ for 
reduction in the ' QSP duty 00 · cert in 
agricultural items and shrimps and ' 
pJ,'awns. 

. (b) an~ (c). The ex~ort ~f . fresh fr~ : ts 
aDd vc~et'abl s and pr serv~d and prqce,s-, 
s~d fruits constitute a small part G.r the 
production of this item in Ind.i~ and tbelf 
exports in. suc,h ' small quaD~lt ,es , are ~'?t . 
likely , to have any appreci able impact o~ 
retail prices. 

Directive to' Nati90a1 Te tile COllporat.l.on 
o .t~rb Administrative E pcrtditure,. '. 

1737. SliRI AH.IHt\R, SOREN : Will 
' ,the Mi'nister of tEXTJL~S be ,pleased to 
state :". 

. . , 

, (a) 'whether his Ministry has sent direq-
tives 'to Nati oal Textile Corporations to 
curb administr~tlv~ expend,hu l'e ; 'a~d 

. I (b) if S~j the detailS thereof? 

THE MINISTER OF STATE'OF ·THE 
'. M'INlSTRY OF, TEXTILES (SH I Rf\~ 

NIWAS hlIR'DHA); .(a) and (b).: , Whll 
no formal directives have ~eeD Issued t~Q 
National Text ile Co,tPQratlon ~y tb~s 
Ministry to curb admiIlist~ative expendl-

. ".lIre a . dilectiv·e ,wasjs$ue<;) to the NTC . 
, 1"986 'directive them not ,to undert e 10 . , , I 
{eviSi~ <tf any e~istjD~ , par·~,cales, a~ ow-
ance, perq,ui~i,tes etc. , ?~, the ~mployeesl 
execufves, without obtammg pnor appro- " 
val of the G r.vernme:'l t. .Tl~e Governm~ot , 
bave . also issued i st'ructi'ons" to ob~erve 
eCOD~my 'ion e)lpen~i Ule. . . 

, J 

(rranslalion~ , 

, 'D~~ry' Deatbs' ~D Delhi 
, ' . 

. 1738: S RI 
Will the Minister of 
pleasctl to' 'sf ate : 

(a) . the , number of dowry deatbs in 
Delhi d~ring i986 and January, 1987 ; . " 

. (b)' whether Gov~roment ,prop : se o · 
make'·aoy speci~J.arrangements for speedy 
d'sposal, of such cases; and 

~ . '. 

.. (0) the re~edia~ 'measures taken by the ' 
?over.n~ent so far ,witl) a view to save 
Jonocen t persons frofll, harassment ? ~ # 

. TH~ MINISTER OF ,STATE IN TH·E . 
MINIS~RY ' OF PERSO.NNEL, PUBLIC 
GRIEVANCES ' AND ENSIO SAND 
MJ~IST~R OF STATE ' IN THE MINIS-
T Y OF HO·ME · i\ FAIRS (SaRI' 'P. . 
CHlDAMBARAM): .' 

• , •• I t ,. 
(a) 1986 , 

(b) and (c).. The following ~leps have 
. been t'aken : 

(i) Offences ',JDd~r the Dowry Probibl- ' 
tion · Act have been made cogni. ,~ 

, zab1~ and . attract more stringe'nt 
punishme t. ' 

(ii). A new section has been added in 
, the Indian Penal Code-rna'king the 

,offence' of ha assment and 'cruelty ~ 
·lo. ~women by ,their , husbands a 
cognizable offence. ' 

(iii) New sections 113·A & ' 113-8 
h ve beeD i'nsert d in the Indian 
'Evidence Act · pr,ovidlog f<?r pre." 
sumption by a Court as to abet-
ment ' of suicide/dowry death by a 
ma,rr led woman. . 

~ , 

" 

Sho. t; stay hom e has b en ' set up 
by th Delhi Administration for 

. the use of wome'n, 'jn distress 

pecial Magistr.at~s have beel) 
detailed for record ing dying decla-
rations. 

Public is . educated through th 
media about the evil of dowry • . 



• 

III truclions bave been i ued to 
t .. mor em cOnducted by two 

surgcons in dowry death cases. 

A Special Cell for crime again t : 
wom n under tbe pervision of a 
women Deputy Conimissioner of 
Pol'ice has beep set up_ , 

Tour.,ts from Sri Lanka, Bangladesh 
. , aad ,PaklstaD . 

1739. SHRI OURUpAS l{AMAT: 
ill tbe ~ inister or TOURISM be , 
ased to st~te : . 

(a) whether it is a tact · t~at the 
p~J.lltier of tourfst from p~i8hbourin8 

S,ri Lanka 69,063 

Pakistan 150,126 

B aDgladesh 272,350 

, 1981 

countrie of Sri 
' .. Bangladesh bas consid,er 

dudn, the last ~ne year , 

(b) jf 0, the 
this, ao4 ' 

T E MINISTER OF TOl) ISM 
(MU 11 MOdAMMA~ SyeD): (a) 
and (b). The nU'rnber of 'tourists '10m 
Sr~ Lanka, Pakist.an -and Baoa1adesh wbo 
v ited India dU.rina 198~ aDd ,19 6 
aJoDgwith ,the perC~QUlge chan." are a 
given below . 

% change 

70.240 (B) 1.7 
166.766 11.l 

(-) 25.0 

(~) Estimated ' ' . ~ 

. political and econom io,'~ ~itio : s 
t prevailing 'in these cou ~ries bav, a bea·· 

B 0 tb to ri l tr me fro~ tbem~ 
(c) · Tbe OoverQment has signed a 

pro 0001 00 ' touris -exohange between -
PakIstan and Indi • J oin.t market:na plans 
with countries of the South Asian region 
w 0 aro members of the World , Touris~ 
Or .lo!sation Qr ~he Pacific Asia T~avel 
AssociatioQ a~c ~ also b ing cODtemp!a~ed 
fOf improving tQQrist traffic to India. 

PrJ ate Agencies .. 
. 1740. SHRI OURUDAS KAMAT ; , ' 

, " 
S MU LIDHAR MANE : ' 

Minister of TOURISM be 

(a) tbe total am f?unt spent 1:>y JTDC 
publicity duriD$ tll~ Ipst 

tb) wbethet it n f: ' t at 'India 
. Tourism DeveiopmeDt Oorpora lOh (lTOC) 
ha~ been re leasjoa advertiseme~ts tbrouall 

, PrJ vat~ ~8encies; , ' . 

(c) U gO, the rea 
ames of IJriv a tool s tb 9ugb ~om 

ITDO dv rh ment bav bee relea d · 
dpring the la t three year ; nd 
. . 

, (d) tb . quantum of roo 'y nt. by th 
~rporatloQ '!hrot1gb Goverainent cies 
lfod private aaebcies., . r tel), dUrina . th ' , 
18 t tbre ~e~r ?, ; 

, THE MINISTER OF lOU ISM 
(MUfTI ,MOHAMMED Yeo): (a) Co 

. ,( d)-, , In~la ' T u . . veloprnon' 
Corporatl~n ~ets its advcrti.ina work done 
tbfou~b pri~at~ ~8eDcle a 'dited 'by 
DAV. ThiS II ' 10 consooance with the 

. instr~ctjon ~ , by l ureau of 
~ubhc Eo lerprises. ·Th'e liames of tbe 
dver$lsio as ~j plo durin the 

'~ 



: (I) MIs, ksbara Advertisiftg" ' 
oeJh. 

, 
Adve . t fa. & Sales Promo-

Company, ew Delhi. : 

(3) . MIs Qa e Adverti !ng Ser~ic~9 
Lithice • Now Oelhf. 

The y he amo t ~nt y lTD~ 
tOJ advertisio8 dUrlog the last three ~ea_rs 
i as un~er :-

Year 

1983~ g4 

1984·8' 
1985·86' 

,Amou t , spent through 
private . Advertisiog 
a,eocies 

s. in lakhs) 

58.23 

45.24 

41.91 

ed on Religion 

,1741. SHRI ,ARIF" MOHAMMED 
AN ' ;. Will th~ Mooister of HOMB 

II • 
A fAIRS b pi sed to sCate : 

(a) whether Government are ~onsjder­
;11 the e i ·ltty Qf 'baQoina , political 
parties based on ·religion ~o maintain a.nd 
preserve the secular character of IndJan 
pol;ty; 

(b) whether t need for js step has 
D III i by e~jQent .people: and 

decision in the matter , 
en '1 

TEl STER OF S,TATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVA c _ ' A~D PENSIONS AND 

I ITER OP STATE IN T B ' 
MI I-8T Y OF HOME . A FA1RS 
(8 RI P. C IO,AMBA~AM) ,: (a) to 
~). t pr t erc 18 D,O _ pro~osal 
ulider c · · n lor b omoa • political 
parties based on teli.ion~ 

fe tak to e G 

1742. SHRI UTTAM RAtffOP:' 
Will the Minister of EXfE NAt" 
A I?AIRS be pJea ed to tate : 

: (8) whether ny Qew inJti tiv ha. bee., 
ta,ken by Iodi, in recent mo bs to d, 
th~ ' Gulf ~ar ' : and . 

, , 

(b) if so, details of tbe same and the 
progress made in (he DJ ttel. . 

. THE MI~lSTER OF STATE IN ' THE 
MINIST Y OF EXTE AL AFFAIRS 
(SH~I EDUARDO FALBIRO) : .(a) and 
(b): " Goverqmeot lire persisting with 

, tbeJ~ effort~ tbeou8 a variety of dimp o. 
mahc, cbannels 'to ' bring an ead to the 
Gulf War. These e orts have 0 r, 

,not YJeJded aoy definite results. ' 

One MilUo TourJ 
1743. SII I ATYE 

NARAYAN SINHA, : W,lIl 
of T~tJRISM be P~ ased to stale : 

(a) whether a 'OVel nment are 
. the report , appearing in' tbe 
F:x~re~' of 8, r liry, J 9 7 
al~l~nes crew arrhing in th~ Couritry 

.durl.og transit w r at 0 include to 'a iVe 
at the figure of' on j,Uo ' to is 10 
1986: .. 

(b) if so, t e Govecnm nt S r 
th~reto ; a 

'., (c) whether (b re Wa data I.""IIUVI 
fleg d in the To por ? 
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.,,-

dj~~mbarkatiotl card$. This defici~ocy in 
the compilati9D f statistics bas been 
recently noted and rectified by coliecting 
the details from olher documents 
aV,aiJable it i~. ther re, not correct to 
say ,tbat any data ' revision 'ha been made . 
to arrive at the figure of , one m:lUon 
t<?u~jsts in .1986 as alleged in the report. ' 

, .' 
En,ry of Foreigners without V lid Passport; , 

1745. SHRI CH.J,~TA,~ANI lENA: . 
SHRI .MO ANBHAI pATEL: ,: 

will tbe Minister of HOME AFFAIRS ' 
be pleased to state • ' . 

(8) whether 'a Jarge number of 
, .. ' fo eigners jn~hJd-ing forei ners of Indian 

origin ~nter India .without valid passports 
every year; 

(b) if so, whether ' Governnlent have 
any idea of the nUtl)ber of such persons 
.who entered I~dia dJ.Jring las~ 'three years 
and fr~m' whj~h way; . 

(c) the number 'of persons detected and' 
arrested; ," 

(d) tbe action taken ag~inst them ; and 
• I 

( ) what measures ~re being taken to 
. obeclc this iofilka,tion '1 . " 

THE MINISTER OF STATE IN T E 
.MINISTRY,OF PERSONNEL, PUBLIC 
GRIBVANCES AND PENSIONS 'AND 
MINISTER OF St~T.e IN THE 
MINISTRY . OF HOME AFFAIRS 
(SHRI ' P. Cf IDAMBARAM) : (a) 
According . to , the provisipns " of the , 
~()reigners Act. 1946, aU foreign 

nationals, except Nepali ' aad , Bhutani 
, nationals, ne04 valid p _ssport and va]jd 
visa to eater India,., However, due to 

. . ' certain social, economic and' historical 
reasons, foreigner from Pakistan aDd 
B a 1 desb, who have clOSe relatIons in 
India, have been d~tec~ed to ' have 
infiltrat d from Iado·Pak and Indo-
B ngl desh borders ,without valid travel 
documents. 

(b) d (c). Pakistani and BaDalade~ 

nationa1s wh~ were 'detected and· apj,r~­
hehded at Indo-Pak and ,lndo·Ban81~de r. 
bO~der durina the last ·thre~ ye~~s ~rc as 
fol.ows :- ", ~ . 

1984 1985 . ' --_ 
17795' , 18057 32719 

.. (d) All ', these fore'igners have 'been 
1a ded . over to " the police ' for ' taking, 

. pecessary action' , including prosecution 
and/or deportation as provided under 
th Jaw. 

, (e) The ' ~e~stlres taken by tbe ' Govern-
ment in the matter are as follows :_ , 

0) The number of observation 
towers are being iDcrens'td al?ng 

, ' . ~he. border; . 

(H) The ': mobility ' ,for: pa'troJJ1ng ,the 
bpr.der by the Border S · curity 
Force/Army has · been increased 
by providing vehicles. ' 

. 
(j ii) MOle construction . of border 

roads along the ' Indo-Bang:adesh 
border has , been undertaken . ' 

... ,,-" ~ 

", 

( iV)" . The patrol partiee have ' been ' . 
provided equipmen~ for ' night 
vision. 

I'" , • 

(v) Strength , of BSF!' is ' being 
increased. ~ . 

~:x:peoditure 00 Kud~1 CommissfQD ' . 

1746. S RI SANAT ' KUMAR 
\ MANDA'L : V/ill 'the Mimster of HOM.e 
AFFA,IRS be pleased to state . the 
expenditure incurred by Government on 

"the Kudal Commission' set 'up < to jnve$ti. ' 
g ' te allegatlpns, of. Dlisuse of funds by a ' 
.number of Gaudbi~n organisat{ons? 

THE MINISTER: OF STATE" IN ,THE 
. MINISTRY bF PERSONNEL ' PUBLIC 

. t 
GRIEVf\.NCES AND PEN,S16NS AND ' 

.MINlSTB~ OF STATE iN ' THE 
MINISTRY' OF. HOME . AFFAIRS 
(S1lRI P. CHI~~~~~RAM) Th 



ud 1 CommissIon of Inquiry on GaodlU 
Peace oundation 04 other orgaoi~ation'S 
had incurred ao· expendit~ of 
Rs. 1,46.,92'.326/- upto ~ 1.1.,987'. . , 

. ! 

, 'Appeal made to u.s to Reconsld~r its 
fo1icy on Nuclear Testing , '. 

, ' 1747. SaRI JAQANNATH 
PATTNAIK' : Will tbe , M nis~er of 
EX ERNA~ AFFA~RS be pleased to 
state, : 

{ 

(a) 'whether it is a fact that leaders of 
a few' countries took initiatiye ' for ' pea~c 
an'd ' disarmament in . a new . year eve, 
appeal to the United St tes to reconsider 
jts policy on nuclear testing so .that . a 
bilateral mor~torium; cQlild be 

. established; . 

(b) if so, the nam S of these countries; 
and " 

(c) the reaction of the Vnited States 
thereon 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXtERN L AFFA~RS 

. (SHRI EDUARDO FALSIRO) :' (a) lind 
(b). ' ·Yes Sir, tli~ leaders of the ' ~ix. 
Nation ' Initiative·Iodi~, _ Taozania, 
Sweeden, A(gentina; Greece and Mexic()-. '. 
in the process of their continuing 'efforts, 
b d' issued a JOInt statement on the eve 
of 1987, wh ich, inte.calia, caJled 00 th~ 
United States to reconsider its policy 'on 

. nuclear testing ' so ·that-.... a . bilateral 
US~USSR moratofium could be 
established. 

(c) The United States has not acceded 
to the appeal and h' s continued testing 
nuclear w~apons. 

" Haodloom ~,Reservation Order .' l 

1748. SHRI SY:PO SIIA ABUDDI~: , 
Will' t\1e Nit jst'e~ of TEXTILES b 
pleased to state : , ' 

". ' (a) wh~ther any ~emoranda have ~een ' 
, l'ved from the bandtoom sector for rece , f ·1" d 
highe~ ' incentives and ~ore aCI l~les ; ~n 

(b) if so, ~he ' react~n t~eret~- ? 
" 

JVritlen An3we'~ 3 

, . THE DEPUTY MINISTER IN THB 
MINISTRY 0 ' TEXTILES (SHRI S. 
KRISHNA KUMAR): (:1) Yes, Sir .. 
Some memoranda had been received from ' 

'.', the hand loom sector ' vo icing concern 
ov~r the chang,es, in the ' Reservation , 
Orders of '11 th Mar~h, 1986. 

.(6) The' changes in tbo NotificatioQ 01 
th~ l'lth March. 1986 tbrough' the revjse~ 
Notifications of 4th and 6th August i 986, 
were made On the basis or-the recommen,. 
datioQs of the re-coDsti,tuted Advisory 
Committee . and also after. taking into 
account the various ' represerjtations 
received ' from ', mills, . powerlooms, and 
t:xporters. ". 

<)ccurr~nce or Riots . 

1749. SHRI .MOOL CHAND DAGA : 
Will ' the Minister 'of HOME ' AFFAIRS 
be' pleased to state : . 

(a) ,the details of riots which occurred 
in the country during 'the last three year 
ending 31 December 1986 ; 

(b) what h ave ~een major cau~es for 
the rjots. ; 

. (c) what amount has bee distrihuted 
by . the Centre, and . the State/Union 

. Territories as compensation during the 
last three "ye 13 rs .giving figures separately 
in each Case ; and ' , . ' 

(d) 'which State/Union Territory paid ' 
the ,bighest amdunt of -,corhpensation ill 
such ' cases l ' . " 

. . 
THE \.1INISTER OF sr At 'IN T B 

MINISTRY OP 'PE SONNEL. PUBLIC 
GRIEVANCES AND· PENSIONS AND 

. ~INISTER 'OF ST~Ta IN THE 
MINISTRY OF HOME ·AFFAIRS 
(SHRI P. CHIDAMBARAM) : (a) to (d). 
The rcquisit , information, is beiDi 
obtained from all the State Gov r m .. nt " 
Union Territ()r'es and will be laid on the 

. Table of th,e House on ' receipt. 

, ,'. RetraD fer of Akbar, Ho~el to ITDC 
' 1750.. SRI , YASHWA TRAO . 

GADAK ATIL: Will the Minister ' 
of OUJlISM be p)easod to state : 



• 

. (a) whether GoVernment are con~idb r; , 
in a proposal to tran (i r the . . 
H,at 1 New Delhi to the India Tour m 

o e. . r the Development . Corporation rom 
Mini try of Exte~nal Atra·irs; and 

(b) if so, tbe detail ·ereof and t . 
ons for it original transfer to the reas . ' 

External Affai~1 MiD1S~ry 'I 

THB Mi . TER OF TOURISM 
(MUFTI MOHO. SVE.D) (a) No such 
proposal has ~n r~celved. 

l ' (b) D 

. Nu~le.r t sU~~ by ~SA 

1751. 5JI I MAHENDRA SINGH : 
Will tbe Minister of E~TERNAL 

'AF AI ~ be pi sed be st t ,. 

(a) whether Govern, nt rc w re of 
tbe reported nuclear test· made by USA in 
lFebru ry hi. r ar ; and , . 

(b) if so, Gover ment' " re~ctio , 
theret ,in the context of global efforts for 
nuclear disa·rmament and jt~ impact on 
world, peace ? 

(b) Government w '\ de ply, djsapp in- . 
'd to l' rn o · tb US uclear ~e • 

Government is determined to c . t~~u 
its effor for an agreement prohibltlng 
the testing of nuclear weapons, aDd for , 
nuclear disar ament.-: 

(Tranllallon1 
Cbln 

SUR. NIR AL K A TT I . 17 1. n. 
HRIO.S·. A AVARAJ,U : 

SHRI S.M. GURADDI : . 

the Mini t~t of ' ETERNAL 
S be pi sed to s 

( ) Tb fa r ad °0 olv ip the 
bor~er dispute with China ; and . 

. " 
W,/lUII A~we' 236 

(b) \\'hetber C"ina still stnnds by it 
1981 pnckJlI pr~posal8 1 

·THE MI ISTER OF"STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
,(SH I EOll DO PALEI 0) : .. (a) 
Although progress has been slow, 
Gover'nment of India intend to continue 

sec.k' a peaceful and negoti,ited ~ettle­
Olent of the boundary qQestion . with 
China, and wHI continue peaceful 
negotiations with the Chinese 'Government. 4 

(b) At a' rece,ot ,press briefing" the 
Ch ines~ , Foreign Ministry spokesman 
stated in response to a qllestion whether 
the ' package Proposal ' remained the 
Chinese ' position , that "that only way 
towards a settJem nt" of the Sino-Iadian 
boundary question Hes iii mu tual 
understand ina and mutual accommoda .. 
tion:' He also stated tha this had been 

'. "China's consist'ent position!' 

rEnglish] 

Distribution or Wrong Map t() 
Tourists by Pa 'sta" ' . 

1153. S . RI S.M. GURADDI: Will 
the Minister of EXTERNAL "AFFAIRS ' 
be pi asep to state ": 

(a) whether an r the inCident of som 
.objectionable materi J inc1udjog , wrong 
'maps having been distributed ,fro'm th 
Paki tani pavilion in t e 7th oternational ' 

. J:rade F a ir in 'Noyember. 198(j ' j 
New De:bill it h ,again corpe to . tbe 
notice of Govern meat that SOme such 
material is still ' being distribut~d by the 
P ki t· ~i Il)bas Y. New DeJhi' : .' ' 

(b) if so, w~ether sucb literature , j 
being distributed as a ,part of tour ,st guido 
and brochure ; and 

(c) the action taken by (Joveror,nent in 
tbis r gard ? • 

. THE MINISTER 0 STATE IN THE 
MINlSTRY.OP EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) ': ( ~, ) to 
(c). ' Government undcrst ods that th e 
dhstributivll of $uch m terial bas Come 
to an cQd. 



• 

eDT nqulry Info the Arralf8 or 
. Tea Trading CotporatioD . 

" . 
·17S4. . SHRI THAMPAN THOMAS: 

WiU the Minister or COMMERCB ~ . 
. pleased to state : . , 

. (a) wh~tber the CBI ~nquir)' c~ndUC!ed ·. 
into the affairs of the Tea TradJD8 
Corporation of Ind~ hes been completed; : 
and 

" , (b~ if so, the fiodings t~ereof ? 

TIlE tvUNISTER OF COMMERCE 
(SHRI P. SHIV SHAN'KE):. (a) 
No~ Sir. ' 

-. . . . 
(b) Does not arJ e. 

Cbln'· Inttu J~D ID IRdia " Terrlf~ry 

1755. S RI AKHT A ' HASAN : 
SHRi a.B. RAMAIA 
SH I BALWAN't SINGH 

RAMOOW,ALIA ,= 

SHRI HAFIZ ', MOHD • . 
. SiD ,Iq, : . 

SH I I{. RAMAMURt y : 
sl-lRI BHATTAM 'SRI RAM A: 

M'URTHY: " 
DR. A.K. PATEL ; 
SH RI C.' JANGA RED~Y 

. NITY ANANDA SH I .. 
MIS1;lRA : . 

t :,RAM PARKA .. : 

Will the ' Minister of EXTERN4L 
AF~ AIRS ' be ~Jeased to st,ate: ' 

(a). whelher Chio has made" further 
int rusions in Indian territory~ d,urmg the 
last few monthS and bas bUilt roads and, 
a ir strips in Arunachal Prade~b and. area~ 

f . . d K "' shln ;r offered by Pakistan. o occuple " u I , , • 

(b) if so, 'the details reaar~jn . tb 
recent i,h trus:oos made by ,the C~lDa • 

. (c) th~ measures t~ken to pre ent 
furthe'r inturs .. on by be Chin s in Jpdiaa 
territory ; and 

Writ' ·A", 

(d) the- of D w in tiative m de . 
by , Oovernment of India to' end , t , 
pr eot stalemate .in Sino·lodi 'bord 
d~spute and. tbe results achieved so I'lr ,1 

THE MINISTER OF STATE IN THE 
MINIST Y OF . E E NAt AF AIRS 

' (SHRI 'EDUARDO FAL JRO : (a) and 
. , (b)~ There ,has been po intrusion by 

China "into Indian territory ap tt (toin the' 
, intrdsibr'l in the Surndorong Cbu valley, 0 

T wan 'District of Arunachal Pritdesb. 

Th Chine e ~av~ itn.proVi~ed a he1ipa~ 
ih WANODUNG in tbe Sumdoro Chit 
valley and 'at imprOV;b a muJe"trac 
lead n (rom WANGpUNO to,Watd · th 
border. Tbere is D~ confi,tmed informa-
tion regarding construction of toad · and 
air strips 'by China in ar,ea of occupied 
Knshmfr. iJlesally c~ded :by Pakistan to 
China. '. 

: ' (c) Government ha ve takc;n necessary 
defence lDeasutes in tbis regard, l1e 
,detail,· of whIch ca~not be dIsclosed iQ 
tinter ts of , security. 

'(d) .lt is our policy to trive for a 
peace~u~ seU lement of the , boundary 
question with. China -and to petsvere to 
reSdlvc · dIspute through peaceful 
negotiations • . We have emph sised the 
need for the .m intenance of peace and 
tranquility' on' t~e border aod stressed that 
any pc b~em ·that may arise shOU ld be 
resolved 't ouah' consultations. 

tofest Lodged over Pa f tan's tak og: 
up of Ka~bmlr I sue at J la Ie ' 

Countrle Summit 
1756. SRRI ARI , 
AN : . Will tbe 

RNAL A FAJR 
state : 

MOHAMMED 
Minister ' of 

be pleased to 

( ) wli tber ' Govetoment's a tten tion 
has been drawn to U W . reports about 
Pa ito taking' up Ka hmir ' sue at tbe 
fifth SU,mmit of the Oraanisation of 
lslamic cOuntries held at Kuwait rccentl¥; 
and . 

(b) if so, whetber I dj hi Jodacd any 
prot~ t i tbe mat t 0 far 1 



.. 

THE MINISTER OF STATE I THE 
MI lSTRY ,OF 'EXTERNAL 'AFFA1RS 
(SHRI EDUARDO ALEIRO): (a) 

, Yes, Sir. 

: (b) Go erriment considers ' the i~is , ng .. of Kashmir b,y 'Pi k istan i,n , i,nter.na~lonal , ' 
fora as contrary to tbe Si~la " Agr~em~nt 
'and, not ~ helpful in ,impro~in~ b~lateral., 
relations. Our view have be~n CO,nveye?, 
to the P ' kistani Go'{~roment on dlff~~en! 
Ccc ssions. ,'We 'have also reiterated ~ur 
position that the whole of :the State j of 
j8mm~ and K~shlJ1ir , is 'an i,Dt ,~ral p~rt 
of India and that , the nly lssue . ,wbJ~h 
~aiDs to ~e~ ' olved is the, yac~tl~n o~ 
indian territory under Pa~ lslan s Jlle~al 
occupatioJ;l. 

. ' Progre of talks 'on Problems or , 
Tamil in Sri Lanka . 

1757. SHRI 0 '. , llliOOP~T y .: 
S·. RI It.M. !3HOYB : . ' 
SHRI · ~RIBA(LA. V ' 

PANIGR HI: ' . 
S Rl ' ' pARASRAM 

BHARDWAJ: ' , 
SHRI O,S. ~ANJE GOWDA: 

',. 

SHRI ».M. P.ATEL ,: , 
SHRI .. . S~TYEND~A, . 

NARAYAN SINHA ' 
PROF. K.V. ' T~6MAS :' 
SH 1 NITYANA~DA MISRA: , 

D'R. V. VEN TESH: " p 

SHRl S.M. GURADDI ,: 
PROP. RAM~RlSHN~ M~kB: 
~ • G. VIJAYA ' RAMA RAO: 
SHRI MANIK REDPY' : . I 

S 'I BHATTAM ' SRI RA~A 
MURT IY : 

S I A:J.V, • MA~ESWARJ\ 
RAO: ' , 

SH.RI K'AMAL NAT 
SH I P. KOLA" D~lVELU : 

, SHRi UTTAM RAT 00 : 
RI. .DlN~SH GOSWAMI 

. , 

, ': Will the Minister ' of, EXTERNAL 
, A FA'~S be pI ased to state ; ' . . 

. " (a) whether any progres~ ' h~s be~Q 
mad,e in ,the talks oetween India and ' 
Srilanka' on the prob'ems of Tamils in 

. Srilanka; . ' . 
. . 

, (~) whct~er Government 'of ' SriJanka 
has sent apy specific. ·proposals ' for the 

, ,solution-of this ~jspute .~ and 

(c)' if so~ t·he details thereof and the 
. ' reaction of. O~ver'l1ment ' of India On, those 
. propos ~' l,s? 

THE MINIstER OFSTATB IN THE 
MINISTRY OF ETERNAL AFFAJRS 

. (S RI EDUARDO ' FALEIRO) : (a) fo 
(c). Some progress had . taken 'place 'by 
the thi,rd we k of D~cember, 1986.' In 
'the beginning of J anuary, however, the 
Sri Lanka , Government im.posed an 
economic and cOll:\munication bJockade 
on , jaffna and "started ,m i Jit~ry operations 
;tgn inst the Easle.rn and Northern Provin-
ces. Th~s bas , Significantly altC're~ the 
situa tion. Il)d ja has pres'ently ,suspended 
it~ . good offices and cpnveyed its "position 
t,o the Sri Lanka Government. It has 
been made clear that ' violence 'must be 
brought to ' an ' end befote, the process of 

'0 gotiati,ons can be re urt,led: 

SpiDdle Capacity In Mabarasbtra, ' . ". ' . ~ . 
, 1758. DR" DATTA SAMANT: Will 

the Mi'nist' r of TEXTILES be p!eased to ' . 
t'\te : 

(a) whether there is saturation of spin- ; 
. dIe capacity in · Mab~rashtt~. ; and 

" 

(b) if so" details thereof '1 .' 

T E MINisT 'R OF STATE ,OF THE 
Ml~USTRY OF TEXTILES '(SHRI RAM 
NIW AS' MIRDHA) ': (a) SP<'cifi<; norms 
have not been faid down to de e:rmine that 
,pindlenge capa,city ' in a particuiar S,tate, 
bas reached s~turatl~n point. .' . 

(b) Doe, nof arisc' iQ view .'o'( (a) above', 
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Increase In prlee or C-otton . " 

1759. SURI KADA BU,R , M. R. 
JANA,RTHANAN : Will t e Minister of 
TEXTiLES be pleased t9 state: ' 

(8) whether Government "re aw~re 
that the cotton (Ginned Kappas) price has 
risen 30 per cent more than what it was 
in the ~revjo~s seasoll, 1985-86: 

(b) if so, whether it is due to the im· 
, port and export po1icy o~ Government ; 

(c) whether the benefit of the increase in 
price goes t,o the growers; 

(d) if so, the details 'thereof; and · " 

(e) if no ,J the action ~aken by Govern-
ment in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) and (b). There 
has been a general increase of about 30% 
in the prices of J cotton due to better 
demand, comparative1y low production and' 
spurt in interntltional prices. The price 
rise is not due to export of cotton, since 
only a small quantity ~as been-allow~d for 
e?tport. 

(c) to (e). The farmers are getting reaso-
nable price for their produce as compared 
to the depressed prices prevailing during 

,last year. 

Joint-Ventures for Deep-Sea Fishing 

1760. SHRI SANT KUMAR MANDAL: 
Will ' the ¥jnister of COMMERCE be 
pleased to state: 

(a) whether an estimated one million 
fi bennen are Hkely to be .. affected by 
Government's decision to allow big busi-
ness houses to set up ' joint ventures for 
deep sea fishing in the Exclusive Economic 
Zone (EEZ); 

(b) if so, the considera1ioDs which have 
. wei£hed. w.th Government in allowing 

entry of big houses i~ this busrnes8; 

(~) the particulars of the joint venf~res 

already cleared by Government and the 
extent of forelan collabolation involved in 
eaoh, case aod the terms and conditions 
thereof ; aod 

(1) the manner in which Government 
. propose to rehabilitate or assist the here .. 

ditary small fishermen J who will thu be 
rendered out of busIness 1 

THE MINISTER OF COMMERCE 
(SURI 'Po SHIV SHANKER) : (a) and (b). 
No,. Sir. Government's ' -decision in 'tb"is 
regard will not aWect the fishermen s 
vessels under joint ven t ures in deep ea 
fishing are all~ed to operate only in deep 
sea areas beyond the range of operation of 
fishing vessels owned by mall fishermen. ' 

(c) After the annOUDcement of the new 
policy, no case of joint venture in deep 
sea fishing has been cleared by the 
Government as yet. ' 

(d) Does not arise. 

Efrect on Fishermen due to Induct on or 
big bouses in Fisbing Operatfon 

1761. SHRIMATI BASAVA': 
RAJBSWARI: Will lh Minister . of 
COMMERCE be pJea ed to state: 

(a) whether an estimated one milJion 
fishermen are Ii ely to be . affected by 
G'ove'rnment·s decision to allow biS -busi-
ness bousin to set up joint-venture for 
deep-sea fishing in the Exclusive conomic 
.zone: 

(b) if so, whetlier Indi n fisberme 
who were" still to h , ve coast-to-,bo t w :re-
Jess facilities for comm,unication a din .. 
formation ·00 fish movenments and catc~ 
probability sell a large portion of their 
prawn, lobster and pomfret catch to big 
houses which In turn make large profits 
through exports; and 

c) if so, whether it is propo ed to . 
revise the policies and if not, the reasons 
thelcof? 

THE MINISTER OF COMME CB 
<SH~I P. StIIV SANKER): (a) No. 



(a) tbe number ' 0 .~nd ~ i .l ,t tes 
exclusively marked out for expoc't-orienfed 
iDdustrl~ : '" , .. 

(b) the Stat9 in which luch industrial 
to are located ; d' , . 

(e) ,the number of jcen~es issued ~ 
cent per cent . export~ori' ' ted ilidustri'e 
in t e year 1~8.5,86 ? . 
I , '. 

TaB lNI TER OP COMtttB CB 
1 ~. J:{lY SRI. J{E ) ,: (Q.) It i 

DlosullaC(l t 't tile et renee to indusl iat 
by l on'bl ,.P. is 0 , 

Export Processing Zones' in tbe cou ry" 
at which there arc six. 

Expo .. t . rr~ss in, Zones to 
at d in M'barasb t ~a. . uj r~', ' ''Y~J 
qat., lamil a~ ... , U( ar Pr,de b JlB: 
~ al ' 

,. 

approVAl. aranted 
ror export-oriented units 

port· Pr ' iDI Zone 
n addition. 97 app "ova to 

export-orient unita. au ide tbe EXPort 
Processiril, Zonca. under tbe scheme of 
100% .Ex~rt.Or nt , Uriits . I 

1m 

t 
·Mini. 
state : . ~ 

(a) the detail 01 tim r Import durin8 
tbe.' t tbr,ee years year·wi value with 
annual e~pendJt(ire ' ; ., ' 

(b) it so,. reasons t creol; an 
• f 

\ (b) . (c. ' Impor' of f ~r 8 
. n all wed ith a , view to COD rve 

the country·s depleting forest t ources. 
Under th~ currept &:olicy import of all 
kin . 0 timber OIS whether round. rec-
tan \&~ r OJ; sqpa~e ~if awn tl)¢ · mj~iQlflm 
i~e of tile Jos bo Id be 8" x 8" x .to·) 

8S allowed under .Open O~nerat Licenco to 
Actual Users and ' otber's .for stock and 

~o. Th . i~1):q t a 10 ed at a COIlCe· 
'oR 1 f t, 0 jmpot. d~.f of 10%. 
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1200 hrs. 

(English] 

PROF. ! MADHU DANDAVATB 
(Rajapur): Mr. Depury Speaker. Sir ... 

(Interruption,) . 

MR. DEPUTY SPEAkER Please 
take your seats. I win call ~e by OQ • • 

. ' ~ .. 
PROF. MADHU DANDAYATE, : I 

want to draw your attention to a very 
. serious issue which concerns the s utity 

of the Prime Minister, V.I rs 8nd also the 
menac"e of the SmU8glerS. (Interruptions) 

lease let Ille ~ompl'te in one minute. 

The 22nd February I patriot as wen as 
tbe 27th February Patriot give a very 
important story with the maps and all 
directions. Tbe case " is " I;ke this. 
(Inte'ruptlon~) 

", ~ 

.1 

Let me give the background in one 
minpte. On 19th Apr:iI. 1963. t~e ' 
Amcrrica~ smuggler , Walcott who had 
come (, ut from the Tibar Jail ' on bail 
escaped 'from Safdarjang ' Airport out.of 
the ' country. A Commission )Vas 
appointed. Adjouroment Motion ' of 
Mr. Nath P i was admitted in this House 
and, fortunately, the Deputy Speaker \v8 S 
in the Chair at that time. 

MR. DEPUTY SPEAKER ' : 'Portuoa: 
tely this time also the Deputy Speaktr, is 
in the Chair 1 

PRO. MADHU DAND,AVATE: 
Today tbe news is, 22nd ebruary Patriot 
says that on Safdarjana Club Aircraft 
wbich wa flying from Jaipur and 
supposed to c~me to Safd~janl. because 
of the f ulty survQjJlancc system at "the 

alam Airport and also at the HindoQ air 
base. intruded the base and actually 
landed at Moradabad and he is suppos d 
to be a smu8ller. 

MR. DEPUTY SPEAKER 
find out the fact 

(Interruptlonl) 

We'will 

. .4g 

PROF. MADHU DANDAVATE: I 
demand that djscussion 'under Ruie 193 
-or an Adjournment Motion should be 

.. ' admitted. 

: MR. DEPUTY SPEAKER No, no, 
. I have disallowed Adjournment Motion . . 

PRO~. MADHU DANDAVATE: 
. One minute mor • . Be~ause of this 
failure, on 18th of September. when 

·Prime ' Minister landed ~t tbe Palam 
Airport •••.• . 

MR. DEPUTY SPEAKER Not 
allowed • . Do not bring in the Prime 

'Minister. 
(Interruptions) 

PROF. MADHU DANDAVATE: He 
',was likely to c~))..ide against 00 air bus.,' 
,This ' is a failure of the security arrange~ 
mente J?lease allow a discussion or 'an 
Adjournment Motion. 

, MR. DEPUTY SPEAKER: :No. 00, 
,I cannot allow Adjo~rnment Motion. 

PROF. MADHU DANDAVATE: 
PJease allow discussipo or admit , my 
Adjournment Motion. 

'. MR . . DEPUty SPEAKER: I will go 
through your ootice ari~ find, out. I have 
already disallowed Adjo~rnment' Motion. 

PROF. MADHU DANDAVATE: 
You 'may co) cct the Adjournment ~otion. 

.'But p'ease keep it under consideration 
for disc.u~sion under Rule 193. 

' .. (Interruptiona) 

MR. DEPUTY SPEA ER: I. am 
no~ in charge and I am considering it-
whether it is a fact or oot. 

. P~OF. MADHU DANDA VA TE : 
¥ ou can examine this and then decide 

7whether tbe issue is to be discussed. 

MR. DEPUTY SPEAKER: I will 
find out the facts. 

, . 
DR. V. VENKATESH (KoJar): Due 

to the i,gnorance of the present Govern-
, mcnt ••..••. 

(Intt'r,uption,) . 



I 
I ' • ~ . 

PHAL UNA 1~. 1908 (SAKA) 

A story h~s appeared in the Indian 
Express to-day that due t~ the ianorance 
of the Government Indian rural masses 
are subjected to darkness. Due to 
increased quackery in the country deaths 
-are increasing and permanent (tamages 
are caused to them. Therefore, I demand 
a statement from the Home Minister who 
is present. 

MR. PEPU,TY SPBAKER: You 
have not given notice. First you give in 
writing. Pleas~ take your seat. ' 

SHRI SOMNATH RATH (Aska) : 
Is Mr. Walcott goiog to Bhuvaneshwar '1 

(Interruptions) 

S RI . S. SINGARAVADIVEL 
(Thanjavu~) The crops in some parts 
of the Cauvery Delta in Thanjavur in 
Tamilnadu a re withering for want of 
water for irrjgat ion. The farmers are in 
distress. I request the Government of 
In ia to p~rsuade the Ktlrnataka Govern-
ment to supply water. 

MR. DEPUTY SPEAKER 
it i~ wri'ting. I will see. 

You 'give 

12.03 brs. JI 

APERS LAID ON THE TABLE 

[English] 

R~view on the working of and tho 
Annual Report of the Construction ' 
Council of India for 1985-86 and State- . 
ment showing reasons for deJay it} 
1 ying these papers. 

THE MINISTER OF STATE IN THB 
MINISTRY OF PETROLEUM 'AND 
NATURAL GAS AND MINISTER ~F 
STATE IN THE. MINISTRY OF 
.FINANCE (SHRI 'BRAHM~ DUTr): 
I beg to lay on tbe Table-

(I) (i) A copy of the Annual Report 
(Hindi and English version) 
of the Overseas Construction 
Counoil of India. Bombay. 
for the year 1985·86 alon, 
wjth Audited Accounts. 

A .copy of the Review ( jndi 
and English versions) by the 
Government 00 the working 
of tbe Overseas Construction 
Council ' of India, Bombay, 
for the year 1985-86. 

(2) A statement (Hindi aod English 
versions) showing reasons for 
delay in Jaying the papers 
mentioned at (1) above. [Placed 
in library. Se_ No. LT 3864/87] 

Statement explaining reason for not 
laying tbe , Annual Report and 

audited Accounts of tbe National 
Jute MaDufacturers Corpo .. 

rations Limited ' with 
10 the tJpulated 

period .. 

THE MINIST R OF STATE 'OF T E 
MI~ISTRY OF TEXTIL S (5 RI RAM 
NIWAS MIRDHA): I beg to lay on 
the Table ~ statement (Hindi and English 
versions) explaining the reasons fo ~ not 
laying the· Annual Report and Audited 
Accounts of the National Jute Manufac-
tures Corporation Limited (or the year 
1985·86 within the tipuJated period of 
nine m~nths after the close of the 
Accounting Year. [Placed in Library. 
See No. LT 3865/87] . 

Notification under tbe Delbl Police Act, 1978 . 

THE MINISTER OF STATE I THE 
MINISTRY OF HOME, AFFAIRS 

. (SHRI CHINTAMANI PANIGRA I) : 
I beg to Jay on the Ta ble a copy of the 
Delhi POlice (Punishment and Appeal) 
(Amendment) Rules, 1986 ( jndi and 
English versions) published in Notifica-
tion No. F. 5/20/84- orne (P) in Delhi 
Gazette dated th, 4th Sept mb r, 1986 
under sub-section (2) of section J 48 of 
the Delhi Police Act, 1978. [PI c d in 
Library. See No. LT 3866/87] 

Review 00 the Working of th Del I 
FloaDCial CorporatloD and Annual Report . 

of tbe Corporation for 1985-86 and a 
Statement sbowlo reason for · 

delay 10 laying the e papers 

mE MINISTER OF STATE IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : I bel to lay on the Tablo-
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(1) (i) A copy of the Annua 

(ii) 

(iii) 

Report ( indi and EogJisl1 
""rsions) of the Delhi 
Financial Corporation 
togetb r · with Audit Report 
for the year 1985.86, under ' 
sub-section (3) of section 38 
of the State Financial 
Corporations Act, 1951. 

A COpy of the Audit R eport 
(Hindi and English ' versions) 

.. of the Comptr.')l1er .and 
Audito,r O~eral of Jndi on 
the Accounts ' of . the Delhi 

in neial Corporation for 
the year 1985 .. 86 under sub· 
section (7) of section 37 of 
the State Financial Corpora-
tions Act, 1951. 

A copy of the Review (Hjndi 
and English versions) by the 

. Government OD th e working 
of the Delhi Financial 

. Corporation for the year 
1985-86 • . 

(2) A statement (Hin and BogH h 
versions) showin reasons for 
delay in lying . the . papers 
mentioned at (I) above. (laced 
in Libtary. See No. LT .3867/87] 

Notif catlo~ und r the Code of 
Crl I 'PrO( dur , 1973 

MINI 1'E 0 STATE IN TH B 
MI 1S F E SOl. N L PU C 
G lEVA CBS A PENSIO SAD 
MINI TE OF STATE IN THE 
MINIST Y OF OMS AFFAIRS 
( HRI P. CHIDAMB AM): I I t 
Jay on the Table a ' copy of the Criminal 
Courts and, Court-M rtial (Adjustment 
of JurisdictioQ) Amendment Rules. 1986. 
( indi and 0 Usb vcr io p Ii ed in 
Noti catiOn o. S.O. 40 0 in Gazette of 
Indi d ted tbe 6th ece ber, 1986 iss ed 
under sub-section (1) of etion 476 of the 
Co of C iml 1 Pr cedur. 1973. 
(PI, ced in Librar . St~ No. LT-3868/87) 

Re,ie 08 the Workln of .nd t e AnDual 
Reports of the Cofree Board tor 1984-85 

• 19S5~86 and Sf t at bo lag 
reasJOu. for delay I laylag tbel 

papers 

. THE ~INISTER 0 STA"{E IN THE 
MINISTRY OF PARLIAMENTARY 
A FAIRS (SHRIMATI SHEILA 
DIKSHIT) I beg to lay on the Table-

(1) 0) A . copy of the Anorial: 
Report (Hlndi aad ' Eng1i .h 
versions) of the Cofre 
Boal d, for the year 1985-86. 

(ii) . A copy of tli e Review (Hindi 
and Eng1i~h versions) ~y the 
Government on the working 
of 'the Coffee Board, for the 
year 1985-86. 

~ (2), A sta tement (Hindi and Enalish 
versions) showing rea.sons for 
del ay in \ laying the paper 
mentioned at (1) above. [Placed 
in Library. See No. LT 3869/87) 

(3) A copy of th Audit · Report 
(Hindi and English v rsions) on 
the Accounts of the Coffee Board 
for the year ' 1985·86 (0 n al 

. Fun·d). . . 

(4) A $tatcment (Hindi and En'g1ish 
versions) ,showing reasonS' fo 
delay in laying the papers 
nlentioned at (3) above. [Placed 
~n Libraty. See No. LT ~8qOJ87) 

·(5) A c py of the Audit Report 
(Hindi and English versions) on 
the Accounts of the Coffee Board I 

for the year 1984·85 (Pool uDd). 

(6) A .at temen (Hindi . aod E glish 
versions) sbowing reason fcit 
~ day in laying t~c P)]Ydrs 
mention d a (5) above. (Placed 
in L~bra:~. See No. LT .3 7J/ts7) 

(7) 0) A Copy of the Annua) Report 
(Hindi and B08lish versions) 
of .' t h Rubber Board, 
Kottayam, for the year 
19'9S-S6 10Da with A dite4 
Account. . 



(ii) . A 'copy of tb'e Review Hindi 
and Ena1isb versions) by the ' 
Government on tbe working 
of tbe Rub r Board; 

. Kottaya 'U, for the year 
1985-86. 
, 

(8) A statement (Hindi and English 
_ versions) showing reasons for 

delay in Jayio g . the pa pers 
mention~d at (7) above. (Placed 
in Library. See No. LT 3872/87] 

evlew on the Wbrklng . and, the Annual 
eport of the HandkraftS and Haod· 

lqom Exports Corporation of Indl 
Ltd. for 1985·86 an~ 'statement·· 
. showing rea 01)8 tor delay io 

layl~g the e pap rs. 

THE MINISTEa OF STATE -IN THE 
MINISTR Y OF _TEXTILES (SARI RAM 
~IW AS MIRDHA) : I beg to Jay on the 
table :_. . 

J 
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12.04 brs. 

SUPPLEMENTR Y DEMANDS FOR 
GRANTS (RAILWAYS). 1986·87 

[English) 

. THE MINISTER OF STATa OF THE 
MINISTRY 0 RAILWAYS (SHRI 
'MADHA VRAO SCINDJA): I beg to 
preseot a statement (Hindi and English 
vertioos) s-howing the Supplemen ary 

· Demands for grants in respect of Budget 
(kailways) (-Of 1986-81. ' 

· DEMANDS FOR EXCE'SS GRANTS 
(~AILWAYS), ]986-87 

· [Eng/is/I] . . 
THE MINISTER 0 STATE 0 TaB 

·MINISTRY 0 RAILWAYS ' ( I 
MA AVRAq SCIND~A): J beg to 
pre~ent ,a statement (Hindi and 'Bnglish 
versions) showjng Demand for Excc s 
Grants in respect of the Budget (Railways) 
for 1984-85. (t)' A copy such each 9f the following 

papers (Hindi and English ver- " 
~lons) under sub .. zetion (1) of 
section 619A of the Companie 
~ct, t 956 :- " 

I ... ----

(i) Review by the 'Oovernment 
the wo~king of the Hanpi .. ' 
crafts and HandJo rns Ex-
ports Corporation of India 
Limited. New elhi, for the 
year 1985-86. . 

(jj) Annual Report of the' Handf-
crafts and Hand looms Ex-
potts CorporatiC1h of India . 
Limit~d, New Delhi for the 
yea'r ]985-86 · along with 
Audited Acoounts and the 
Comments of the C9mptroller 
and Auditor GeneJ al thereon. 

, (,2) A statement (Hindi and English ' -
versions) . showing reasons for 
delay in layiQg the papers men-
tion~d ~t (I) above. [PI ced in 
Library. See No. LT 3873/87) 

.- BUSINESS 0 THE OUSE 

12.06 hr . 

(Engli.)h) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAME~TA Y 
AFFAIRS '(SHRIMATI SHEILA 
DIKSf]IT): On behalf of SURI H. K. Ij~ 
Bbagat, with y<!ur permission. Sir. I rise 
to announce that GoveJ nm nt Busin~8S 
in this House during the week commen .. 
cing 9th Mareh~ 1987~ wlll consis of;-

(J) Considera tion of. any ite of 
Government Business carrie 
over from today's Order ape. 

(2) Considuation and a ina of :-

(a) The em Workers Wei are 
F . nd (Ame~d n) Bill, 19 7. 

(b) The Mental Health Bill, 1986 
as ~sscd by Rajya Sabba. ~ 
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(3) General Discussion on tbe 'General 
Budset for 1987·88. 

(4) Discussion and voting on : 

(a) Demands for Excess Grants 
(General) for 1984·85 

(b) Supplementary ' Demands for 
Orants (General) for 1986 .. 87. 

(5) Submissions to th~ vote of the 
House of Demands for Orants on 
Account (0 nera) fo{ 1987·88. 

(Tranllat;on) 

DR. PRABHAT KUMAR MISHRA 
(Janjgir) ; Mr. Deputy Speaker • . Sir, tho 
fonowing matter may be included in the 

, list of bu iness for the next week. 

1. The ' persons who have been im-
pOTted trainioS at BALCO in Korba, 
Madhya Pradesh are not being given em-
ployment in , BALeO, whereas BALeO 
has given them training in its plants for 3 
years its own expense. in accordance with 
its rules. 

BALCO ha borne tbe expenses in-
curred on their tr inins and now they arc 
not being giVen employment after com- , 
pl tion of traning. This is not justified. 
Due to thi unemployment is increasing. 

, 2. BALeO is getting some work done 
through the contr ct system as a measure 
of economy, but the. labourers workin~ 
under the contractors are not gettmg due 
wag s. would request the Government 
to pay immedi ~e at:ention towards it. 

" 
lEnglisla1 

S RI SOMNAl' RATH ,(Aska): I 
requ~st that the foil wiog may be inclu-
ded in the next we k aaenda : 

The Coop rative Sugar Mill at' Aska 
(Ori sa) bas reach d the saturating point 
in production. ~t crushes one 1 kb tonne 
of sugar. There is a proposal to expand 
it to twO Jakh tonnes. Government of 
Oriss ha recommended tho same to the 

Central Government. but it is not materia-
lised as yet causing great hardship fO 
ugarcane growers. So, beside expaoding 

.. Ular factory at Aska efforts should be 
made to esta bUsh another sugar ractpry at 
near-about Sorada (Dist riet Ganjam 
Orissa, on Co·operative sector as there is 
lot o'f potentiality for sugarcane produc.. • 
tiOD in the area. 

The Krishi Vikash Kendra near Bhan- ' 
janagar (Orissa) is not progressing at all. 

1, 

The Bhubaneshwar Agricultural University 
is not taking action w.orth th~ . name. The 
I.C.A.R must come in a big way to sta .. 
blisb the Kendra in its right perspective . 
which has ' been start~d three ' year back 
an"'d ask the Agricl}lturat University BhQ-
banes war to proceed 8wiftly and expedite 
tbe matter. 

• 
(Translalfon) 

SHRI VILAS MUTTEMWAR 
(Chimur) : .1 request that the ro))owing may 
be included in the next week's agenda : 

Maharashtra is facing a grim drought 
situation . I this time. Part:cuJarly in 

. Vidarbha region, the situation h as become 
more pitiable from evelY point of view 
due to continuous drought for the last 
five years. The torrential rains during 
Jast August in Chandrapur ~ and Gar- . 
chiroU districts caused floocs in that arpa, 
which resulted in the Joss of life, property 
and crops, but the people did not get 
adequate relief. The J?roblem of drinking 
water is acute in many districts of Vidhar.. , 
bha and it is likely to beconle more actute 
during the coming months. Due to 
drousht, the people have neither food-
grains for thier own requirements, nor 
employment and there is no fodder for 
the cattle 'as well. 

The .farmer~ are feeling .frustrated and 
there is discontentment amons tbe agri-
cultural labourers. Even under the Em-
ployment Guarantee Progranlme. wor is 
not beiDg provided to them and if there 
are some opportunities of employment, 
these are av~iJable 20 to 30 kilometers 
awa), froQl their villages. D\le ' to tbis, 
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there is disconle~tmeot amool t"e~.·1"oDl~ 
Already lhe farmers are ree 'ios under the 
straio of droulht and eve the • V.S. 
~x, irifgatioQ s ' and tlie loan a 
trom banks are beiog real d fN)l11 t em 
very strictly. Th behavio r 'of t e oli-
cers and the empL:>yee. towards the 
farmers is worse tb D · tbe fif rs. It 
has caused di$CODteotrn ot alD9Dg the 
farmers. The resource of the State 
Government are limited. J wo Id, ther-
for , request .the Ceo tral Government to 
give r 'Ji 'r t~ the farm rs ,by ·viOl exem-
p ion to them In the m .tter or.' roalis .ltio 
of outstaod ng dues and 10 nd ma 
'av .lilabl e employment to tbem on w r 
footin. ue 'to severity of drought in 
Cfun41apur. Bhanda'r4 -and G.lrhQhiro i 
diS tric ',s of YJdharbba re jon, the ' 
need to pay spec~al ttcntion in 
dire¢thn. 

SHRI SH 'NTI DHARIWAL (Koia) :. I 
request that the following m tter may b 
included in the next week"g a,lJenda. 

The Government should . immediately 
ilnnounce the support price to be sivell to , 
,the , farmers for their produce. , The 
Govern'ment should' incre se , the suppor 
prices of wheat, mustard seeds and tbo 
gram' which were anl)ouDced la' year. 

HRI VIJOY ' KUMAR YADAV 
(Na'landa) : Mr. Deputy Speaker Sir, '{ 
request that tbe following subjects may be 
incillded in tbe next week's aaenda. , . 

I. The funds being altottcd und~r tho 
Self4 employment Guarantee ' Scheme are 
not being uti! sed fot tbe . eligible rson 
and a large portion of these funds is 
being misused. Such pel son are taking 
benefit of it, who a re already employed 
and can be emp'oyed due tQ their sound 

I economic ' position. Therefore, this matter 
may be included in the next week' .. 
agenda for discussion so that the eligiblo 
aQ(~ needy persons may get benefit fron) 
it. ' 

2. The Nalanda distr ict of Bih.u i • ..-
t~ta!ly backward in the mQtt~r of irri-
8·ltio . . ~he Government has spent 
oQ the ' co ~'u¢tioq of Upper 

" 

<SAKA) 

Reservoir Proj ect. ~ tit . pr i very 
slow as a result of which tho farmers arc 
qot'lettini Its benefit. , 

Therefore; the question of ' i01PLO~inl 
. tbo Irrigation system in tlie backw rd 

' areas like Nalanda may be included in be 
, next we k's agcoda so that discussiOQ may 
be held on early complelio of the Upper 
S~kari Irr;.ation R"eservoir Project. 

HR KAMMODILAL JATAV 
(Morena): Mr. . eputy Speaker, Sir, I 
request that tbe following item , liLly be 
included i,o the next wee's aaenda: 

, 1 A national highway should be cons-
tructed from Etawah (Ultar Pradesh) to 
Phooph aOd . AUer, Porsa, Ambab, 
~orena~ Jora, Sabala rh .. Virpur, Sh opur 
JQ Madhya Pradesh ' and UpLO "Ola in 

I Rajasthan, beoau e a Jarge number of 
trucks and buses run on 'his road. Traffic 

, is held up on this road due to "running of 
t e vehicles, beca the road is very 
D'lrrow. If the road j decl r d 1t 

. ational iShway, 11)e movcm nt of traffic 
~iJJ . be ver>; smoo and · tbe dacoU pro 
blem will alw be olveJ to a great 
ex onto 

HRI MOOL CHAN DA,GA (Pali): 
r. Deputy peaker. Sir, I request tli t 

the ollowing mutter may be included 
the next week' agenda. 

At pres t, abo~t 1.7S crore lit igation 
cases are pend:ol in almost all tbe lowet 
and hi'her courts , of the country. ' Tho 
number of such case Iuns in lakh" whicb 
arc. pendin, ror t~e last teo years. 

, . 
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(Stirf Moo~ Chand Dala] 
justice and also there can be a scope tor , 

, cotl'uption " in it. Due to this judicial 
system, the troubles of common ma~ ba,ve 
increased. Ther~fore~ there .is ' ne¢ to' 
bring about ,radical change~ i,~ ~be system 
of administration of justice. 

. Taking into consideration; the ' seriOus- . 
ness of the matt~r, I would request tbat ' 
it should be include4 in the ne week's 
agenda. ; , 

(English} 
SHRI S~ o. G OLAP (Thane) 

request that the foHowing "may be, ~(l~tuded 
in t'be next week a eoda :-

• ,," t 

Government of India b, s accepted ': 
scheme to uppl; wheat free ' of cost to 
State Gover ment to distribute to the 
labourers under the RLEG P ',and ,NREP 
only. " 

,~ 

Tlle Go~etnmept ,of Mahllras tra h 
i own atnbitiou$, pro rammme, of Em.·, 
ployroen~ Quprantee ,Scbeme td provide 
work to every adult who i in need of 

'w~rk and demand ' work. The scheme is 
in operat ion since 1972 and has tremend- , 
ously spread all over the State generat ing 
on an average about 17 to 18 ' Clore 
manday (which ' 5, ab,out S tiDlCS '. the 
n andays generated under C atral ~sche~' 
fo wh ieh' rupees two hundred crore were 
s(\ent last year. " ... 

It is a fact that th«; Central Government. 
. i not supplying ~heat free of cost to dis-
ttibute to BGS labourers, and therefore 
there is ~iscont .nt among ih~ ,labourers. 

The Government of Maharashtra ~as 
given a propos I and has requested to 
extend r, ee sup~ly of . Wheat to OS 
labou er along with RLEGP and ' NRE '. 
labourers at a uniform. rate of one k,;" ~r' 
day. ~ , · ". 

1 request t e Central Government to 
take early decision to s\lpply free ~, wheat 

Yen fot EGS labourer 80 tb t tbe 
~ vernm nt of Maharashtra will be able 
tooutili e the entire quantity ,of 1.60 lakb . 

t ic tones oli wh at offer d fre~ 0& 1 C:O t 

{Of 198 87 

Sq I .BALWANT SINGH RAMOO .. 
WALIA (5tanarur) : Mr. Deputy Speaker 
S,ir, the , followiol matter may be include 
in, ,tbe next : week,' a.aenda.· 

J In Delbi, about twenty years back, the 
Delhi Anministration bad introduced a 
~heme called Delhi' Milk Scheme to m';ke 
milk easily availclble to tbe poor and the 
backward classes and since then the stu-
dents studying in ~chools and colleaes 
ha e been doing the work of distributing 
tbe milk. This' work was entrusted to the 
poo students On a fixed salary • • The aim 
w~s to :btdp tbe poor students and en-
coura e tbem to ' "learn while they earn. 
It is a -matter of great satisfaction that 
thi sy em c.onti ued till now. But 
recently a decision was , ak.:n to ,change 
this system. This decision doe .not seem 
to be justified. Under the changed system 
Delhi Mil Scheme will have to bea; 
mo'ce financial burden. In that case the 
D.M.S. will ha e to spend Rs. 3 ' for a 

, work 'which at prc ent is being done for 
. 2 and when in future the D.M.S. ' 

inod es losS, the price of DMS products 
wiU "have to" be increased sod the co umer 
will ' lia~ to pay more for it and th is will 
be justified by the "OMS authorities. The 
~ini'P,~~,. salary ,which is paid to the stu· 
dent "enaaged' in the djs~rjbution of milk 
is inade u'ate to m~et their family require-
n16nts_ because' this amount, is merely 
Rs. 12S to Rs. 175 per month, but ·this is 
sufficient to meet their educational ex-
pen'seS-. ' In ' ,Delhi no other schel1)e like 
th s has beep formulated 'to help the , stu-

. de~ts. Therefore, unde( the changed cir-
comst~nces, t~ere is ~ gre~t resentment not 
only a\hong t"lie students who are engaged 
,in' the 20.00 boot'bs' of ' the PMS in Delhi 
bu t' the students Qf other universities h8.V~ 
als(S expressed ' r~centlnent over it. , I • ' • 

• 
Therefore, I would request that the 

Oovern~ent ~bould interfere in the maUer 
in timo. 
,.. . . ~ , 
'.SH RI H;' I~H ~A WAT (Almora) : 

Mr. Deputy Speaker, Sir, I would request 
ttl ,.the fQlI~wiD' ,. tW9 SUPJ~t~ ma~ ~ 



included in tlie' List of Business present~ 
by the Hon: Minister of ParramCD~ary 
Affairs for the flext week: 

, . 
l. Transport ' subsidy is provided by 

the Central Government to st ep up the 
industrialisation in hilly areas of tbe 

, country. . The , Ceptral Oovernm~nt · ba, 
recently tai,(en a welcome step to incr ease 
the 'amount ot transport subsidy. but ono 
deficiency is still there. The amo~nt ,of 
subsidY has bee~ increased from 75 P~l 
cent to 90 per cent lor the north eastern , 
I:egion, but it remains unchanged i.-e. 
75 per cent for the bil1y areas of Uttar 
Pradesh. There(ore, there should be a 
discussion in thi$ House' on the need ,to 
increase the amount of transport s'ubsidy 
to 90 per cent for the hilly ar as of 
Utter P,radesh. ' 

2. Everybody accepts the need of 
affores ~ ation and land preservation in the 
hilly areas 9f Uttar radcsh. ,But very 
meagre amount has been ' ea,rmarked for 
t i purpose. A ' national scheme should .; 
be pr pa.ted for the afforestation and .Iand 
preservation in this regioD and' the Plann-
ing Commission sh uld earm rk separu te 
funds for this purpose, because the entire 
couptry, especially Gansa-Ya~una ' plains, 
derives benefit out of these are~s. ' 

I' 

Therefore. this issue should also·, be 
discussed iq toe House. 

[English] 

SHRIMATI SHEILA DI'KSHIl',. :· Mr. 
Deputy ... Spe ker. Sir. tbe ubmi ion 
made by the hone Mc;mber have been 
note~ by me and they sb~U be cvosidered 
in the m~etin& of the ~usjnes9 , Advisory ' 
CommiUeo which will meet early next 

e k. 
I would like t() take' this opportunity 

to inform the bon. Membe,rs of 'the House 
t~at the discussion on the General ,Budaet 
will start after tbe rrply of the Railway 
Minister on Monday afternoon. At 12 
Noon On Monday, the Railway Minister_ 
will start reply. :rhereaftc( tbe discussion 
on the General Budget will take place. 

----

~) 

12.186"s. 

Cotton Copra and P~i. 261 
011 (AI' (Abo/itlon) BII/, 

!CoTTON COPRA AND VEGETABLE 
OIL CESS (ABOLITION) BILL, 

J986-Coo td~ , 

[Engiilhl 

MR. SPEAKER: Now. we take uP 
item NO'. 12 - ~urther ' coside..atiotl of 
the foi'lowfng"motion Jmoved by S ri G. • . 
Dhillon on the 124th February, 1987, 

namely:- . 
. ~ hat the Bill furthur to amend 
the Produce Cess Act 1 1966 and 
the coconut Development , Board 
Act, ) 979 and to repeal the Copra 
Cess Act, 1979 and the Vegetable 
Oils Cess Act, 1983, be taken 
'into consideration." 

PROF. N. G. RANOA (Guntur); 
Mr. Deputy-Speaker, Sir, . I am glad that 
'this Bill is brought before tbis 'House. J~ . 
is most u'nfortupate that iIi Government 
should ' not have indlcated to t e ous. 
the concrete measure's that they proposed 
to to ke, iIi addition to the abolition of 
this cess on oil and ojJseeds. 

[SHRI SHARAD DIGHE In the Chair] 

In order to i crease and push up the 
production of oHseeds and · ve etabJe oil 
in OLlt country, ther seem to be a kind 
'of an id~ that the A ricultural Prjce 

i Commission can be expected to Jook after 
the 'i)rice policy to be pursued by Govern .. 
ment in · order to encoura e ou 
agricultural producers to place more nd 
more of tHeir ,land 'under pr duct"on of 
vegetable oil. I do ' AOt tbin that 
approach would yield re II bec~ 0 
,enerally . the Agricultural .. ti~ 
C9nrinission proceeds on the b i of tbe 
earlier pr ices tbat were pre~a leot in a 

, comparative m.nner with . olber agr:cul .. 
tural price also and, tben they atj fy· 
tbemselve by suggestiDl some S 9r 10 pr 
1 S% iocreas~ in the pr ice to b paid to 

. 8arjculturists, ,s an incentive in order to 
oocouraae tbem to dlV rt their land from 
the Ptod~tiOD of Gtber . cro to tbO 
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[Prof. N. O. Rania] 
produclion of agr~cultural oilseed!. Tb~t 
approacb has not yielded lood eQouah 
r ults. It i tru some improvement ha 
been achieved in the ', area . under 
agricultural oil seeds aod consequently in 
tbe production of vegc~.ablc oit in our 
~ouotry. B~tt t at i not. oUI~ and 
tbat is why Gove, omeot is obliged· to 
on bemoani the incrca e in tbe imports 
of egetablc oils and edible oils. . 

What I would like the GovernO\~Dt tp 
do 1 to re~iew the whole policy so rar as' 
the production of oilseeds s c~neerlU'd. 
'they should thin in tetros of the policy 
to be pur ued what prices are to be aid 
fo •• ricultur:sfs, in or~er to diver~ more 
and more of thelr land that il suitable for 
th production of oilseed!, from the 
production of other " C(OP and tben not 

. only prcscri the price to be paid ror 
ric\41tur,,1 pro uce but al ,0 pursue a ' 

oliey of ~suring tbe producers. the 
J • ~ I)S, that w tever oilse d ey would 

, 1c te produce, woulJ be 'taken Qver 
"by lbe vernm nt at prices '~at wo~l 

be nol ooly comparable to pr ~ces of. othC'r 
8aricultur pro e but at m\1ch bi&ber 
prices, b cause oilseeds cannot ~e 
-produced in all lands. Oilseeds . o~rally 
are not ameoab.e for ·irrigatkJn. . Oilseeds 
C(i b ptOduc d subj t to tbe va arie 
of weather in these alcas on soils which -

re pee: ally suitable to them. ow for 
tho la d d for hoi other 
c p rc co ilpe in ad so _ the peasant 

~ must be iven pee; i ioce d ,tbrou h 
price in olive nd upply of test~d 

• e ~ , ricultur.l. and 
ctici e 

round aired pro r 
cn ure protection to 
ki a • from va ado of 

c of power an<l i Iy' r 'alion 
f ciUties til rev i' and wbo evcr 

I 

policy b not o' far been'dove 
• loped. ea alo, we .had . a Oil Seeds 

Committee. But most u rJ fortuoately arter 
a time, it was sboJi hed. Its lucot ODS 
were tran ferr d to t-be A., Then they 
found tbat tl.ey could Dot blake much 
prolre • Then t cleAR wa provided 

i sn a ditlonal Com IUee i t j • 

re os DO money for that Committee. 
So. tb y ' mposed this cess. I, ste'ad of 
giving additiooa.l · facilities, inc ntives to 
~riculturjsts, to our kisans. they have 
t~ouaht of imp.)s :nl a cess collecting 
money. They coJlccted Rs. 6 crorcs and ' 

. m re io order to improve the scientific 
researcbeS aDd () ~ hcr activities that 
O,overnmeot s~ould , C~1 rry on in order, to 
belp tbeir production. Th .lt was a wrong 
thina to do. 1 am alad that they are soing 
to aive it up. Thlt is ~ot enoush. They 
say tha,t rt~m general ' revenues they are 

. loina~ to provide sufficient funds, funds 
for researc". That is not enough. PU'ids 
for ensuri g a r~llluncrative - price are 
needed. What 'js that remu lerat.ve price .. 
to be .1 Funds for main tain ing what is 

'known as support pricc. What is thn t 
support price to 'be? But that support 
pric for oU -seeds wou1Q, not be s tis-
f~lctory if it i to ~ fixed only in relation 
to wb . t tbe price had _ been t,ill nOw and 
sam incre e tb i ~ upon. It has got to 
be, ch a .price , s would induce our far-
mers to transfer the~f J nd. to sh:ft til eir 
and from tbe cultiv~ltion of other crops 

to the culUv.tiQn of oil .. seed .' , 

. I re 8-rd to coUao, such speCia l cess 
was not t ere. did not bore to be neces-
~a[y bec~use there were enterpris ing far-
~ets i~ ~ndhra Pradesh. in Karn~taka, 
10 GUJJrat and also in Punjab who were 
prepared to sink their money and they 
readily p(oduced so much that Ind ia has 
become not' . only' self-sufficient but also 

rplus In regard to long ' lap:e cotton and 
now self sufficient in regard to short 
taple cotto also. We have now decided 

to support our OWD exports in regard to 
' cotton. .' ow such · QPi'Qrtuniti(s are not 
available for tbe · producers 0; od-seeds. 

. The producers, kis' DS~ who are inte· ested 
in prodgcioJ oil·seeds io tb . e area 
wbere they can be produced. tbey can be 
CUltivated, ~re D.Ot so ticb, are' not so 
t;oligbtened. are not so awakcned. They' 
~ave lot to be specially nursed, helped. 
assi t~d and · encouraged. Therefore, I 
would like tbe .Government to take time 
by its fore-leek. think of n comprehensive 
policy ao.d programme. if n~essa:ry. by 
appolntitll a Com.miLtee to 80 into tbis 



SHRIG.M. B·NATWALLA(Ponnanl): . 
Mr. Chairman t Sir, the Bi.1 se~ks ~ abo-
lish. cess on cotton, co; r. and v.t.blc 
oils. I must,' here . stTth . UPOQ· o~e hp-
p -rtaot point . and . that i$ . that tb 
provisions of t~is Bill real~y g VfJ . ~tTe<;t . to 
the propos:lls cOl1tained in the Budget 0 
tbe hist year-not this . bu get. Ooe full 
year passe~ by. W,e had ~no.tber bU~let 
also. It is shocking that the . proposaJ~ 1 <:,r 
eve~ the la t year's budget . were not Im-
plemented through Qut. ' I do npt ,(et_ll~m. 
ber ' whether any sush ' callous attitude. 
to this extent, bas ever been. ta~en by a 
Governm,ent I that ructions. Look at tb~ 

tatement of Object aqd 1'teasoos. Ther~ 
is not even a s.in&lo jn~ic<ltion . that he 
proposal to abolish theces.s ~as ~nnou.,ce~ 
in tbe Budget last ye t., It is .,Iveo. as ~ 
.to say th~t it is now that tbls tbang . .., 
being done. I must, tberefore, s~b t 
most respeclfuny tbat this is a bjg~Jy 
objectiqnable way in wltich . cvel~ the .State-

. ment of objects and Re $ons I drafted., 
with the resu't 'that hnost all tlie Mem-
ber who spoke before~me thousht tba this 
was a proposal cOl'\ling now and they 
never realised in the pr s'ure of wo~k that. 
we have that One full year had , a d by 
and the proposal of the la t:ye r e

, bu t 
had not been ' implement d. I would 
quote from the Budpt Speech' 
year, not the prosent one but of last 
pa(a lSI, part B : . 

"The lon'&-term fiscal , polioy r~OI· 
nises' th.' ce levied a e~~i$e 
dutie con.lribute to the multi Ii-
city of taxes. As an ' endeavour 
to reduce the number of such 
ce ses, it bas been decided to . 
penH witb the ' cess on cotton. 

copra and veldable' oil. Th 
Mia isiry of AarJcuh u e w"1I ko 
epPHlpriate actio~ in the matter. 
Tho J to tbe exc:b qu er on t hi 

" , ~ou'nt will s. S.90 crote •• , 
. I 

therefore. flBd tbat tbe Fin pce 
id that it had b een 

ClUIMllie with tbe ce s on 
veaet ble oj) and the. t 

of . A ;culture would t ke 
p. I would J; to know 

thi Mi ~ try do~og throug -
yr · ad why this deci ion wa 

t.i p men ed for full one year. l must 
int 0 t· tb .t: hen t i anoounc ment 

t .bolttjon of tbe cess was en de in 
ud , peecb la t year. the indu try 

i ' not ma any" provision fo payment 
· of ce frQ111 M rch, J986; they thou bt 

1b t · since tbe aonou lcement for ' tbe'l ab • 
hO of t G had been· made, the ABri. 

cui [J Mini try wo Jd come forwJrd witl 
app~p iat action and,. therefore, f r 
paymeot Dr crores of rup~es tbe industry 

. noc m k. any, provi ioo in their ' 
C upts. Eurtb r, the foss tot h ~ govern-

til Q~ excl c.Juer by ' tbe r moval of c~s 
, was also ta~en into (:oq ideralio'o in t c 
Budget foc·. 19.86·87. aving t . eo t ' 
loss .into co~sjd.e ation, it is only now that 
tho BUI has come to abolish the ces , with 

e ,resu t tI) t ac.c.orJir)B to the provo ~ . 
. . of ~b·s B .II, tbe ce for tb one fu ll ye ' r. 

c'Joo, ,( er the an OU,O f\lent of it aboli. 
tion Ja ~ ye-lr, i required to be R :d by 
tbe ;ndu4Jtry. This a very unaa i factoJ, 

. stat of affairs. On 28th ovembe~t 19 6, 
t Ministc of Slat Qf agricultu r ODO-
u ced tbat ' nee Y ct jon 
wa be: taken and that the ll otiflc~lti a 
Qr reQloval of cess wou ld be issued withio 

8, mo h: Bven after, lh s, , n action 
wa t keQ. A chi ' aill its ,after a 
1·9 of. IOQ t( • was i~trQduc J i tl i 

on 8tll D~cm r. a d tileJ) t 
~ill wont · on • . Beins ,the victhn of .hi 
I ba way in wb~ tbe buJi t a 

en trea "':'aanounciD the abolitloo of 
the ces in tbe budget la t ye r, (hen 
takinl into account tbe loss tha t will 
ad io lbe budlet and th~n eepiog qu iet 
and now askina '· tbe industry to~ pay, to 
bell out tbe cess for tbo whole of tbo y ar 
-I mUlt respectfully submit that thi j 
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total destruction of the sanctity' of the 
budget. As it is today, the' sanctity of th 
budset has been eroded on variOUS, count 
and now we find that even the propos:lls 
announced in the budget are not beiog 
implement d expeditiouly. 

Clause-13 ' of this Bill says ,th.lt all the 
case that has remained ' unpaid till tho 
time this · B.ll comes into, force-not till 
the time when tbe last 'budget anoounce-
meo t was made ; but ti! 1 the ~hll e tbis 
Bill comes into force-will be collecled as 
arrears. I think it is not at aU just and 
fair to the industry ' to proceed in thi 
manner . . I think that perb ps thing~ have 
gone by oversigh t or some such tbing, 
though ine~cusable. I must ferventl.Y 
appeal to the Minister of Agriculture ,that 
th :$ clau c should be amended and no cess ' 
should be collecte . for the '; per iod 
1986-87 since the tim the annOUQcement . , . 
for th abolition of the cess was made. ' 

I must now make ooe In ' re point and 
resume my s at . The proceqds, of the cess 
are utilised to meet expetlditure incurred 
in connectioa with measu~es to promote 
the im;>rovement, development and 
m:ltketing of produce. But now you are 

bolishing the ces. I u~t also urge 
upon the Govern eL\l to see , to it tbat 
prom tionat activities are not ' to s'uffC!r 
and th t necessary fund arc provided 
throu h budgetary allocations to 
encourage prom tioqal ·activities; 

his was announced last time tbat the 
budgetary allocation will take care of the 
n cds for pro Jotion,tl activities and I am 
sure that these promotional activities will 

.. not b allowed to suffer. Take the case ' 
of the' coconut. In Kerala several ~ 
problems are' .the e. T'bere is even a ba~ 
dise se affecting our coconut trees. The, 
need to be paid attention to. '1 am "sure, 
all these r;!ctivjties will not su.ffer; ' b~t 

. will receive due attention "Of . the 
Oovernmen t. 

Later I will come forw , rd with m 
ameo n ent to Clause J 3 to see that the 

. proposal tha t· was announced in the 

budget last year is siven full sanctity and 
tbat the abolJtion of the cess takes place 

',since the budget , of tbe last ye r. At 
that time I may not take again the time • 
of . the House to' speak, unless the 
Hon. M:nister comes forward with somo 
hew brain·wave~ 1 bope and i am sure 
he. will not. Looking at the just and 
fair nature of the cla,im ' I hope he will 
accept this ' amendment when it is moved. 

·SHRI A.J.V.B. MAHESWARA,' RAO 
(Amalapuram) ' : Mr. ChairO'Jao .' Sir, I 
whole .beartedJy $upport the Cotton , 
Copra, Vegetable Oils Cess (Abol ition) 
Bill. Sir, tbe pl'ght of Cotton , growers 
in the country is known to everyone. 

irnibr. is the fate ' of the, farmers who ' 
p·oduce Copra and oilseeds. Sooletimes . , 
I wond,e r , whether tbe various develop. 
ment bO:lfds which were supposed ' to 
contribute to the promo! ion and develop-
ment of co tton, cO;Jra and oil seeds are 
working at all! The ·perform. nee of 
these B J al=ds is not ~a tisfactory. 

Si,r, C COllut • being ,gro NO on a large . 
sc lie in my constituen'cy. It is being, 

, grown in sever thouSlnd actes. But it 
is unfortunate that there is not even a 
single ) member represen ting Andhra 
Pradesh in tbe CO~ODut Development 
Board. There is no representative 'of 
either tba coconut gro Ners in the State , 
or the State Government. He,.ce I 
appeal to the hon~ Minister to ,nominate 
a oojePlber f,om my State to ' the Coconut 
Development Board at le'ast' now. . 

I , • 

Sir, coconut ,is being grown exten~iveJy 
in my consUtuen\.!y. I am afraid, the 

. removal of the cess may . benefit tb e 
middleman rather! than the farmer. Since 
the Government :proposes to abolish the 
oess. it should s c to it, that the farmers 
do Itot ulfer in any mann~r. The 
cocoaut trees in my atea h 'lve been 
affected by s9me plat t diseases ' affecting 
the yield very badly. I brought it to the 
'Q?,tice of on. Minister through a Jetter: 
The . , ~"Os;s . of t,~e farmers ca used by a 
,pa tlqu:a~ .. p1aQt disease was guile heavy. 
, armers arc . now uffering a lot. S ince 
'the ces's is going to be abolished now the 
\ ) I, ' ' I , 

speech w s oriat.nally delivered in Teleau. 
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. Government should , come forwa d witli 
sUbstantial grants to help the (at'mers in 
oombating these plant diseases. 

Sir besides the growers, several others 
are aiso engaged i,n the prepara t ion ". of I 
copra. It provides means of.1 ive1i~ood 
for many peoplo in my area. The 
Government stlould take.' welf:,Uc, meas~res 
for the benefit of these workeJtS Mere ' 
abolition of the cess is not going 'to hel~ ~ 
anybody. Everyone engaged in , ~~e . 
cultiv ti n hould be ~rnefitted ~y I,t. 
Farmer$ should be helped at every step In 
growiog coconut. peveloPnlent::l a~,tivi­
ties have to be stepped up. Simultane-
ously welfare measures tor everyone who 
is engaged in coconut ,industry mustals,~, 
have ' to be taken up. ~ For all these 
m asures it j quite necessary to allocate 
more funds, The Government should 
allocate more money for this ~.urposei. ' . 

, There are many worke r~' who are" eng.aged 
in tbe coconut industry_ They are " not 
getting even the rmoimum wage- . There 
are several legislations ' mednt for tbe 
benefit of the labourer. But ,these , not 
being appl ied to the w~rk~rs ,n~ " "tb,o, i 

COconut industry. They are Jeadl~g a , 
miserable life. I h'ave 'seen wit~ my owp 
eyes the miserable cOl1diti,ons of these 
workers. 

Sir growers or coconut are not gp' ting . 
remu~eratjve prices. The prices have ~e.en 
st ... gnant for the last two y~ars. C u~le 
of year · ag() the pr'lducers were gettmg 
Rs. J 500 to 3000 per thousand coconuts. 
But immediately after some time tbe p~ices • 
had fallen to Rs . . .1000 p~r thousan~ nuts. , 

. We brought this downfalt i(l prlc~ t9 ;the .. 
n tice of Government I , appeal to the .. 
h on. Minister Dot only to fix a supportj~g , ' 
price for coc~nuts but ... also ,see that,. the 
growers do get it. At present suppo.rt 
price is being ~iven. to. th~ fa~m,ers. f( lD , 
certain States. But J~ ,. lS not bel,ng 'gIven 
in our State. As a result, the coconu 
growers are facing many di.ffic~1tiesN not. 
only' in my constHuency but ~Iso Int O.th¢1 , 
parts or'the State. lJ.te 8row~rs are ~ P()W 

-compelled to dispose off ~ he (outs .at 
distre s rate. So t e .m,er., l.abortipD of. 
cess 's not' going to , ~~1J) the farm:x ." 
\mless and, until, they get aU assistance 

• 

from the Gover ment in growing more 
coc90uts ,an.d also are Biven a minimum 
support price whicb ,is remunerativ 
to them. 

Sir; many farmers and traders in my 
area ,had appHed for the loans from' the 

"coconut development Board. Not even 
a single person from my constitue cy of 
AmaJapul'am' had been 'given any loan by 
the Board ,so far. I want to bring this 
fact to the . notice of the hone Minister 
since my constituency happens to be 
predominantly coconut gr wing area. 
I appeal ,to the hone Mini ter to see that 
t e loans are gfven to ',he appl jcants in 
my areas. , . 

'Sir, Co il indugt~y is' an import nt 
industry. There are 1l1any p ople engaged 
in thi industry. The Jabou'r law should 
be apt:>1ied ,and · imp emented ,for the 
ben~fit of tbese·workers also. take this 
op;>ortunity ' t<? reques ' th~ hone Mini ter 
to help promote the , coif industry in J lY 
area by setting up 'units there. Coconut 

. is ' being extens'iv61y g own there. enCe 
, ' lhe Central Government should ' set up 

.coir ' industry in ~" Konaseema area of 
Andh a Pradesh. Lot of coir i going 
wa' as there i no industry -in tbe area 
at present. Farmers cannot · afford to 
export coir to 9tber parts of the country 
where tb re is coir jndu try_ They c n~ot 
afford the transport cost. So the entire 

' coir if; oiog waste at pre nt. We have • 
g t a g~od market for coir product~ io 
foreign ' count~ies al o. HlJnce ' the 
Government s~ltld set up a c ir indu try 
in my area., It will I 0 help io providing 
jobs to' 'the many ' unemployed in t e area. 
It will b ost coconut eu livation al o. 
SCI) I reque the coir industry sh ul be 
set 'UP ' i · Kona ema either by t e 
Goverrtm nt ' dr Coc nut ' Development , 
Board, • . ' I hope and trust ttiat the 
hone Minister will take tbe decision to 
set up coir indu try in my area soon. 

'nefore I conclude,' r once a nin teque t 
that all the labour Jaws which ar m an 
for tbe benefi t 'of workers be extend d to 
an the . person en8a$~d ip COCOO1,1t 
industry. 
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SHRI KALI. 
\(Gopatg 'lnj): Mr 
p rt the Cottoo, Copra nd V 
Oil Ce s (Abolitio , Bill, 1986 Y u 
mentioned in thi Bill about orne r. it: 
to be ,provid d ' 0 the fat-mer. but no .. 
where you h ' ve me.nti ed abo t t; 
target for iocre lsin \ e pro to. 
far as tl1C product~otl of e ib ojl.' co 

, cerned, it is a ~ ot t,h~t pro uc' ft h 
incrc sed mJ.rginally this ye4r, ' b t t 

. increase h \s not ', beell. to tbe desired 
level. You sh u1d try. t 10 into t e ro t 
c ' u"e of it. Th~ ron' i tbe . incr. i 
s .. nc .... of .fru .. teat .o 1 among tb fUl ra. 
They d not get fe tiJizcr nj =~h ' L 
ti . No pro;>er al r.an ement is In 1 (()r 
the n rketin or their produce. Y:Oll 
hI) Jtd at I ast make s ch 

a are V ' Hable in c \S~ ·oF . u :o 
o ..,C' t ive S cietie a ld uc ottae: oc otl s 
~ l t t'l P 0 uct of ,tn" f _lrm"C ar: ' 

d i ' 0 ~d of. O,ly th .. n w~ w .1l ab:e 0 
in ... ~ea'Je thy proJ.tl~ in.\ of va :iotls 
cultural cam nolitie. No au 
b,,~ .' tV~[\ in' tb Bill for ag 
pro ' U:l on, () Ih \t tl r rmer 
at Ie !t the c st in .. urreJ by dum 00 tb i 
projulJe in aoy ShlP~. T~ Gov . eot 
sh uld m ke rr.lO ~m",nt Pdci~lIy for 
the grower of c,.tt)O anj O'ls ed and 
coo' titute co:nmiUee to m:lke p op r 
utitisat'o'l of i e~r pr..>du:tiJn c P lcity. 
Tbis 0 .11 1 ittee '\oul~ also deci a 0 
how the Governnlcat bOll d , rOOUI: t 
pr duce 0 that f rmors m lY lot r~ :nLlne ... 

. r ti c, pr.o nod g~ ' some encour I cot 
al o. But no uch pr vi on h s beel) m ide 
in the ill. This Bill i ilent about ""0 
pr r mes of tb~ Gov rome t to be 
undert k 0 for providi e co r m ot 
to tbe fa'filler so tbJl oil pro..1uctioo y 
increase and the cotton aod oil-seeds gro-
wers may aet remunerative prices for 
the r produce. 10 the ,eoera1 Budaet, 

, proper provis:on should also be m d 
for thb PUl'pO to that producfon 
capacity of various a,ricultural c\)mmo-

.. 
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With these word. 

T E MINIS'tER OF AOR[CU~TURE 
(DR. G.S DMILLON): Sir~ I am thank-
rUI o~the bonourable ~embers who spoke 
on tbe .ftrst day ltnd today for raising very 

' usel'ul points. I am "ad to note that 
, they have aenerally welcomed the Cess 
DiU for Cotton, Copra arid vcaetab:e Oils. 
They. arc all . to be "abolished, 'as already 

, mCQtioned by Shri B atwalla, after the 
Finance Minister in the last 'BlJdget : 
Session announced that tftere will be a 
new f>~ocess by wbich 8,0 many collection 
po.ints and cesses wUl be 8bolis!led and 
they could be sub tiluted by some other 

. rpeans so that these Boards ' may "not 
sutrer. At the Slme time~ we may devise 
o:ne otber ways adJ me Ins to accomplish 
tho~e obj~ctives. Many PJ 'n ts were ra :scd 
tbe other " day.. M()st of them we e 
retev.lQt to th~ BiII~ ' 

While iPtroJuciol the Bill, I m'entioned 
th~ main objoctiv~s to do away ' witb tho 
mu :ti;Jliclty of collectin, and imposition 
or· o ~ ~r ce .es. But the development 'of 
cotton, coconut, o:lseeJs and vegetable 
oils wilt continue to be prOvided all 
assistanoe and encour ige\ll:nt. Tbis 
point was raised by tbe honourable 
Members, more ' part:Cll'arly by S'llri 
BlQa«walla. If we ab~lijh the cesses 
wh:tt wIll be · the a ,ltcrnative machiner; 
to carry 0 .1 the work of these 80 rds. 
T~at wa~ tbe main point and we devoted 
a 10t of time to '~n] out alternative ways 
to achieve .that objective. J consulted the 
variOUS Ministries ao~ the Finance 
Ministry ana it t~ok quite soane time to 
m ke bem 8aree to he proposal which 

.1 am 80fn~ to place berote the House. 

A ecision bas alrea y been taken, iri 
p . h~ojp, 0 provide . . ~tbe fol owing ' · 
amOUR: s attou Ily durans the 7th PJan. 
P r that bad to bring this Jegi lative 

'because we ~ould not stop 
'01 ce . s or do anything unl eS9 

tjy 'measures were pussed. We 
hi III in the Jast S ~ssion 

f ' ot prolon ~j an~ 

" 
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we are now . brtngin, it at· the earli~st 
opportunity. 

No~,. it , was, estimate that R .. 7.8 
crOtes ' would be spent on tbe National 
Oilseed's and Vegetable Oils pc eJopmimt · 

, , Board~ . The rate of cess was Rs. ~ per 
quintal. Aft er dis~ussioos wit .tho 
Fin~nce Ministry ~4 others,' a bu getary 
provision wiJl ' now be made for Rs: ~ 10 
~roces. In respect of the COCODut 
D eveJopment Board, the rate of collectio~ 
of cess is ' Rs. 5 per Quintal'. The cess 
conoeti n was Rs. 70 lakhs. Through the 

, "tiudgetary provisi~n,' we will now be 
gotting Rs. 801akhs. The cess on cotton 
being levied is at the ' rate" of one rupee 
per bale; tbe collection was Rs. 65 crores 
earl ier and we will now be getting ' Rs. 65 
Jakhs t rough th~ budgetary allocation. 

These , funds . are ,tq be provIded 
through budgetary ~JJQC~tjons keeping in 
view the actua:l , requirements. 

The function of the National Oilseeds 
and' Vegetable Oils Devclopment Board 
and the ·ConcoDut Development Board 
are comprehensive ' arid provide , for 
integrated development _of tho oilseeds 
and veaetable oils , industry and the 
coconut industry respectively. These 

~ ~over pr9duction processing, mark,eting, 
technioal and financial assistance for 
research and development and adoption 
of . suitable measures for providing 
incentive ,prices to the growers. 
~ _ t. Ai. ~ 

The ' two Boards are fully representa-
tive in' character. Som~ hon~ ' Members 
raised ttte question . of representation. 
Representations Qave l?eeo given on these' 
Boards to all connected fnterests including 
Central and State qoye.rnment~ Mem~rs 
of Parlialnent, growers, industry, trade 
etc. On the ' National Oilseeds and 

" Vegetable Oils . Devel pment Board, 
non-official representatives include three 
repres otatives of grOW~rs. t We ', caQnot 
confine our'selves only to the Central and 
t bel State Government and others. 
We have fixed the nu~ber for tbe growers. 
Sometimes, they may be interested or may 
Dot be interested. We do, Dot depriv 
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tbem of tbeir share. Thero is one 
representative of processing' industrles as 
a Iso . one repr esentadve of exports 10 
the case 'of Coconut Development Board 
also, adequate representation has been 
given to coconut growers and the coconut 
processing indl,lstry. ' 

/ 

I 
'{be NatIonal Oilseed and Vegetable 

Oils DevcJ~pment 80~r~, tbrou~b recently 
set up. has taken qp' a nurbber of steps to 
popuJarise cultivation of oHseeds in new 
aref\s. The Board bas tAken UP. pilot 
projec~ for-as P,.rof. Ranga h~s pointed 
out and this is to meet his point-· 

(a) diversion of , areas from rain-fed 
wheat to rape-seed mustard and 

(b) popularisation 
groundnut in, 
areas. 

of ra'bi-summer 
non-tradj tional 

. These schem~s '" provide for rge size 
demonstrations to motivate the grower , 
organisation of field days and effective 
monitoring. These pilot projects "will 
lay down the basis for undertaking larger 
programmes for 1 oil seeds production in 

, future. 

Me'mbers arc aWare tb the Govern-
• ment h s given ' the 'highest pdo'ritY · to 

o il eeds pro~ction. As a result of tbe 
various etfot'ts under.tflken by' the Go~ern,.. 
ment, the annu I Q.verage production 0' 
oilseeds during the Sixth ' Plan increased 
to J 14.48 lakb tonae . agaiost 96.9Q latb 
tonnes during the Pifth Plan. The was 
correspon1inl improveQlent in productivity 
also. During . 1984·85, a record level of 
producfon of 129.5 lakbs tonnes w s 
achieved. 

The Coconut Developme t Board 
implementing a number of scheme for 
development of the ' coconut industry 
'These. include xten ion of area UDder 
coconut, ' production of quality cocOnut 
seedling • nromotion of primary processiDI 

· 'and m,arket ing activities, promotion of 
coconut ' technofpgy development . nd 
providing irrjaation facilities for th 
e~oDut Stowers. The Board h mad 
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efforts to introduce coconut i,n non-tradj .. 
tional areas such as in the Eastern 
States. There is quite a· good success 
in that. 

The coconut production bas regj~tered 
significant increase in recent years. 
Ag iost 5807.9 m;J ion nuts during 
1983-84, the pr duction rose to 6620 
minion nuts in 1985-86: 

In case of oilseeds crops, suppo t 
prices bave been fixed for groundnut, 
mustard, soyabenn, sunflower, toria and 
saffiower. The need for providing ,incen-
tive to the producers for adopting 
improved technology and maximising 
production is the key consideration in 
fixing support price. The Price Support 
Scheme in respect of oilseeds is t)eing 
'mplemented througb tbe . National 
Agricultural Cooperative Mark"ting 
Federation (NAPED) a the no'dal agency. 
The support price are a . guarantee rom 
b Government to a ure the ptoducen 

tbat prices of his produce will not 
allowed to faU below the support level 
fixed . by the Government. 1 think 
Prof. anga was taJking about it. I tb ink 
he bad not noticed that we h~ve already 
included in this. 

13.00 r. 
MR. CHAIRMAN: One minute-

. hon. Members. can w pas this Bill aod 
then adjourn for lunch, or ... 

DR. O.S. DHILLON: I will be very 
grateful if you allow some time because 
after the lunch bour...... \ 

, T E MlNISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
APPAl S (SHRJMATI , SHEILA 

. DJKSHIT): He can speak for five 
minut ,Sir ... 

MR. CHAIRMAN: ow the Minister 
jabt speak for ten minutes more and 

finish .••... 

SHRI BAJU BAN RIY AN (Tl'ipura 
Ea t): For this Bill, there sbo 'Id 
qUOfQDl in the Hou • 

DR. G.S. DHILLON I have been 
Speaker here, for a long time. We do 
not count quorum during this bour. 

SHRI AJOY BISW AS (Tripura West) ' : 
On a point of order. There is no quorum 
in the House ..... 

MR. CHAIRMAN Mr. Minister. 
now that the question of quorum bas 
been raised, ..... 

DR. G.S. OJIILLON There is a 
, ,problem for me. I have to receive the 
Bulgarian delegation after this. May I 
request you for some special consideration 
-b cause after th~ lunch hQuf, I have to 
go to rec~ive the Bnlgarian delegation. 
That is the problem. I will read only for 
ten minutes more, You can accommodate 
my reque t. 

MR. CHAIRMAN But the question 
of quorum has alr~ady been raised ..... . 

SHRI UTTAM RATIIOD (HingoJi) 
No, Sir; he is · gOing to withdraw it. 

MR. CHAIRMAN; ,'Let the quorum 
bell be rung. because it bas come on 
record that the quorum question has been 
raised. It · cannot be withdrawn; once 
it is raised, it is raised. 

DR. G.S. DHILLON Mr. Chairman·: 
as you know, you have been· in t e other 
Lok Sabha, along with me. During lunch 
hour, they do not go in for quorum. 

MR. CHAIRMAN: But once the 
quorum question is raised. I must 'see that 
th re is qUOI um ..... . 

The ben is being rung ..... . 

Now there, is quorum. Mr. Minister, 
please go on now ..... . 

DR. O.S. HILLON: Thank you, 
Sir. 

I w<?~]d . like to point out tbat the 
oiJsee s market since last season bas been 
experienciog an upward trend, with the 
present price ruliog much a bove the 
support lev~l. For exampl , the ' price of 
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rapeseed/mustard is rullioa around 
RI. 600/ .. I'per quintal, a, aaainst the 
support price of Rs. 4,J5/- per quintal. 
Similarly, the price of safflower seed is 
being currently quoted at around . 
Rs. 500-525 per quintal, as against the 
support p ice of Rs. 4151- per quintal. 
Tllia is a very .Io~d . in~Dtive to farmers. 

. As regards ooconut, Government has 
taken a decision to help ' the ooconut 

' arowers in case of any undue fall in the 
price of coconut through market. int erveo'-
tion~ The Market IQterven~ion Scheme 
is also implemented by NAFBD as the 
Central nodal agency, and the State-
designated agencies. Such market 
intervention has been ins trumenlal in" 
stabilizina the prices. It is not true that 
the price ef COCOn ut ha been showing a 
declining trend. During the current 
agricultural year also, pricos have tended 
to rule firm in all important market~. In 
fact, there has been a rise in prices; in 
February 1987, as comI'ared with the 
prices during July 1986. 

Government has also decided. in 
princip e, to announce the m1Dlmum 
support pric~ ' for coconut-this was men-
tioned by Prof. Ranga-and copra on a 
regular baSiS, as in tbe c~se of major 
agricultural commodities, The modalities 
in this regard are being work out. 

Some Hon'ble Members have also . 
mentioned that import of coconut oil has ' 
adversely affected the growers. I would 
like to olarify that · is not proposed to 
import coconut oil in the n ar future on a 
regular basis. 

In the cases of cotton, as the Members 
are aware tbe Government ba announeed . , 
a further increase in the minimum support 
prices for raw cotton for the 1987-88 
s ason at a higher level. This I did just 
the other day. The Cotton Cor. oration 
of India. is responsible for procurment of 
cotton from the farmers when the price 
falls below the minimum support price. 

Mention has also been made about the 
attack of white fly in th~ A dhra Pradesh. 

The ICAR baa evolved a suitable packaae 
or practices jn consultation witb the State 
Aaricultural Univer. ity and tbe State 
Govt. Appropriate action in the matter 
inoludina publicity of remedial me surCl 
and visits by the scientists to th _ffected 
areas, is being taken by tbe 'State' Govem-
m nt. ' 

I may assure the House that the Govt. 
is keeping a clo e watch over the price 
situation and every step will be taken to 
provide adequate incentives to the pro-
cedures to encoura8~ them to adopt 
,mproved t echnoJogy and increase the 
productio~ of cotton, coconut aDd oil-
seeds. 

As I have said earl ier, intead of men-
tioning this Bill as 1986 B'1I, we will 
ment~oned this as 1987 Bill. A notice has 
already been given by me regarding my' 
ame~dment. 

MR. C~AIRMAN : The question is : 

"That the Bill furt,her to mend 
the Produce· Cess Act, J966 and 
the Coconut Development Board 
Act, 1979 and to repeal the Copra 
Cess Act, 1979 and the Veaetable 
oil Cess Act, 1983· be ta n into 
consider atioD. 

TM motion WlU adopted. 

MR. CHAIRMAN: T e Hou hall 
now take up clausc-by-clause con ideration ' 
of the Bill. 

There are DO amendments to Clau ,2 
to 12. I put them together. to the vote of 
:he House. The que tion is : 

"That Cia es 2 to 12 tand part 
of the Bill.tt 

The motion Waf adopt~d. ... 

Clauses 2 to 12 were added to the Bill~ 
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C1Qus~ 13--(Colltctlon and Payment 
A.r'~fI's 01 Dutie3 0/ E cis~) 

SHRIO.M. BANATWALLA (Ponnani) : 
I beg to move : 

Pale 2, - . 
}o, Clause 13, substitute -
6113. Notwithstandinl anything contained 

in the amendments made to the 
Produce Ceas Act, 1966 or the 
.repeat ' of the . Copra Cess 
Act, 1979 or the Vegetable Oils 

. Cess Act, 1983. by this Act; any 
duty of excise, levied .under any of 
the said Acts before ~ the first day 
of Marcb ; 1986' but has not been 
collect d before tha t date, shal I 
be liable to be collected in accor-
dance with Ihe provisions of th!' 
said Acts for bei g paid into the 
Con olidated. Fund of India as if 
thi Act has nat been enacted!'(3) 

Since tbe proposal to abolish cess arises 
from the budget of last year, it is just nd 
proper that no cess should b_e collected 

. for 1986-87. My ame.nd ent deserve a 
positive ' response fr t government 
and the House: I" 

DR. O.S. DHILLON : Mr. Banatwalla 
mentjo ed · about it in the main speech 
als'O. Unfortunately. canndt please him 

bout .. I ,cannot a ept 'it not that 
there' .i '. nothing contained 'in th "mend-

~ment but beCause' as' I ha e already told 
him that without proper legislation we 
could not go through tbe implementation 
of the announcement made by the Finance 
Minister. 
. SHRI O.M. BANATWALLA: The 

. 1 glstation can take effect from that date 
in order to keep the sanctity of the 
budget of the last year. 

DR. O.S. DHILLON: No, Bantawala-
ji. You went to ,the High Court ; you 
went to many places. They denied you 
full be efit of that because there wa no 
legislation at that time. Now, aft r this 
lei" lation, we can only provide that after 
the enforceme t, whatever consequences 
follow you will have to stand by them. I 
cannot accept your a endment. 

SHRI G.M. BANATWALLA : Mr. 
Chairman. Even you are Dot beina sati .. 
tied beina lawyer. 

MR.. CHAIRMAN : DQ you want to 
withdraw j ? ' 

SHRI G.M. BANATWALtA ·: I want 
to piess for it. , .. 

MR. CHAIRMAN: Now I shall put 
arnendtn t DO. 3 to clause 13 moved by 
Shri · O.M. B natwalla to the vote of the 
Ho sc:. I I .' 

Amendment No. J was put and n~galiv~d. 

MR. CHAIRMAN : The question is : 
l • 

''That clause 13 stand· part of the 
Bill." 

The motion was adopted. 
Clause 13 WQ.f addtd 10 th~ Bit/. 

Clause 1-(Sho,~ litis) 
MR. -CHAIRMAN : For Clause 1 

there is an amendment by the- Go · r ~ ment. , " .. 
Amendment mad6 : 

Page ,1 J line 6, _ _... 

for "1,986" 3ubstllu/~ "1987" (2) . 

(DR. G.S. DHILLON) 

M:R. CHA1RMAN : The question is : 
II , ( '10 . 

"That Clause 1., as amended, 
stand part of the .Bill." ~ I 

The motion wal adopted. 
Clause 1, Q6 amended, Wtu added to the 

•. 'Bill. ... . 

E_nacllng Formula 

MR. CHAIR~AN .: There is an ' 
amendment to the Enacting FormUla also . 
A.mendment made: 

.'.; \ " 

Page 1, libe 1,---. , 

.. ./0, ., Thirty-seventh" $ub,t/tutll "Thirty-
ejaht ., (1) " • -, J • 

DR. G.S. DHILLON) 
MR. CHAIRMAN: The questlon is .: 
~ J I I." • 

~'That the EnactiQI Formula, as 
am oded, stand part. of the Bill." 

The motion Wal adopted. "iI'. 

The Enu~tlng Fo~mula, amended, was 
added 0 ,h, Bill. ." 

The Title WOI ~~d to th. Bill~ 
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DR. G.8. DHILLON: Sir. I beg to 
mOve: 

"That tbe Bill, as -amended, be 
P Sled.1t I 

MR. CHAIRMAN: The questi,on is: . 

"That the Bill, as amended. be 
passed" • . 

The motlo~ was adopted. 

13.11 brl. 

The Lo/f Sabha adjoarned for Lunch till len 
. minutes pasl Fourteen of th, Clock. , 

I, 

The Lok Sabha re-assembled a/tet Lunch at 
TH enty Four MJnutes PO$I Fourteen of the 

, " • I I 'J .. Clock ' 

\, [MR. DEPUTY SPEAKER, ln the Ch_alr] ' 
.. . / ., . . 

MERCHANT SHIPPING (SECOND 
MENDMBN1) BILL, 1986 

[english) 

THE MINISTER PF STATB ,OF THE 
MINISTRY OF SURFACE TRANSPO T 
(SHRI RAJES~ PILOT) : I beg to move : 

"That the Biil further to amend 
the Merchant Sbippina Act, 1958. 
be taken into con ideration. ,,, . . 

The ' Merchant Shi{>ping (Amendment) 
BiU, J 987 s~eks to revi' f' the provisions of 
Part VI ' of the Merchant iShippin8 Act, 
1958. ' 

. This part presc,ribes ' Inter-alia th~ man,. 
ning scales for Indian ships and. fishing 

'. 'vessels for Navisating officers aod EoSi-
n~~ing pfficers, the various grades ' of 
certificates of competency !hat shou1d be 
aranted after conducting examinations. 
The ' present prOV1SJOn are based ;-' on 
generally ·accepted 'n~rnational practices. 
Ho~ er; ' International communj~y has , 

ships. inspection. survey. provision of life 
s ying applinbCes on b a!,d hips, prcvCo-

° on of. discharge 'of oil y hips into ~ 
etc. 81 0 ca be ,achieved by bette train .. 
ing of person workin, Gn board. It as 
recognised t at a large number of mari-
rime I accidents were ca by human 
ettor:', 'tb improved training and tti-
fication tandard a'ccep d internationatly 
and implemented, the human e emen on 
board sh i ps . HI be mu h ~Uer q fpped 
to aVOid- matitillle asuatti abd en'StJre 
safe~ty at ' ea and proteCtion of mllrine ' 
en ironme t. ' I 

With this objective in \-'ie at the IMO 
ConferenCe hC;ld in 1978, tbe Internal! nal 
C Dvention Ion the Standard of r Ining 
eer ifi ation aDd WatCh eping fot S a-
fareh ~ was adopted. Tb CC)Qvention 
lay down mandatory minimum standards 
for · -the· rtifit!ation 'f rnllsters, mates, 
'engineetS'. radiO officers, etC. It farther 
prescribes the syllabi fOf ,the examina Ibn 
of"va~ious of6~ers before certificate of 
compete cy can be granted and prescrjbes 
variou~ tr' i ing courses in .r etatio 0 

, ' first aid, radaf. fire fighting, 'med a) aid, 
survival at sea. tanker safety. radio tele-
phony, etc. which ' re desiS d to improve 
the skills Qf maritime personnel 0 b rd 
ships. 
, i 

India became a party to this convention 
in Novemb r,-1984 and CO uently this 
Bill seeks to implement the provisions of 
tbe onvention by' revising Patt VI of 
the Merchant -'Shil'ping " Act. Opportunity 
is at' o 'bein tak 'n to fevi e t e proYi ion 
about manning aDd certi c tion of officer 
of tisbins ves cis i confor.} ity with tbo 

ter ational pr: ctice. 
,."", , 

One important feature of the BtH is 
thil t while the prescnt provj ion of Par 

,VI are applicabl . only to Indian r ai tor 
''Ships, the revised provision are also 
sought to be enCOl'Ced OD foreo D fta 

, eeos ised that fety of ljf e at sea, safety • 
of shlp itself and protection of marine 
environmen c n be ensured, broligb 
Q.*pted standards of cons~ruction of 

hips when they call at Indian ports. Thi 
extension to foreign flag ships . is e Q ial 
because the Convention require contract-
ing States (aud India is a contractina State 
having accepted the Convention) to ensure 
th t even foreign fla. 'ship hil on" their 
por-ts. are madned and certi cated accord. 



(Shri R~esh Pilot) . ) . 
ina to the provisions of the Co~vention. 
Tbe t~il of the p.-ovisions souah t to l?o 
.-evi dare livon io the sLatcment of 
Ol>jects and ReasoDS attached to tbe Bill. 

The prop0se4 amcndment of Part VI of 
the -Merchant Shippina Act, 1958 is also 
d . irable 60cause a number of men:~ant 
navy officer and seamen of India Brc 
employed ' on f()reiaD Baa . shipS and unless 
these officers 'and seamen arc cortified as . . 
complyioa witb the r quiremcnts of the 
Convention, to 'which major maritime 
countries are party then job oppottunities 
on foreian fiag ships wjIl be impaired. 
Furt~ermore, lodillD sbips arc 1ikc:!y .to be 
ins~ted by tbe authbriti~s of the co~nt. 
rica which bave accepted the Convention 
and unless the officers and seamen aIe 
examined and cectificated i accordanc 
with the provisions ·of . tbe Convention .• 
Indian . 'ship in~y be detailed at for ian 
pqrt'S. 

The Bill seeks to am nd Part VI of the 
Merchant Shippioa Act, 1958 for tbe 
abo~ 

M~. DEPUTY SPEAKER Motion 
moved. : A t 

"That tbe' BiU furtb er to amend 
tb Mercban ,Sbippina Act.. 1958 
be taken mto consid eTation. " 

SMRI AlO), BISWAS (Tripura West) : 
I rise to speak on tbe Bill. Sir, the 
privat sector . deaJin industry 
ate taking ·the advantaae Qf the Govern-
ment' 8 ·ppml policy. NOW, accord ina 
to the system, 90% of the cost of a aWl> i 
aiven as loan to the private 0 ners to 
purchase tbe ship and the private owners 
a only to bear 10% of tbe cost. But 
about one thousand cror of rupccs are 
pendinl with the private . oWDeI~. ' 1. do 
DOt know what tbe Government 1 dOIQI 
to get ba k ~he money pending with the 
private owners. 

Sir, the Government have not Icarnt the 
Ie sa from the' past experi nCC. Recently 
also, they ha w ~ecidcd to finance the 

~rivate Owners. Under the circumstances, 
my question is : why does tbe Government 
not nationalise the entire shippina 
iqdustry ? When yOU have nationalised the 
railways, when you have nati()nalised the · 
air transport and a par~ of the road-
transport, why not the hippina industry 
which is a vital transport system fn our ' 
couhtry '1 When you, are giving 90% loao 
to purcha e tbe ships ' by the private 

'Owners, why are you not able to nationa-
lise the entire shipping industry ? 

Sir, another problem that the shipping 
industry is facing is this. Supposing some 
Indian firm booied some cargo jn.Japan. 
Then they have to . ake t e permission 
from the Director General of Shipping. 
But, . in the "case of foreign companies, 
that permi9Sion is not ther , they a"e not 
~Q take the perll}issioo of th Director-
Oeoera l

• This encouraa.es unscrupulous 
practice in the shippinM industry. So, 
my proposal is that when 'you are giVing 
ome facilities ~o the foreign companies, 

the Indian owners and the Shipping Cor-
.poration of the, Government of Indie 
should get the aame facilities. 

Another 1'oint is that yOu arc not 
implementing the decision of the 
U CTAD. the UNCTAD has decided 
that 40 per cent of the trade should be 
in national bottom. That is the ioter-

""national decision. The Oovemment was 
also of the opinion that ihey will bring 
forward a legislation in this respect. But 
tiU today I do not find any such legisla-
tion Qn the floor of the House. So, my 
Question is that sev~ral public ector com-
p nies ace not even taking . the Indian 
cargo. You have the control over the 
public sector and you can force them to 
take th Indian cargo so that the shi ppiOB 
in(iustry can make some ' advancelnent. 
But even in the case of the public sector, 
tbe Government is not able to force tbem 
tb take the lndian cargo. 

Sir, they prefer to f book tbe fbreign 
argo for their benefit. What are the 

reasons? The reasons re that there are 
• some underhand dealings. If th,ey book 

the foreign cargo, then tbe public sector 
officers who arc at the helm of affairs 
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may, get so~e monetary benefit out of 
this transaction. So, they are not ready 
to accept the Indian cargo. What is the 

. result ? The result is that only 32 per cent 
of the total import and export trade , is 
carried in Indian bottom. According to 
the decision of the UNCT AD; 40 per ceo t 
of the trade should be in Indian . bottoms. 
But it is only now 32 per cent. 

Regarding the condition ' of the service 
of Indian seamen, the Government is not 
im I:menting what was decided by the 

aoda Committee. The Nanda Committee 
recommended ' that the employll1en of 

amen should be from the registered sea-
men. But 'what is going ' on now 1, 
Actually, t,he unscrupulous people are 
giving employmen,t to the seamen who are 
not registered. Eve the outsid r s :,amen 
are getting the Job, not 0 Iy Indians ' ho 
are living. here but even people Jiving out-
side Ind j a are gett· og the job. T e 
Nand Committee hav clearly recommen-
de:! that only the registered seamen 
sho~ld be employed. We are not imple- . 
menting that recommendation· also, and 
as a result, the bo"a/ide registered sea.. ' 
men are not getting the job. Ther is a 
problem for the seamen, as you know. 
After tbe completion of one voyage, they 
bave to remain without' any job for two 
years to 5 years. The N n nda ' Committee 
recommended that the unemployed seamen 
should be pr6vided unemployment anow .. 
ance. That was, in the recom~endation. 
You cannQt deay it. But actually tbe 
Government is not taking any decision 

. nbout the recommendations of th:o Nanda 
CommiUee that the . une~ployed seamen 
should get the unemployment allowance. 

, The N ationa) Maritime Board is .a 
bipartite body and many problems of the 
seamen are being solved there. The 
Forward Seamen Unio.n of India, that is, 
CaJcutta-based union is also a recognised 
one. But you have not taken any re-
presentative from tliat Forward Seamen 
Union in this body. Recently, you have 
entered into an agtement with a Union 
based in Bombay and that agr ement has 
gone against the interests of I the seamen. 
So naturally the Calcutta· based union are 
oP~OSin& it. They cannot accept tbat 

agreement which 80ne . aplllSt the 
interests of ,the workers. The Chicf 
Minister of West Benlal and the Labour 
Minister of West Bensal bav~ written time 
and again to the Minister about this case 
but the Minister a(e not actually nego-
tiatina with Calcutta-based Union. They 
have accepted that 'agreement and th y 
have no mood to ohao8e . the prescot 
aareemen t , despite protest from the Cal-

. cutta .. based unIon. The labour-industri I 
relation in the shipping. ind~stry i Dot in 
the good shape now. I eao say tbat the 
pre~ent labour practice which is being. 
followed by the Min istry is not at all in 
the proper way. You have to cba the 
labour policy and you have -to involve the 
entire workers, the entire seamen of the 
industry in tb is 'task. . 

~ My last point is about . the functioDlO1 
ot the office of the Pir etor General. The 
functioning of the office of the Dir ,ctor 
General i not proper. Many problems 
ca,n be solve but are still pend1.Jg in the 
office of the 'Director Oen ral for months 
together. If yOU will not improve ' the 
functioning of the offi~e Dr tbe Director 
General~ I think, many decision hich 
you h Ve taken cannot be implemented 
and the office (f the Director General ha 
become a barrier in . impJementia many 
decisions of the Government. .1 sbaJl ask 
the Minister to look jnto the matter so 
that tbe office of the Director Gen~ral can 
be toned up. 

(Tranl/atl(m] 

. SHRI SHANTI DHARIW.f\b (Kot) ; 
Mr. Deputy Speaker, Sir, th Merchant 
Shipping Act was a very old Jaw aDd bad 
become outdated under the present 
situation. The hoo. Minister ha tried ;0 

revive it by br.inSiD' second amendment 
to it. I welcome it and support it. In 
t)le absen~ of prop 'r Je8i tation, the 
illegal activities of SOme irre ponsible 
people were causing heaVey 10 to tfae 
shippina indu try or this trade. Shlppibg 

, or fishing vessel in diJ p'idated con iti n 
were used a no proper traioin, s 

.. imparted t~ tbe sailor • a a re u1 , various 
ships and boat sank and thousands of 
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IShri Shanti Dbariwal] 
. ~oPle Have lost their ,lives. 

practices were ' at 0 not fOllowed. 
Sf ttl ly, in 1978, tote~national Mariti_me 
Organisation and International Labour 
Or8Bnisadot'i baa jOlOtly adopted ari 
internationai convention 00 s andard 0" 
training certification aod watch ke ping 
for Sea P rers, t 978. It . is surprising, that 
this 'convention was . adopfed in 1978 
d terminio lhe mandatory minimum 
requirements for ~be ceTtifl~ . tes for tbose 
Petsons who work on h ;ps, but it wa 
implem ented, in India on 16.2.85. The 
convention came into force in Indta on 
16.2.8S. It is ' a matter of coo'cern that 
such an important iss~~ was kept , 
pending for su~h a 10n8 tim e. . I , would 
like to submit to the hon. Mioi,te.r that 
it is not proper on th~ ' part f , be 
bure ucrats to ' keep such important 

, abnendmcDt pcnding. You sh,?uld pay 
a tcntlon toward it. Now, the Indian 
Shipping and F ishiog Ves e'ls ba ve to 
obtain cor;npeten y certificate and tbe 
ailo bave to get train;og of water keep-

iDS crew . . They will a~ examined .and 
ce tificates will be issued to tb~m. Now 
"we hope tti'at the' shi s _ w~'lich were in 
,dilapidated condition ana wbl9h were ' not 

Pto the mark nd the practice of keep· 
ing oe\yJy, traine'd people a~ saHors wit . be 
topped and such niistakes "and ~ ~eless_- <-

ne will be cnecked. S I\Ors WI I now 
set the training ' of complete 14 cours s 
and one who will ignore this rule will be 
puoi hed under the law. It is a welcome, 
tep. I want assuranc~ from the 

hOD. Min ister that persons already work-
ina on ship will 'uot be retrenched and 
they wiil be slven priority in tbe training. 

. You h vo imposed a fee 'for th eJtami a-
tion ; so sC?me peo will be b1e to pay 
it bu tb poor win be unable to p y tile 
f~ aod they will no be able to let tbe 
jobs . Sucb an arraogement should be 
madQ 0 that they may- not be retrenched. 
Today the registered ,seamen do Dot get 

, job ; th fefor, Government sbould pay 
attention towards it and j b should be 
provid d to them. With these word I 
SUP ort the am ndment ,and express my 
t haw to tbe hone Mini ter. 
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, "t 
SHRI V.S. KRISE,{N A YER (Banaalore 

South):, I , welc~me th"s mendmeot, fo 
give effect to internatiooal ~onventions 
regarding tr.ining e~~ It 'also appl ies to 
the foreign shipping in~ustry. ' 

In' this " ~onoectjon, ~ I would like li to 
make -.>ne ,or two sllggestions ooly. 
I rem ember, I mad reference during 
the last time also. Now, we find tlJa the 
tonnage is wjndling. The Shippirig 
Industry is st ill in reces i o. I tbouiht 
that after Mr. Pilot took over, it bas 

· improved. Ac¢onJiog to stati tics, . I 
tb'jnk, io 1985 it w s 6.1 ORT. In 1986 t 

, it was S.,8 G'RT-it i j r~ ssion. . We 
must find out the reason for ' this decJjn~. 
We should understaod tf:lat tb -ship, ' ~re 
not ,merely physical carriers of trade but 
th~ earn foreign e cbange of us. I am 
not raising the uestion whether this , js 

- to be n tiooalised or not.. It is altogether 
a different policy question. But it ·s 
very neces ary that 0 long as priv,(l " 
rbi'pping comp nies ~r~ tl)ere, we ; shou'~ 
give them 'all encouragement. Of cQurse. 
we should h'lve contr()l over tbem. ,t\t 
the same time, we should find oot the 
reason why it is so. ' I understand from 
tbe Press Reports . .that JDaoy 9f he · 
Shipping Companies in our countlj)' .wa t 
to scrap the ship. They canDot (majntain 
the ships. I - They w nt to .make tberq a,s 
scr p. They do not purchase ,Dew ship,. 
We must find out ,tbe reasons as to wh~ , 

it is so~ 

, 'Sir, l understand that the hone Minister 
bad a coniereDc~ I of Ship:-Own~rs l~st 
year and they camc to some conclusion. , , . 
May I know the exact .d~tail 0' . this 
matter from Itbe hon. Ministprr ' ,through , 
you. Actually. :wbat they wanted is to 
rebuild tbe sbipping . industry. Also, 
what I upderst nd is that'tbey want new 
loans to be liven tQ them a.nd the ~1d 

. loans .. are to be reschedQled. That is what 
they wanted. I request tbe hon. Mipjst~r 
to look into this. I have I, Jready eold 
you tbat the Gov~ment sb,ould ~ ve . an 
effective control over ~be Mer<;bant 
Shippin ' • 
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It , is still fresh i our memory about 
the two missing ships. Even today, tho 
'fate of the tW9 ships is not knowli. Of 
course, an enquiry is ordered. While 
answ rins to one of t,he questions, yoU 
have stated that those ships were not 
sea .. worthy. ' But'in spite of that. how 

. permis~ion was given ·to owners tp sail 
sucb "sbips. Unless there is connivance 
wit,h the officials, how can the ships sail. 
I request the hqo. Minister to see that 
the rules are strictly implemented in this 
regard. . 

Another point which I would like to 
make is-an hon. Member also has just 
now mentioned about this-with regard 
to trained officers. The Shipping 
Corporation trains 250 candidates every • year. The examination is very rigorous. 
First of all, there will be a competitive 
examioation. ~ore than 50000 · students 
appear for the examination. just like they , 
appear for any oth~ examination. Out 
'of them, only 250 candidates are selected 
by the Shipping C rpo('ation. A d then. 

. probably, in collaboration with the ITs., 
they a're given a very prestigious training. 
For a period of three years, they tnldeego 
a very rigorous training. .Don't you 
think that they should bo aborbed 
somewhere ? ' But unfortunately what 
happens is that even after the training, 
out of the 250 candidates only 20 pe cent 
pf thenl are selected and they are given 
jobs. What will happen to ' tile other 
young .. nlen. They become frustrated. 
As it is, more th an 300 such young.men 
are in the waiting~list now. What I 
wou d 1ike to stre s is that once when you 
select them and ·' give them training for 
three years-of course, the training is 

, expected of them and it is necessary-
they should be t\bsprbed. Young trained 
men are there. They are not taken in. 
Bu.t, the Shipping Corporation directly 
Tecrui ~s persons in pref rence to those 
trained people. Only new p rsons are 
absorbed. . I would request the hoot 
Minister to olarify this position. My 
point is that whe'n thet:e is a competitive 
'examinati . n and candidates are selected, 
they should be absQrbed. 'The candidates 
give an undertaking also. So, my pJea is 
that tbey should be absorbed in th~ 

Shippiol Corporation. They should be 
liven jobs. This is very necessary. 

Sir. of course, tbis amendment i very 
necessary. It is fitting with the dignity of 
our nation. We are a contracting Dation. 
According to the international conven ion, 
it is very necessary that you hould have 
this amendment. I welcome this apJend· 
ment. I am sure ,that the han. Minister 
will see that the ShippiQI Industry thrhes 
in our · country. It ' earns us a lot of 
foreign excha·nae. He should Dot only 
see ,hat the Shipping fndustry is improved 
but also he should see that the whole 
shipping industry prospers. With these 
words, I support ,the an4eodment. 

[Translation] 

·SHRI R. JEEVARATHINAM 
(Arakkonam). : Hon'bJe Deputy SP.elker. 
Sir. I rise to support the Merchant 
Shipping (Second A Olendment) . BiJl, .1986. 

The Merchant Shipping Act was 
' enacted in 1958. . Since thell India has 
become a party to , many InterL1ational . 
Conventions. . India acceded to an Inter. 
national Convention whicb prescribed ' the 
qualifications etc. of na~igators, emplo-
yees and other professionals on board the 
ships. The Hon'ble Minister has therefore 
brought this Bill so as to incorporate the 
contents of the Convention in the 
Melchant Shipping Act. 

In this connectioD. I would like .. to 
mention c~rta in thin s. Sir, employment 
of labour on contr~ ct is still foHowed in 
many of the Pllrts. I would like the 
Hon'b!e Minister to see' whether it is a 

_ het\1thy practice to continue with tbe 
contractual employment system wb icb is a 
legacy of the British rule. The contractual 
employment system suffers from many 
anamolies. Both the contractors and the 
employees do not have job guarantee. A 
contractor obtatns a WOrk contn1ct for 
one or two years. Thereafter, the 
contractor may not regain the contract, 
thus, his labourerl!J are also out of job. 
The Hon'bJe Minister may, therefore, 
appoint a Commission to 80 into the 
question of the adVantage of continuing 
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with the contractual employment system 
in ports or of abolishing tbe system. 
The Governm~nt must bind itself by the 
recomPl endation of the COlI\nlission. 

N ext. I want to s y a few words about 
the M rchant shipping. . reviousty, 
thele used to be many ships from Madras 
to Rangoon. But, now, there is no direct 

. ship llnk from Madras to Rangoon. 
This b mpers the movement of goods • pro uced i Tamil Nad'u to Rangoon and , 
likewise from Rangoon to Tamil Nadu. 

An tber thing i, Sir, ~any of the 
merchant ships are under the regi~tration 
of fore ign companies. These ships first 
sail to Calcutta and from there to 
Singapore • • - Tbey also sail from Calcutta 
to Mans lore Port. ' The goods h aye to 
be brought to adras from Maogalore 
port. Even from Siaa .lpore. goods ike 
timber , are fi rst brought to Mangalore 
port a d thereafter to Madras. This, 
circumven ory I tf nsportation: . theref~re, 
rais s the price of goods~ The Hon'ble 
Min ister hould consider establisbinS a 
direct ship , l ink between Madras and 
Rangoon so that the price of these goods 
could be contained. 

We do not have pr per ship trausport 
even to some of tho African ' countries. 

, Recently. I visited the Central African 
Country of Z aire as a member of the 
Indian Parliamentary Delegation to that 
country. It takes nearly 9 months for 
the trader and others from that African 
S:ate to r eacb India by Ship. Tb.e people 
aLo complain'cd that due to tbis 
iOQrd inal delay they ' are not able to . 
tr d in Indian goods. I, therefore, 
r' qUest the Hon'ble Minister to increase 
the peed and -fr quency or Indian ships 

-to Zaire. This would help Jodia to trade 
with Zaire which is rich in timber, 
mineral , cO..lI and zinc. Thi was ' 
conveyed to the Indian Parliamentary 
De egation by the Zaireao authorities. 
I hop the Minister will do the needful. . 

ext Sir. we are in it very sad position 
~f p\lrcb sin, ship from forci n 
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countries. Tho Tamtl Nadu Government 
has recently purchased two ships from 

- Japanese with tbe p,ermi_ssion of -the 
Central Government. The ostensible 
reason liven by the Tamil Nadu Govern-
ment for purchase of these ships was that 
they requir~d the 'ships fO,t importing toal 
from Australia so that coal could be 
sup'plied to intenor' . parts of the State 
without ~elay. I request the Minister , to 
examine ' thq matter and see whether 
purchase of foreign ships " like this, is 
justified. 

We have all facilities tQ fabricate 'ships 
in Injia. We have big ports like M dras,' 
Tuticorio ';lrld Cuddalore. I request the 
Government to establish , ship building 
yards in all these ports and ne of these 
ya rds must be named after our great ... 
~ea(jer Kainaraj. 

AbQut the coal scarcity in Tamil Nadu, 
I can hope that the sagacious Minister 
for traosp6rt will tackle the problem by 
transporting them by road, r ail and air to 
scarcity 'areas. For the developmeot of ta-
country al these thr ee means of transport 
are imperative. 

Lastly, Sir, the Government may also 
examlDe the feasibiljty -of arranging 
tourist shIps to touriat spots in India. 

. The Hontble Minister may talk to 
8utho(ities in Rangoon so, that, as I said 
earli er, a direct ship link from Madras to 
Rangoon could be stablisbed. Develop-
ment . of sbippiog transport leads to 
development of the country.' . 

We have ,everything in India. We have 
sCieptists, engine,er.s and other exp rts in 
India. We have sufficient wealth too. 
I. therefore, 'request . tbat it is Dot an 
impossible 'task to esta Usb a ship 
building yard in Tamil :Nadu. I thank 
YOu: -

lTra1JJlatlon] 

SH'RI VlJOY , KUM R YADAV 
(Nalanda) : Mr. Deputy Sp,e~ker, Sir, the 
proposed amendments in the Merchant' 
Shipping Ame~dment Act Were necessary 
~nd that i wh~ I sup ort it_ , 
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, So rar as I ~DO , at p~ sent, there are 
about 4 shi ' s io our COUD rYj out of 
whicl, sd ~'r cent ' u tier the control 
of the 'ptlvdte' owners and the est under 
th,e control of < the Sbfppih. Corporation 
or India. . 'the Oovernmtbt' should take ~ 
over these pravilte owneJ ali ps undc:r its 
own control, becabse it l is necess':fry from 
various po' nts of v-iews. Many a times, 
ques idns, have also been r ised about it. 
I think the Goverbmellt sh(;u ~ <t take over 
tbe private owoe(l ships a should also 
think 'abou tbe na ionallsatioiI of mer-
~han t shipp ing. 

The objectives or: tbe ' Bill brought 
before the House ate also to provide pro. 
tection to ou.r vessels and make their s ail-
ing safe. Various measures have' also 
been suggested in it. But i~ is uafortli-
D , le , that no attention h -l S been p id to .. 
wards the security of the sailors. They 
are engaged ,00 contract ,blSis for opJy s'i" 
months and after six months, th~y \>ecome 
jobless.' They remain ' uncertain abollt 
their jobs. They . do not have any other 
s urce of · inco:ne and as a resulf'of that, 
they face; too much difficulties. , Our sea-

, men are Dot in be~ter position, in aoy 
W 1iY as "Compared to the seameD of other 
foreign countries. Our, seamen ~re com-
petent and efficient and they ar~ since~e 
about thei work. Therefore, after getting 
proper tr' ming, such u· certain y of job 
sh"ouh1 not be t~ re: - I thick it is also. not 
the poUC1 ' of our Gbvetnment The 
Oov ranren 810u ,d think about providio& 

' setviC::'e guarante ' to them so that service 
coutinuity 'is maintained and their services 
ate regular. As referred to by one of our , 
colteagnes' , that various commissions were 
se't up fot thiS purpose, , but the Govern-
ment has hot can ideted the ce ommenda-
tions of these committees or the com-
mission'. :The ' Nanda" Committee ,and 
various otb r comm!tte s were con~titufed. 
I would ~spec fieaUy sa .. tbl thios th t 
ours is a welfare state ; bu't tbe rained 
persons who ' are already working sitlce 
quite a IODI time, ate removed and new 
persons are engaged: South Iodi~n pe<?ple 
bav tc corne to Bjm y. Another thing 
wbich bas come t )i,bt is that large soale 

' ~oril.lptiOD and favpulitism are pr valent" 

• I j I 
tbere. Ther fore, ' these things SHould be 
looked into and, I think. our yOUD8 

, ¥iniste will definitely look into them. 

15.00 hrs. 
. Secondty" I would like to submit that 

200 mlfe, be't from sea shore is considered 
a ~Conom jC zone. Wj hin thIS sea belt 
l1shtng is allowed. I think fishing does 
not como under thiS d partment~ but it 
comes 'UDder tb Department of Agricul- . 
tu e. We have learnt tha' ttie fishermen 
who catc fish 200 'miles away' from ea- ' 
shore pack their fish on th sh ip it elf an 
s'up"ly them to tbe " foreign countries. It 

· is' done without aoy information -to the 
Government of In ia which cau es beavy 

· 10 s of forei ri exchange to th e country. 
Tll refore, proper monitodng should be 

:10 about it and such practice shoulCl be 
checkej. I would at 0 Ii to sugke t 
that in 'tbese shipping vessels, p opre of 
our OWn cou'ntry, Who. are' j ble s, S ou d 

' be eog fged. I h :lve on y ,.. these two 
suggestions whicb I h ve given aad ho~e 
that the hone Minister will pay his atten-
tion towards these suggestions so thar 
s rvice conditio Js ot seamen co~ld be 
improved. 

SakI ' MOOL eHA b DA.G (Pali): 
Mr. Deputy S ea'ke. ,Sir, our hone 
Minister belongs to ~aja tban where 
camel is called the ship of th e desert. ut · 
this question -relates not only to Raj sthan, 
but to the entire c untry. Tod y in our .' 
country we do not have enough trains for 
transportation of good. Goods trains 
cannot tr nsport . all the ools. Trucks 
cArry the 'goods, but' our roads are so 
nn rrow that so many accide i take pI ce 

· everyday. In our pountry 1120 big and 
small accidents ta ke place every minut~. 

, Now the question' ari os as to why we 
a re not ,mak ing pro re in tbi fiel~. Tho 
main reason of it is that you h ve not 
m de proper use of our w ter ays. 
Navigation f ciUty can be provided from 
C 'cutta to Arab countries and Bombay 
etc. We have big rivers like the Brahma .. 

. putra, the Ganga, etc. in our country, bu 
navig tion fac iHty has not been made 
avnilable tl ere. Tbe problem of tran -. 
portatioD should b consider d seriousl)". , 
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Transportation of IOQds by waterways is 
cheaper than transportation by roads. 

You have brought this Bill here, but 
can you honestly say as to where the 
schools and colleses arc located,. where 
train'ng wou14 be imparted '1 You have 
not even made provision for it· in the 
Budget, yet you are goina ahead with 
passing of tbe ~ilJ. 1 tbink, the inost 
important issue is w~ether finances would 
be made available or Dot. You waDt to 
impart training to . them and award certi· 
ficates. I mean 0 say fro~ wbich source 
would you get tbe money for the training . 
course '1 Of course it is good that thoso 
poor people, who have been in the fishing 
business traditionalJy, would get new 
employin ",ot opportunities. But you can-
Dot transport coal and iron are from 
those ' areas. Shri Chowgu e is there. I 
think that the PJarning Commission h s 
Dot done justice to the naviSJ'tion sector. 

(Engll,s~] 

You wanted to make rapid progres in 
this sector. I wanted ' that iff place of 
words "such period as may be prescribed" 
in Clause 5, page 5, line 30; should 'be 
substituted by" two years." 

I 

1Tranila"on] 

What do you mean by " as may be 
.' prescribed" in it ? 

(English) 

When yo want to give a Certificate, 
kindly say tbat this certificate will be 
valid for "two years". Why u as may be 
prescribed" 1 Why do you say thi .1 Why 
do you consume .your own time? 

(Trani/at/on] 

After a 11 what do you want 1 If some· 
one violates sectiorl (7), then what punish .. 
ment would be awarded to a Master. is 
not clear to me ? 

(Zng1181aJ 

Honourable MlDi.ter saye : 

I 
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"(3) If aoy report made under 
sub-sC';ction (2) . by a surveyor or 
any person authorised in this 
behalf by th., Central Government , 
r~veaJs any defioiency 'in a foreign 
ship in relation to the . require. 
ments of the Convention and tbe 
Central Government is sa tisfied 
that it will be useful for such shi 

. to proceed to sea. tha~ ship may 
be detained by the officer autho .. 
rised . for this purpose till such 
requirements aTe fulfilled. It 

If any of these are violated,. theo what is 
the punishment 1 That I don't see in 
this. 

He has been asked to produce so many 
·cerhficates. Out of the,e certificates, he , 
brings ooe and it is not nec ssary. If 

. you do not produce all these certificates. 
you will Dot be taken into 'service. So, I 
request that the Central Government may 

, relax this provision in the public interest •. 

lTranslatlon) ' 

I would like that the simple amend .. 
ments which I have suggested are 
accepted. 

tEne/lslal . 
SHRI SHANTARAM NAIK (Paoaji) : 

Mr. Deputy Speaker. Sir, while partici-
pating in the debate on this Bill, I would 
like to take this opportunitf to put before 
the hone Minister the plight ·of the seamer 
who are the core of the ship in,dusiry. 
Today, the plight ' of the seamen is as if a 
fish is taken out of water and it is put on 
the dry land. This is tbe precise sta te of 
affairs with respect to the seamen. . 

Goa is a place frdm where several years 
back, majority of seamen used to come 
and Goa seamen were considered to be a 
olass by themselves, but today when we 
have lot the Bombay Recruitment Centre, 
Goan leamen are not at all cared or 
recruited. . Even for the sbips- which are 
anchored at the Marmugao Por t seamen 
are brought from the Bombay Recruitiog 

, Centre and our se.men are si ttinl idle. 
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In fact, Goan seamen are the · titte t per-
sons and have been gOina 00 ships for a . 
num ber of years. 

This House el~cted me to be a member 
'of the National Welfare Board of Sea-
farers. After my election, I waited for an 
opportunity to put the grievances of these 
se l men before the Board, but evtn though 

. my four-year term expired, no meeting 
was hel. Subsequently" the I:Iouse 
elected me ag in for the same Board. 
Almost two years .or my second term a~ 
going to expire, but no meeting has been 
held as yet, ' and I cou1d not place my 
views before the National Welfare Board 
of Seafarers al1 these years. ' . 

I 'would suggest in the recruitment done 
at the Bombay Recruiting Centre, at least 
thirty per cent reservation should be . 
made for the Ooan seamen. We aro told 
that some of the categorie of seamen a~e 
not available in Goa. Even if it j so, it 
does not matter. According to me, all 
categories are available. You can send 
your officers and you can find whether all , 
the categories of seamen are available at 
(;1oa or not. 

Then. what about the plight of the 
seamen on foreign ships 1 The Indian sea-
·men on forejgn ships are kicked out by 
them without payment of ' any com pens a .. 

, tiona For foreign seamen, they pay com-
. pensatioo. but not for Indian seamen. 

They kick out tbe Indian seam'en for 
medical . or some ot r reason, bu t they 
do ~ot give any c pensation. Somc 
years ago. ninety per cent ot the people 
on fore ign ships used to be Indians, but 
today even one-th ird are not there. ' 
'Oradually, one by one, they have kickcd 
them out without payment of any com-
pensa tion. Even tbe monthly 'pcnsioQ of 
Rs. 12$ to which they are en titl ed is not 
beiog paid to them for a number of years. 
This is the plight of the people, who 
remain far away from their families f01 a 
ftumber of months togetber • . They under-
go all these hardships to earn somethiDI, 

. but it is sad that they do Dot aet proper 
compensation. The Government should 
also look a t the Admiral Nanda Com-
mittee R cport whicb bad su tcd tbe 
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creation and modilloperandl of an Un-
• employment Fund. 

La tly. a word about tbe missing ship. 
Tho\Jah a lot of time has passed, we do 
Dot . know what bappened to the two 
missin, sbips. There are a number of 
people from my area; their families do 
not know till today the fate of the 

, members of their family. The OWners of 
the ships should have perhaps been 
prosecuted, so tbat they learn a Jesson 
for future. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Mr. Deputy .. 

·Speaker. Sir, first of all, I would like to 
thank all tbe hone Meml;>ers wh took 
keen interest in the discussion on this 
Bill, though it was somewhat -technica l. 
I have a very liltle time to go over all 
,the points raised by the hon. M mbers. 
I would, therefore. generalize the points 
raised by ~he bon. Members. 

.. Shri Ajoy Biswas mentioned about the 
nationalization of the shipping indus try. 
If you look at the hi tory of the shipping 
industry. it started in the private sector 
and slowly, we: have Con1e uplO six ty 
per cent now of the tonnage in the public 
st:Ctor ; only 38 ·to 40 per cent of tbe 
tonnale at the moment is in the private 
hands. Our Government's policy is to 
eDcourase public sector. I mean, in all . 
the sectors, we are always giving priority 
to the public sector. But it is also Dot 
our policy tbat we do not e courage the 
other citizen to take interest. 

I was listening very car (uJly .to 
Shri Ajoy Biswa and I was recollecting 
my ' report , when I read about Calcu tta -
Calcutta transport which cou!d be easily 
given. to public sector. and what about tbe 
Government taking interest jn it 1 It j 
totally private. It is very easy to say in 

. Plrliament, public ctor - public sector. 
In yo~r own State. you could not tat 
care of it. 

(lnt,r,uptlonl) 



SHRI R JESM PILOT: }{old ott. 
Hold, on. Let me tell you t It 8 vi g 
lecture IS very easy Ajoy. We inust look 
at ourselves wbat we are doin8 first. I 
would like 'to teU you, as a Member or' 
Parliament, you should 6aht in your own 
State and ' tell . you'r Gov"rnment, why r 

don't you look towards public sector '1 
You 'don't talk ab ut the p\lblic sector in 

, Calcutta and in Parljament you talk about 
public sector, whi~h is not cor~ect. 

SHRI AJOY BISWAS: The majority 
of the transpor are now in the h Dds of 

.. the State Government. 

SHRl R~JESn PILOT Ajoyji. I 
have ' written so maDY' letters to you Chief 
Minist rand ' one letter is' in my hand 
here. I ha e been insisting on it tli ~t 
public seciar should · be encouraged, tbat 
public sector should be encouraged and 
even the aid given by the Ce hal 00 tit-
ment is being misused for' those p-rivate 
people. So', .. that is why I have' wriUc 
letters. 

SHRI AJOY BISWAS I refute ' it. 

SHRI 'RAJESH PILOT: Anyway, my 
.point is, whatever you have said, I have . 
repJi d it because I must a lso express my 
feelings. 

Another thing, which is m~ntioned here 
is about the un ion. 

\v" 

The' other thing wh ich is mentiqned 
here is about Rs. )000 , cror~'s, which is 
DOW sf II pending with the private -
companies. . I do shafe your feeling that 
there is lot 'ofmo~ey which is struck with 
the shipping industry. But basically, 
Mr. Deputy Speaker. Sir, shippin all 
over the world is in recession. Wh n 
we st rted, we · started on. a very good 
footing and between the tV'fO years from 

. 1979 to 198.1 nd so, :t: was so good that 
we recovered thousand crores withi 
1 t t 2 years. But unrortuna teJy~ tbe 
whole indu try and the wbole bu iness' bas 

one in a store of rece sion: I am b p y 
to inform tbe House th .. t India has st II 
maintained this posifon to a great 
d r e... You Jook at the .developed 

" , .,' .. 
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coufttrles. Yo look at Anlerica or the 
nited inget ro, how much down they 

have gone in their shipping indU$t leSe 
We have retaIned it. Bui some of the 
companies which have not befen ' able to · 
retain it and wliicb" have not been a1>1e tb 
take precautions if this recession al)d we 
have taken action against them «lnd the 

opte wlio have not paid our ' mo ey in" 
due ins allQleots, we arc inHiadog leaal 
aeti .n against 't em. But, this ' feeliog~ of 
your·~t that money is struck with. them, 
tile Goveriunent i ' als6 equ Jly worried 
~~ " 

. Abother. thing, which he h 1S men Honed 
. , is about the· cargo in foreign countries. 

You said that in foreign countries, our 
p'eopJe have to take permiss ioo. I . think 
t ley httVe slig 'tly wrongly informed to 
you. Our people don't have to take 
permission tram D.O., ~hipp jDg to take 
foreign cargo in the foreign. ports. It is 
on y in the liner Conferences, where the 
perm'issioD is required. . 

He s also mentioned' about the 
'4d'p:e ·c'ent ·cargo support tow .. rds Indian 
bottom. This is under cons ideration of 
the Government. I myself' had mentioned 
2-3 times in the House 'that we are trying 

' very bard 00 it: b'u t th'ere is a question 
which bas c' me Irom 'th'e Commerce side 
thai export will go down, if you block ' 
40 per cent fot the Indian bottom. . They 
s~y ~bat export will go ' do\vn. We ' in no 
case ' wan t~e export to go dowri; It ' is 

. one' of our ways to earn fore ign 
excbange. Du't Governm~nt is seriously 
considering and I· tely r b'ave read i n~ the 
newspaper. I cannot give as a . very 
correct information, that these people 
have o'ffere voluotarlly' 40 per cent to 
the' IJ)aia~ bottom. But we want · to 
Jegalisc ' it. We want to bring a legIslation 
and m'ake it ' compulsory that all tbe 
40· per cent 'cargo should -be ' given to us ' 
in tbe ,'legal foim. 

AnOther thing. Mr. Bi W· s- Was 
lDentio lng, i aborit the 'Nanda Commit-
tee. Most of the r ecommen .. tioDS of 

antfa Committee have ·been implemented 
a' aTe 'in the process 0 implementation, 

, except one, i.e •• tho Sbippirtl Employment 



Fund, , wbich we want to create. This is 
under consideration. There a~e various 
objections and proble.ms which have como 
and I am personally looking into all these 
things. It is a very good, suggest,ion a~~ 
we would try to implement ,the suggestion 
with the help 'of other people. ' 

Regarding PUSI, I have replied to the 
han. Chief M'inistef's letter and .wherein 
I have mentioned ~because there IS aiso a 
leg i proceeding involved, I ,have 

' suggested to him by saying that whatever 
Government can (lQ, we are available 

, ' with the Cb :ef Minister to help whichever 
way he want to sort ~t out. 

Sir', Mr. Dhariwal has ,mentioned about 
employment. 

.... {'!ranslatlon] 

We will get his suggesti,ons ~xamj ne~ 
in the Ministry. 

(Engli,sh] , 

Mr. Krishna, Iyer has mentioned about ' 
th~ GRT. 'He has said th1.t U has come 
down. Ye~, it ,is a fact, that ORT has 
come down. It was' 6.1 in 1985 'and in · 
1986,. it really came down to 5.5. Even 
5.5 is slightly a higher 'figure. We have 

, come to 5.5. In that. our scrapping policy 
is one and , ,as I ~ent'ooed, it is becaUse 
of recession. But, we are taking pre-

. cautionary ,steps and because S FC w~ 
in question, we could not tJ.ke a decisic n 
to eootinue . with SDFC. . . . 

-
Now SleeI, ,which is a flew organiza-

tion, has ' been set up by Government to 
finance , ships. We will make sure that 
oU,r tonn fl ge goes up, and our GRT goes 
up. 'We are aware of it, and we are also 
aware th at during recession we can in-
crease our GRT. Now, the ship ar~ 
available at very cheap prjc~s. and ' know-
ina very we1l that the shippi~g industry is 
also the second line f defence, we are 
trying our best to increase our to,l,1na,e to 
a gre t degree and GRT 'will be 
increased. 

Be has plentio ed ~bout 
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missina ships. It is a fact that two uo-
fortpnate incLdents happened, regarding 
Nltya Nanak aod Nitya Ram, When I 
took over. tbe fiLst thing I checked up , 
was tbis : basically because of my profes-
sion also, because wben I used to fly, we 
used to ,eroain in contact with some sys- . 
t~m somewhele ; but I found that in hip-
ping, the moment a ship fails, contact was 
not , regular. It is onJy after ten days 
that SOme ,information ~r message comes 
in t that so-and·so ship ' is at such and 
such a port. We have taken those step$. 

. There were irregularities iQ ' those two 
ca~es. I accept that there we~e jJ r~gulari-, 
ties. We bave taken act jon against them. ' 
A judicial enquiry was ordered. In th 
case of Nitya Nanak, judiciaJ enquiry ha 
been completed. We are prosecuting 
tho e eople who have not followed the 
rutes, or wbo . have cheated. by JVJn 
wrona ·cprtificates. But 'in the second 
case -of J:lllya Ram, the judiciJI enqu iry 'i 
on. The moment it is over, we will take 
action. Because of theso incidents. and 
because of our worries that safety at sea 
is deterioratIng, we 'are amendjng all tb se 
Acts, which are yery old. 

Why is this Act under discussion today '1 
It is because we want to bring those 
ame <hnents wh reby ~afety could be 
ensured better, and safety could be better. 

Another th ing be bas mentioned is 
a~out. the ' trainfng officers. ,This case was) 
referred to' me in J985. There were 400 
stud nts who were trained. Then the list 
came to 230. Initially, Government took 
a step vjz. we e ployed them in the SC -
some , of' them, I thin . roughly 60 to 65 
were ,immediately employed on six month' 
basis. The industry is now h ving 
recession. When we could not g ive a Job 
fo~ the whole year. we thought we ou!d 
givo them six m,ooth' jobs, and keep 
them for six months 0 that more numbe 
could be employed ; instea~ of employing 
30 peop le. we could increase the 'number 
to 60. That was intentionally don , in 
coosuUation with tbo~e , trl\injog 0 ccr ; 
nnd other offic ers are aJso bemg adjusted 
in private sllipPIDI companie and the 
public sector. (/""fTuptlon) My joror. . 
m tion is tbat the list Soes on decrcm in 
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(Shri Raj csh ilot) 
and also soinS up, because sorbe people 
took on jobs here and there. A tbe 
moment it is round about 2'0, and out 
of it, ISO to 160 are left. We are . trying 
to give tbem employment. Earlier, most 
of these officers, after training, used to 
get j obs on foreign ships. Now, because 
of the recession" DO ,one takes them. 
Earl ier, a lot of intakes used to 80 out. 
Now we are not letting any more 
train ing. There is hardly any intake 
which is on. , Fresh people are not beina 
taken. The information which the 
hone Member bas, is slightly wrong. 
One or two may be on the clerical staff. 
Otherwi~c, we are aiviQ8 priority to these 
officers. . 

About ,any incidents whicb have come 
to your ' knowledge, where fresh officers 
have been tak~, and they have been 
neglected, pl",a e do inform me. I 'will 
take corrective action. 

S RI V.S. KRISHNA IYER: It i 
there in tbe newspapers. 

S RI RAJESH PILOT Please do 
inform me. If I find anythiog, I will 
take corrective action. 

Mr. Jeevarathinam h as ta lked about 
Burma, i.e. Rangoon shipping survey. 
This is not very viable" commercially. 
'the studies had been goiog on, on it. It 
doe not really ~ork out. · We hnve 
offered it to private &:eople, to see if 
somebody can t ke it up. 

MR. D PUTY SPEAKER Wbat 
about Penang ond Mal , ysia '1 

SHRI RAJESH PILOT': About 
Rangoon and Burma h e has mentioned. 
But I will check u~ about Malaysi also. 

MR. DEPUTY SP AKER : Recently, 
I wen t from Madras to Singapore. 
Thereafter I do, not know .....• 

SHRI RAJ SH ~ILOT : That is what 
I ay: a out Singapore, we are on. 
About Burma and Rangoon and African 
countries. be has said tha tbe time should 
be reduc ed to nine months, or so. I 

really ' do not know how much time they 
take. I will check on this, and I can 

'inform the hon. Member. We will take 
action to ee whether the time could be 
reduced. Nine months is' too Jona a 
period for a shIp to sail from here to 
African ~ountries, these 'days. I will 
certainly check on that. 

An ther -thing he has spoken about 
relates to coastal shipping. We have coal 
aod other things. I do share the hone 
Member's feelings. We are , trying our 
best to encourage coastal, shipping. That 
is "by this time, as Mr. D asa and other 
Members also mentioned, for inland water 
raosport we have allocated rue lS5 

crores, j.e~ for this purpose. We 'have 
already initiated a survey from Patna to 
Calcutta ; and' on Brahmaputra river, 
from Gauhati to Dibrugarh. In the South 
also, we are checking up some f the 
rivers which can be declal'ed as 1 nati nat 
waterways. On this, our attention is on. 

Another point Mr. Naik has made, is 
about SeameD's Register. It is a slightly 
complicated problem. We d id talk to the 
Union people. There are some complica-
tions : ,people want only ' one register to 
be- maintained. Then they 'say they will 
not allow other to be there. So, tbere 
wa lot of controversy. I do have a 
feeling that people who are work ing a t 

• diffen;nt place must b e g'iven equal 
opportuo!ties fOf j l bs. 

So, the sentiments of the hOD. members 
win be taken care' of. I will take them 
up with the go rnmeat and ~ ake needfu 
action in ,tbis matter. These are he 
main points wh ich most of the member 
have mentioned. 

I 
While {lloving the BHI I forgot one line. 

This Bill was introduced in the Jast session 
in the ye'if 1986. So, the figure bns to 
be changed. " 

With these wor • I , assore the hone 
members that tbis Amendment Bi I has 
been brought only with the intention to 
bave more safety at , the ship ana more 
s,'ety for the crew on the bonrd. I 
tban all tb~ members · who bave taken 
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keen interest in this t chnica ' so ~ect. 
I will incorporate tbeir feelings either f 
the rules or somewhere where they will 
take care of these things. Thank you. · 

MR. PUTY SPEA E 
qu StiOD is 

"That the B ill further to am~nd 
the M erchant Sh:pping Act, 1958, 
be taken into con id~ration." 

Thtt motion waS adop/~d 

Ma. DEPUTY SPEAKER 
House shall now tak~ up clause:-by-
clause consideration of the Bill. 

There is no amen(1ment ,lO Claus~ 2. 
J put it to the vote of the House. T. 
questio71 i : 

,; "That Clause 2 stand part of the 
ill . ., 

The motion was adopted 

CJrlllS~ 2 was added to the , Bill 

MR. D PUTY SPEAKER: Now, 
Clause 3. There is an amendment notice 
gl en by Shri Mool Chand Daga, but be 
is not present ·n the House to move it. 
1be question is ,,: 

"That Claus 3 stand part of the 
. BiJI.'t 

The motlo" was adopted 

Clause 3 was added to Ih~ Bill 

MR. DEPUTY SPEAKER ': laUse ,4. 
There j n amendm nt. Tl ~ question 
is 

"That Clause 4 stand " nrt of the 
Bill.u ., 

,The molion wa.t adopted 
Clause" was added 10 th~ Bill 

MR. DEPUTY SPEAKER : . N~W 
Ch:use 5. Sbri MOO~ Cha d Ossa IS pot 
berc. The question i 
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"That Clause 5 stand part of the 
Bill." 

The motion wa.f adopted 

Clause 5 was added to 'he Bill . 

MR. DEPUTY SPEAkER : Clause 6. 
The question is: ' 

"That Cfau e 6 stand part of the 
Bilt" 

Tlie motion wa adopted 

Clause 6 .. a.f added 10 the Bill 

MR. EPUTY SP "AKER : Clause 7. 
Shri Mool Chand Da a not pre nt 
here. The question is : 

··That Clause 7 st d part of the 
, Bill." 

The motion Was ad )pled 

Claust 7 Wa.f added 10 'tlte Bjll 

MR. DEPUTY SPEAKER Clauses 8 . 
to 10. The qu.~st ion is : 

, 
"That Clauses 8 to 10 stand part 
of the Bill." . 
The mot/on was adopted 

Clause$ 8 ttJ 10 were added 10 tlzl! BlIJ 

Clause 1 -(Sh~rt Title and 
Commenc em Of) 

Amendmef.t made : 

a e It lines 3 apd 4, -

for "(Second Amendment) Act. 1986" 
sub~titule "(Amend~cnt) Act, 1987" (2) 

(SHRI RAlES PILOT) 

MR. DEPUTY SPEAKER: The 
question is : 

j 

"That Clause 1. 8S amended, 
stand part of the Bill. ' . 

Tile m()tion wa" adopted 
ClauS: J, Q$ orMnded, WO. add d to the Bill 

~nacUna ormQI" . 
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.Amendment made : 

Pale J. line J. -

lor "Thirty- eventh~' 
eiahtb" (1) , 

MR: DEPUTY SPEAl<ER 
question is : 

'eThat the Enacting Formula. ~s 
amen~ed. stand purt of the Bill." 

TI,e motiolJ was adopted 

"11te Enacting Formula, a$ amended. was 
. added 10 the Bill 

. 'The Title WQS added 10 the Bill 

SHRI RAJESa PILOT: I beg to 
. move 

"Th t the Bm, 8S amended, b.e 
passed." 

MR. DEPUTY SPEAKER . The 
qu est~on is : 

"That tbe BIll, as amended. be 
p rt ssed." 

The ,motion was adopted 

· 15.30 bl'S. · 

COMMITTEE 0 
I LS A 

PRIV A TB MEMBERS 
RESOLUTIONS 

Twenty Ninth Report 

(English) 

SHRI ' ANDLAL CHOUD ARY 
(Sagar): I beg to move : 

"That this Hou e do agree WIth 
t e Twenty-Ninth ~tport ,of tbe 
Committee on Private Members' 
Bill nd Resolutio s Presente 
to tbe House on the 4th March, 
1987. • 
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MR. DEPUTY ·SPEAKER The 
question is : 

"That this House do .. asree with 
the Twenty- Ninth Report of the 
Committee on Ptiv te Members' 
Bills and Resolutions presented to 
the House on the 4th March 
1987". . , J 

15.31 hr • 

RESOLUTION RB : ECONOMIC 
.POLICIES-CONTD. 

[Englislz) 
• 

MR. DEPUTY-SPEAKER: The House 
will now take up further disc~ssion 00 the I 

Resolution moved by Shri Bhattam 
Srirama Murty on the 28th November, · 
1 86. , Shr} aJish Rawat to continue. 

) Translat Ion) 

'SHRI HARISH RAWAT (Almora) : 
Mr. Speaker, Sir, if certain things of the 
Resolution had not have a political 

• m~tive: then it would have 'been easier for . 
a person like me to extend support to it. 
I am not concerned about whatever tbe 
hone Member bas stated with political 
inf~ntions. I want t~ concentrate nly .on 
those points which are conn ctod with our 
economic system, especiaJly our industrial 
·policy·. 1 would have been appr priate 
if the Resolution h d been addr~ssed to 
our bon. Minister of Industries, b cJuse' 
almost all the 'issues are connected with . 
our Industria Botcy Resolution. I think 
the hOne M' iste'r of Planning cQ,n reply 

, to th e main points. BUf the details to 
which the bon. Member wanted to draw 
tbe attention of the Government s'hould be 
replied to by the hone Minister of Indus-
tries. We have 88reed that tbe basic 
principles shou1d be Growth, Social 

l' Justice, Equality and Equal Distribution 
of Wea1tb. It has nOt only been provided 
in our Constitution. but it is also the aim 
Of our nation. I am pot sayin, tbat Our 
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country bas D t made ' progress aft cr 
achieving independence, nor do I want to 
say that our poor mass I have not made 
any' p-ogress: or course, they have made 
progre&s. But aimult~eously. inequality 
has also increased. . The gap between tbe , 
'bave' ad 'have nots' has widened. 

BAS V ARAJESW ARl 

The responsibility which bas b en . 
entrusted to the cooperativ. sector aod ' 
the public sector ,has been fulfilled very 
well. , The private sector in stead .. Of 
meeting its social obJigations and serving 
the interests of our economy, has aimed 
only at ear iog profits. It had misused ' 
Industrial Resolu tion of 1956 and it is 
also misusing the Industrial PoHcy Reso- , 
lution of 1980 ' at present. We cannot , 
disagree ' with the f~et that after Indepen-
dence, the big industrial hQuses, which 
number 'about 2 or 25; Or their su'bsi-
diary concern,s, the total numb r of wbicl 
may be above 100., have earned huge pro-
fits and multiplied thei( assets many a 
times. fhere has been only a little change 
in the economic standards of the farmers, 
workers and Government servants. But 
the same cannot be sajd of tbe industria-
)js~s iIi whose living standards there has 
been a se' ·ch Dge. , Th~y have cOlleen- , . 

' trated capital under their control in snch 
a manner that today the Totas, Birlas, 
Sarabhais, Modis, Singhanias, Kirloskars 
and otbers have amassed wealth worth 
bil1ions 'of rupees. They want to control 
'the entire i~dus trial 'framework of the 
country. I am not complaining beca~sc 
their capital has increased to such a large 
extent. , I ~m oomplaining bee USe their 
capital has not incr~ased on the' bas 'c of. 
principles and policies 'and it has not 
fulfilled our expe~tatioDs of its playing a, 
supportive roJe to · our economy. Had 
their economic activities been in canso· 
nance witb the aims of the Government 
and soc;iety. tben it uld not ' bave 
mattered. But ' their capital for ation 
bas . been on account of tax evasion. and 

y entering into Jit isations for the same 
purpose and appointiDI lood lawyers to 

.. 
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keep the cases pending for years aad by 
borrowing money from financial institu-
tions and tben misusing it. l;ly Dot invest .. 

" ing enough moo~y in the industrie aO'd by 
over-invoicing and under-invoicin, on the ' 
pretext 0 f import of machinery, these 
capitalists have amessed crores of rupees 

,ilJegal1y. Later, if the industry st rted 
~iving returns, then the profits are pocket .. 
ed by " hem as well. In case an industry 
becomes sick, then crores of rupee a e 
pocketed under the cover of rehabilitation 
of the units. They make prom is s of 

' earning foreign exch nge by importio8 . 
new t~hnology ~nd on this' ground, they 
are able tQ hoodwink tbe Government into 
sanctionin foreign exchange which is mis-
used by them. Sucb activ iii s rnl,Jst be 
curb d. There is an urgent need for consi-
dering this matter. They have not ful .. 
filled their social obligations. They are 
not contributing enough in the field of 
generating ' employment. There j an . 
ecute problem of unemployment in th'e " 
cQuntry today and the public sector alone , 
c ' nnot be relied upon to provide a solu-
tion to i,l. . The private sector plays a . 
major role in our conom;c system. If 
we compare the p rcentagc of people 
employed in each s ctor, we 'WOUld be 
surprised to find that tho' private sector 
provides employment to a much lesser 
~umber of pe pIe than the public sector. 
it grabs 'all the CODces ions , iven for 
establishing industries in th buckward 
areas, but does not set up any industrle 
there .. ,The' private sector is Dot intere ted 
in th e welfare of the workers as well. I 
would lake to ~ay that in such i:uatioD 
the machinery or the persons', who hay 
been entrusted with t e respo ibility ot 
enforcing discipl ine in thi highly irres-
ponsible sector" are not veste with 
enough legal powers or perbaps do not 
posses neceSS:l ry enthusiasm and commit- ' , 
men' which should be tn re for such wor • 
We sboij1d be vigilant against unnecessary 
expansion of these jndus rial house and 
not allow them to expand 0 much 8 to 
stifle the rowtb of new and small c I 
jndustrie . and cODsequently negate our 
social aims and eCODom:c ideals. In caSe 
there are certain limitatio s in our 
ndustrial olicy Resolution. then tho 

should be r ctJfied.. If there are 100phoJ 



t am not ob of those persons 
raile this issue with much hue and cry 
t at there arc a riumber of shorlcomin 
in our public sector. This bas become a 
fashion these days. Whenever we find 
any shortcoming anywhere, we try to 
shift the entire responsibility on the public 
sector, whereas the public sector bas 
shoulder tbe heavy respobsibility from tbe 
very beginoing when our economy was in 
a very poor shape and nobody Was pre- ~ 

pared to work in this particular field. 
We entrusted the work to the public 
sector. Profit making is not tbe sole airn 
of tbe public sector~ but it also ~h res tho 
r ponsibility of fulfilling the political, 
social and other duties of the Governm Qt. 
We are proud that the public sector is dis· 
cbarSlnS tbe above responsibilitjes with 
full devotion • . It m y be tbat. there afO 
certain · public sector' undertakings which 
function in a very irresponsible manner 
arc su erin8 los e and some of tbem 
h ve neither any sincerity towards the 
commitment? nor any sense of dedication. 
It such people sometimes create any un ... 
toward situation, it is but natural' that 
everybody feet concetned about thi. 
The Government is there to remove all 
these shortcomings, the Government bas 
done 0 and it gives me much pleasure to 
say tbat I ' agree with Shri Bhattam 
Sriram Murty th:\t there should be no 
effOrt on beb"lf, of the Governmeo to 
reduce the importance of this sector or to 
we ken it. Consider ble recognition and 
import nee has been accorded to this 
sector in t Seven h Five Year Plan al o. 
The Han. Prime Minister has reiterated 
the Government·s commitment to public 
sector in his budget speech. Therefore. 
the public sector should be given , due 
important. But at the same time, we 
sbould ensure tbat besides, fulfilling its 
social objective t adverse circumstances are 
not created by private sect or privato 
sector lobby to malign the public sector. 
It is our duty to comba t this situatio 
poli ically and understand that some 
vested interests are deadly aaainst 
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public lector and are c90spirins aga i ost 
it. Among these persons, there ar e some 
big entrepreneurs or other such persons 
who do ~ot have any ' faith in the public . 
sector or the socialist economy. 'Now 
they want to briQa -bad nam~ to the 
public sector. While it is the responsi .. 
bility of our Congress Party, which is the 
rulmg party, or our Hoo. Prime Minister 
to encounter it, ·it is also the responsibi-
lity of all of us as well that their vii 
de igos are defeated. But we are very 
.sorry to find that s me of our poJitica l 
parties, knowingly or unknowingly, dance 
t6 the tuoe of these elements f r their 
selfish ',motives. I do not want to pass 
any comments on what should be thejr 
commitment towards the public sector and 
what are their feelings towards socialism, 

- but the w y some people try to defame 
the pub:ic sector and our Government, 
which is committed to public sector is I , 

Dot sood. . , 

Hon. Min ;ster, Si r, I would like· to sub .. 
mit to ypu tb t whereas we should accord 
due importance to t e public sector, it is 
also esse tial to show stiff resistence to 
tbe attempt being made by some multi ... 

• D ti nals or 0 e bjg industrial houses t~ 
enter into our cor~ sector, sometimes on 
tbe plea that the Government do not have 
the sufficient resources or on some other 
pretext. Suc a t ndeney ' on their part 

t be. cured. Because, the capital 
b longs to our country, our financial 
in.s.titutions or to our blnks, but they 

Dt to infiltrate into our core sector . . , 
whether it is coerlY sector or som e other 
sector i the name of tbelr managerial 
skill or their 'manipulating skill. Secondly, 
we will have to ct:lsure that tbe growth of 
tbe smalJ sector is no~ hamper d. If the 
growth of tbe small sector is being ham-
pelJ d due to t esc persons, due to the 
privat sector or big industrial houses, we 
8 QuId make its d marcatioll more cleat' 
aod define it more clearly. It has been 
noticed recently that the small sector is 
sbrinkina. w reas it should have grown. 
If the cnterpreneurs of the ew generation 
do ot come up in the country and only 
bia industrial houses cont inue to establish 
industry or industries, sometimes in the 
n me of son 'A', sometimes in tbe nam, 



of son 'D' or sometimes in ttie me 01 
some relative~ then I am sure that we will · 
not be able to build India of tlte dreams 
of Pt. Jawaharla1 Nehru, Shrimati Ind ra . 
Gandhi or our freedom fisbter. We wilt _ 
not be able to realise the aim of buildiftl 
India which are Rajivjl has imagined. The 
aim for which we are fighting cannot be . 
achieved. We will have to see to it tb t 
bureaucracy and our set.up k·nowingly or 

unknowingly do not bell' those persons 
who believe in accumulation of weal1h ' 
only by committing economi offences and 
who want to defeat somehow or the other 
our social. politi al or social welfare 
()bjectiv s. . W have!o make e ort at 
the political and Go.vernment level also to 
encounter tbese things. 

WIth tbes words. I once again elcom 
whatever has been said aboLlt ou D~ 
mic system in tbe resolution. The rO$O-

. Jution should bave been aimed at dis-
cussion about ur economic system 0 Y. 
but Shri Rama Murty bas said thing 
simply with a political motive to achieve 
politi-cal gains and to defame tbe Gbvern ... 
men#t by cast:ing aspersions 00 it. I 
understand that the aspersion cast ~y him 
and the things said by him bc;bave- bim 
and his leader only. I do not want to 
speak about his leader and the '!lay h~ is 
running the Government in ~js State. 
This is not the time ,to rna e a coqlmene 
On . it~ But I must say tha~ be s ould not 
consider only himself as a socialis 61 t 
spokesman of socIal welfare. H i 
the only one to speak about socialis 
with authority. Moreover, bis party illl 
quite 'new in this fi Id. The Congress bas 
a ' long history, our freedom fishter and 
the Congr.essmen have fought a )ODg battl 
to achieve this. You cannot wipe it out 
by casting aspersions , or by criticislol it. 

~HRI MOOi, CHAND DAGA (Pali) : 
Mr. Chairman, Sir, the resolutio ich 
bas been· moved by Mr. Bhatt 'm Au 
points which our colleague Shri Rawat 
Sahib have made just now show that it is 
a very important Resolution. This is the 
crux of all your plans. Article 38(2~ 
says; 

(SAKA) EconomIc R formJ 

[Enlilsh] 

~cThe State hail, in particular, 
(rive to minimise the inequalities 

in income, aDd endeavour to eJimi-
ate iDCq Ii des in status. facili-

ties aDd opportunities, not only 
amoagst individual but also 
amonast Iroups of peopJe residing 
in different 'area$ or engaged in 

. different .vocation." 

All tbe e t ings are tl uc on the basis of 
facts and in the Resolution that ha been 
presented, each and every thiog hus ~eell 
said correctly. I understand that poverty 
is tbere, but what equality is to pove ty 
itching is to leprosy. • Shri Sunder Lal J • 

. Pat I h r eotly written an artjcle in the 
20 h January. J986 issue of Hie i dustan 

. TiD). . 

[Eng/IJ"] 

. ~'J\<:co.rditi$ to Patel. in the pa t 
35 years. India ha moved towards 
a massive concentration of ir..come 
and wealth. The top 10 per cent 
of the popul tion raised its rela-
tive sha rc in person I income f. om 
40 p r ceot io 1950 to SO per cent 

. in 1985, generating over two-
thirds of the entire j~crem nt in 
personal income. JOdia's econo-
mic performance against tbe inter-
national back ground ba also 
not been I bright. It sbar in 
world gross dome tic produc ~ 11 
from two J1er cent in 1950 to 1.4 

. per cent in 1980." 

[7'rtllll!allon 1 

tEll611.lb) 
"During the past decade, tbe pc 
capita private con umer expen j. 
tUre increased by lea tb balf a 
per ~ent per annum. Moreover, 



the small gains . have not been 
'equitably distributed amona all 
sections of the popu1ation. The 
condition of the bottom 20 
per cent of tbe rural poor h s 
re~aiDed more or I~ss stagnant. 
The ~onditioD of the bottom 
20 per cent of the urban poor h:1s 
definitely deteriorated and for 
another 20 per cent of urban 
population, it bas J'ema ined mOfe 
or less' stagnant. Thus while 
tbe character o( rur' I poverty bas . 
remained the same as b fore, the 
character of urbctn poverty bas 
deepen cd rurth~f. 

(Translation] 

This is 'your <Yojana', a very good 
magazine. Dr. Malc~m Adisbesheyya is 
the another of this articl e in this magazine 
that is publ,ished from your Yojana 
Bhawan. He is a very iDtelli ent person. 
He bas written many notable thiogs, but 
I do not want to go ioto them due to 
lack of time. . . 
~Englis~] 

"The co-exi tcnce of the few rich 
.and ·the poor majorily stems from 
tb unequal ownership of the 
assets which inequality se'ems to 
be worsen ing and widening even 
as economic growth accelerates." 

(Ttafl81at ian] 

The main reason of disturbance 
wherever it exists in .he world ·is the " 
economic disparity. On tbe 'one hand., . 
some peop)" have enormous wealth and 
on tbe other hand, the poor even do not 
get two square meal a day~ Just now 
ou .. colleaaue Shri Rawat h~s discussed it 
in detail aod I tbin whatever be has said 

~950-S1 & 1960·61 
1960·61 & 1970-71 
1970-71 a 1980·81 
1975·76 & 1985-86 
1950·5J & 1986-81 
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fs based on statistics. He said that tbe 
ricb had become rOcher. I would show 
you tbe statistics as to how mucb richer 

, the Tatas, Birlas· and Singhaniras have 
become. In 1972 ' the Birlas had 
70 companies whicb have now increased to 
77! In 1972 tbe Birl.ls bad a capital of 
Rs. S89 crores which ha now grown to 
Rs. 3359 crOres. There is an incr ase of 
more than SO per Clot. Earlier the Tatas 
had 32 companies ' ~nd now ' they have 
38 companies. Earlier they had Rs. 642 
crores which have now increased . to 
R$. 3120 crOf s. Similar]y, earlier the 
Singhanias owned 28 companies and now 
the number of their companies baa 
inereased. Today their capita.l h as' grown 
to Rs. 55B crores. 

[Engli~h) 

~ This is the basic statistic relating to ' the 
Indian' economy for all India during 1986. 
The rich are becomfng richer and the 
poor are becoming poorer~ The poor ' 
have not remained where they were. 

f· [Translation] 
' This i the book published by the 

Government and. this 's not pub ishcd by 
m. It has been stated as to' hoW much 

. nafo at income has gone up. We hope 
that the .Mioister of Planning will reply to 
it. b ' cause it is a matter which relates to 
the Yojana Bhawan on which the', 
maximum expenditure is Incurred. You 
formulate pI os. for the entire country and, 
undertake the development works to take 
the c untry forward'. Whatever progreS$ 
has been' made by the country is only due 
to plans formulated . by Planning Commis-
sion. But in spite of tbis progres.s, we 
could nOt reduce the di parity. The rich 
have become richer, .but the pOOl' could 
not r jse and they are fed up ",ith their 
condition. The ,national inconle and per 
capita jnco~e have been shown as under: 

3.7 
3.1 
3.7 
3.9 
3.6 

Pe,c~ntoge ·0/ 
Ptr capita Income 

1.7 
1.0 
1.4 
1.7 
1.4 



(Tranllat Ion] 

These a e the figures and th~ statistics. 
What is the reason that the poor . have 
beco~e poorer and the rich have become 
;icher '1 It has been stated in it that our 
entire taxation structure is defective. 
Mr. Rawat, you will see that earlier the 
shar~ of our direct . taxes was 43., ••• :. 

S RI HARISH RAWAT 
my mistake? 

What is 

~HRI MOOL CHAND DAGA • 
am quoting you. It bas been 
it that : 

[Tran dat ion] 

. When the indirect taxes have increased 
to .80.7 per cent, you can imagine as to 

I bow it has affected· the people. I III e 
submjtt d the figures to you as to how 
much share of direct taxes has gone down. 
I studied it further in detail to know as 
to what is the stnodard of . liviDg. It is 
your book entit~ed;_ 

.' 
nglislz] 

. 'Indian Economy Since 1950-51· 

The centre for Monitor iDa Indian 
Economy has stated l.ke this ;-. , 

"No wonder, tberefore, that the 
share of " private . consumption 
expend it ure-which rna inly dete .-
mine the standard of ) iving of the 
people in general-has fallen 
around 85% of the cake in 1950-51 
to around 65% in 1985-.86.'" 

. N.O. RANOA: Wbat i$ tb:U ? 
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SHRI MOOL CHAND DAOA :. That 
is. the average percentage of consumption 
of foodgrains has decreased from 85 to 6S 
per cent. It is ' the standard of 'livin , 
It surp(ises me as to ~by the position ha 
become so worse. One factor is not res-
.ponsibJe for .it. The milk and cream are 
mostly consumed by the rich and then 
they fell ill .. . (lnt~rrupt/on')... Now I 
would like to tell you-who eats how 
much. Tl:)e percentag~ of foodarains con ... . 
sumed by -~he rural people is 50.6. Rich 
people are consuming 24.81 per cent of 
foodgrains. Now I wo·lI.d like to tell you 
about edible oils-the poor people con- ' 
sume 0.06 per cent of edible oils wherea 
the rich cons4rne 0.77 per cent. Similarly. 
ricu people use more clothe than the • 
poor. I have tried to see as to what 
these figures are. Wby it . is happening in 
this country 1 Why tbe ' rich axe becomina 
richer a d the PQor are becoming poorer '1 
The main reason for it is that Government 
exp enditure bas increased too much. 
Tatas, Birlas, Dalmias etc. were already 
rich, but now the Government servants of 
class A category h lye also be orne rIch, 

1600 brs. 

SHRI, HARISH RAWAT: To. whom 
do YOll ~ant to give subsidy under nOD-
plan expend itu "? ' 

SHRI MOOL CHAND DAOA: The 
poor are given very negligible amount' of 
subsidy. . We sb, II have a discu sion 
about subsidY separately • 

"" 
(English] 

In 1960-61.. the total real wage salary 
bill was s. 470 crores. And in '1983·84 , 
it was Rs. 4,42,1 crores. 

[Translation] . 
• 
If you 1cok at the total expendifure 

and reven C' of the Gov r ment, you will 
find that at present it i . 20,49j cr res' 
cr6res whereas earlier it was R. 1297 
crores on.y. Jp pite of all thi what are 



manDer •.. 

SHRI BALASAHEB VIKHB PA 
You should aive ),Ollt' 
industria' policy. 

SHRI MOOL CHAND nAGA: I 
think, if yo~r intention is clear. you can 
do whatever you like: Where thero 18 a 
will there is a way. A Secretary aet 
RSJ 3500, only, ~ut so many ·other anloni. 
t ies are provided to him, 

He gets more than s. 10,000. here 
, ar~ . car allowance. compulsory leave 

al ~owance · etc. H~ has g~t 2 Or 3 chap-
fa is at his hou e. e bas CQt telepHone . 
In paper, he gets only Rs. 3500. :aut in 
act, he gets mote' tban that. W af I 

the salary of the judges 1 Wha have we 
dOne in tbis regard '1 in a poor cotlntry 
1ike ours, he gets total emolumt nts of Rs. 
25,000.. Sometimes, it is mor 'than that. 
Can we afford it '1 . 

[Translation] 

Under Ar ticle 38 (2). the gap belwee~ 
the rich ~ nd the poor should .be narrowed 
down. We have not made required 
change in our MRTP Act and that j 
why the r :cb have become richer. What 
has ha{)pened to Urban Ceiling Act '/ 
What has happened to the surpru land 
in BangaJore and DelhJ 1 The Urb.ln 
Ceiling Act was passed during the period 
of Sbri P.C. Sethi in 1976 .and . now 
ten years have passed. 

16.06 hrs. 

[SHRI SHARAD DIGHE In Ihe Chair) 
It wa a sured that amendments ' would be 
br ught so n but nothin bas been dOD • 
It ~s said that .~ws are enacted for ' 
u liftmc t of tho poor, but act\l~ny 
nothing is do::e for them. Today tb ' 
~oodi t ion h~s worsened (0 sucb ap ~xteDt 
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that besides PQverty, the disparit.Y has 
allo increa&ed considerably. We will 
h:ve to mAke drastic chaoges in our 
e i ting llws and will have to implement 

. , them. ~trfctl~. Only tJ1en we shall be 
able to reduce tbe disparity. Disparity 
wnt create a sense of discontentment 
am~ng tbe people Which will Jead to 
revolution. You should read this revolu-
tion On tbe waH where it has been written 
t~a~ it the proce~s of the rich becominll 
llcher and the poor- becoming poorer 

. u s the bloody revoJution witl 
You nlust understand it. 

[Eng/I.'''] " 

SHRI V.S. . KRISHNA lYER 
(BJngal~ Sou h): ir, I welcome the 
re olution moved by Shti BjJ~lttam • drama 
• rfy: He hit f uhd the best supporter. 
ID S tl Mool Chand Daga. After bear ing 
Sl\rj Mool Chand' Daga , I find there is no 
n d at all for ,m to elaborate on the 
subj t. e has, by facts and figure, 
prove~ how this resolution' is true. . 

I would nke to add only a few facts. 
So fnr ' we have bad Six Five Year Plans 
and we are now in the middle of th e 
Se en IVe Yeat' 'I n. What is the 
co it ion of our country to ay 1 · H \)w " 
m ny of the "eop,le of oU.r country ar~ 
belt) poverty Ii '1 We find from the . 
Economic rvey presented to tbis H ou e 
by th Prime Mitlister that the GNP had 
stood at 5% and the indu trial . rowth at 
8%. A~I these facts aDd .figures ar e 
b autifully printed in a book. B'ut · what 
is tbe reality '1 The reality is, acco ding 
(0 the book which Shri M oot Chand D aga 
has referred to just now, the poor is 
becoming poorer and the rich is becoming . 
richer. We now boast tbat we are eJf-

. sufficient in food. Not only that. We 
are even expor,ti:lg foodstuffs. This is a 
faet also. What is the real reason fOr 
th 's 1 V,,'by have we got bl,lff'er stock? 
~ Jive the answer. H ow many people of 
our Country have two st;juare meals 11 
day '1 'the re,\llstic condit ion ' is very 
appallina. I do not blame the present 
Governmtnt for this. I do not blame 
pnybody. From the dlly of 
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Shri Jawaharlal Nchru, Government has 
'done its best. Industrial Policy Resolution 
of tbe Government of 1956 announced by 
Panditji has· stood the test of time. · Even 
today tbat is tbe best policy our country 
could follow jf we are to p!osper. 

, Now I would like to pinpoint on!y 
two points. Wb.lt is ' wrong with uS '1 
Why have we -aone wrons'l What has 
happened'. to our plans 1 Why . are ~~ 
Dot ' able to achieve tbe economic irowth 
or economic ' iodependef:lce which 
Mahatma Gandhi enunciated? We have 
faiJed because our plaonin8 is wroDg 
somewhere. We make Our plans siuin 
io the CQ.pital of the State, Dist. 
he dquartcrs or silting at Delhi. Btlt the 
grass· root level plannioa has .. been given a 
ao-by all these year's. It is necessary 
that we should realise that India means, . 
'Bharath means, it i~ judged in terms ,of 
the 80 p r ceot of the rur~l India and not 
jU$t by taking ioto account tbe 
20 per cent urban areas. Unl~ss the . 
villages prosper, unless the rural India 
prospers, India cannot prosper. O~r 
planning must be sucb that the rural IndIa 
prospers. We must know that tho 
villager must first ~ecome aD employed 
perso~'. Unless .he ', is emp~o ed an.d 
unless we haye ·the potentIal for bls 
gctt:ng an e.n1p'loyment, ' then wh~t wo~ld 
happen? We should see that IndustrJ~s 

. are started io the rural ' ateas. That.s 
what Mahatma andhi told us .and ' that 
is what he tausht ·us .. . But, unfortunately, 
we have nQt only forgottcl.) the Father ' of 
the Nation, but a1so we have forlotten the 
message that he gave to us. How many 
villages are , self·sufficie~t now 1 . Why do 
people flock ' t9 the ' cjties .in search or 
jobs '1 TQat is 'why Shr. Bhattam 
Srirama Murty has correctly ,aid' that 

, 'there have been disparitfes. O~r \'ilJai~s 
. !)ave been . De8te~te'd" If any -Minister 
happer to vlsit a 'village, 'even". to - aet :a 
garlaod, the villasers co~e to ~rba? areas, 
towns and cit ies, to get It. T~~t IS how 
tbe viJJaae economy is ~~i.snn,g at~ pr~seJDt. 

S· I would take tliis opl)ortunity 'to' 
1f, tb t· every tell the G~verriment to see. a 10 

vilJale you· must have an andustry_ .. Ou . 
areat ED8fneer.Stat gman, tile farmer' 

.. 

Diwan of the then ysore, la te 
Shri Visveshwar'ah had given a plan to 
the w o~e country. He had Biven. pJaft" 
,b rural jodu$triavsation scheme. Even 
the then Governmen ' of Mysore also did 
not implement the soheme: Even now. 
everybody, includjng tbe pre n 
Karnatak Government. has forgotten tho 
8~heLUe. Now the -pres~nt Govetnment 
is rea Uy at it-J do not say tb t. <t is 
completely at it. But to some extent it 
is implementiog that scheme. . To imple. 
ment such a scheme, the Present Govern ' 
merH has corne forwartl with a ' legislation 
and also . impl ementing the Gram-Swaraj 
Concept. N ow. the Government of 
Karnataka, as you are all aware,' ha 
siven vast powers to the Mandai 
Panchayats nnd the Zilla Parishad for 
w.hich electIons took plllce fecentIy. , Tho 

,·very idea of that is to see tbat tho 
, villagers themselves manage -Jhe·ir affair. 

The. PJ~nnjng ,start ' from tbe Mandal 
Pancbayats and it comes to the D.st(;ct 
level, State Je~el and so on. It is , very 
ne~essary that ;we should have industries 

• in every viJJa'ge. , We must see ' that tbo 
influx' of villagers from ' the rural part to 
the " urban are;ls in arch of Jobs is 
stopped once aod for aJJ. 

It is very neccssarv. So, I would l' ~ , " r to say · that the planning jn opr Count.ry 
bus failed in ' that respect. I do ot say' 
that 'it has happened in Mr. Sukh Ram's 
ti.~e ; in the' present Prime MiniS,tert time 
but it has happened right at the very 
begioning. ' , ' . , . , 

As Mr. Daga has very correctly said, 
we alWays think of the organised Jabour 
and 'particularly , the b t organ' 
Goyernment Serv nts. 

I • 

MR., ,CHAIRMAN : The, ~i e aJ~ott d 
£Or this R solution w.Ould be ov by 4.1$ 
p.m. Is it the pleasure of the OU tha 
th time. fo hi Res$)lution be cxteodpd 
by tWQ hO\Jr ? I j 

SOMS"'HO:N". MEMBERS,: Y 

MR. CHAIR'MAN: With tb 
rence of the HoU e. I extend th 
the Hons~ by two bours for ,bj R 0 u. 
tion. . Ml", ' Krishna Iy.r, pI aBO con'lnuo. 
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SHRI V.S. KRISHNA IYER: Sfr, 1 
wa 4 talk:DI about the Or8aD!sed labour. 
But wbat about tb un-orlani ed labour? 
80 pet cent of the) ndleSlf farmers, land-
leas, workers are tbere. Even. in the urb n 
areas there arc 0 many people who ,do. 
Dot aet eyen a piece of bread. W.e have . 
already got the Pourth Pay Commission's 
Report. I bad to 'address a meetinl' 
today in the Boat Club. There were 
more than 20 faun d.emandio8 tnore wage • 
Gov rnmeot exilts ouly for these people. 
Who w'U care for the POOt farmers who 
cannot .earn even a pie? Eveo the ·small . 
I nd holder 'will have wQrk only for two 
or • three months i they ' ar~ under-employ 
ed,. There are un mployed land'e s 
labour runuing into crores ' of people._ 
Government ,knows ,bout it. We hay 

ot dOne a ything' for ' ,the • It i. not 
that I blame 0 1y the Goverom nt • . It i 

· our "responsibility b ~ause this 1 the 
supreme Jegislature of our,' country. We 

ust ·do something for them. I concede 
that I have also . failed. I was also in 

. power ·for orne ime. All of uS ,haye 
failed to see that the lot of these people i 
j proVed. While on unemployment pro-
b em, I ' wo~uld say tbis. · A ~Sbri M~ol 
Chand Da . as correctly sid. there may 

. be a . revolution in our country • . Lakhs 
,and lakhs ' of·' youngsters in our counlly 

ponder . over . it. My Party has been ' 
. ,demandina. every on of us has been 

demanding, that the right to Work should 
'be made a fundamental right. Until we 

, make that a fUQdamcntaJ rlaht, there cao . 
'be DO progress, the problem of unemploy-
ment cannot be solved. In thi~ connec-
tion I may mention perc that tbe Karna-

.. taka Government, when we came to'-power 
there, ha,ve mad e a promise to · the peopl e 
tbat .' io every family, 'we will. see that at 
least one 'member is· gi~en a job, not 
necessarily a .government job 'but some job 
to enable bim to e~rn and supp.ort his 
family: For nearly three years we have 
been doing that, and tb re has been ~ome 
progress. I do not say that ·there is no 
pro ress at aJl. So, we. must have some-
thing in our plans' to see that in every.' 

' fam~ly at I~ast there' i one earning mem-
ber. If not even a single~ m mber· is 
ef,lrning in a family, how C~lD that family 
survive? It is due to baa planDing that it 
has o9t been possible for u to do this. . 

White on unemployment I .. must also ' 
state that our Prime Minister,. time and 
again, spea~s about taking the whole: 
country to ' the Twenty-fi~st. Century ; of 

a~ today in the streets. I represent a 
hundred p r cent ur~a.n area, namely, the 
BaDI~lore city, and I have been seein$ this ' 
ev~ry day. The moment I come out on 
tbe road, the first persons to greet me arc 
the unemployed, '. riot only gl aduates but 
others also, Dot only boys bu, -also' airls. 
And wb t j it that ware doina for 

. course, e are bound to go to tbe Twenty .. 
,. . first Century, b t he wants to take us to the 

Twenty-first Century us a prosperous 
. nation. But how is it possibl under 

these circumstan~s where 6S 'p r cent of 
the people are illiterate and there 'are 
crotes of unemployed graduates ' and 

th m" Ta~e any D portment of the Stat 

others ? How tan . he take us as a pr~s­
p¢,lOUS n~(ion to the Twellty-first Century 
under these circumstanc.es? And what 
steps is he taking 10 improve the rot of 
tbe people '1 You, thi k ' of modernisation 
and new technology. My warning here is 
tha t we should · not lose tbe wad eshi 
spirit. Self-reliance is ~ 1U'\lst. The 
Prime Minister also say that. But what 
i happeninl now? I have seen this in . 
number of 'factori and J)anks. Tile 
Manaa~rs of anks ten the labour unions 
that tbey are Dot retrencbiol anybody, but a. ' I told you a few Ininutes 8g0, they do 
Jlot w~nt' to take aDfbody. because t,bey 
have lot modern machi.nes and they can 
~anale. The manaaer of a . bank says 
that he can manaBe himself tbe whole 
br~ncb. He bas lot a COmputer whlc;:b 

or <;entr 1 Government. There is a strict 
sovernment order banning. r~ruitment and 
it has been there for the last three year. 
For bOW' an~ more yo rs it will be there. 
I do bot I know. It i ther in pubJi~ 

lor underta iDa J in commercial banks, 
every he're. 'Ib order ' ev' 0 80 to bo 
ox.teot of saying ib" . t D9 v cancies should 
be filled, even tbose ca.u d · by resiso, don 
-or retir ment. What.. are you doinl" 
:Yo b V ot tbe self-~p1oyment ch me, . 

. but t at ill touch only a (rin8e Of. th 
problem. So, tbe problem of u · e ploy 

. V ry erious mauer. W should 

, 



can work and for many 
does not want ao)body. 

The Government bas time and aa' n 
ass~lred on the tloor 0 f this Hou 0 tba t 
moderni tion will not (caul in 
m nt I of employee aoywbere. B c- at . 
j not tb'e fact. I am not aa . st moder· 
n'isation. I waitt modern tecbnolosies to 
be adopted. Bui at the same time wo 
have 80t to see our v st man-power. 

, , Rece~tly I .visited some of tbe socialist 
countries in Europe where they lack in 
man·powet. , ParticylarJ), in Poland tbey 
w" t lakbs and laths of people. Very ' 
reCently in ' Siosapore an advertiseqlent 
waS released. You must have seen it. It 
sid, have more children, we live . more 
incentives. In foreign countries it is like 
that. but in India it is the other way 
round! . ' 

We should have modernisation. But . 
we should see that at least our youosmen 
get jobs aJsD. Unemployment, and uo·, 
employment problems are' not paid proper~ 

' atJention. . 

. ' 

My only olution is tbat we should 'see 
that Rural ' India pro pers~ :rhe Govern .. 
ment of India bas got so many anti. 
poverty programmes. You are tryiog to 
elevate. the poor people. But you should 
know that people are becomiog, impatient 
because in 40 years since iodependence 
till today ' we are just abJ to meet only a 
fringe of the prob!e~. There should b&, a 
colossal chanae, there should be a type of 
revolutionary chanac in our couniry. 

Finally One word about ,the publiC 
'sector. Mr. Bhattam Srirama 'Murty b_a 
correctty, 'cautioned the obtion thrqup it' 
resolution today. You also, have been ' 
saying that pu6u.c sector is at a command-
ing heisht. We ' Baree aDd we waut it. 
It does not mean- that public sector bould 
beCome a burd eDt I ' quite ssree with . 
Shri Shiv Shanker who spoke the other-
day. , But. t cro . , . 10 " ._.. ---
Somebody f, be 0 at 
the public acetor is 100iDl ~rol'el, 01 ru~eeI. 
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That policy is pot correct. I don't 
tb~t it should ~ ever losiOS. You should 
find ou t ' the ' rea 00 W Y it i Josin, and 
you should try to 1 ectify it. Tbe thrust on 
t,be public ~tor whlcb Puoditji - ve 
should Dot be diluted. It should be 
aJw,y at e romaDd', h~&bt. 

, I dp hope that , this aua ust House will 
realise, its joint responsibility to see tbat 
disparities or jncome will not be there. 
Now the wage disparity rao es from RB. 
500 to ~bout Rs. 10.000/- Very rtc otly 
the Pay ,Commission recommendations 
have been implemented. Whnt a di parity 
it baa ' brought ~bout? Can tbi poor 
cQuntry afford it '1 Le vo alone 'all tbis. 
about perks that a public sector ex cutive 

. enjoys, the other day a few members were 
explailiinl. They were telliDS that tbey 
live like rq)a,. They do require certain 
facilities, I don't deny that. But they ' 
hou~ also ee I the conditioD of our 

country. 

'. 
· Wi'tb tb se words, I support the Re o. 
lution ,moved by Sbra rBbat Qm Sriram 
Murty. 

SHRI SOMNA TH RA 1;'H (Aska) : AU 
said ,and doile, it is agreed that economic 
Browt~ in India i incre3sing and Ind ian 
economy bas moved on to a hi - her atowtb 
path. ' . 

(Trimslat Ion) 

SHRI SHAMINDBtt t OR ( add-
kot): Mr. Cbail'ma • Sir, tb ce no 
quorum in tbo Hou • 

tEngllJhl 

PRO. N.G. llANOA ( ntur): May 
I appeal to Sardaiji tb t rally in thi 
House we d~ , a k fa quorum a ind 
of con.vcntiOD '1 

SHaI • SHAMIND SINGH.: Mr. 



• Chairmao, . there is DO qUQtum 
' House. The bell ahobl~ , be· mUI. 

Th~ Lok Sabha then adjourntd 11/1 E'~H'II 
0/ the- Clock 011 Monday. March 9, 198 I 

Pbalguna }8, 1$· 08 (Salca) •. 
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